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LEGISLATIVE ASSEMBLY. 
Monday, 7th. Septem.ber, 1925. 

The All8embly met in the Aliliembly Chamher at Eleven of the Clock, ' 
Mr. President in the Chair. 

MEA-illER SWORN. 
Mr. Rama Shanka.r Bajpoj, n.D.E., M.L.A. (Officiating Director of 

Public Information). 

QII1~8'rIONS AND ANSWJ~R8. 

DISCONTINUANCE OF THE RECRUITMENT OF BURMANS FOR THE INFANTRY. 

667. ·MaUDg Tok Kyi : 1. (aJ Is it It fn<lt. that. the Government of 
India have recently pllfols('d ordm's to t.he effect that in future all Burman 
units arc to be remoyrrl from the \'urious Burma bllttalionR Y 

(b) Is it also a fact that in future only Ii:arons, Kachins and Chins 
will be recruited for those hattalionR Y 

(c) If t.he answers to (0) and (1) ure in the affirmative, will the 
Government he pleased to litute t.he reasons which have led them to paRi 
such orders , 

2. (a) Will the Government be pleased to state whether or not they 
had consulted the GOV(lrnment of Burma before they took thil! step' 

(b) If the answer to 2 (a) be in the affirmat.ive, will the Government 
~e pleased to laY' on t.he table the rl'port of t.he Government of Burma on 
the subject , 

Mr. II. Burdon: 1. (a) The recruitment. of BurmanR has been difl-
continued 110 flU' a!!! regular infantry battalion!!! only are concerned, aQd 
all Burman soldieJ'fj alrearly serving in the~e hattalions have becn permitted 
to take their discharge, if they wish to do RO. The Burma Sappers and 
Miners aDd the Territorial Force HHttlllion of the Burma RiflefJ are un-
8t!eeted by t.bis decision. . 

(b) The answer is in th(' affirmative, as r(lgardl! re,:\'111ar infantry 
battalions. , 

(c) The reallons were that the class of BllrmanH recruit.ed has been 
found in various rl'.spoots unsllitahle. They display 811 obvious distaste 
for service in the infantry in pence time. lind their discipline is not up to 
standard. Th<,y sufller from Il relat.h·ely hillh Kick ra.tr., lind finally, tbey 
do not get on w£'l1 with the ot.her clll.-'~Hes whioh together form the great 
majority in these battalions. . 

2. (a) The answer i~ in the negative; hut the Durma Government 
have since been informed fully of the reasons for the step. 

( b) Docs not arise. 
( 781 ) 
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COMPO TION OF THE THREE BA~ALIONS OF THE BURMA RIFLES. 

668. *l)faung Tok Kyi : (a) Will the Government be pleased to state 
the number of battalion that are stationed at present in Burma, showing 
the strength of (i) Burman units, (ii) Karen units, (iii) Kachin units and 
(iv) Chin units in each battalion ? 

(b) Will the Government be also plea ed to state the probable date on 
which all the Burman units will haYe been completely r"emoved from these 
battalions ? 

Mr. E. Burdon : (a) I presume the Honourable Member is referring 
to the Burma battalions only. There are three such infantry ba,ttalions in 
Burma at present-the 1120th, 3120th and the 10120th Burma Rifles. Thei.r 
composition at the moment is as follows : 

1120th Burma Rifles-
Karens 51 
Kachins 189 
Chins 184 
Burmans 48 

3j20th Burma Rifles-
Karens 125 
Kachins 332 
Chins 120 
Burmans None. 

10j20th Burma Rifles-
Karens 282 
Ka.chin. 472 
Chins 233 
Burmans 18 

The Honourable Member will notice that there are thus only 66 Burmans 
left in the whole of the infantry battalions stationed in Burma. 

The Burma Sappers and l\finers .are a class unit of Burmans, and 
their strength is 296 men. I may mention that there is no difficulty in 
recruiting Burmans for this unit. Service in the Sappers and Miners 
presumably because of its technical character appears to be more congenial 

' to Burmans than service in the infantry ; a good stamp of Burmans is 
readily obtained for the Sappers and Miners, and tho:e recruited are 
reported to be doing well. 

(b) It is impossible to give a, definite date, as Burman soldiers who 
are already serving are not being compulsorily discharged. But it is clear 
from the figures, which I have cited, that they are eagerly accepting the 
opportunity offered to them to r etire voluntarily. 

ENLISTMENT OF BURMANS IN THE ARMY. 

669. • Maung Tok Kyi : (a) Are the Government aware that com-
petent authorities, like l\Iajor Ensiques and others have praised the qualities 
• f the Burman al$ a soldier ? 



QUESTIONS AND ANSWERS. 78S

(b) Are the Government aware that during the war a Distri?t
Magistrate in Burma convicted an old Burman under the Defence of India
Act and sentenced him to imprisonment 'for preventing his son from
enlisting in the Army 1

Mr. E. Burdon: (a.) YeH, but this, I may state, is a matter of indivi-
dual opinion.

(b) The Government of India have no information of the incident.
Mr. E. G. Fleming: Is it a fact, Sir, that Hindustani has been fixed

as the official language to be used in the training of Burmese units, and
that officers transferred to Burmese units from other Indian Army units
are not required to learn the vernacular languages in which their recruits
are usually conversant?

Mr. E. Burdon: 'I'he answer to the first part of the question is in
the affirmative. Hindustani has been adopted as the lingua franca of the
whole Indian Army, with the object of enabling men of all units to con-
verse and co-operate with one another. 1t is already, of course, the
language in use in the majority of units.

As regards the second part, officers of the Indian Army are not com-
pelled to learn the vernacular languages peculiar to the classes enlisted in
their units, but they are encouraged to do so, both by the offer of language
rewards and otherwise.

Mr. E. G. Fleming' : Do the Government not consider that a know-
ledge of the vernacular languages should be made compulsory for the
troops?

Mr. E. Burdon: The matter has been very carefully considered,
but the Government of India on the advice of the military authorities have
come to the conclusion that it would not be practicable to do so.

Mr. E. G. Fleming: With regard to the reply to question No. 668,
will Government be pleased to state if the Burmese have proved them-
selves efficient in any other technical branch of the Army besides the
Sappers and Miners ?

Mr. E. Burdon: 1am afraid [ cannot giyc a definite answer off hand.
I should be obliged if the Honourable Member will put down a question
on that.

Mr. K. Ahmed: Are the Government aware that Burmese people
coming to Bengal, an~ specially to Calcutta speak the Hindustani and
Urdu languages? (Laughter.)

Mr. E. Burdon: I am afraid I have not understood the purport of
the question. : ''if'!

ENLISTMENT OJ<'BURl\IANS IN THE ARMY.

670. *Maung Tok Kyi: Has the present policy of Government in
regard to " Burmans ana the Army" any connection whatever with the
alleged success of the reforms in Burma ~

Mr. E. Burdon: There is no connection between this change in the
system of recruitment for the Burma ltifles and recent developments ill
the civil administration of Burma. As I have sufficiently indicated, the

L147LA A2
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decision does not represent any general policy of Gove)nment in regard to 
Bunnans and the Army, but is merely the outcome of the reluetanee 
among Burmans of the best type to serve in regular infantry battalions. 

, 
.ABoLrnoN OF THE LOWER DIVISION IN THE OFFIOE OF THE ACCOUNTANT GENE-

RAL, POSTS AND TELEGRAPHS, CALCUTTA. 

t~ 1. "'Mr. Amar Hath Dutt: (a) 1M it a fact that. the institution 
of a st'parate sorters' grade and the introduction of the new comptll-
meters to do the more mechanieal portion of the work have in the opimon 
of the several Dt!put.y AecountantK General in t.heir letter No. Calcutta· 
1279-A .. G. G., dated the 21st ,January ]920, Delhi-E.-84, dated the 24th 
JllDl1ary 1920, Nagpur-G.-1377, dated the 17t.h .Tanuary 1920, ~l Madras-
G. M.-3708, dated the 17th l"ebrllary 1920 as well as the AU-India Ch'il 
and Postal Accounts OfficeR Conference held at I.ahore in 1 ~  eonKictcr-
ably eliminated the difference between Upper and Lower"TIivision work 
in the f,ffiee of the Aceonntant General, POHtR and 'feJegraphs, Calcutta 1 

(b) If flO, are the Government prepared to conRider the question of 
abolishing the Lower Division , 

~  Is it a fact that the examination for the recruitment of candidates 
for the Lower Division was stopped with the introduction of " C  " Cadre' 

(d) If HO, why' 

WORK OF UPPER AND LOWER DIVISION CLERKS IN THE TELEGRAPH CHEOl[ 

OFFIOE. , 
t672. "'Mr. Amar Hath Dutt: (a) Is it a fact t.hat some of the clerks 

in tht: Lower Division of the Telegraph Cheek Office are still performing 
the work classed for Upper Division and drawing I.Jower Divisic)u puy nnd 
SOnt(1 of t.he Upper Division Clerks are doing IJower Division work and 
.geUing pay at Upper Division rate' 

(b) 1£ 80, wi11 the Government be pleuHed to state reason:,; for thll 
same Y 

DISTBlBUTION OF UPPER DIVISION POSTS IN THE TELo1I:ORAI'H CHECK OFFICE. 

1'673. "'Mr. Amar Hath Dutt: (a) Will the Government he pleased 
tl) sta.t.e whether thH dist.ribut.ion of Upper Division postl! in tho '1'f,le-· 
.graph Check Office was conducted on the basis of "fficit1ney in t.h(l Retual 
work performed a8 in other si8ter Accounts Offices or by It Dc)pltl"tmtlnt:ll 
Examination T 

(b) If so, what is the reason for-thiK differential trentm('nt f 

• ApPOINTMENT OF SENIOR CLlCRKS OF THE TELEGRAPH CHECK O'FIOE TO THE 

UPPER DIVISION. 

t6"i4. "'Mr. Amar Hath Dutt: (a) Is it. " faet that some "f tlw Henior 
-clerks of the Telegraph Check Offiee even over 40 years of age and 
exempt from the Departmental Examination were not. appoint.ed to 
Upper Division posts on t.he ground of inefficiency' 

(b) Were t.hey given any fair opportunity to prove their irlcl'it 
'by being entrust.ed with Upper Division work, and found uufit 7 
ilf Dot, were any other steps taken to determine their inefficiency. Y -----------_ .. _----_ ... __ .. _.---------_. __ .-. __ .. _ .... _--.. _-- --_._ ... _---.. ---.. --..... -... ----

t ll:or answor to this question, Bee nnBwer to question No. 675. 
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(r.) If the answer to (b) be in the negative, are the Government 
prepared to give them a fair opportunity of proving their effidency .and 
promote them to the Upper Division, if successful T 

(d) hi it a fact that" Completing ". work in the paring section of 
the Telegraph Check Office has been considered as Upper Division work 
while" Tracing ". in the Message Room Section, which is of the same 
nature, has been classed as Lower Division work, Y 

(0) If so, why has " Tracing" not been classed as Upper Division 
work ~ 

UPPER AND LOWER DIVISION WORK ,N THE TELEGRAPH CHECK OFJ'IClIl. 

675. *Mr . .A.mar Hath Dlitt: (a) Is it a fact that" Checking" in 
the Inland Section of the Telegraph Check Office has been c t ~re  

8S Upper Division work while" Weeks Count" in the MeSHaga Room 
Section which is exactly of the same nature has been classed as Lower 
Division work 7 

(b) If so, why has "Weeks Count" not been classed as Upper 
Division work Y 
The Honourable Bir Basil Blackett : I propose to answer questions 

Nos. 671 to 675 together. The Government have not the information, and 
they do not propose to call for it. 

MEMORIAL FROM THE LOWER DIVISION CLERKS OF THE OFFICE OF THE ACCOUNT-

. ANT GENERAL, POSTS AND TELEGRAPHS, CALCUTTA. 

t 676. *Mr . .A.mar Hath Dutt: (a) Have the Government received a 
memorial addressed to the Viceroy from the Lower Divillion clerks of the 
office of the Accountant General, Posts and Telegraphs, Calcmttu Y 

(b) If so, what action hall becn tulcell or what steps do Government 
propose to take in the matter of the grievaJlCe laid down therein? 

TIME-SCALE OF PAY OF THE LOWER DIVISION CLEKRS OF THE OFII'ICE OF THE 

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS, CALCUTTA. 

t677. *Mr . .&mar Nath Dutt: (a) Is it a fact that the reviMioll of the 
time-scale of pay for the Upper DiviMion clerks of the office of the Account-
ant General, Posts .and Telegraph:i, was settled in HI24 on a local basis : 

Madras, Rs. 60 to R:i. 175 ; Nagpur, Rs. 60 to Rs, 175 ; Dellii,· 
Rs. 60 to RH. 200 ; Calcutta, R,s. 60 to RH. 230 ; 

while the Lower Division clerks were not given such consideration and 
placed in the time-scale of pay Rs. 40 to &S. 80 in the saml' yoar witJJ,out 
any distinction o.f provinces , 

(b) If so, why has the time-scale of pay for the Lower Division also 
not been settled on a local ballis so far lUI the maximum is concerned ill 
Calcutta Y 

GRIEVANCES OF LoWER DIVISION CLERKS Oil' THE OFFICE 01' THE AcCOUNTANT 

GENERAL, POSTS AND TELEGRAPHS, CALCUTTA. 

1'678.* Mr. Amar Nath DlJ,tt: (a) Is it a fact that the Upper and Lower 
Division Clerks of the office of the Accountant General, Posts an(i 'J.1J1~-

---t ~~~~~ ~-i -thi - ~ ii  . ' ~~- ~ .. queltion N' ~ '''-79 • 
. , 
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graphs, are recruits from the Name I'xamination following the same curri-
culum Y If flO, why !lhould thert~ be any' difference as to their appoiut-
ment to Upper and IJower Division post!!! so entirely different from each 
other in respect of pay Y . 

(b) Is it a fact that. of uU the sllcceHsful candidates for the recruitment 
examination in 1920 some were placed in the Upper Division, some in the 
Lower Division acc(lrding to their: order of merit, whiLe in subsequent 
years this rule was not followed and all the successful candidates in 1921 
were placed in the Upper Division 1 

(c) If so, why was the differential treatment accorded to the 1920 
candidates and what stepl'! do the ~ er e t propose to take to rectify 
the irregularity in the ealle of Nutili candidates Y 

,d) What steps are the Government going to take to remedy the 
grievance of the Lower Dh'iNion clerks who are recruits from the same 
examination as the Upper Division men are' 

'lnIE-SCALE OF P.A. Y OF THE LOWER DIVISION CLERKS OF TlDl: OFJ'ICE OF TlDl: 

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS, CALOUTTA. 

679. *ltIr. A.mar Hath Dutt: (a) .Arc the Government aware that 
the time-scale of pay for the Lower Division of the office of the .Account-
ant General, Posts and Telegraphs, liS at present constituted is inadequate 
even for a living wage 1 

(b) Is it a fact that the ~r DiviMion clerks get an incl'emellt of 
RH. 3 and Rs. 2 successively for Ii years each and Re. 1 for 10 years and 
go on absolutely without any increment t.o reach the Lower Division 
maximum of B.s. 80 during the whole period of their service while .the 
Upper Divi",ion clerkK get an i ere ~ t of Rs. 8 Rnd Rs. 6 throughout 
the whole period of their service? If so, al·e the Government prepared 
to improve the miserable state of Ilftlairs so Jar ilK the Lower Division clerkl! 
are concerned , 

The Honourable Sir Basil Blackett :  I propose to answer questions 
Nos. 676 to 679 togethef. The Government are inquiring into the points 
raised and a reply· will be ",ent to the Honourable Member in du,e course. 

ACOESS OF MEMBERS OF TlDl: DEPRESSED CLA.8SES TO POST OJ'FICES IN SOME 

DISTRICTS OF THE MADRAS PRESIDENOY. 

680. *Mr. K. Venkataramana Reddi : (a) Will Government be pleased 
to state how many Post Offieefl are located in rented buildings situate 
in Agraharams in Madras PrcKideney ? 

(11) Are Government aware that ' Untouchables' who have to buy 
., stamps Or post letters have to request a casteman to help them, as they 
are not allowed free access into such Post Offices , 

.. (c) If the answer to (b) is in the negative, will Government be pleased 
to-make an inquiry at once and place a copy' of the result of such mqnh'Y 
on the table of this Uousc 1 

(d) If the above allegations are Kubstantially true. are Government 
prepared to undertakr the conKtruetion of smAll buildings outside the 
Agr&haraDUlto locate such Post Offices' What other measures do 
Government propose to remedy the invidious distinctions , . 
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The Honourable Sir Bhupendra Hath Mltra: (a) The required 
informa.tion is not readily available ; but only buildings situated in locali-
ties accessible to all claSHes are rented for head, sub and departmental 
branch offices. / , 

(b), (c) and (d). The trouble to which members of the depressed 
olasses are occ8.liionally put in obtaining acceSH to post offices in somo 
districts of the MadraH ]:>relJidency ca,me to notice in 1916. It arises chiefly 
in respect of village extra-departmental branch officeH for which no rent 
ill paid, the agefttlJ being required to make their own arrangements for 
office accommodation: The Postmaster General then took steps to remove 
such offices to localities accessible to all classes, and aoS a result 103 post 
offioes-were so moved in 1916 and 1917. 

The question has continued to receive attention, and since 1917 
eighteen complaints of the inaccessibility of extra-departmcntal offices, and 
two of the inaccessibility of departmental officelJ, have been received. Of 
these complainb! 8 proved groundless; 9 POllt offices have been removed to 
accessible localities; and the 3 remaining cases are still under inquiry. 
All complaints are inquired into as Hoon as they are received, and in the 
circumstances Government do not conlJider it necessary tg make a generai 
inquiry, or to take the othor specific IItep suggested by the Honourable 
Member. 

DEPRESSION IN THE INDIGO TRADE. 

681. -:Mr. X. Venkataramana Reddi: (a) If:l it a fact that there i. 
great depression in the indigo trade T 

(b) Will Government be pleased to st.ate (i) the Dames of countries 
in which the bulk of artificial dyes are manufactured, (ii) the quantity thllt 
India imports, (iii) under what category in the CustomH Tariff they come, 
(iv) the import duty that is at re~ t levied OI~ them Y 

(0) If the answer to (a) is in the affirmative, what measures, if any, 
do Government propose to take to remove the present depression in this 
respect' 

The Honourable Sir Oharles Innes: (a) Yes. 

(b) (i). Germany chiefly. 

(M) The Honourable Member is referred,to the annual and monthly 
returns of Sea-borne trade of British India, copies of which are in the 
Assembly Library. 

(iii) Item 92 of the Import Tariff Schedule. 

(iv) 15 per cent. ad, valorem. 

(0) In 1918 an indigo cess under the Indigo Cess Act (since repealed) 
was imposed to obtain funds for earrying on research work in respect of 
botanical, chemical and bacteriological problems connected with the manu-
facture of natural indigo. Important and valuable results have been 
obtained and these ha,ve been made available to the industry. A brief 
summary of them will be found 011 pagc 58 of the IUlview of Agricultural 
Operations in India, 1922-23. Government cIo not think that they can ~J

fully take, at present, any further action in the.matter. 
• 

• • 
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JlBlIOBANDUM SUBMITTED BY THE INDIA1f REPRESENTATIVE TO THE INTER-

NATIONAL PRISON CONGRESS. 

682. *1'4r. K. Venkataramana Reddi: Will Goyernment be pleased 
to lay on the t'able a copy of the memorandum, if any, submitted by 
India's representative to the Tnternational Prison Congress and also 
that of his speeches, if any, made by him thero 7 What action do Gov-
ernment propose to take on the final rellommendationH of the Congress , 

The Honourable Sir Alexander' 1'4uddiman : As ~e International 
Prison Congrmls waH only held in IJondon in the first week of August copies 
of its r cee i ~s will not be a vailuhle here for some little time yet. Until 
they have been received and the Government of India ha,ve had an ~ 

portunity of examining till' r ~ e ti s IDll:dc I am not in a position 
to say what aotion, if /I,ny, will he takcn. 

REPOR1' OF THE COLONIES COMMiTTEE. 

683. *Mr. K. Venkataramana Reddi: Will Government be pleased 
to state whethel' allY report was submitted hy the Colonial Committee 
'appointed by t.he Oovernment of India to confer with His Majesty's 
Secretary of ~t t ~ for the Colon ips on t1w posit.ion of Indians overseas T 
If so, will Government be pleased to lay a ·copy of such report on ~he 
table f 
Mr. J. W. Bhore : 'fhe Honouruble Membt!r's attention iH invited to 

the-reply given by mo on the 2:Jrd .Tanuary 1925 to Khan Bahadur Sar-
faraz Hussa.in Khan's 4uestion No. 1il7 on the sume sub.iect. 

EXTENSION OF THE ACTIVITIES OF THE ARMY CANTEEN BOARD (INDIA). 

684. *Khan Bahadur W. M. Hussanally: (a) With reference to 
tIDswer to my qlwstioll No. 1 HiO, dated 6th March, will the Government 
please state at what statiolls in India did the Army Canteen Board com-
mence operations in the firHt illst. ll ~e 1 

(b) When and to whnt. stations were the operations extended t. 

(c) Was any inqlliry hel(1 liS to the 8UCCCHH of the operations at the 
first named statious 1 1f so, will tlw Oovernment please lay on the table 
the re8ult of such iuquiry? If not, why not. 1 

Mr. E. Burdon: (a) and (b). 'l'he Army Canteen Board ·(India) 
firllt commeneed operations at Hawalp.indi. It: subsequently extended its 
activities to all the ot1Wl' stations in the Northern and 'Vestern Commands 
where British nnit.s were stationed, with the exception of Nasirabad, in 'the 
years stated against the following di8trictH : 

Murree 
Waziristan 
Pesha.war 
Quetta 
Siallmte 
Sind-Ha.iplltann ni,drict (lesH NaHirahad) 
Remainder J.Jllhol'e Distr'ict 

.. • 

April 1922. 
August ]922. 
November 1922. 
April 1923. 
December 1923. 
August 1924. 
A ugust and Rep-
tember 1924 . 



". 
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(c) No official inquirY W8!l made by Government but the mutter was 
discussed at a ~e erll l meeting of the Corporation before the expa.t1f.Jion 
W8I! undertalcen, 

VALUE OF STORES ~ 1 S  IN INDIA BY THE ARMY CANTEEN BOARD. 

t685. *Khan Bahadur W. M. BUI8&nally: (a)' What has been the 
value of the stores hitherto purch8l!ed in India by the ':\rmy Canteen 
B08,rd f 

(b) Were these stores got cheaper or dearer thun those imported 
from abroad including freight and other charges , 

(c) Have all storeH purchased, whether in India or elsewhere, been 
paid for by now f If not, why not f  J f only a portion has bee.n paid 
for, what c~ t still remains to be paid' 

PAYUNT FOR STORES PUROHASED FROM: MEROHANTS IN INDIA BY THE"ARM:Y 

CANTEEN BoARD (INDIA). 

t6B6. "'Khan Bahadur W. M. BUBBanally: (a) Have any stores been 
purchased from abroad by the Army Cante!:'n Board on credit? If 80, fm: 
how long Y 

(b) If /lny were HO purchased on credit, has any iJlter ~t beeH ~ti  

or is' payable on Imeh purchaloles T If so, how much Y 

(c) Whitt is the total amount of stores purchased in India on ~ 8h 

lmd what amount on credit , 

(d) What was the stipulated period of eredit for goods purchased 
in India on credit 1 . I 

(e) Was the amount paid within the stipulated period , 

(I) If not, WIlH Ilny interest pajd 0/ is it payable for the excel!lS 
period? If not., why not? 

(0) Are Government. aware that mel'chants from whom such good.'! 
have been purchased in India have been very seriously inconvenienced on 
account of non-payment of the sums due to them T Do Government pro· 
pose to compem;llte them for thi!!! inconvenjence? If not, why not? 

CAPITAL OF H ~AR  CANTEEN BOARD (INDIA). 

687. *Khan Bab8.dur W. M. BUBBanally: (a) What were the reaSOllFJ 
which led the Government to require the Ar~  Canteen Board to have an 
I extended. range of busine!lS ' when the liquid capital at their disposal 
was not sufficient to finance the same , 

(b) In reply to my questions it was said : 
II Tho Govornmtmt of India trust that with this addition to the working capitai 

Illd with the inr.nlll,8cll rllceipta from new bUlinesl in the Labore diBtriet the Army 
Canteen Board will no longer find it neeeaaary to trade upon termR of eroilit extended 
beyond the uault) oomrnereial practice." 

Will ~~ Government please state if this expectation has been realized f 
J f so, how' Please quote figures in support of the answer. 
Mr. B. Burdon: Sir, with your permission I pro pOKe to reply ":0 

questionll Nos. 685, 686 and 687 together by making the following state-
-.---

t For aUlwer to this question, Bile anlwt'r to queation No, 6H7 • 

.. 
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ment. In view of the numerous eomplaints against the Army Canteen 
Board which appeared in tht~ public pre!>", during the course of this summer 
and of complailltN which havc reached the Government of India from other 
sources ahlo, it has been decided to institute a thorough expert inquiry into 
the affair!> of the Board, t.heir busineNS methods and their financial posi-
tion. A preliminary inquiry is being carried out' at. the moment by the 
Honourable Si,r William Currie and the Honourable Mr. Phiroze C. 
8ethna who haye kindly consented to help Government in this matter. 
They are themselves being assisted in a consultative capacity by Mr. H. G. 
Cocke, a Member of this A!!sembly; whose firm is at present engaged in 
the a.nnual audit of t.he Board'8 account.Ii. The questions asked by the 
Honourable Member with hi ~h 1 am now dealing relate mainly to matters 
which formed the subject of the complaints to which I have made reference 
and in "the circumstances, my Honourable friend will not expect me to 
reply to the!!e questions categorically and in detail at present. J could 
not PtUpcrly do so while the inquiry is proceeding. I will, however, under-
take to forward the questions and my prCllent reply to the gentlemen who 
are carrying out the inquiry. 

RATES AT WruCH ABTICLES ARE SUl'PLIED TO THE TROOPS BY THE ARMY CAN-

TEEN BOARD. 

688. *Khan Bahadur W. M. BU88a.na.l1y: (a) In so far as the Gov-
ernment admit they ha.ve a monopoly itl the bu!!iness of the Anny Canteen 
Board, will they Htate if article!.! are being supplied to the troops at the 
same rate as were supplied by contractors or cheaper or dearer 7 

(b) Have the Government ascertained if the troops are satisfied with 
the supplies 8mI the rat.es ? 

Mr. E. Burdon: (a) With very few exceptions, the Board supplies 
troops 8,t a lower rate than that at. which contractors !!old prior to the 
Board taking over management. .... 

(b) Tn some cases the troop'" have expre9Hed their satisfaction, in 
others not. Individual complaints nrc investigated in accordance with 
the " Rul(,R for the Management of Garrison and Regimental Institute!:! " 
and it is hoped tha,t, in course of time greater satisfaction will be the 
l'e!!ult. 

ENCOURAGEMENT OF INDIAN ART.· 

689. *Mr. N. M. Joshi: (1) Will Government be pleased to statG 
whether there was any seflemc submitted to them before the 30th of 
March, 1922, for the encouragement of Indian Art Y If so, who presented 
it, what was the scheme, why was it rejected T 

(2) Will Government be pleased to state whether the memorandum 
note on the s~e e for the encouragement of Indian ~t was the work oi 
lIhe Architect of New Delhi alone T Or, was it the joint result of others 
beside the Architect Y 

(3) Will Government be pleased to state whether the subsequent 
scheme submitted by the Architect was the result of the joint deliberations 
of the Architect!! of New Delhi Y Or, was it the result of the deliberationlS 
of th Architect of New Delhi and the Engineer and Mr. Baker only 
appended ~i  minute of dissent Y 

• 
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"The Honourable Sir Bhupendra Nath Mitra: (1) I am not aware 
t)f any such scheme having been Hul)):litted to the Government. of India 
before the 30th March 1922. . 

(2) and (3). 1 have nothing to add to the rf>ply given by mc to the 
HQnourable Member's question No. ,ll::J2 on ttlC 6th March 1925. 

ARBITRATION AND CONOILIATION BILL. 

690. "'Mr. N. M. Joshi: Will Government, be pleased to state 
when they propOStl t() introduce their Arbitration and Conciliation Bill , 

The Honourable Sir Bhupendra Hath Mitra : Government do not 
propose to introduce any Bill dealing wit.h trade disputes this Session. 
Mr. N. M. Joshi: Will GovernlJlent introduce it next Session Y 
The Honourable Sir Bhupendra Hath Mitra: J am not in a position 

to eommit Government in the matter at present. 
Mr. Ohaman LaD: What is the reason for ihe delay, Sir' 
The Honourable Sir Bhupendra Hath Mitra: It is the time taken 

over the Indian 'rr t~ lJnioJHI Bill. 
\ 

PROHIBITION OF THE EMPLOYMENT OF WOMEN UNDERGROUND IN MINES. 
691. "'Mr. H. M. Joshi: Will Government be pleased to state 

whether they have decided to introduce lcgilliation prohibiting the employ-
ment of women in mines underground? 1 f so, when Y If not, why not T 

The Honourable Sir Bhupendra Hath Mitra: No legilliation is neces-
sary to Imcure the prohibition of the employment of womcn underground 
in minell. 

Mr. H. M. Joshi: Do Oovernml'nt propose to Jll ~l any rules 1 

The Honourable Sir Bhupendra Hath Mitra : My Honourable friend 
is fully aware of the position in that respect, having attended a meeting 
of the Advilmry Committee attached to my Depurtment only last Satur-
day. 

Mr. Ohaman Lall : May .1 asIc, :Sir, if there is any civililoed country' 
in the world that allow!! women to work nnderground ? 

The Honourable Sir Bhupendra Nath Mitra: 1 am sorry I have no 
detailed information on the subject with me. If the Honourable Mem-
ber will put down a question, I shall try my hest. to answer it. It is 
quite possible there may be other countries. 

Mr. Deva.ld Prasad Sinha: Do (]overnnwn1. propol>e to take any 
steps to pi'event the employment-01' women underground in mines in this 
country Y 

The Honourable Sir Bhupendra Hath Mitra: The policy of the 
Gove,rnment in the matter, I think, was st.ated in. t.his House some time 
ago and we were discussing thl' mllt.ter quit" rllef'ntIy in the Advisory 
Committee attached t.o my Denl1rtment of whidl ' ~rt i l  two Mem-
bers of thil> Assembly are Members. 

Mr. W. M. Hus8anally : Who lire they 1 
The Honourable Sir Bhupendra Hath Mitra: Am I t.o answer that 

question' 
Mr. Joshi and Mr. Chaman IJall. (IJRughter.) 
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STRIKE ON THE NORTH WESTERN RAILWAY. 

692. "'ltIr. N.M. Joshi: (1) Will Government be pleased to stata 
the reasons which led to the North Western Hailwuymen's strike in May 
last 7 

(2) Will Government be pleased 0 to state how long the strike lasted 
und how many men were involved in it Y 

(3) Will Government be pleased to state whether they arc aware of 
the grievances on account of whhlh the men struck work Y If so, what 
were they Y If not, why did Government not ascertain the men's griev-
ances T 

(4) Will Government be pleased to state what steps the Agent of 
the North Western Railway or the Railway Board took to avert the strike 
or end it as early as pmlsible after 'it had been declared Y If not, why 
not T 

The Honourable Sir .Oharlea Innes: .'1'he Honourable Member is re-
ferred to the statement iSHued to the Press on the 17th June 1925 and to 
the repHes to Mr. Gay'a Prasad Ringh's quest.ioll No. 36, Jlurt (b), and to 
Diwan Bahauur 1\1. Harnachandra Hao's queHtion No. 1 ~8. 

STRIKE ON THE NORTH WESTERN RAILWAY. 

693. "'Mr. N. M. Joshi: (1) Will Government be pleased to state 
whether it is a fact that the ASHh;tant Secret.ary of the All-India Trade 
Union Congress had offered, on behalf of the Trade Union Congress, eo-
opera,tion to Government in the matter of settli ~ the North Western Rail-
way strike as early as possihle? If so, did (Jovernmltnt accept it? If so, 
h\>w did they utilise the offer of t.he 'rrade Union Congress in ending the 
strike' If notl why not 1 

.(2) (a) Will Government be pleased to state whether they 8J:e aware 
that the Executive Council of the All-India 'rrade Union Congress had 
deputed their PruHident, Mr. C. F. Andrews, to the Punjah to take steps to 
end the stril;:e as early as pOll-;ible ? 
, (b) If the 8nHwer to (a) be in the affirmativ!', will they be further 
pleased to stat.e whether they gavil Mr. Andrews any facilities in his mis-
.. ion Y If so, what were they 1 If not, why not? 

(3) (a) Will Government be pleased to state whet.her Mr. Andrews 
saw in connect.ion with the st.rike any of the high officials of the Govern-
ment of Inelia and the Agent of the Nort.h Western Railway' If 'So, who 
were they T 

(b) If the answer t.o (a) be in t.he aftl,rmative, will they be further 
pleased t.o state whether -they agreed to· uny of the suggestions made by 
~Ir. AndrewI'; with a view to end the strike? If so: what were the pro-
posals to whleh they agrcl'()? If not, why not 1 

The Honourable Sir Oharlea Innes : The Honourahle Member is re-
o ferred to the reply to Diwan Bahadur M. Rnmacbnndrll Rao's question 
No. 133 and also to paragraph 4 of the .Government of Indj'a Press Com-
munique on the subject, dated the 17th .J une l ~t. 

RE-J:MPLOYMENT OF SnuKERS ON THE NORTH WESTERN RAILWAY. 

694. *Mr. B. K. Joshi: (1) Will Government be pleased to state 
whether the men or their own accord joined their duties artel' North 

• 
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Western Railway strike or whether the Agent agreed to take them back 
upon certain terms Y If the latter, what were those terms and were they 
accepted by the men ? 

(2) Will Government be pleased to state how many of the men that: 
had gone on strike were taken 'back again and how many were rejected anu 
"hy' 

(3) Will Government be pleased to foItate the number of new men that, 
were employed by t.he Agent of the North West.ern Railway t.o the posts 
of those who had gone ot1 strike , 

(4) Will Government be pleased to state whether they arc prepared 
to take steps to reinstate the old men who are still out of employment Y 
If so, whc,n? If not, why not 1 

The Honourable Sir Charles Innes: (1) No pressure ~s brought 
to bear upon the men to join their duties. The tenns granted to such 
men were stated in Agent'8 notifica.tions issued from time to t.ime. 

(2), (3) and (4). The Honourable Member is referred to the replies 
to Mr. Abdul JIaye's questions Nos. 49::1 and 499. The Agent, in filling 
up vReaneieN, Jlives every consideration to men who lost their jobs owing 
to the strikc. 

Mr. Ohaman Lall : May,I ask, Sir, the total amount of money out of 
the fundH which has been confiscatl'd by the Government as a result of 
~his strike , 

The Honourable Sir 'Oharles Innes: None, Sir. 

Mr. Ohaman Lall : M.ay 1 put another question, Sir 1 

Has the gratuity due t.o these men bcen c i~c te  or not' 

The Honourable Sir Oharles Innes :  I refer the Honourable Member 
to the rulc on the subjeet. which lia.ys that abHencc on Htrike does not 
constitute a break in I!!erviee for the purpolies of the gratuity rulel!!. 

REMODELLIN,G OF THE VICTORIA. TERMINUS AND OF THE REVERSING STATION 

ON THE GREAT INDIAN PENINSULA RAILWAY. 

695. *Mr. D. V. Belvi: (a) Is it It faet that the Secretary of State 
for ]ndiu. has heeJ1l' pleased to I!!anction It.n expenditure of B.s. 88,00,000 
on the remodelling of the Vict.oria 'l'erminus Station at Bombay and of 
RH. 66,00,000 or so on the re 'erl li ~ station on the Great Indian Penin-
sula Hailway OIl the r ~c c ti  of the Railway 130Il1'd ? 

(b) If so, will Government be pleased to lay oft' the table of the 
AlISembly a eopy of thc said recommendation Y 

«(!) WIlen iH the execntion of theHe projects expected actually to 
commence? 

Mr. G. G. Sim: «(J,) Yes. 

(b) The recommendations of the Hailway Board in regard to the 
schemes referred to are contained in memoranda which are being placed 
before the St i ~ }4'ina,nce ~ ittee for Hailways and which  will be 
printed in the proceedings of the Committee. 

(c) As the execution of bot.h the IWhe e~ is a matter of urgency it is 
proposed to ~t rt work on them very shortly. Those portions of the 
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Victoria Terminus remodelling work hi~h are for the use of the Bombay, 
Baroda and Central India Hailway will not be taken in hand unless and 
~ til further investigations, whil}h are now being made, prove their neces-
Sity, 

GRIEVANCES OF BENGAL FISHERMEN. 

696. lleMr. D. V. Belvi: (a) Has the attention of Government been 
drawn to the printed matter under the cnption of Bengal Fishermen's 
grievance puhlished in column 5 on page 8 of the issue of the Bombay 
Chronicle, dated the 21st August IH25 ? 

(b) If so, are the alleged grievances true ? 

The Honourable Sir Charles Innes: (a) Yes. 

(b) The Government of Inrlia have no information. 

REPBBSENTATION OF MUHAMMADANS IN 'rUE INCOME-TAX DEPARTMENT, 

BOM.BAY. 

697. lleMr. M. E. Makan: (a) What is the number of Musalmans 
and non-Muslims in the (1) higher, and t.he (2) lower grades of tile 
Income-tax Department in the Bombay Presidency Y 

(b) Do the Government propose to issue orders for the increatlcd 
representations of Musalmuns in the Income-tll.x·,Department of the 
above-meilltioned Presidency if efficient candidates are available T 

The Honourable Sir Basil Blackett: (a) The information it! being 
obtained and will be furnished t.o the Honourable Member. 

(b) General instructions al'! to the representation of different com-
munities in the public service have been issued to the Commissioners of 
Income-tax. 

RETURN TIOUTS ON THE BoMBAY, BARODA AND CENTRAL INDIA AND THE 

OUDH AND RomLKHAND RAILWAYS. 

698. *Mr. M. E. Makan: (a) What is the reason for stopping the 
issue of return ticket", 011 the ~ l  Baroda a.nd Central India and thc 
Oudh and Rohilkhand RailwaYIl Y • 

-(b) Taking into consideration the conveni.ence of the passengers, do 
the Government propose to order the issue of return tickets on the 
Railways mentioned above Y 

Mr. O.  O. Bim': A reference hal'! been made t.o the Railway A i i~
trations concerned lind t.he result will be communicated to the HonoUl'-
able :Member in due course. 

Dr. K. O. Lohokare : Will these replieH be included ill the proceed-
ings of the day ? 

Mr. O.  O. Sim: No, Sir . .. 
Dr. E. O. Lohok,re : If t.hey are not to be included, how is the 

information to be made availallitl to other Members 7 

Mr. O. G. Sim: AnY' Honourable Member who desirey may get. a 
copy of the information. 
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Mr. Oaya Pruad lingh : All of us will desire a copy, Sir. 

Dr. K. O. Lohokare : lR it not a fact, Sir, that these questions are 
more for the sake of public i r ti ~ than for the information of 
individual Membertl Y 

Mr. O. O. lim : No, Sir. 

Dr. K. O. Lohokare :  1 would request the Chair to give attention to 
this matter. 

CONSTRUCTION OF WAITING ROOMS AND GOODS SHEDS AT IMPORTANT STATIONS 

ON THE BAROOCH-JAMBOOSAR BRANCH OF THE BoMBAY, BARODA AliD 

CENTRAL INDIA RAILWAY. 

699. *Mr. M:. I:' M:akan: (a) Are the Govcrnment aware of the in-
convenience and the loss caused t.o the public on account of there being 
no waiting rooms and goods sheds on the Bal'ooch-Jamhoosur Branch of 
the Bombay, Baroda and Central India Railway? 

(b) Do the Government propose t.o issue ol'derf! for the building of 
waiting rooms and goods shedl'! at important Rtationl'! of the c- e ti l~ll 

railway line T . 

Mr. O.  O. lim: (a) and (Q). Government are not aware of the in-
convenience and loss complained of. A copy of t.he question and the 

l ~r will be seI}t to the Agent {or tmch action as he may consider 
necessary. 

EUJlPTIONS UNDER ScHEDULE I OF THE INDIAli ARMS RULES OF 1924. 

700. *Baba Ujagar lingh Bedi: (a) Will Government be pleased 
to state some canon for the. J)ersoJls awl Hw cluNst's of perHons, who are 
exempted under Schedule (1). of the Indian Arms Rulcs of 1924, for 
taking licenses for arms T 

(b) If any of th<-persons, mentioned in Schedulc (1) in its clauses 
1 up '0 7, desires to purchase a new weapon, is he entitled to do so Y 
Mr .. K. TonkinSOD: (a) and (b). I am. not sure whether I havc 

understood the Honourable Member'f! question correctly, but the positioh 
of exemptees in the matter of the purchase of new ~ s is as 
follows: . 

'Exempted persons (other than those included in entry 1 of 
Schedule I to the Arms Rules) are exempt only in reHpect of 
arms and ammunition up to the limits prescribed bY' the 
various LOt!1l1 Gov'ernments under t.hepowers conferred OIl 
them in column III of the Scheclule, Their right to purchase 
a new weapon depends therefore in the first instance 1)11 
whether t.hey are a.lrelUly in possession of t.he full number of 
weaponH covered by their exemptions, Rlld, if they are lrel1 ~' 

in Imoh PONscHHion, then on the grant of a licence for the 
weapon which they dm,;il'el to purchaHe. 

Baba Ujagar lingh Bedi: Supposing an exemptee diHpoHeH of any 
of his arms, is he entitled again to purchaRe straight off, without a 
1icenee, the weapons f 

Mr. K. TOnkinlOD : Yes. 
• 
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SUPERSESSION 01' BABU N.uux CHAND, A STATION MASTER ON THE NORTJIoo 
WESTERN RAILWA.Y. 

701. "'Baba Ujagar Singh'Bedi: (a) Is it /:I. fact that one Babu 
Nanak Chand, the present station  master at Chhanga l\fanga, Lahore 
Division, North 'Vestern Railway, was r tl~ l to t.he Speeial Class ill 
November 1922, aild was posted to Kolpur and wa. .. again l'cvert.('d to 
"  C  " elas"" in May 192B, for no fault of his but on account. of eeonomy, 
and was again gi..ven promotl:ion t.o the Special Class and was ordered  to be 
po!'.1:ed to Peshawar City Station; but the vacancy was withdrawn and 
he could not bc promoted thc'J1 ? 

(b) Is it /I. fact, that since then vacancies occurred at Montgomery, 
Gujranwala and Campbellpul' and were filled up by the jUlliors of the said 
Babu Nanak Chand, namely, !3. Sampurfll1 HiJlj.\'h, B. Kit'pll l{alll and B: 
Hari Chand respect.ively, in spite of the fact t.hat they had not worked 
before as special class station masters, while Babu Nanuk Chand is senio)' 
to them in grade and pay and has also worked for six months as speciai 
class stat.ion maRtel' , 

(c) If 1'10, whllt are the reasonH for his non-promotion and hil'l Hllpel·· 
session by his juniors ? 

(d) Do Government propose to consider his casc T If not, why not 7 

Mr. G. G, Sim.: Government have no information. 

ALLOTMENT OF Q AR ~RS TO MEMBER!j OF THE INmAN J~ r81.A1' R  AT'])ELHI 

AIm SJMJ.A. 

702. *Baba Ujagar Singh Badi: (a) Will Government be pleased 
to explain the criterion or the canon, by which the allotmrnt of cottages 
and quartrrs for the reHidence of MemberH of the Legislature takes placE' 
both at Delhi and at Simla Y 

(0)' 11'1 it that those whosc applications are received first get J:)re-
cedence, or iH it through the ballot, or is it at the Hweet will of the officer in 
charge of the said accommodation' If the last fUentioned is the casp., 
why is this autocratic principle in force T 

(c) Do Government propose to hold the allotment in future by 
ballot. according to the applications for the grant Of such qU/.Irters, bunga-
lows, hO ~es  roomll, etc., for the Members of the Legislature T 

Mr, L. Graham: (a) and (b). Member!! are informed by Clirculllr 
of the accommodation available and are requested to state their reqture-
ments bY' a certain date. All applications received by that date are 
ClOnHiderecl together and the principle which directs the officer . i ~ 

the a.llotment iH the deHirability of securing the greatest convenience of 
t.he greate!!t lIumbc!J". 

(ll) l~r e t do not consider the ballot to be a suitable method 
for governing the ~8tr llti  of Ij11l1.rterl>, but if it is the general wish 
of Honourable Members of both HouNes of the Legislature tliat thi,; 
. method should be followed Government have no objection. 

Baba Ujagar Singh Bedi : Is it a fact, Sir, that there hall been n 
general complaint with regard to the allotment of quartan both a.t 
Simla as well aH at Delhi T Will it not be posllible to make allotments 
by having a Joint Committee of both of the IIOURCS, namely, the Council 

• 
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of State and the Legislative Assembly, or to make allotments of quarters 
the subject of ballot , 

Mr. L. Graham: In the first place, I do not agree with the Honou,t;-
able Member that there iIJ general diIJIJatisfaction. As regards the secolld 
point raised by the Honourable Member, I would like to refer him to 
a separate question which has been put down by him. 

Khan Bahadur W. M. HuasanaUy : May I inquire, Sir, whether the 
Government are aware that it is impossible to satisfy every' one 7 

Baba Ujagar Singh Bedi: That is why I suggest a ballot. 

THE LOCAL CLEARING OFFICE (ENEMY DEBTS). 

70S. "':Maulvi Muhammad Yakub: (a) Will the Government lie 
pleased to state when the" Enemy Debt Clearing Office" was established! 

(b) Although the war came to an end in 1918 what is the reason 
that the Department has not yet been able to wind up its work T 

«(l) What ill the Rupervision which the Government of India exercise 
over this Department and what is the amount of annual expenditure in-
curred in maintaining the Department , 

Mr. L. Graham: I apologise for the length of this answer, Sir. 

The reply is as follows : 

(a) Local Clearing Offices for the settlement of enemy debts were 
established : 

for Germany on the 12th July 1920 ; 

for Austria on the 23rd April 1921 ; and 

for Hungary on the 26th July 1928. 

(b) These offices were created by the variouFi India Treaty' of Peace 
Orders, which were issued by His Majesty's Privy Council on 2nd 
July 1920, 15th February 1921 and 1st June 1923 respectively. 

Besides thoet settlement of debts arising out of pre-war transactions 
between British nationals in India and subjects of Germany, Austria 
and Hungary, the Local Clearing Office is entrusted with the disporlal 
under the terms of the Treaties of the proceeds of liquidation of ex-
enemY' property in India and also deals with all other matters relating 
to the Treaties, for example, repa.ration claims. 

The date finally settled for the recedpt of enemy debt claims was 
1st May 1924, but, under the terms of agreements c cJlH~~rl hetween 
the respective Powers, in certain special cases claims are IItill admitted 
and are still being received. 

The files of the office comprise some! 10,000 cases, many of them of 
great complexity. 

In the matter of enemy debt claims pro)!ress is entirely dependent 
on the expedition with which the opposite Clearing Offiees reply to 
references made to tOOm, a l ~~tter over which the Local l ~ ri  Office 
·has no control. ' 

.L147LA. 
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As far as the Government of India are aware, none  of the Clearing 
omces established in allied countries or the liritish Dominions have yet 
concluded their labours. The Local Clearing Office in India is at 
present sanctioned up to 31st March 1927. 

(c) The Local Clearing Office works in conjunction with th", 
Oentral Clearing Office in London through which office alone it can 
communicate' with the opposite Clearing Office. In purely' Clearing 
Omce matters the work is supervised and assisted by the Central Clearing 
Office. 

All matters of iIQPortance affecting India not expressly provided for 
in the Peace Treaties are referred by the Controller to the Governml>nt 
of India for orders. The Clearing Office accounts are audited half· 
yearly by the Accountant General, Central Revenues. 

Thieo annual expenditure incurred in maintaining the office is 
Rs. 85,900 but in this connection it may be stated that the Local Clear· 
ing Office holds, until the conclusion of its labours, a surn of over three 
crores representing the proceeds of liquidation of ex·enemy property 
the use of which the Government of India are enjoying. 'l'his may be 
taken as equivalent to an income of 15 lakhs per .annum calculating' 
interest at 5 per cent. Under the terms of the India T1'Iei1ty of Peace 
Orders the balance of this sum will have to be made over to the Central 
Clearing Omce when all India's claims against it have been met. 

Mr. B. Das : Have Government made any allotments out of the 
Re. 25 lakhs that were granted by this Assembly in 1H23·24 and again 
in 1924-25 to those Indian subjects that suffered through enemy action' 

Mr. L. Graham: I submit, Sir, that that does not arise out of the' 
qoestion. 

Mr. B. Daa : Did not the Honourable Member refer to the Repara-
tion Committee , 

Mr. Ohaman Lall : May I ask your ruling on this question, Sir t III 
it competent for a Member to get up and say that a question does not 
arise ,. That is really a matter for the Chair. 

Mr. President: Any' Mmnber· is at liberty to submit whether a 
particular question does or does not arise out of the original question. 

Dlwan Ohaman LaD : Does the Chair accept the suggestion. , 

Mr. President: Maulvi Muhammad Yakub. 

,APpOINTMENT 01' INDIANS AS DEPUTY SECRETARIES.IN THE COMMERCE AND 

FINANCE DEPARTMENTS. 

704. ·:Maulvt Muhammad Yakub : In view of a Resolution passed by 
the Council of State about the increased appointment of Indians in the 
Imperial Secretariat, did the Government of India definitely considp.r 
the possibility of appointing Indians to fill up the vacancies i:\l the posts 
of the Deputy Secretaries of the Commerce and the i ~ ce Department. , 
If 80, why were Indians not appointed , 



• 
QUIIS'ft'ON'S AND ANBWEBS. 

The Honourable Sir Buil Blackett ,: The reply to the first part of 
the question is in the affirmative. The officers with the most suitahle 
experience were selected. 

ADEQUATE R RJ N'~A IO N OF MUHAMMADANS IN GOVERNMENT POSTS AND 
ON ELECTED BODIES IN AJMER. ' 

70li. *Ma.ulvi Muha.mmad Yakub: (a) Has the . attention of the 
Government been drawn to an article published in the' MustimOutlook, 
dated the 16th August 1925, under the heading" Hindu Raj at Ajmer "  , 

(b) Is it a fact that in the Province of Ajmer the population of the 
Musalmans iF! about one-half in the urban and about one-fourth in the 
rural areas , 

(c) Is it really a fact that out of 46 important Government posts, 
enumerated in the article mentioned ~  only one is held by a Muslim, 
t,vo by ChriRtian s, one by a Parsi and the remaining 42 by the Hindus , 

(d) Is it also a ~ct that although the number of the. Muslim m61Ilb8l'lJ 
of the Ajmer Municipality is only 4, there has never been a Musalman 
nominated member in the Municipality' 

(e) Is it true that ever since the time the district of Ajmer has come 
into the hands of the British Government, the posts of the Registrar of 
the Honourable the Chief Commissioner and the Commissioner's Superin. 
tendent have never been filled by s. Musalman T 

(I) Is it also true that nearly one-fourth 'of the house-property in the 
city of Ajmer, which once belonged t.o the Musalmans, has changed handa 
and now belongs to the Hindus 7 

(g) Taking the above facts into consideration do the Government 
propose to take early steps in order to remove tho g,icrances of the Musal· 
mans of the Province of Ajmer and ensure their adequate representation 
in all the Government posts as well as on electcd bodies , 

(k) If qualified Musalmans are not available in the Province ot 
Ajmer, do the Government propose to ~ rt capable and qualified Musal· 
mans from outside in the best interests iif administration , 

(i) Are the Govermnent prepared so to amend the rules that the re-
presentative of that Province in the Legislative Assembly should lter t~ 

ly be a Hi ~  and a Musalman T 

Sir DenYB Bra.y : The information is being collected and will be 
furnished to the Honourable Member in due course. 

NUMBER OJ' POSTS IN WIRF.T,ESS STATIONS TRROt:OHOUT INDIA AND BUBJU. 
HELIl BY IN1 IAN~. 

706 .• Mr. Barchandrai Viahindu : "ill the Government be pleased 
:to state: 

(a) the number of posts in wirelesR stations throughout India 
Rnd Burma' 

(b) how ma,ny such posts are held by Indians , 
L147LA II 

• 
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(0) whether Government has given effect to the Lee Commission's 
recommendation!! regarding the percentage of Indians to be 
employed in thiH department , 

The Honourable Sir Bhupendra Bath Mitra: (4) 167. 
(b) 65. 

(0) Government are giving effect to the recommendations of tho 
Lee Commission l'egarding the percentagtel of Indians to be employed in 
this department as vacancies arise. 

NUMBER OF INDIANS APPOINTED TO THE WIRELESS DErARTlIrlENT. 

707. *Mr. Harohandrai Vishindas : Will the Government be pleased 
to state: 

(a) the number of applicat.ions received since January 1925 for 
posts in the Wireless Department' 

(b) how many applicants were given such posts; and what was the 
number of Indians amongst them , 

The Honourable Sir Bhupendra Bath Mitra.: (ay 20 ; of which thre~ 
were from qualified persons. 

(b) None. 

RECRUITMENT OF PERSONNEL FOR WIRELESS STATIONS. 

708. *Mr. Barchandrai Vishindaa : Will Government be pleased.;c 
state: 

(a) Whether it is a fact that Indians qualified in Europe for 
Wireless have been refUl!led posts in spite of vacancies T 

(b) Whether it is a fact t.hat alrwireless stations in India are under 
military authorities Y 

(0) Whether there are any controlled by the Posts Rnd Telegraphs 
Department f 

(d) What js the method of recruitment of candidates for stations 
mentioned in questions (b) and (c) , 

Mr. G. P. Boy: (a) and (b). No. 
(0) Civil wireless stations are controlled by the Post and Telegraphs 

Department. 
(d) Personnel for the wireless stations are recruited ,principalIr 

from the Traffic Branch of the Department. They are trained in Wire· 
less under departmental arrangements. A certain number of men who 
had been trained in wireless and employed as wireless operators in the 
Roy-al Navy, Army and Royal Air :F'orce were recruited for service as 
operators after passing a test. 
. Mr. B'. Das : Am I to unM,rstand that Government haV1el received 

no application from Indian engineers qualified in wireless engineering Y 
111'. G. P. Boy : They have, Sir. 
Mr. B. Du : Were their applications considered' 
Mr. G. P. Boy : 'Fully considered. 
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QUESTIONS AND ANSWERB. SOl 

REVISION OJ' THE PAY OF AOCOUNTANTS OF THE PUBLIC WORKS DEPARTMENT. 

709. *Mr. Barchandrai Vishindas: Will Government be pleased to 
state : 

(a) When they intend to revise the pay of the Accountants of the 
Public Works Department T 

(b) What will be the scale of pay at such revision' 

(c) Whether the revised pays will have retrospeotive effect and 
to ~h t extent' 

The Honourable lir Basil Blackett : The question of revising the 
rates of pay of Divisional Accountants is at present under consideration, in 
consultation with Local Governments ; and it is not at present p088ible to 
say what the decision will be or when it will be arrived at. 

PROMOTION OF TICKET O l~ ORS ON THE NORTH WESTERN RAILWAY. 

710. "'Mr .. Barchandrai Vishindas: (a) Is it a fact that in the 
North Western Railway a ticket collector's chances of promotion are blocked 
as soon as he attains to Class B and it is very rarely that he is promoted 
to Class C·Y 

(b) Are ticket collectors promoted to the rank of travelling tic!ket 
examiners Y 

(0) If not, why not f 

Mr. O.  O. lim. : Government have no recent information but an 
inquiry will be made. 

GRIEVANCES OF INDIAN GUARDS ON THR EAST INDIAN RAILWAY. 

711. "'Mr. A.mar 5ath Dutt: (a) Has the attention of the Govern-
ment been drawn to a letter published in the }'orward of the 11th August 
about the East Indian Railway Indian guards regarding their grievances 
ahout running rooms wd the dismissal of an Indian guard' If so, will the 
Government be pleased to state whether they propose to proTide Indian 
guards with running rooms Y 

(b) Will the Government be pleased to state  whether the station 
master of Burdwan acted as complained of in the letter' If so, do the 
Oovernment propose to take steps to prevent the recurrence of such inci-
dents in future T 

(c) Will the Government be pleased to state whether the Indian 
gnard' has been dismissed under circumstances mentioned in the letter' 
If so, are the Government prepared to reconsider the case &,fter taking 
the explanation of the guard 7 

Mr. O. O. lim.: (a), (b) and (c). The Honourable Member is 
referred to-the answers given to· questions Nos. 304 and 631 on this sub-
ject by Mr. S. C. Ghose and Khw Bahadur Sarfaraz Hussain Khan. 

TREATMENT OF EX-QUEEN TBEBAW. 

712. -Maung Tok Kyi : 1. Has t.he attention of the Government been 
drawn to the wide-Rpread dissatisfaction felt in Bunna over the kind of 
treatment. t.hat is being meted out to the ex-Queen Thebaw iR Rangoon , 

i 
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2. (a) Are the Government aware that the Burma Nationalist Party 
made representations to the Government of Burma to accord tlie ex-
Queen such treatment lIB is befitting her position as the Chief Queen of 
Burma' 

(b) Will the Government be pleased  to state whether the Govern-
ment of Burma ha,ve forwarded these representations to the Government 
of India' 

(c) If the answer to ( b ) be in the affirmative, will the GovernDlent 
be pleased to state what steps the Government have taken in the matter t 

Sir Denys Bray: 1 and 2 (a) and (b). No, Sir. Thus 2 (c) does 
not· arise. 

\ 

UNIJ'OBMITY IN TIlK R I.~8 AND CONDl'flONS FOR HJ~ ENROT,MENT OF VAKIL8 

AND ADVOCATES IN THE PIl'"FERF;NT HlClH COURTS. 

713. *Kr. Devaki Prasad Sinha: (a) Will Government be pleased 
to state when they propose to take steps on the recommendations of the 
Indian Bar Committee 1 

(b) Will Government be pleased to make' a statement showing the 
steps so far taken on the rer.ommendations of the ~ i  Bar Committee 
by the different High Courts and the steps proposed to be taken in future 
by the Government of India , 

(c) Are Government aware that t.he rules framed by the different 
High Courts in pursuance of the recommendations df the Indian Bar 
Committee are not uniform in their efl'ect and that as a consequence of 
this the status arid rights of High Courts Vakils differ from one High 
Court to another , . 

(d) Do Government propose to take steps for bringing about a 
uniformity in the rules and conditions for the enrolment of Vakils and 
Advocates and also in the matter of robes prescribed for Advocates of all 
alisses , 

(e) Are Government aware that the Patna High Court does not 
allow the Vakil Advocates to put on Advocate's bands while the High 
Courts of Calcutta and Allahabad allow them to do so , 
(f) Will Government be pleased to state whether or not they propose 

to take steps with a view to remove all distinctions between Vakils and 
Barristers appearing on the Appellate Side of all High Courts t 
:Mr. B. Tonkinson: (a), (b), (d) and (/). The Honourable Member 

is . referred to the answer to Seth Govind Das's question No. 5a9 on the 
2nd September 1925 as regards the action to be taken on the recommenda-
tions of the Indian Bar Committee and to the statement of the Honourable 
the Leader of the House on the 1st September during the discussion of 
the Legal PraCtitioners (Amendment) Bill. Government hope to move 
:Cor leave to introduce a Bill on the suhject shortly. In rega.rd to the rules 
framed by· the High Courts, he is referred to the answer to Mr. Gaya 
Prasad Singh's question No. 32 on the 25th August. 1925, and to/the reply 
to his own question On the 18th March 1925 on the same subject. I may 
add that the Calcutta High Court have since issued x:evised rules which 
were published in the Home Departmcnt notific8.tion No. F.-412125-Judl., 
dated the 11th June 1925 . 

.(c) Yes. . 
(6) T,Jie Government of India have no information. 
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Mr. Devaki Pruad Sinha : Do the Government of India prOl,QS3 to 
collect the information referred to in (6) , 

Mr. B. Tonldnson : No, Sir. 

ABOLITION OF THE ARMY CANTEEN BOARD (INDIA). 

714:. "'Khan Ba.ha.dur W. ltI. BU8I&n&lly: With reference to question 
No. 2312, Part" D  " replied to on 22nd September 1924, will the Govern-
ment be pleased to state whether, in view of the general complaints of 
British troops, the Government propol!el! to take any steps to abolish 
this system Y (The Army Canteen ~ r  , 

Mr. E. Burdon: Sir, with your permission I propose to anlwer 
questions Nos. 714,716 and 722 together. 

My reply to these questions must be the same as that which I gave 
to-day to starred questions Nos. 685-687, asked by the same Honourable 
Member. 

DEFALCATIONS OOMMITTED BY EMPLOYEES OF 'l'HE ARMY CANTEEN BOARD 

(INDIA) FROM THE 1ST AUGUST, 1924, TO THE 31ST JULY 1925. 

715. "'Khan Ba.h.a.dur W. ltI. B1U8a.nally: Will the Government be 
pleased to state the details of the defalcations and misappropl·iation. 
which have been made by the servants of the Army Canteen Board in the 
whole area in which they are operating from 1st August, 1924, to 31st 
July, 1925 't 
Mr. B. Burdon ~ It is not possible at present to give cc ~te detaill 

for the period mentioned as the accounts for the month of July ha.ve not 
yet been completely audited, but I lay on the table a statement giving 
details of the defalcations that have come to light during the period August 
1924 to June 1925 and showing the action taken in each case. 

Btotem6fl.t givinO details of defalcatioM during the period Augwt 1911-lunc 1916 OM 
showing t111' GCtion tllk6fl. 'n eooh eGle. 

1. ManGger, Inst\tute No. 401, ~  Hut, WGBiNtan.-

Embezzlement ill August 1924 
Embezzlement in September 1!124 

The ma.u. was prosecuted a.u.d on the 5th June 1925 in the Court 
of Additional Magistrate, Bannu, was convicted and Bel1teneed to : 

1 year '. rillorou8 imprisonment on first count and 4 years' 
rigorous imprisonment on aeeond count. 

Each lentence to run consecutively. 

2. Manager, Inlltitute No. 402, R ~  ManGgcr, Mineral Water 
FaotO!'1I and Oinema, BCIa'1IIIlk.-

Iutitute ABBistant, InstUu.te 109, BGBmak, Wcaftriltan.-
Theft of money of the Army Oa.u.teen 

Board (India) to the extent of 

Leu reeoTwiea 011 conviction 

• 

Ba. A. P. 

2,960 2  0 

BI. A. P. 

480 7  0 
8,711 6  6 

10 , e 
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. The men .were prosecuted . and on the 20th May 1925 were 
convicted in the Court ot the 1at Claaa !.lagistrate at Bannu and 
sentenced to 6 months' rigorous impriaonment each. 
a. Manager, Institute No. 606, Lahore Oantonment.-

This man absconded on the 2l1t 
. June 1925 with 

Le •• pay due 

Be. .&. P. 

1,200 6  8 

130 12 ° 
The police are endeavouring to trace the man but up to date 

nothing has been hoard ot him. 

Total 

[7TH SEP. 192ft 

1,069 10 8 

5,779 15 8 

UNSATISFAC1TORY WORKING OF THE ARMY CANTEEN BOARD (INJ)JA). 

t716. *Khan Bahadur W. M. HusBanally: Will thc Government be 
pleased to lay on the t l~ the various complaints Bnd suggestions the 
Army Headquarters have received from Commanding Officers Units, 
Brigade and District Commanders, regarding the unsatisfactory wotking 
and dduy in th ~ payment of rebates by the Army Cantcen Board and to 
itate what a,ction has been taken thereon' 

OnJECTS OF ORGANISING THE ARMY CANTEEN BOARD. 

717. *Khan Bahadur W. II. KUII&Dally: Is it not a flit that the 
object of tq, Government in organizing the Army Canteen Board. was two-
fold, namely :  • 

(0) That the troops would get efficient and orgllnised serdce 
during war. 

(b) 'I'hat the troops should get all foodstuffs and uther require-
ments of superior quality at most reasonable price!; (no 
way higher than bazar rates) and that whatever profit this 
organization will earn will go to further the comforts and 
benefits of troops f 

Mr. E. Burdon: (a). Yes. 

(b) This ill not quite correct. The object was, and is, to liIupply only 
good quality foodstuffs for the supplementary rationing of the Army and 
their extra luxuries and necessaries at the lowest possible rates. There 
was never any intention of comparing the bazar rates for old &nd deterio-
rated commodities with those supplied by the Army Canteen Board (India). 
With regard to the latter part of this question, the profits will be placed 
at the disposal of His Excellency the Commander-in-Chief. 

REPORTS MADE ON ARMY CONTRACTORS BY ARJrIY OFFICERS DURING FRONTIER 

EXPEDITIONS OR THE AFGHAN WAR. 

718. "'Khan Bahadur W. M. HUiBanally : With reference. to the reply 
given to question No. 62 (e) by Sir Godfrey Fell on 26th September 
1921, will the Government be pleased to lay OD the table any reports 
made by the Commatiding Officers or Brigade Commanders during Indian 

-----~---------------------------------------t For answer to this question, Bee anlwer to question No. 714 . 
. r 

• 
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Frontier txpeditions or the Afghan War for or again.'lt the Army 
Contractors , 

Mr. E. Burdon : At this interval of time I have been unable to trace 
any such reports. 

CATERING FOR THE AIU1Y BY MESSRS. MADAN AND CO., OF CAI.CU'fTA DURING 

THE AFGHAN WAR. 

719. "'Khan Bahadur W. M. Bussanally: (a) Is it not a fact t.hat 
.Army Headquarters appointed one Messrs. Madan and Co., of Calcutta 
to cuter fol' the whole Army engaged in the Afghan War in the North 
West }4'rolltier and that they failed Y 

(b) Will the Government be pleased to state whether Messrs. Madan 
and Co., had any previous practical experience in catering for the 
British troops and also if Government invited lic ti ~ from other 
experiencI1d and well known firmll of Army Institute Contractors before 
engaging Messrs. Madan and Co., for the Afghan War 1 

Mr. E . .Burdon: (a). Messrs. Madan and Company ran canteens on 
the North West Frontier during the Afghan War but not in Baluchistan. 
1 am not prepared to suy that this firm failed in the task requircd of them. 
rj'hey continued to carry on their contract until it could be taken over 
by canteen sections opened by Government though they had asked to be 
relieved of it before. 

(b) The answers to both parts of the question are in the affirmative. 

R.'.~S I~~ 01<' HI~ FURNITURE OF THE ARMY INSTITUTE FUND TO THE ARMY 

CANTEEN BOARD (INDIA). 

720. "'Khan Bahadur W. M. Hualanally: Will the Government he 
pleased to give a detailed statement for all Army Institute Fund furniture 
handed oYer to the Army Canteen Board in the area opcrated by them, 
showing prices charged and also what amount has bl'cn paiel nnd how the 
. balance is to be realised; and what amount of hire per man qUll.rtl·rly 
i~ charged by the Army Canteen Board to the regiments in their ltre&. 

Mr. E. Burdon: The Army Canteen Board (India) are trustees 
for the Army Institute Fund in Northern and Western Commands (ex-
cepting Na.'1irabad) and the property of the Army In.'1titute Fund did not 
pass to the Board nor is it shown as an .~et in the Board's accounts. No 
amount, therefore, has been paid ~ no balance remains to be paid. 

One rupee per man per quarter is charged throughout India to all. 
British troops below the rank of Sergeant and this amount is credited to 
the separate Army Institute Funds concerned. 

NET Loss INCURRED BY THE ARMY CANTEEN BOARD (INDIA) SINCE ITS ESTAB-
LISHMENT. 

721. *BlIan Bahadur W. •. BUJlanaIly: With refC)'elWe to the 
question Dflked by Major C. R. Attlee in the House of Commons and the 
reply Io(ivt'n by Earl Winterton that "His information was thRt tlte 
opet'H1ions of the Board now gave general satisfaction ", have the Govern-
ment sent to the Secretary of State for India, for his informatiol,l, the copieR 
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of all reports received by Army Headquarters from the Commanding 
Officers Units, Brigade and District Commanders regarding the work-
lng of  the Army Canteen Board together with its balanr,C! sheet up 
to 31st July 1925, showing the net loss incurred by the Army Cantecn 
Board since its establishment after deducting the profit RClll'Ued , 

Mr. B. Burdon: So far 8S the first part of the question is concerned, 
the answer is in the negative. With regard to the second part, the bala.ace 
sheet for the year ending the 31st July 1925 will be sent when ready. I 
may, however, inform the Honoura.ble Member that the Secretary of Statc 
has received the last published balance sheet Rnd generally speaking has 
been kept informed regarding the affairs of the Board. A further report 
will be Nent to the Secretary of Statc when the inquiry now in progress 
has been completed. 

TOTAL AMOUNT OF DEBTS Oli' THE ARMY CANTEEN BOARD (INDIA). 

t722. "'Khan Ba.hadur W. M. Bus8an&lly: Is it a fact that the total 
amount of debts the Army Canteen Board owes to its creditors other than 
the Imperial Bank of India is over Rs. 30 lacs ; if not will the G-overnment 
be pleased to state the exact amount of this debt 7 

SEPARATION Ol~ JUDICIAL AND EXECUTIVE FUNCTIONS IN THE UNITED PRO-

VINCES. 

72:1. *Mr. C. S. Ranga Iyer : Will the Government be pleaRed to 
state what action they have taken on the Resolution which was adopted by 
the Uuited Provinces Council in October 1923 on the separation of judicial 
and executive "functions' 
Mr. B. TonkinBon : I would refer the Honourable Member to the 

replies already given by th"c Honourable the Leader of the House on this 
subject this Session. 

Mr. O. S. Ranga Iyer : Do Government propose to separate judicial 
from ex('cutive functions at all YAre Governmettt aware that agitation 
in that direction has been carried on in this country' for the last 40 years , 
(An Honourable Member: "More than that.") 

Mr. H. Tonkinaon : I think it has been carried on .for B good deal 
longer. 

ApPOIN'rMENT OF THE PUBLIC SERVIOES COMMISSION. 

724. * Mr. K. O. Neogy: (a) With effect from what date approx-
imately will the Public Services Commission begin to work t 

(b) What arrangements are being made for the organisation of Ml 
office for the Public Services Commission, and when is it likely to begin 
spade work for the Commission , 

(c) Will the said office have the status of a Secretariat Department. , 
If not, why not , 

Mr. B. TonkinBon : (a) I would refer the Honourable Member to the 
answer given by thc Leader of the House to Diwan Bahadur Rlmachandra 
Rao on the 26th August. (b) and (c) The strength and status of the ofliee 
for the Public Serviccs Commission are under considet'ation and I ~ Dot 
~~  position ~ r~'1e t to make any definite statement on the subject. 

t For ~ 8Wel' to this question, "'" aDIIwer to question No. 714.. 
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Mr. B. Daa : Is it not a fact that the Home Department has appointed 
a special officer to go into the question of the Public Services Commission , 

Mr. B. TonkinloD: No. 

SALARIES OF EUROl'EAN AND INDIAN DRIVERS ON'THE EASTERN BENGAL AND 
OUDH AND ROHILKHAND HAII,WAYS. 

725. "'Mr, Amar :Hath Dutt: With. reference to the Government 
reply to starred question No, 1214 aslted by Mr. W, M. IIussanally in the 
Assembly on 4th June 1924 regarding the aalarics of European Rnd Indi8l1 
drivers, that steps were being taken to try and remove the difficul-
ties and apply the same principle on the Eastern Bengal H.ailway 88 
exists on the North Western Hallway and the Oudh and Rohilkhand Rail-
way, that the matter, ho", ever, was under inquiry and that Government 
would see what could be done about it, will the Government now be pleased 
to state what has since been done Y 

Mr. G. G. lim: There . is now no distinction with respect to 
, nationality. 

GRANT OF HOUSE ALLOWANCE TO EMPLOYEES OF TH, EASTERN BENGAL RAIL-
WAY. • 

726. "'Mr. Amar :Hath Dutt: (a) With reference to the reply by 
Mr. Hindley to starred question No. 1216 asked by Mr. W. M. Hussanally 
on 4th June 1924, will the Government be pleased to state if the rate of 
Rs. 10 per mensem as house allowance to employees whose pay is Re. 60 
or upwards is correct , 

< b) If s(), will the Government be pleased to state why the Eastern 
Bengal Railway authorities have refused to grant house allowance to their 
staff on the aforesaid scale f 

Mr. G. G. lim: (a) Yes. The grant of this allowance in lieu of 
free quarters is under the rules left to the discretion of the Agent. 

(b) The Government have no information on the matter. 

LIMITATION OF THE HOURS OF WORK OF EMPLOYEES OF THE ICASTERN BENGAL 
RAILWAY. 

727. "'Mr. Ama.r :Hath Dutt: With reference to th~ reply by Mr: 
Hindley to starred question No. 1241 asked by Mr. K. G. Lohokare on 4th 
June 1924, will the Government be pleased to state if the lillUltel'n Bengal 
Railway Administration has limited the working hours of its employees 
to 60 hours per week as laid down in articlc 10 of the Draft t:onvention 
of the Washington Conference and, if not, why not f 

Mr. G. G. lim : As stated by Mr. Hindley in reply to question 
No. 1241 in this Assembly on the 4th .Tune 1924, Government issued orders 
to State lines limiting the working hours to 60 hours per week for staff 
other than that employed in connection with the working of trains, and they 
have no reason to believe that those orders are not given effect to by the 
Eutern BeDgal Railway ,AdmixUstratioD; 

.. 
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PROCEDUUE WI'rH REGARD TO THE GRANT 01' LEAVE ON MEDIOAL CERTI1!'IOATES 

ON 'i'HE EASTERN BENGAL RAILWAY. 

728. *Mr. Amar Hath Dutt : Is it a fact that the Eastern JJeugal 
Railway authorities do not consider applications for long leave on medical 
grollnds when recommcnded! by their own railway doctor or medical 
officer unless· the cmployee is examined either by the District or Chief 
Medical OBicer 7 If so, will the Government be pleased to state reasoml 
for it 7 

Mr. G. G. Bim : The Government do not know the exact procedure 
followed. But if it is as the Honourable Member says the Government see 
no objection to it. The Honourable Member may compare the provisions 
of Rule 228 of the Supplementary Rules. 

PROVIRJON OF TROLLIES FOR RAILWAY MEDICAL OFFICERS. 

729. * Mr. Amar Hath Dutt: (a) Will the Government be pleased 
to state if it is a fact that the travelling railway doctors are not provided 
with trollies to attend patients outside their headquarters and that they 
cannot attend all calls for want of trollies or timely trains 7 

(b) If so, are the Government prepared to reduce the numbers of 
trollics allotted to every officer and allot some of them to travelling 
r il 8~ doctors to facilitate their work t 

Mr. G.  G. 8im : Government are aware that it is not usual to allow 
railway medical officers the use of trollies which are not required for the 
performancc of their duties. If the Honourable Member will specify which 
railway he refers to, a copy of his question will be sent to the Agent. 

INADEQUACY OF THE HOUSE ALLOWANCE OF EMI>LOYEES OF THE EASTERN 

BENGAL RAILWAY. 

730. "'Mr. A.mar Hath Dutt: (a) Are the Government aware that 
many of the Eastern Bengal Railway staff are without quarters nt Saiopur, 
Lalmanil'hat, Dacca, Mymcnsingb, Calcutta, Chitpur, etc., and the house 
allowance allowed to them is in many cases inadequate in consideration of 
the rent they have to pay for occupying private quarters' 

(b) If IiO, will the ~r e t be pleased to state if the .Agent, Eastern 
:nengat Railway, has increa.."Ied the rate of house allowance to such staff ~ 

if not, why not? 

Mr. G.  G. Bim: The Government have no information. If the 
particular men whom the Honourable Member has in mind think that they· 
have a grievance they should address the Agent. 

R ~ R I N  OF ARSISTANT ENGINEERS AND ASSISTANT TRAFFIC SUPER-

INTENDENTS FOR STATE RAILWAYS. 

'131. *Mr. Amar Hath Dutt: Are the Government aware that the 
Railway Board has recently published advertisements in the local news-
papC'rs inviting applications for recruitment of covenanted Assistant 
1ilngineprl'l for State Railways and recruitment of Assistant Traffic Superin-
tendents' IJ so, will the Government be pleased to state why the vacanoies 
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have not been filled up by deserving men from the subordinate service of the 
Jilngineering and the Traffic Departments of State Hailway!! Y 

Mr. G. G. 81m : Government are aware of the advertisements referred 
to. The number of va,cancies in the Transportation Department is in addi-
tion to those to be filled up by promotion of e~cr i  subordinates. The 
engineers referred to are being recruited on short term contracts for the 
execution of special works and the promotion of men from the permanent 
subordinate service would not have met the case. 

ALLEGE;lJ REFUSAL OF TBl<: TRAFFIC MANAGER, EASTERN BBNOAL HAlLWAY, TO 

GRANT JOINING TIME TO EMPLOYEES TRANSFERRED I~RO  ONE STATION 

T() ANOTHER. 

732. "'Mr . .A.mar Nath Dutt: (4) Will the Governlllent be pleased 
to state if the State Railway employees are considered as Government 
servants and if the Civil Service Regulations arc applicable to regulat.6 
their leave, etc. , 

(b) If so, will the Government be pleased to state if the TrafRc 
Manager, Eastern Bengal Railway, Calcutta, has got any H ~ei l power to 
make any addition and alteration to the existing ruleR of the Civil Service 
RegulatioTJs regulating the question of leave rules 1 

(c) If not, will the Govermnent be pleased to state if the Traffic 
Manager, J<Jastern Bengal Railway, issued orders that no llDC shall be 
allow('d lIny preparatory IWJ,ve on transfer from one station to another 
~thi  the district, and are the Government aware that his action practiqally 
puts the employees to great difficulties' 

Mr. G.  G. Sim: (a) They are Government servants, and for the 
present the Fundamental Leave Rules apply to them. 

(b) The answer is in the negative. 

(c) The attention of t.he .Agent, Eastern Bengal Railway, will he 
drawn to the Honourable Member's question and, if any irregular orders 
have been issued by the Traffic Manager, steps will be taken to revise 
~~.' . 

RF.FU8AL 011' THE EAST INDIAN RAILWAY TO LEASE A PWT OF' LAND TO 

MESSR8. HARNAR.A.IN SHYAM8U!mER, COAT. MERCHANTS OF AORA. 

t788. "'Pandit Barkaran Nath Misra: Will the Government kindly 
state if it. is a fact : 

(a) 

(b) 

that one Messrs. Harnarain Shyamsundcr, coal merchants of 
Agra, applied for the lease of a plot of land to them, from 
the East Indian Railway Company at Hathras Killah, Di!ltrict 
Aligarh, on 1st August 1922, and the Acting District Super-
intendent informed them from Tundla that no plot 'Was 
available there , 

that on 19th September 1922 the said merchants informed the 
District Superintendent that in fact a plot hud h~e  allotted 
to one firm even after their last letter of 24th August 1922 
that some plots were still vacant, and they were told, after 
repeated reminders on 22nd February 1933, that 111) plot Will 
available then T 

.t For ..uw.r to tIUa q1llltioa, ,.. ....wer to quemoa No. '185 • . 

.. 
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(0) that on 9th May 1923 the said merchants again informed the 
District Superintendent that three plots were still available 
there, but received no reply, and that as a result of their com-
plaint to the General Traffic Manager at Calcutta sent by 
them on 1st June 1923 and lastly to the Agent on 21st Decem-
ber 1923, they got the amazing reply from the Coal Manager 
on 8th May 1924, that as they had received no consignment 
of coal during the last six months, so no plot could he allotted 
to them f 

(d) that in December 192'1 or early January 1925 a plot of land 
was allotted to the Graphite Coal Company at Agra City 
station although not a single consignment was received by 
them up to that date at Agra City while Messrs. Har-
narain Shyamsunder did actually receive some cODHignrnenta 
of 'coal at Hathras Killah the place where they wanted the 
plot of land and that they brought these facts to the notice 
of the railway authorities 7 

If the reply to the above points be in the affirmative, do 
the Government propose to take any steps to do justice to the said firm of 
eosl mcrc.hants and to take disciplinary action against the railway ew-
ployees concerned , 
ENHANOEMENT OF RENT FOR A PLOT OF LAND LEASED BY MEI'!SRB. SRYAMBUN-

DER, COAL MEJ-tCHANTS OF AGRA, FROM THE EAST INDIAN RAILWAY • • t 734. ·Pandit Barkaran Ha.th Milra : Are the Government aware : 

: ., 

(i) (a) that one Messrs. Shyamsunder Coal Merchants of Agra are 
holding a plot of East Indian Railway land at Agra City 
Station at Rs. 12 per year on an agreement executed on 22nd 
August 1922, and that they have paid the rent of this plot 
up to 31st AuguRt 1925, holding a reeeip,t for the same' 

(b) that all of a sudden on 8th November 1922 they were asked 
by the railway authorities to pay Rs. 4 a month for these 
plots , 

(c) that on 8th April 1924, the District Superintendent of Tundla 
wanted Rs. 5 a month from them payable from lst January 
1925 , . 

(d) that on ·24th February 1925 the Divisional Superintendent of 
Allahabad asked them to pay Rs. 6 a month , . 

(") If the replies to the above be in the aftirmative, will the Gov-
ernment state : 

(G) if there are any rules guiding the settlement of these rents, and 
if so, what' 

(b) if they are prepared to inquire into this matter and remove 
the grievance , 

DESPATCH BY THE RAILWAY DmSIONAL SUPERINTENDENT, ALLAHABAD, OJ' 
AN INSUJ.TING LETTER TO MESSRS. lIARNARAIN SHY AM8UNDER. 

735. *Pandit Ba.rkaran Nath Misra: Are the Government aware 
that on 23rd May 1925, the Railway Divisional Superintendent, Allahabad, 

".' 
t For aDlWer to thia queetiOD, ,ee 8.DIWV to qU8ltio.a .No. 7'81. 
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sent u very insulting letter to Messrs. Ilarnarain Shyamsunder t If the 
reply to the above be in the affirmative, will the Government kindly : 

. (a) Lay a eopy of that letter on the table of the Assembly ; 

( b) Do the Government propose to take any step!> ill the matter Y 

Mr. G. G. Sim : With your permission I propose to answer question!;, 
Nos. 733-35 together. 

The Honourable Membel-is referred to the reply given on 25th August 
1925 to unstarred questions Nos. 57 and 58 on the same subject. 

INSUFFICIENCY OF AOOOMMODATION FOR ME1I1BERS OIl THE INmAN LIWISLA'l'URE. 

AT SUILA. 

736. -Baba Uja.gar Singh Bedi : Having regard to the fact that the 
Members of the Indian Legislature come up to !:limla with their families 
and that the accommodation reserved for them is \lot sufficiellt to meet the 
demand, do Government propose for the future not to allot the main 
building of tM Longwood to any other er~ ll than the Members of the 
Indian Legislature Y If not, why not Y 

The Honourable Sir Bhupendra Nath Mitra: It was decided in 
December last, after careful consideration, that. the a.ccommodation at 
Longwood, Simla, should be divided between the Memhers of the Indian 
Legislature and Government officials as follows: 

J ]. 'rhe nmv block ; , Members of the Legislature. ~. :rhe Hunge ~ rters  and 
iJ. fhe cottages. 

Government officials. 'l'he old block. 

In addition to the accommodation referred to above, there are quarters 
at Summer Hill for Members who live in European st.yle. 

In view of the facts that in previo.us years the accommodation 
reserved for Members was not fully occupif'rl and that quarters both 
in the new block at Longwood and at Slmmer Hill are lying vacant 
this year, Government do not consider that the accommodation provided 
for Members is insufficient to meet the der.land, and do not accordingly 
propose to make any change in the existinp arrangementR at present. 

Baba Uja.gar Singh Bedi : Is\t not a fact that certaiu applications 
for Cottages at Longwood from Members coming up with their familit'S 
to Simla have not been acceded to only on the ground that there is 
a paucity of accommodation in Longwood' If so, seeing that IJongwood 
Botel was purchased exclusively for the Members of the Imperial 
Legiblst.ul'e, will Government agree not to allot the main building or the 
other buildings to outsiders till the whole of the requirements of th" 
Memberll of the Legislature have been fully satisfied 7 

The Honourable Sir Bhupendra Hath Mitra: I am sorry the Honour-
abII! :Member's question is so long that I have lost. the hang of it. I 
shall be obliged if he will put a question on the agenda paper. 

Baba Uj..,a.r Singh Bedi : Will tbe nonourable Member t.ake this 
.. a notice' I am sure the Government. Reporter will llano him a copy 
~  ID.7 esti ~ ~ 

• 
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The Honourable, Sir Bhupendra Bath Mitra: I shall be obliged it 
(lue notice is given. 

Mr. T. C. Goswami: Are Government aware that thtl reason why 
some of these quarters are not occupied is that they I1rc not fit. for 
decent habitation and that you cannot expect people to live in 1he 
Assembly slums erected by Government on the Cart Road' 

The Honourable Sir Bhupendra Bath Mitra: This question ht\s no 
reference to the Cart Road qu:trters. It refers to the quarter!! at 
Longwood and in Sum.mer Hill. 

Mr. T. O. Goswami : Some of these are sufficiently bad. 

Khan Bahadur W. M. Hussanally : Are Government aware that the 
quarters in Summer Hill are very distant and not suited to the require-
ments of the Members of the Legislature, and therefore thllY are not. in 
demand Y 

The Honourable Sir Bhupendra Bath Mitra : e~ e t have no 
information on that point. 

Kha.n Bahadur W. M. HussanaJ.ly ': Will Government be pleased to 
inquire into the matter t 

The Honourable Sir Bhupendra Bath Mitra: I 'would suggest thut 
t.he proper course would be for the Members aggrieved to make com· 
plaints to Government. 

Mr. It. Ahmed: In view of the fact that there is Ii great demim«1 
for the quarters in the Longwood Hotel do Government propose to 
give facilities to Members to occupy these quarters rather than those 
which are not liked by them' . 

The Honourable Sir Bhupendra Hath Mitra: .As I said, J am not 
aware of the demand. In fact, my information is that tlH) quarters 
hi~h are reserved for Members of t.he L('gislature at T.JOllI,tW()od tmd 
in Summer Hill are not fully occupied. 

Baba Uja.gar Singh Bedi : May I suggest that the Honourable 
lIember should ask the Secretary of the Legislative Depurt.ment to 
furnish him with information on this particular point, namely, how 
many applications for Cottages in Longwood have not been ltec~t1 ' l I:.> 
on account of lack of accommodation Y' 

GRIEVANCES OF THE EMPLOY1!lEB OF THE GREAT INDIAN PENINSULA RAILWAY. 

787. *Ma.u1vi Muhamad Yakub: (a) Has the attention of the Gov· 
ernment been drawn to a printed circular letter issued by Mr. S. H. Jhab· 
vala, Honorary General Secretary, Great Indian Peninsula Railway Work· 
men's Union t 

, (b) Do the Government propose to consider the grievances of the 
Great Indihll Peninrmla Railway employees with .regard to their gratuity, 
reduction, holidays, equal pay for equal work, sickness, leave, railway 
passes, prl1motion and the recognition of their union, and remove the 
grievances in an effective manner t 

The Honourable Sir Charlea Innea: (a) Yes. 

(b) 'the Honourable Kember'. attention is invited to the Jft.tteI: 
• 
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part of the antwer riven to a s~l r qUo.tion No. 386 .skld Oll b' 
September 1925. 

t738. 

t739. 

t740. 

t741. 

t ~. 

t743. 

EMPLOYMENT OF INDIANS IN BURlU. 

744. *Mr. B. G. Pleming : With reference to my. starred question 
No. N14 of the 9th February last, regarding the employment of Indians 
in Burma, Ilnd the reply of the Honourable the Home Member that the 
subject walil under correspondence with the Local Government, will the 
Government be pleased to state whether they are now in a position to make 
any further pronouncement on the subject 7 
Mr. H. TonkinBon : The views of the Government of Burma on the 

suhject 11a"e been communicated to the Secretary of State and Ilre lmder 
hili cOnFoJideration. 

CREATION 010' A NEW ApPOINTMENT OF DEPUTY SUPERINTENDENT, EAS1' 

INDIAN RAILWAY. 

745. *Mr. M. X . .A.charya: Will the Government be pleased to 
state: 

(a) whether on the amalgamation of the Oudh and Rohilkhand with 
t.he East Indian Railway the Railway Board have abolished 
the place of Superintendent of Watch and Ward, Oudh and 
Rohilkhand Railway on RH. 600-50-1,000 and created 
the appointment of a Deputy Superintendent, East Indian 
Uailway on Us. 1,000-50-1,750 , 

(b) whether the said appointment of Deputy Superintendent was 
included in the Budget sanctioned for 1925-26 ; and if not 
80 included, whether the sanction of the Railway Standing 
Finance Committee was obtained before malting the 
appointment , 

(c) what the grounds were for creating this new appojntment, 
whether it was done on the recommendation of the outgoing 
Agent of the Oudh and Rohilkhand Railway or on the requisi· 
tion of the Agent of the East Indian Railway T 

(d) whether th~ sanction of the Secretary of State had been obtained 
before creating the appointment in quest.ion as required by 
section 75 of the Civil Service Regulat.ions , 

!tIr. G. G. lim: (a) Yes. 'I'he p_y of the Deputy Superintendent is 
Rs. 1,500--50-1,750. 

(b) The reply to both parts of the question is in the negRtive. 
It is ~~  the practice to refer s~ r tel  to the Standing Finance O ~ 

t Will be anawered on Tueeday. the 8th September, 1925. 

Ll'7LA. c 
• 
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mittee for &ilwaYH unimportant changes in the scalos of 'i i i~ 

dual Il.ppointments. 

(r) l'hc Watch and Ward Department waH for Home ti ~ in charge 
of a suhordinate officer of the Police Department. After It period of 
trial thiF; arrangement waH found unHatit!£aetory and it was tlcci ~  by 
the Hailway Board to put the Department under the charge of a superior 
officer. 

(d) No : the creation of the appointment WitS within the puwprs of 
the Government of India. . 

Mr. M. K. Acharya: Dol'S the H llr hll~ M!'mber consider t.hat 
the new Ilppointmunt. that has heen created is nn unimportllnt. thing? 

Mr. G. G. Bim : Yes. 

Mr. A. Rangaswamy Iyengar: May I know whether lor the creation 
of th(lMe POl!ltH, carrying II salary of over Us. ] ,000, the sanctioll of the 
Secretary of State is necessary Y 

Mr. G.  G. 8im :  I have already said. Sir, that it doeH not require the 
sal1ction of the Sllcrctary of State. 

QUAT.IFICATIONA OF HI~ DEPUTY S J IN ~N I~N  'VATrn AND WARD A'l~ 

LU('KNOW. 

746. "'Mr. M. K. Acharya: Will the Government be pleased to 
::<tfltc : 

(a) whether the old Superintendent of Watch and Ward at. 

Lucknow was -~t t t r  Indian, and the new Deput.y Super-
intendent of Wateh and Ward at Lue)mow is a European T 

(b) what the qualifications including past service are of tho officer 
now i t ~  as Deputy Superintendent of W Mel! and 
Ward lIt l.mcknow ? 

Mr. G.  G. 8im: (a) Government have no information. 

(b) He is a Superintendent in the Indian Police Service and has 
put in about 18i years service in the Police Department. 

Mr. M. K. Acharya : Wioll the Honourable Member kill(]ly ans,ver 
how this ~  offiCler is an officer senior to the one whom h ~ repbeed , 

Mr. G.  G. 8im : The offieler who haA hopn returned to the Police 
DCp'rll·rment. was a police subordinate and I ha,'c already '~ ll1i e l that 
tlw new oftleer is a Superintendent of Police in the Indian ]>oliCle Serviee 
and haK put in 18t years in that servi'Ce. 

Mr. M. K. Acha.rya : Is seniority determined only by the lImOullt 
of pay't.hnt is being drawn? -

. Mr. G.  G. 8im :  I wish to make thh; point. perfectly clear. One 

. reason for the change in the appointment was due to the action taken by 
the Police Department itself in the United' Provinces. 'l'}Hl l s ~ct r 

Genl!ral of Police himself explained that the arrEmgements marle hy the 
Hailway J)t'partment were inadequate and in the annual report he 
r.tlAted that: 

•• on the Oudh and BohiIkhand Railway It now Watch Il.JId Wa.rd DI'}lOrbllt'llt 11:\8 
hl't'n sturtl'd under a DC}JUty Sup('rint('lIdent of tllis Province. It Ims yet to provo 
lts utility but, in the meantime, I regret to report that the relatioDI between· this 
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Departnlent and the Goverwncnt Railway Pelille lll~ lUlything but lli.tisfaetory. I IUD 
not in a position to lay who is rosponsilJle foJ' tIlls unfortunate state of things but 
I r.annot help thinking that the Railway would have bl'OIl wisor had thoy appointed, 
as their W tl~h and Ward Superintendent, an officer of higher statuI and one with 8. 
wider knowledge of administrative alfaira." _  ' 

DISOU$SION IN 'fHlr. rWI~ A' l  ASSEMBLY OF ' Hl ~ ~ l  }'OR 'fHE CREATION 

OJ,' THE NEW Al'POlNTMEN'l' 0]<' DEPUTY SUP}:R1NTENDENT, BART INDIAN 

RAILWAY. 

747. "'Mr. l'tI. E. A.charya: Will the Government be pleased to 
st&te whether Government will afford sufficierlt opportunity to the Legis-
lative 'Assembly for discussing the need for the creation of an appointment 
of Deputy Superintendent on the Ba!ft, Indian Railway involving very 
large additional expenditure not included in the Budget. for 1925-26 Y 

Mr. G.  G. lim : The Honourable Member's attention is invited to 
the answer to part (b) of his question No. 745. Government do not 
c-oJl.sidel' the -questi'On of !>ufficient importance for i ~ ssiOJi in tbe 
IAegislativc Assembly. 
Diwan Bahadur M. Ramaohandra Rao : May I know whether the 

c~e lRit  for the creation of this new appointment was dis(lusscn in the 
Finane!' Committee Y 
Mr. G.  G. 8im: There is no new appointment. One officer has 

been returned to the Police Department and another senior officer has 
beell t.aken in his place. 
Mr. A. RangaBwamy Iyengar: Is it a fact t.hat thc lllnn who has 

heen l'l'Vel'tea to the Police Department is u statutory nat.in) of India, 
<Ill Anglo-Indian, and that he has been sent away to provide for & 
European on II. high!lr salary Y 
Mr. G. G. 8im : I have already said that I have no information on 

this. Both these officers were b_orrowed from the PoliCH Depllrtnwnt. 
'rherc is no question of a statutory Indian losing a post to provine for 
II. European, because the gentlellJllll who has been replaced has simply 
been l'everted to his department. 
Mr. A.. Rangaawamy Iyengar: Is it a fact that a higher post p,arrying 

a hil hl~J' salary has been created to provide for & Eurf)petUl Y 

Mr. G.  G. 8im: We have not created a -higher post. The Police 
Departmont said that it was necessary that we should have 'an offieer of 
higher ISt&tuS. 

Mr. A. Rangaawamy Iyengar: Does higher status imply the up· 
IJointment of a European T 
Mr. G.  G. 8im: No. 

• GRANT OF OUT'STATION ALLOWANCES To SORTERS OP THE ~'OR I N MAILS 
DIVISION. 

748. "'Mr. B. Das: (1) Will Government he pleased to state if it is 
a fact that sorters of the Foreign 'Mails Division are required : 

(a) to work continuously in the train for 28 hOUri or more' 

(b) that they are required to work for 6 hours at the sorting sta-
tion before starting on their journey 7 

L147L4 !, oS 
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(c) that the 30 hours spent by them on th.ir return jOUl'Dey are 
not considered part of their duty T 

(d) that they are continuously away from their homeli for 84 
hours' 

(e) tha.t they are required to travel third cluss because intermediate 
class accommodation is not available on certain railways T 

(f) that they get neither daily allowance nor any other comp.n-
sation for expenses incurred on their journey Y 

(2) If the answe;rs to the above be in the affirmative, are Gove:otment 
prepared to consider the ecessit~ of sanctioning some out-atation allow-
ance in the case of these sorters T 

The Honourable Sir Bhupencira Hath Mitra; The information ill 
being collected and will bc supplied to the Honourable Member. 

ENCOUlU.GEHENT 01' INDIAN ART. 

749. "'Mr. B. Du : (a) Will Government be pleased to state' whethel' 
their attention has been drawn to the schHme for the encouragement of 
Indian Art published by the Prize of Delhi Committee Y 

(b) Do they propose to take any actiou in the matter Y 

The Hono1lra.ble Sir Bhupendra Ha.th Mitra: (a) No copy of the 
Behl'me has been received officially by Government. 

(b) Certain suggestions for the establishment of a Central Art 
School at Delhi are being considered by Government. 

ESTABLlSH'.MENT OF A CENTRAL MUSEUM AT DELHI. 

750. "'Mr. B. Du : (a) Will Government be pleased to state whethf'!l' 
any proposals have been Hubmitted for a Centrlll MUlieum at Delhi Y 
If so, what are they Y . 

(b) Do they propose to take any action in the matter Y 

Mr. 1. W. Bhore :. (a) Yes. Proposals have been submitted to (}oy-
ernment for the construction of a permanent museum at Delhi, for th(l 
housing especially of Central Asian and Indo-Sumerian antiquities. The 
total cost 0' the building, exclusive of furniturn, is estimated at Rs. 25 
lakhs. But for the present it is proposed to construct only a 110rtion 
of it, namely, one complete wing and portions of the two ~ i i  ones, 
at a cost of 11 lakhs of rupees. 

(b) The matter is now under consideration. 

Mr. B. Du: Have Governmtllt' considered the advisability of 
utilising the Viceregal Lodge at Delhi or the New Secl'etul'iut for thi. 
l{useum' 

Mr. 1. W. Bhore : If the Honourable Member ill making a suggestion 
I can assure him that it will be considered. 

Mr. B. Du : I convey my sllggel'ltion to the Honourable Member. 

~ Q1' G&DPD&Dd Sinha : Has any site been fixed for thi. , 

Mr. 1. W. Bhore :  J am not 'sure hut I think a sit'! ha. been 
provisionally fixed in the New Capital at Raisina; 
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NtTMBJ:. 01' MEETINGS BELD BY TIlE EXTERNAL CAl'lTAL CoXIrIJ'l"l'BE. 

751. "'Mr. B. Das: (a) Will Government be pleased to state the 
!lumber of sittings t.hat the External Capital Committee have held 80 
far' 

(b) When  will they be in a position to place the report of this Com. 
mittee before the House T 

The Honourable Sir Basil Blackett :'(a) Three. 

(b) It is hoped that the Committee will be able to conclude its 
deliherations and to present its report before the end of the "urrent 
Sl'ssion .. 

ESTABLISlDIlI:NT OJ' A RATES TBIBVNAL. 

752 .• Mr. B. Du: (a,) Will Government be pleased to state if the 
Central Advisory Board .... the Railways held a discussion  on the Rate. 
Tribunal Y ,.,. 

(b) If the answer be in the affirmative will Government be pleased 
to inform the House of the decision of that body on the appointment of 
Rates Tribunal , 

(c) Have the Government addressed any further communication to the 
Sp.cretary of State on this subject Y 

The Honourable Sir Owles Innes: The matter was (lis..:lU8sed with 
the Central Advisory Committee and a further reference on the subject 
has hC(ln uddressed to the Secretary of' State. 

Mr. B. Das : Will the Honourable Member let us know what was the 
ILch'ice of the Central Advisory Board on this matter' 

The Honourable Sir Oharles Innes: Not at this stage. 

TRAINING OF INDIANS AS WIRELESS O RA O 8 ~ . 

753. *Mr. N. M. Joshi: With reference to the remarks about the 
Wireless Section made in the Ryan Committee '8 Report, will Govern· 
ment please state : 

(a) W hat is the total number of permanent operators in India and 
how JIlany of those pOlltli are held by : ' 

(i) Indians, 

(ii) Anglol.lndllinti, and 

(iii) EuropeanK' 
(b) What is the number of (i) Indians, (ii) Anglo-Indiatl8, and 

(iii) Europeans, holding posts carrying a pay of over Re. 400 
8 month' 

(e) What steps, jf any, lire being taken to increase the percentago 
. of Indians in the posts referred to in (a) aud (b) t 

(d)' What erce t~e of the total number of er t r~ ecQ~ 'S 
~s held by European ex.military service men, ~ ' het~e.r. 
ilny special privileges lUI regards initial pay and i cre Il~ 
are given to them' If 80, what T 

(,) At what pIaees in India are wirelet;& storell stocked , 
• 

• 
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(1) Are any sets of apparlltus, engines, spare parts, etc., lying iellc 1 
If so, what I!Iteps, if any, are being taken to bring them into 
use and prevent waste Y 

The Honourable Sir Bhupendra Hath Mitra: (a) 86. 
'(i) 12. 
(ii) 21. 
(iU) '51. • 

(b) (i) Nil. 

(ii) Two. in the Upper Subordinate Engineering grades. 

(ii-i) Twenty. 

(c) A scheme is under consideration for the recruit.ment and trHiuing 
of a number of Indians. 

(d) 35 per cent. • 

Th('y were recruited on an initial consolidtiled pay of Its. 250. No 
special J1ri i1e~e8 as regards' increments were given to them.' 

(e) l'i ci ~  in the Telegraph Storeyard nt Callml.tn. A lUDall 
quantity ill kept in the Telegraph Store Depots at Karadli nnd Bombay 
for connnience. 

(f) YE'S, but most of them are obsolete. Arrangements are however 
being malle to utilize them as far as posIlible. ," 

PRoVISION OP A MOTOR SIDING AND WATER TAPS AT PAKPATTAN STATION ON 

THE NORTH WESTERN RAILWAY. 

704. *Baba Uja.gar Singh Bedi : Will Government be pleaAed to stnte' 
what action, if any, the Agent of the North-Western Railway has taken 
with reference to my question No. 978, dated 23rd Feb. 1925 with regard 
to providing motor sieljllA' at Pak"attan Ntatioll Rnd question No. 979, 
dated 23rd Feb. 192!l, wit.h re~ r  to wat.er ta.p!! at the same sta.tion 
which were forwarded by t.he Government to the said Agent for considera-
tion' 

Mr. G.  G. Sim : 'l1he Government uuderRtllnd that the mot.'lr Ridinjt 
is ht-in,:.! provided by t.he A~e t of th ~ North Wmlt.cl·n Railway. The:)' 
have no informa.t.ion with regard to water tapR at. thiR Atation and do not 
propose to call for it. 

PAY OP TYPISTS IN THE OITIOE OP THE AOOOUNTANT GENlDRAL, POSTS AND 

• TELEGRAPHS, CALCUTTA. 

f155. -Mr. Dar Nath Dutt : Is it a fnct that typist,!! doing :plere 
eopying work under the Accountant General, PostR and Telegraphs, Cal-
·entta, ha.ve been granted a higher sralf' of ll~  Hum that of t.he T.Jower 
Division men perfonning audit work? If 1'10, why , 

PAY OP RAILWAY MAIL'SERVIOE SORTERS. 

1'756 4I1Ir. Am&r Nath Dutt : Is it a fact that R. M. S. sorters doing 
mere sorting work of a purely mechanical nature have be,n grant.ed a 
higher time-sca.le of pay than that of the 100ver diviAion men, doing 
auflit work in P. A., M. O. and R. n. Df'pllrtmrnts? If so. ,vhy , ---_ ... __ . __ •. ._------_ .. -._ ....... -. __ .. __ .. _---_._----

t For answer t.o this question, I/ee nnswI'r below question No. 775. 
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P.l Y OJ' LOWER DIVISION CLERKS IN THE OFP'ICE OJ' THE ACCOUNTANT GENERAL, 
POSTS AND TELEGRAPBB. 

t757. -Mr. Amar Nath Dutt : Will the Government be pleased to 
state: 

, (a) Why the higher Rcale of pay, namely, Rs. 60-6-210 in case t.}Ul 
classification be maintainl'd, h/tfi. not been sanctioned during 
the recent revision in 1924 for the I.Jower Division under 
the A. G. P. and T., in spite of the fact that in reply to the 
memorial submitted by the IJower Division men, the 
Auditor-General ill India assured t.hem in his letter No. 91-E. 
K.W.-122B-:n, datcd the 15th ,Janunry 1923, that. hA " will 
Nee to this ill time of revir-don " '! 

(b) When they propose to sanction the said higher scale 'of pay 
for the Lower Division? 

SA VINaS EFFECTED llY THE INTRODUCTION OF THE COMPTOMETER MAClIINlD 
IN THE OFP'ICE OF THE DEPUTY ACCOUNTANT GENERAL, POSTS AND 
TELEGRAPHS. 

t7&8. eMr. AmarNath Dutt : Will the Government be pleased to 
IItate what saving is made every year by the introduction of the compto-
meter machine, and the appointment of " C " class men on a lower scale 
of HR. 30-50 for M, O. sorting work ill the office of the D. A. O. Postal 
branch, Calcutta? 

PROMOTION OF MR. HIRALAL MULLIOK TO THE UPPER DIVISION IN THB OFJ'lCK 
OJ' TlIE ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS. 

t759. eMr. Amar N:lth Dutt : Is i1 8 fuet that experil!D<!ed hands were' 
placed in the Upper Division, on the basis of the recommendations by 
their Superintendents' If so, (a) why waR Mr. HirRlal Mulliek not 
placed in the Upper DiviFlion though highly recommended by the Superin-
tendent Mr. JJalit Mohu.n Mustuphi al'l fit for the Upper Division, on t.he 
strength of the former '8 considerable expprience which has been admitted 
by the Honourable tht' Finance Member as per his reply to question 
No. 755 (1Jide letter No. D.115ti:F'.E., Finance Department, dated 20th 
February 1925) to be the haRill of distribution of the Upper Division' 

(b) Do Government propose to promote him immediately to the 
Upper Division f (c) If not, why not? 
SoALES 01' PAY IN THE UPPER AND LOWER DIVISIONS OF THE OFJ'lCE OF TBlD 

AooOUNTANT GENERAL, POSTS AND TELEGRAPHS. 
t760. eMr. Amar Nath Dutt : Is it a fact that over !{O per cent. of 

pay of the. Upper Division has been increased during the recent revision 
in 1924, while below 20 per cent. of pay has been increased in the case 
of the Lower Division, under the A. G. P. T. 7 If so, why this difference 7 
CASE OF BABU ASWINI KUMAR BnADRA OF 'rHE OFFICE OF TIlE ACCOUNTANT 

GENERAIJ, POSTS AND Tl':IJEORAPHS. 
f761. eMr. Amar Nath Dutt : Is it a fnct that Babu Aswini Kumar 

Bhadra securing more marks than Babu Sourindra Mohan Bose in the 
recruitment examination in 1920, was placed in the Lo\ver Divilion, while 
t.hl' IlliteI' WRS plnepd in 111(' 1 rppe)" Division'! If so, why! • 

••• ~ ___ • __ •• _______ w. __ • ______ ._······ ___ • ___ _ 

t For IIDlIw('r to thi8 (IUl'8ti 011 , IICt' QI18WI'r below qU(,lItioll No. 77G. 
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RzVISION OJ' TBB PAY OF LoWER DIVISION CLOKS IN TBB OI'lIOE 01' TD 

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS. 

t762. -Mr. Amar Hath Dutt : III it a fact that the minimum of the 
Lower Division was raised in 1922 from Rs. 30 to Rs. 40 only and in con-
sequence the maximum in 1924 from lUi. 70 to 80 7 If so, (a) where is 
the revision of the Lower Division scale under the A. G. P. and T.' (b) 
Do Government propose to t'evise the Lower Division scale without delay 
and to grant an ad-interim relief till it is done T (c) If llot, h~ not 7 

PAY OF REFERENCE CLERKS IN POSTAL ACCOUNTS O ~ I S. 

t763. -Mr. Amar Ha.th Dutt : Is it a fact 1hat the duticH of the refer-
ence clerks are of the same nut.ure in all Accollnt. Offices' If so, (a) why 
did Government. fix one scale for the reference ch~r s of the Account 
Offices and another higher sc lt~ for those of t.he ot.her Civil Account 
Offices' (h) Do Government prop0He to fix the same scule for the refer-
ence clerks of the POlltal Accounts Office and fix the efficiency bar at l~. 124, 
110. and 100 like the other Account Offices Y (c) If not, why not! 

PROMOTIONS TO THE UPPER DIVISION IN THE OFFICE OF THE A O ~l AN  • 

GENERAL, POSTS AND TELEGRAPHS. 

t764. *Mr. Ama.r Nath Dutt : Are Government aware that in the office 
of the A. G. P. and T., some grave injustice has been done by some Super-
intendents in not recommending Rome competent assistants as fit for 
the Upper Division T If so, are Government propared to make an early 
inquiry into the matter T 

EXAMINATIONS FOR MEN IN THE LoWER DIVISION OF THE OFFICE OF THE 

ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS. 

t766. *Mr. Ama.r H&th Dun: (a) Is it a fact that in the office of the 
A. G. P. and T., most of the Lower Divisio.n men have been attached to one 
department only for years' If RO, why are the candidates 
sitting for the departmental examination for promotion to the 
Upper Divisio.n examined in two departments instead of in one only T 
(b) Do Government propose to have them examined henceforth in ODe 
department only instead of in two T (c) If not, will the Government 
please state reasons , 

ADOP'l'ION OF A UNIFORM SCALE FOR THE CLERICAL ESTABLISHMENT EMPLOYl:D 

UNDJIIR TBB ACCOUNTANT GENBRAL, POSTS AND TELEGBAPHS. 

t766. "'Mr. "mar .ath Dutt : Are the Government now. considf'l'illg 
the advisability of adopting a single uniform scale for the clerical ~~ l

Jishment under the A. G. P. T., Caleutta, on the basis of the strong recom-
IDendations by the Deputy Accountants General in their letters quoted 
in my question No. 599 (b) of the last Session T If not, why not T 

EmOIENoy BAR FOR LoWER DIVISION CLERKS IN THE OFI'IOB OF THE A O N~-
ANT GENERAL, POSTS AND TELEGRAPHS. 

t767. "'a.Amar N.th Dutt: (a) Is it & fact ·that there i~ an 
eflleiency b,r at RB. 124 in the case of the ~ er Division men under the 
A. G. P. ~ tr.' 

t For &nIWer to thi. queltion, lIee &UIIWor below question No. 775, . . 
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(b) If the reply be in the affirmative, do the Government propose to 
adopt a single uniform scale by abolishing the IJower Division and fix 
the bar at B.s. 124 Y If not, will the Government please state reasons T 

Tiu.NSI'lIIR OF LOWER DIVISION CLERKS TO DEPARTMENTS DOING UPPER 

DIvIsION WOltX IN THE OFFICE Oll' THE AOCOUNTANT GENERAL, POSTS 

AND TELEGRAPHS. 

t768. *Mr. Amar Nath Dutt: (a) Is it It fuet that in an office order 
in 1924, it has been annonnced by the A. G. 1'. and T. that" as 8. rule" 
Lower Division men shonld not be transferred to rhe Departments, doing 
upper grade work Y 

(b) If-1m, l rl~ it; the umpJe opJlortunity of passing the recruituu"nt 
examination, /l.S stated in the GovPI'unwllt reply tOt my starred question 
No. 600 (c) askod in tho winter ,Session of the Assembly? 

PROMOTION TO THE UPPER DIVISION OF MR. SATI BRUSAN CRAKRAVARTY. 

t769. *Mr. Amar Hath Dutt: (0) Is it 11 fact that Mr. Bati BhuRan 
Chakravarty perfOl'med Upper Division (8. B.) work for several yeal'S 
under the D. A. G. Postal Branch, Calcutta , 

(b) If so, why has his ehtim for the lTppel' Division been overlooked' 

(c) Do Government now propose to promote him to the Upper Divi· 
sion' If not, why not Y 

PAYMENT '1'0 LOWER DIVISION CLERKS OF THE UPPER DIVISION RATE WHILB 

DOING UPPER DIVISION WORK. 

t 770. *Mr. Am&r Hath Dutt : With rcf.erenae to Government's reply 
to question No. !i99 (r) of 1I11~ JfJJoit HI~sRi  (vide Government's letter 
No. D.11511:F'.B., Ji'inance DepartuH'nl, h~  20th ~ r r  1925), will 
the Government be pleased to state : ' 

(a) The'names of·the 1wo e!PI'\';S \\'ho arH in Joiuch a position that they 
are compelled to do tipper Division work for Lower Divi· 

• sion clerks' pay ? 

(b) Why they should not be paid fit the Upper Division rate, 
while 1:lDlOothly uitlchurging Upper Dh'itlion W01'k , 

PBOMOTION OF CERTA-IN CLERKS TO THE UPPBR DIVISION IN THE OFFIOE or 
THE AOCOUNTANT GENERAL, l'0STS AND TEJ.EGRAPHB. 

t771. "'Mr. Amar Hath Dutt : With l' ~ ' l ~I~ til l l~rJl e t's replr 
to my question No. 600 (c) of the laRt. SelisioD (vide ~r e t'R letter 
No. D.1151IF.E., Fiounce Department, t ~tl 20th February 1.925), will 
the Government be plNiRed to Iltute whether they propos!! at an early dute 
to promote Babu Dehcndr!1nuth Ghosl', II tr r8~ th Ganguly, Jatjsh 
Chandra Banerjee, W. A. Rtlmey, 1\fanmathanat.h l\htru, Uamesh Chandra 
Roy and others who have gained consider<!ble e eri~ ce by performing 
Upper Division work for a long time T If not, will the Government please 
state reasons T 

. t For IlDlWer to this queltioD, 8ee al)8wer below question No. 77', 
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SUSPENSION OP MR. GANESH CHANDRA MITTBA OF THE OFFICE OF THE DEPUTY 

AOCOUNTANT GENERAL, TELEGRAPH BRANOH, CAI.CUT'fA. 

t772. "'Mr." Amar Nath Dutt : Are Government aware that one 
Mr. Ganesh Chandra Mittra of the office of the D. A. G., Telegraph Branch, 
Calcutta, has been suspended on some allegations, though' there are ]10 
tangib.le proofs against him' If 80, why should he not be immedia.tely 
nllowed to join his post , 

SENIOR COMPI'OMETER OPERATOR IN THE OJ'PICE OF THE DEPUTY ACOOUNTANT 

GENERAL, POSTAL BRANCH, CALOUTTA .. 

t77S. "':Mr. bar Nath Dutt : Is it a fact that an outsider har;; lIeen 
given his first appointment on Rs. 84 as senior comptometer operator in the 
office of the D. A. G., Postal Branch, Calcutta, while, in the Department 
there are many comptometer men with l'Tniversity quaJincutions and with 
considerable speed in the eomptometer T If so, why T 

SToPPAGE OF INCREMENTS OF CLERKS IN THE OFFICE OF THE DEPUTY 

AOCOUNTANT GENERAL, POSTAL BRANCH, CALCUTTA. 

t774. "'Mr. Amar Nath DuU : Are Government aware thut Mr .• Joy .. 
go pal Bhanda.ri, M.A., D. A. G., Post.al Branch, Calcutta, stopped the in-
crements of a good many clerks simply for their late attendance not 
exceeding even 18 days a year' If so : 

(a) Under what authority of the Government. has he done so ? 

(b) Do Government propose t.o take any steps in the matter Y 

(c) Will Government please also state what is the limit of lute 
attendance excusable per month, as laid down in the Postal 
Account Codes Y 

GRANT 011' LEAVE TO SVSORDINATES IN THE OFFICE OF THE DEPUTY ACCOUNT-

. ANT GENERAL, POSTAL BRANCH, CALOUTTA. 

775. "'Mr. Amar Nath Dutt : III it a fact that higher officers in the 
office of the D. A. G., Postal Branch, Calcutta, often decide leave cases 
simply on the basis of their subordinate Superintendents' :findingSIIfWith· 
out using their own discretion' If 80, what steps do Government pro-
pose to take in the matter' 

The Honourable Sir Basil Blackett: I have every (lC!'IiJ'P 10 furnish 
the II()lwurable Memher and the House with any informa t iou that may 
rC8Hlmahly he demanded for t.he purpose of assisting the House to ~

charge their puhlie fnnctions. But I do not think that th,' tinw anll 
expnnsc iuvolvctd in preparing replies t.o these questions ,;Ilieh cover 
in' conshlerable minuteness most. of the detailfld arrangement" in \'n"lul 
ACMunts Offi(lCS would be justified by the results. . 

ApPOINTMENT OF MUHAMMADAN ENGINEERS BY THE RAILW,!Y BOARD. 

776. "'Maulvi Muhammad Yakub: Is it a fact that out of 13 
engineers recently appointed by the Railway Board only ODe js ft 
Ml1salman' How many qualified Ml1salmaull applied for the posts' 
•• ____ ~ a • _______ • 

t For 1l11IWl'r to this qucatiol1, IICC IlllSWer billow question No. 775. 
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Mr. G. G. ·8im : Applicat.ions were received from 24 !\luslims, but 
of these only one was considered suitablQ and he haR hc ~  o[fPl'('d Mn 
appoint mont. 

, ApPOINTMENT OF MUIUM'MADANS AS DEPUTY DmECTORs, RAILWAY BOARD. 

t777. eMaulvi Muhammad Yalmb : What is the number of the Deputy 
Directors under the Railway Board and how many of them are MusH '.-
~ s  Are any Musalman Deputy Directors under orders for transfers Y 

ApPOIN'rMENT OF MUHAMMADANS AS DEPUTY SEORETARIES UNDER THE RAIL-

WAY BOARD. 

778. *Maulvi Muhammad Yakub : Were the claims of any Mmml· 
man COllsiderel1 fOol' the appointment of It Deputy S lcl ~t l  1I11th'r tll(' 
Railway Board? If so, why was a non-Musalman appointed in prefer-
ence to uny Musalman whORe claims were considered 1 
Mr. G.  G. Sim :  I proposc to reply to .questions NIlS. 77i and ns 

togethel·. 'rhe)"e are at present 7 Deputy Directors in the Hailway BOftl'd's 
office, of whom 2 are Muslims. Certain measures of retrenchm(mt of e l~lI

ditlure in the cost of the Railway Bourd's establitdmumt h ' ~ b('1'1I mad!' 
owing to the reduetion by the Assembly of the Demund for the HailwliY 
Board. One of these measures is to hold in abeyance 3 PORt s of ~ tr 
DirectorN, two of which are held by Muslims, who will be ~t mJl;;j'crreu 10 
Railway Administrations. 

Itt is proposed to create a temporary post of Deputy Secretary Ellld to 
appoint an offieer with the required qualificat.ions and t.railliJlg-. 

Maulvi Muhammad Yakub : Is it not a fact Ithat this post hUR not 
been abolished in reality, bllt has been given to another' officer who will 
draw a hig' salary, ()}Ie-third of which will be given by the Rnilway ami two-
thirds by the R~til  Board' 1K it not a fact that thiA post has not" 
relllly been Hholislwd hut ha.<.; been eh ~'e  into Rome other post, the fune-
tio"s bning-1 he same? 

• Mr. G. G. Sim : May I inquire which purticulal' PORt the HOllourahle 
M('mber iN referring? 

Maulvi Muhammad Yakub : The post of tlw Deputy Direetor of 
Technieal Work. . 
Mr. G.  G, Sim : There is a proposnl to r~l i e for a portion of the 

cost by Rharing it. between the Railway Administration and tlw Hililway 
Board hilt tlutt· has not yet. been definitely settled, . 

NUMBER OF MUHAMMADAN ASSISTANTS IN THE OFFICE OF THE RAILWAY 

BoARD, , 
779 *Maulvi Muhammad Yakub : Ho,v many assistants are thore 

under the Railway Board and how many of them are MURalmlllls f 

The Honourable Sir Oharles Innes: There IIl'e :l2 Assistlllits in Rail-
'Way Boarll's offict'. Of these one is a Musalman, 

NUMBER OF! MUHAMMADANS IN THE DEPARTMENT OF EDt10ATION, HBALTH 

AND LANDS, 

780. eM, ulvi Muhammad Yalmb : Is it a fact that out of 13 appoint-
Tnl'lltR made in the Education Department only tW/l were g-i\,I'Jl to 

fFor Itllllwer to this quMtion, Bee 8nllwer to qneetion No, 778. ., 
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Musalmans' Is it also a fact that two persons appointed in tbe 
Education Department have not passed the prescribed qualifying exa-
mination' 

Mr. J .. W. Bhore : 'rwelve men have been permanently appointed 
to POl!lts In the Department of Edueation, Health and IJRnds during 1924 
and 1925. Of these three are Muhammadans. All except one, namely the' 
Assistarit IJihrarian, are men approved by the Staff Selection Board. 
The pOI¢ of me Assistant .Librariall was with the consent of the Staff Selec-
tion Board filled by a man who has not passed the preflcribed examinatiotl 
on account of his special training in library work. He was considered the 
• best of the ctllldidateH offering thcmsclvcl! for appoilltml'llt in response to 
an advertisement in the paperH. A thirteenth man nomint.ed by the 
Staff Selectioll Board, who is not yet fully qualified, has been employed lUI 
a provisional measure uutil the bej,tinning of the 1ll'U year. 

PERCENTAGE OF MUHAMMADANS IN CENTRAL SERVICES. 

781. "'Mauivi Muhammad Yakub: (a) What efforts are being "Dade 
to give effect to the assurance giYen by the Honourable the Home 
~ ' er that one-third of appointments will bf' !!,iven to Musalmans' 
How many posts wel'e given to Mnsalmalll'l !;inet' this al'lsurance was 
given' 

(b) What iH the proportion of Musalmans in the Central Servicell 
under the Government of India, Y What is the method proposed by tho 
Government of India to raise the proportion of M usalmalls to one-third ! 

Mr. H. Tonkinson: (a) J would refer the IIplloU/'ahle M<'lnber io t.he 
statement. in another place by the Honourable the [,eader of the House on 
t.he 2nd Mar(lh 19!;!rl and the reply given in this House on the 24th Mlireh 
1925. J mUiit explaiu however that no assurance was gi"en that olle-third 
of the appointment!> would be givrll to l\1usalmlln!; hut that one-third or 
appointmenb; would be rmwr\'ed to redress ('.ommllllal illequalit.iN;. Tho 
Honourable Member ttHkK how many posts have lwen given t.o Mwmlmans 
since this a"I"urarwe was given. If he will inform ml1 of the srl'vice!; in • 
regard to wh.ieh h(' reqnireH Hit' information 1 fihnll be glad to snpply it 
flO far as serviees uudct· the control of the Government of India are con-
cerned. 

(b) J lUll obtuiniug the informatiou ill regard to the proportion of 
MUHalmsns ill the C(,lItra.l 'Services and ~ l1 Impply it to the Honourable 
Membel' in due course. 

RESOLUTION REGARDING GRIEVANOES OF RAILWAY EMPLOYEES. 

782. *!than Bahadur W. M. HusB&nally: Will Government please 
IItute what action they h8.vo taken or propose to take UJlon the 
Resolutioo of t.he Afolscmbly last SeSflion recommendirlg" t.hat It ~ ittee 
he ~ i te  to make an inquiry into the grievance!! of railway employee!! ? 

• Honourable Sir Oharles Innes: The Honourable ~ l el R atten-
tion 'bHnvited to the allRwer giv('n t.o a similar li '~ ti ll Xn, :l:)H asked by 
Mr. M. K. Acharya in this Assembly on the 1st September 192.). 

GRIEV,ANOES OF THE EMPLOYJIlES OJ!' THE GUAT;lNDIAN PENINSULA RAILWAY. 

783. -!than Bahadur W. ltI. BUUa.D&11y: (/7,) Have the Gt.lvernment 
• perused a printed 1~tter issued by the Or~ t Indian PrJlinsula Railwa, 
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Worba.Il'. UDoioJl, . dated Hith August 1925 Y If not, will Government 
l'et.'tive 1;\ copy from m. Y 

(li) Are the· grievances therein mentioned real or imaginary, If 
they a.re real, what steps do Government propose to take to remove the 
."mt'T 

The Honourable Sir CharlE18 Innes: 1'he Honourable Member iR 
referred to the auswer 3ust gi\'eu to a similar question asked by Maulvi 
Muhammad Yakub, .. 

GRANT OF GlATUlTIES TO RAILWAY EMPLOYEES, 
# 

784. *Khan Bahadu.r W, M. HussanaJ1y: (a) lH t.here a rule that 
lailway men rHceive ~ r8t it  after a sl~r ce of 15 years t 

(lI) If f;;o; is it a fact; that in actual working several obstacles I1re 
placed in t.hc way of the workman which not in a few cases deprive him 
of his hard-earned reward ! 

Mr. G. G. Sim : «(1) Yes. 

(b) Th<' unswer is in the negative. 

GRANT OF GRATUITIES TO RAILWAY EMPLOYEES. 

78fS. *Xhan Ba.hadur W. M. HUIl&ufllly: Ilil it Ii fact that even aftltl' 
the completion of 15 years of Rervice the railway workman does not 
acquire the right of claiming gratuity and that it is ent.irely left to the 
option of t.he company and in this case th~ company is represent.ed by 
the foretpan Y 

Mr. O. G. Bim : Yes, gratuity cannot be claimed as a matter of right, 
aud it/; grant lies cntirely ut. the discretlioJl of the railway compauy. But 
for !tis purpose, the ~ ll  is not re l'cs~ te  by the foreman. 

GRANT OF GRATUITIES TO RAILWAY EMPLOYEES. 

786 .. *lthau h ~ W. Ii. Buslanally: (a) Is it correct or false to 
lay that even if a railway man h8,H ]Jut in 3U years' service he is liable 
to be dismissed by the foreman even for the· slightest mistake and in 
tome cases for no reason whatever, alHI that this makes him forfeit his 
right to gratuity' 

(b) Will Government. place on the table a statement showing (lis-
missals of men having a service of more than 5 years on all State Rail-
ways during the last 5 years· with the reason in each case Y And alllO 
.tnte whether in each case the gratuity was withheld or paid T 

Mr. G.  G. Bim: (a) '1.'he statement is not correct. 

(b) Govel'DmeJlt have not got the information nor are they prepared 
to call ror it. The grallt of a gratuity is contingent on continuous service 
for 15 years of a good, faithful and efficient character. When these oon-
iti i l ~ are prescni th(· gratuity is always given. 

GRANT 0.11' GRATUITIES TO RAILWAY EMPLOYEES. 

787. *Khan Bahadur W, •. Bual&D8Jl.y : Is it true or false to say that 
the srant of the· .:ratuity simply depends upon the whims of the fore-

• 
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!llan h~ is ~ c  very wide powers and that the di!.lmissed railway man 
IS not ~'l e  even a chance of explaining his conduct and clearitlg his 
reputatIOn 1 

Mr. a. a.Sim : It is not true. 

ALLEGED BBI,BERY AND CORRUPl'ION AMONG FOREMAN, ETC., ON RAILWAYS • 

• 788. *Khan Bahadur W. ltf. Hussa.na.lly : (af Has it been represented 
to the Government that in the railways tl\ll makadum, the foreman and 
others of ~is kind either demand money fro!D.a new man admitted into 
the workshop 01' ask for 8mall monthly gratifications ?  . 

(b) 18 that statement true or false Y , 

(c) If Government have no informa.tion upon the suhject, will they 
make an inquiry and place the result on the table' 

Mr. G. G. Sim: (a) No. 

( b) Doe8 not arise. 

(c) If the Honourable Member will produce any evidence of the 
exilltence of the alleged practice at any particular place, Government will 
make inquiries. 

EUROPEAN, STATUTORY INDIAN AND INDIAN FORBKEN lIlKPLOYED ON STATE 

RAILWAYS. 

789. *Khan Bahadur W. X. HU88&nally: (a) Will the Government 
place on the table a litatement showing the number of Europeans, sta'tu-
tOI'Y Indians and Indians employed as foremen on the ~t te Rl!ilwaYH in 
India Y 

(b) Are Government prepared to employ more Indians as foreaten Y 

Mr. G. G. Sim : '.I'he Honololrable Member's attention is drawn to a 
somewhat. similar queNtion No. 161 aliked by Mr. D. V. Belvi on the 27th 
August, 1925, and the reply which was then given. 

GRANT OP HOLIDAYS ON FULL PAY TO EMPLOYEES IN RAILWAY WORKSHOPS. 

790. *Khan Bahadur W. M. BU88anally: Is it a fueL that the men 
working in rllilway workshops nre not given Itny h()lidays except holidays 
without payor wages Y If so are Government prepared to consider 
a scheme  of granting them a few holidays on full pay T 

Mr. G.  G. Sim : The reply to the . firHt part of the Honourable 
Member's question is in the negative ; the'second part of the quelition there-
fore does not arise. 

'WAGES OF FOREIGN WORKKEN EKPLOYED ON INDIAN RAILWAYS. 

" .~~ ~ h  Bahadur W. M. ~ 8 l1  : Is it &, fact, that foreign 
workmen on Indian Railways are gIven more wages,than Indians for:equal 
work! If [.0, why 1 

Tilt, Honourable Sir Charles lDDes : If the Honourable. e ~er 
refers t(f certain ChinCNe workmen employed on the Great IndIan Penm-
sula Railwa,y I would refer him to tho reply given to part (2) of ~  
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No. 257 asked by Mr. R. K. Hhanmukham Chetty on the 31st August 
1925. 

lHOBBASE IN I'HE FUB ALLoWANCB OF LUGGAGB OJ' RAILWAY PASSBNGERS. 

792. ·Ba.ba. Uja.ga.r 8ingh Bedi : Do Government propose to increase 
the weight of the luggage now admil!Sible to passengers to carry with 
them on their tickets, according to the ratio of the increase ill thc present 
fares' If not, why not , 

Mr. G. G. 8im: The Honourable Member is referred 'to the discus-
!!lion on the subject of ~l'er i  in third CI8,.,,-; carriages in this HouMc 
on the 28th ~ e r Rr  IUIoIt, when th(J subject of luggage allowances was 
brought up. 

INOOMB TAX OFJ'IOER8 IN THB PUNJAB. 

793. *Lala Duni Ohand: (a) What is thc proportion of Hindu 
income-tax as!!Iessees to Muslim aSHeHseeH in the Punjab and what is the 
proportion of income-tax deri"ed from Hindus to that derived from 
Muslims? 

(b) Is it a fact that the bulk of assessees consists of Hindus and 
that Hindu merchants and shopkeepers generally keep their accounts 
in Lunda and Mahajani characters ? 

(c) I~ it a fact that one of the main qualifications and duties of all 
the Income-tax officers is to check the accounts of the assessees and that 
the men lirc required to read Lunda characters and to be cfficient in 
vernacular system of accounts, in addition to other necessary qualifications f 

(d) What is the number of officillill in t.he Income-tax Dcpartment, 
Punjab, who have not yet pm,scd the prescribed (!xamiuation in lAtnda 
and vernacular accounts and when do the Government propose to replace 
them by more suitable, men Y 

(e) Do t.he Government propose to issue instructions to the Com-
missioner!! of Income-tax that proficiency in accounts and knowledge of 
Lunda. .~h l  be mmsidcred eSl>ential qualifications for is.~i  irlto 
the Department 7 

The Bonoura,ble 8ir BuUBlaokett: (a) In 1923-24 the proportion 
of IlIlI:jCs.'ieC!! was: 

MUBlims 

Non-Muslims 

1,945 

21,4HI 

'!'he infonnation for 1924-25 is not at preNcnt uvailable. 
( b) The answer to botl( the parts of the q uest.ion i!! in the affirma-

tive. 

tive. 
(c) The answer to both the parts of the question is in the aftirma- • 

. (d) Six Inspectorso in the Punjab have 80 far failed to pass the 
departmental examinations in all subjects, and have been warffed that their 
services will be dispensed with if they fail to pas..'1. 

(t:.) No Illcome-tax Officer or Jlls l~ r is at present confirmed in 
the DeplLrtment uutil he has passe«] the 'tJrescrib('d departmental examina-
tion!! which include pal'erll 011 book-keeping nnd the reading of Lunda 
.accoulltS. 

• 



• 

L:lGIBLATIVe A.8Sellrt ~. [7TH S.P. 192G. 

Lala DuDi Ohand : 'I'hll Honourable Member has given the number 
of assessees, but he has not given the amount of taxes paid. Will he 
please do so , 

The Honourable Sir BuD Bl&ckett : I answered the q\1estion which 
was put down, but I shall, be quite prepared to alll,jwer any more if they 
are equally interesting. 

Mr. 1[. AhDied : Are the Government of India aware that the money-
lenden, the j .. alas and Bauius and I'ucl. people derive their income from 
Muhammadans who are their victims' 

The Honourable Sir Basil Blackett: 1 tuk(l that information from 
the Honourable Member. 

EMPLOYMENT OF MUHAMMADANS IN THE INCOME-TAX DEPARTMENT, 

PUNJAB. 

794. *Lala Dum Ohand : (0,) 11'\ it a fact that some instructions have 
been issued or are about to be ifls\lcd fJ"(llll the Go"ernmellt of India to the 
Commissioner of ]ncmnc-tax, PUll jab, to increufle the numbcr of Muslim 
officials in the Department ? 

(b) Is it also fact that the CommissioJler of Income-tax, Punjab, has 
not so far been able to get a sufficient number of l\luslim. candidates 
suitable for the Department in spite of his beHt effortll on account of the 
fIlct, that Muslim candidates posseSHing thc required li~c ti s are 
not rt~c i  in sufficient numbers Y .. 

(c) If the reply to (a) be in the affirmative, ,,,ill the Government 
state if the Commissioner haR also been informed that thiR proportion, 
if at all to be taken into consideration, should be based on the number 
of Hindu and Muslim aRSel!Sees instead of the population of the pro-
vince Y 

The Honourable Sir Basil Blackett: (a) No special instructions 
had been illSued by the Govcrnmtmt of India tq the Commissioner of 
In(''Ome-tax, Punjab and North-West Frontier Province. 

'(b) A !mfficit'llt number of Muslim c8.udidall·s with the JleceSllary 
qualifications is forthcoming hut they find greuter difficulty in qualify-
ing in Lunda accounts than the Hindu candiciatcs, especially those drawn 
from the trading classcs. 

(c) The 8nRWer is ill the Jleglttive. 'rhe OOVel"llment do not Kee the 
relevancy of the number of Hindu and Mmdim RSHessecs. 

PUBLICATION OF THE REPORT OF THE FIJI DEPUTATION. 

*Sardar V. N. Muta.lik : With your permission, Sir, 1 ~h8.11 put Q 
e~ti ll of which I have given private notice . 

. Will· the Governmcnt be pleased to state: 

.\. (a) WliLcther Earl Winterton stated ill reNy to Mr. Scurr in the 
HO 8 ~  Commons that definitt, proposals with regard to Indians in Fiji 
were now on their way to the Goverllment of India and that therefore the 
publication of the report of the deputation to Fiji of ] 922 might not he 
neeessar,y , . 

(b)' What are the definite proposals and whether they would be placed 
on the table Y • 
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(c) Why is the publication of the report of Fiji deputation unneces-
sary , 

(d) Why does the Home Gonrnment propose to inter.fere with the 
publication of the report of the deputation of the Government of India , 

(e) Do the Government propose to publish the report of the deputa-
tion without any further delay , 

1Ir. J. W. Bhore : ,(a) The reply is in theaftirmative. 
(b) Tho proposals were the result of representatiolls made by the 

Colonies Committee on the subject and sinee the Government of India did 
not regard them as entirely adequate and negotiations are still proceeding 
they are not yet ill a posit.ion to make allY annOWlcement on the sub-
ject, 

(c), (d) and (e). The Honourable Member'ti attention is invited to 
my reply to Mr. Gaya Prasad Singh's question No. 298 on the same Bub· 
ject on the hit September 1925. 

SpEECH OF THE CHANCELLOR OF THE EXCHEQUER REGARDING ADOPTION OF 

THE GOLD STANDARD. 

oItMr. C. B. Chartres : lIas the attention of the Government of India 
o  ,  • been drawn to the following passage in the 
]2 NdllN. Report in the London" Times" of Augut'lt 6th, 

1925, of the speech of the "British Chancellor of the Exchequer on the 
gold standard in the House of Comm{ms on August 5th : 
.. " General money rates had eased sinee the gold standard WIUI adopted. Equilibrium 

l1ud been estl~ lishe  with tho Ex!\lulJlgel of Austra.lia. and South AfricD.. India had 
determined the raw Itt which she should stabilize tho rupee." 

Is this a correct report of what the Chancellor of the Exchequer 
said f 

The Honour&ble Sir Basil Bl&Ckett: No, Sir. The report in the 
London " 'rimes " is a condensed summary and does not correctly . re-
prl'S(·n.t what was actually said by the Chancellor of the ;Exchequer 
reganting India. The words actually used by him were: 

" India hus been considering at what sterling rate she, can stabilile her rupee." 

Mr. B. Das: Docs our Chancellor of the Exchequer agree with the 
other Chancellor in this matter, Sir 7 
The Honourablo Sir Basil Blackett: Very probably, Sir. 

UNSTARRED QUES'l'IONS AND ANSW R~. 

CASE OF GHULAM NABI, INVESTIGATION OFFICER ATTACHED TO THE OrFICE 

OF THE POSTMASTER GENERAL, PUNJAB. 

. lOG. Mr. S. Sadiq Hasan: 1. (a) Are the Government aware that 
Ghulam Nabi, Investigating Inspector attached to the office of the 
Postmaster General, Lahore, in the B.s. 100--5-175 grade was in due course, 
offered promotion to the Rs. 175-10-225 grade in January 1921, and 
that the said Ghuhun Nabi declined to avail himself of this promotion 
consequent upon a recommendation made by the Postmaster General to 
the Director Hcnernl to the effect that " as a special case due to this 
otlieer's exceptional detective abilities he may be given a personal allo\\'-
anCe (RI!. 150 per mensem), and that Ghulam Nabi's services ~ l  bo 
thrown away if he were promoted and posted to a post office" , 
Ll'7LA D 
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(b) Are the Government further aware that after Ghulam Nabi's 
refusing the promotion he waH neither granted a personal allowance, as 
recommended by the Postmaster General, nor any other compensation, and 
that he was retained as Investigating Inspector on his own pay until 
8th October when, as a last resort, he asked for promotion to the said 
gra.de of Rs. 175--10-225 whieR was granted T 

2. If thl:' answer t.o 1 be in the affirmative, do the GovernJllem [.ropose to 
reconsider Ghulam Nabi's case and flee their way to mue an adequate 
compensation for the loss of money as well as of position iD the gradatioR 
list which he sufi'ered during the 32 months-J anuar;r 1: 121 1.0 October 
1923-the period for which he was retained as '1nvestigr.ting Inspector 
by the Postmaster General, after promotion was first efi'eJ''}d 1.0 him T 

Mr. G. P. Roy : (a) Mr. Ghulam Nabi was Investigating Inspector 
attached to the office of the Postmaster General, Punjab and North 
West Frontier, in January 1921 when he was ofi'ered promotion to the 
grade of RI!. 175-225 in the gl:'.neral line. He however refused the pro-
mbtion of his own accord and it is not a fact that the refusal was conse-
quent upon any recommendation mado for the grant of a personal 
allowance to him. 

(b) Does not arise. 

2. Does not arise. 

PAY AND ALLOWANCES OF MEMBERS OF THE INDIAN TJ!:RRITORIAL FORCE. 

106. Mr. S. Badi, Haaan: Does Rule 17, Pay and Allowancet. 
Part IV of the rules under the Indian Territorial Force Act, 1920 (XLVIII 
of 1920), provide that every person enrolled shall for any ;,eriod during 
which he is called out or embodied for training bn entitled to sllch 
allowances and pay as are for the time being admissible to oorrespondiD8' 
ranks of His Majesty's Indian Forces , 

Mr. E. Burdon: Yes, except for persons enrolled in a Unh'crsity 
Corps. 

OFFICERS OF THE INDIAK TERRITORIAL FORCE. 

107. Mr .•. Badiq Balan: Does a Territorial officcr hold an hono-
rary King's commission by virtue of his having enlisted in the Indian 
Territorial Force and doell his promotion as King's commissioned officer 
also dcpend on the length of' service in the Indian Territorial Force , 

Mr .•. Burdon: An officer of the Indian Territorial Force hold!'! his 
honorary King's commission by virtue of his haying been enrolled and 
appointed an offi(!er in that Forcf'. Hc receives an honorary King's 
cOrnmUlsion si lllt e l~l  with the grant of a Viceroy's commission. 
Ptomot.ion in the honorary King's commissioned rank follows the time 
Reale of promotion in force in t,he regular Indian Army, a.nd depends on 
an" officer possessing the necessary qualifications for promot.ion one of 
which is the requisite lcnllth of service in the Territorial Force. 

PAY OF AN HONORARY LIEUTENANT IN THE INDIAN TERRITORIAL FORCE. 

lOR·. Mr. S. Sadiq Basan: (a) Does an honorary Lieutenant in His 
Majesty"s Indian Forces receive the same pay as is admissible to a regular 
Lieutenan'i; T 
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(0) If 1:10, will the Government be pleased to declare why an honorary 
Lieutenant in the Indian Territorial Force is not and has not so far been 
allowed the same pay as is drawn by }tis corresponding rank in Hi. 
Majesty's Indian Forces in direct contravention of thc provi::ions of H.lllA 17 
under the Indian Territorial Force Act of 1920 , 

Mr. E. Burdon: (a) No. lie recei e~ pay based on his rank as a 
Viceroy's commilSSioned officcr. 

(b) Thi'l question does 110t arise, but I wonld explain that the term 
" corresponding ranks of His Majesty's Indian Forces " refers to sub-
stantive ra1lk held by the officer and not to his honorary rank. Honorary 
rank, as the term implies, is in all cases unpaid. 

EAST INDIAN RAILWAY COMPANY SCHOOLS. 

109. Ba.ji Wajihuddin : 1. Did the East Indian Railway Compan)" 
when inexistence maintain for the benefit of its employees any school. 
partly from its own revenues and partly from grants received from the 
varions Provincial Governments in whose jurisdiction these schools were 
situated f 

2. Did not thesc schools automatically pass over to the er e ~ 

of India together with the rest of the undertaking when the East India. 
Railway was takcn over by the State on the 1st of J anunry 1925 , 

3 .. Are these s9hools still maintained' If so, how many of them an 
for Europeans and Eurasians and how many for IndiaM T 

4. Are not these schools maintained entirely from Government 
revenues, partly from those of the Central Government received from the 
Railway Budget through the East Indian Railway administration and 
partly from provincial revenues received through the Educational Depart-
ments of er eJ t~ in whose jurisdiction the schools happen to be 
situated 7 

5. Arc not these schools, maintained as they are from Government 
revenues only, Government institutions' If so : 

(i) Are they Central Government institutions' or 

(ii) Are they Provincial Government institutions' 

If the former, are they managed and (',ontrolled by the Educational 
Department of the Government of India or any special Department of 
the Railway Board' Are the employees of these institutions railway 
servants or Government of India servants' Please state the rules gov-
erning the appointments, dismissals, discharges, leave, pay and allowances 
of the staii' employed in these institutions and also to whom they have to 
Ilppcal in cases of injustice' 

If the latter, are they treated just as other teachers in Provincial 
Government schools or differently, and if diii'erently, please state the rules 
governing their appointment, discharge, leave, pay, increases and allow-
ances, etc.' 

. Mr. G.  G. 81m : Government have not the information but willlUakc 
Inquiries. 
L147LA • 
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EXTRA RATE CBABGED BY THE GREAT INDIAN PENINSULA RAILWAY ON GoODS 
BOOKED FROM OR TO KURDUWADI. 

110. Dr. It. O. Lohokare : 1. Will Government be pleased to say if 
the Great Indian Peninsula Railway has put on an extra rate at Kurduwadi 
sta,tion for goods booked from or to this stution, and if the rates for cor-
responding classes of goods are more advantageous from the next stations 
up and down the Barsi Light line Y 

II. If the replies to the above be-in the affirmatiYe, will Government 
kindly say what are the reasons for such an extra rate for booking goods 
at Kurduwadi and how long arc the extra rates being charged Y 

III. Will Government be pleased to say if they know that 

(a) peasants and traders  near Kurduwadi are thus made to take 
their goods to the next station on the Dars\ Light Railway ; 

(b) the Barsi Light Ra.ilway Company has been paying a dividend 
of over 9 per cent. to their sh r ch l er~ Y 

IV. Will Government kindly say if they are prepared to remove this 
extra rate' 

Mr. G. G. 8im : Inquiry has been made and the result will be com-
municated to the Honourable Member in dne course. 

, 

PONTAGE CHARGES LEVIED BY THE BARSI I~I H  RAILWAY. 

111. Dr. X. G. Lohome : Will Government be pleased to state: 

(a) If the Barsi Light Railway has been allowed pontage on any 
of the bridges on the line now being or about to be construct-
ed by them. 

(b) If so, (i) on what bridgcs, at what rate and for what traffic; 
(ii) whether it affects the right of the Company to take the 
maximum rates for each 'class of traffic Y 

(c) If the Railway Advisory bodies or the Legislature or the local 
bodies and revenue officials of the districts through which 
the line passes had been consulted before allowing such an 
extra charge , 

(el)' If they are aware that the public and the Bombay Legislative 
Council ha"e resented such a pontage charge over and above 
the maximum rates laid down-in the cases of pontage charge 
for Jlandharpur bridge on the same line 7 

(e) If they nre prepared to dispense with the idea of such fresh 
. pontage charges on the line Y 

" The Honourable Sir Oharles Innes : The Bursi Light Railway was 
allowed a pontage charge over the Bhima River bridge but this was 
withdrawn in 1923 and no pontage charge is now levied on that railway. 

PROTECTION OF THE INDIAN MATCH INDUSTRY. 

112. Raji 8. A. X. Jeelani: (a) Are the Government aware that l ri~~ 

quantities oj aspen wood suitable for the manufaeture of matches are bein;. .. 
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imported into India since the duty on un dipped splints and veneers for 
match boxes was raised from 1st March 1924' Will the Government be 
plpllsed to state whcther there were any imports of aspen wood for the 
purpose of match manufacture into India before 1st March 1924 and if so, 
what was the quantity imported a!! well as it!! price ? 

(b) Will the Governmcnt st.ut.e whether they have received any repre-
sentation from Indian indigenous match industry pointing out the danger 
to its existence owing to the import ot foreign wood and requesting the Gov-
ernment to tax the same heavily' 

(c) Have the Government made any investigations to ascertain whether 
the fall in the value of imports of matches from Rs. 1,45,91,813 during 
1923-24 to Rs. 88,88,611 during 1924-25 is mostly due to the heavy imports 
of logs of wood for match manufacture in -India , 

(d) Will the Government state whether they propose to c sillc.~  the 
'IUl'stion of taxing adequately the import of foreign wood used fIJJ.' the 
Immufacture of matchos in India both to safeguard thcir revenue as well 
as to pl'otect the interests of the indigenous Indian match industry' 

The Honourable Sir Charles Innes: (a) 8,487 cubill tons of logs 
have been imported during .Janullry t.o .July 1925. The Government 
have no pre(dse information how much of this quantity is aspen wood. 
Complete information regarding logs imported prior to January 1925 is 
not available. 

(b) Yes. 

(c) 'rhe differences to which the Honourable Member drnws atten-
tion are alf«} contributed to by a fall in the  declared price of matches 
imported and by the import of splints and veneers. 

(d) The Government are watching developments. 

~ R N  OF THE QUESTION OF THE PROTECTION OF THE MA TOH INDUSTRY 
TO THE TARIFF BOARD. 

113. Haji S. A. It. Jeelani: Will the Government state i.f they 
recrived any application fJ'om the Indian match factories to refer thc Hub-
jeet of the match industry to the Tariff Board for investigation Y If 80, do 
they intend directing the Tariff Board to take up this ID4tter immediately 
after they complet.e their present inquiry Y 

Tho Honourable Sir Oharles Innes : The answcr to the first. part of 
the question is in the uffirmative llncI to t.he second part in the negative. 

I,ARGE IMPORTS OF MATCHF.!! AT BEDI BUNDER ~N KATHIAWAR. 

114. Haji S. A. K. Jeelani : (a) Will tho Govcrnmrnt be pleased to 
state the number of CaRes of foreign matches t.ranshipped from the ports of 
Karachi and Bombay to Bedi Bunrlp.T in Kathiawar every rear separately 
from 1st April 1916 to 31st March 1920 when there was an Import duty ad 
valorem. aJld from ]st April 192] to alRt March 1925 when the duty was 
raiS(ld? lIll\'!') Government inquired into the cause of such large imports 
of matches at Bedi Bu.nder , 

(b) .Are Government uware tha.t these matches are despatched in cartl 
to places on or near the border of British India whel!lce they are sold and 
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HUed at prices much beloW' the wholel!ale cost price of large importers of 
matches in Bombay t 

(c) If they are aware of this, what steps d() the Government propose to 
take to safeguard their legitimate revenue from foreign matche.'i ? 

The Honourable Sir Basil Blackett: (a) The number of cases of 
foreign matehes transhipped from Bombay and Karachi to J nnmagllr Slid 
Bedi Bunder is as below :-

Bombay 

Karachi 

1922·23. 

1,334 

Not available 

1923·24. 

4,925 

1924-25. 

555 

1,750 

The Government have no figures for earlier years. The figures given do 
not of course include transhipments from ports outside Dritish Tndia, such 
as Colombo. It is believed however that such traffic was relatively ~A'li

gible in extent before the duties were raifled, i.e., in 1921 and 1922. '!'he 
reply to the second part of the question is in the affirmative. 

(b) 'I'he answer is in the negative.  The Government are, however, 
aware that large com;ignments are despatched by rail direct from Dedi 
BundeI' and other ports to destinationR in Britisl,t India. 

(e) I cannot say more at present than that the matter is being er~r 

seriously con&iilered by the Government of India. 

ApPEAL OF THE MADRAS PROVINCIAL . POUCE OPFICERS. 

115. Haji I. A. ][. Jeelani : Will the Government be pleased to lay 
on the table a copy of t.he appeal preferred by the Madras ProviDtultl 
Poliee otlicers to the Government of India, and the correspondenr.c r.nding 
with the Government of Madras G. O. No. BI6·Judicial, dated 30th June 
1922 , 

The Honourable Sir .Alexander Muddiman : The appeal has not yet 
reached the Government of India through the regular official channel and· 
has therefore not been considered by them. I regret that I cannot lay 
a copy of it on the table. 

ApPOINTM'EN'r OF THE PUBLIC SERVICE COMMISSiON. 

116. Mr. N. O~Jtel r  (a) Have Government formulated their pro-
posals about the inauguration of a Public Service Commission for India? 

(b) Will Government place on the table all papers on thc subjcct T 
(0) W. ~  Government give the Assembly an opportunity to i8cll~ I ' 

and e l ~  its opinion upon the proposals, if any, before they are finally 
adopted'. . 
The Honourable Sir Alexander Muddiman: I would refer the 

.1I0nourabJc Memb<lr to the answer given by me to Mr. H. Das and 
'iOiwan Bahadur Ramachandra Rao on the 25th August 192il, find t(l 
Mr. R. K. Shanmukham Chetty on the 31st AuguBt 1925. 

RECRUITMENT PROPAGANDA CARRIED ON BY LORD MESTON IN ENGLAND. 

117. Mr. N. O. Kelkar: (a) Will Government state whether tht ~' 

bad supplied any definite instructions to Lord Meston for the speeches ~ e 

made in England on the question of recruitment to the Services in India , ... 
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(b) Wil~ Government state if they accept responsibility for the ~ts 
and observatIOns made by Lord Meston in his speeches ! 

The Honourable Sir Alexand.ei" Muddiman: The answer to both 
parts is in the negative. 

EXPENDITURE ON ART DECORATIONS OF THE IMPERIAL BUILDINGS nil THE Nww 
CAPITAL AT DELHI. 

118 .. Mr. H. a. Kelkar: (a) What is approximately the amount of 
expenditure proposed on art decorations to the Imperial buildiJags in the 
new capital at Delhi f 

(b) Will Government state in what manner is the amount r ~t ll 
to be spent and what is the scheme of decoration f 

The HODourable Sir BhupeBdra Hath Mitra: The Chief Engineer, 
Delhi, will be glad to give any information regarding the decoration. 
of the Imperial Buildings if the Honourable Member will apply to him 
stating exactly what class of decoration he wishes information about. 

PURCHASE OF LOCOMOTIVES FOR STATE RAILWAYS. 

119. Mr. N. O. Kelkar: (a) . .Are Government aware that English 
prices of locomotives and other material are much heavier than those in 
lOome other countries in Europe and .America T 

(b) Will Government state the policy they have been purlming in the 
matter of purchasing locomotives for State Railways' 

The  Honourable Sir aharles Innes: (0.) In all cases of locomotivel!l 
and other materials required by Railways from abroad, the Director 
General, India Store Department, London, gives American and 
Continental manufacturers every opportunity of tendering for t.heir 
supply. In many cases, the lowest satisfactory tender from Ameriean 
or Continental firms is lower than the lowest British t.ender, but the 
former iN not invariably lower than the latter. 

(b) The policy pursued by Government in purehasing locomotives 
for State RailwllYs is to ensurc that they Ilre purchased in the best market. 
The Dit'oot(II' General, India Store Department, London. in the case of 
State-worked Railways and t.he Oo\'crnment Direetor, on the Home Boards of 
Company-worked Railways, have inst.MIctiol1l" that the lowest satisfactory 
tender should be accepted in the case of railway requirementH of all 
descriptions irrespective of the country of origin. 

DEMANDS OF EUROPEAN OFFICERS OF NON-INDIAN DOMICII.E. 

] 20. Mr. N. a. Kelkar: Will Govcl'nment lay on the table Jl8 pl'l'd 
on the suhject of the demands of the. men of non-Indian icill~ in the 
Pl'ovineinI S 'r il~es lind the net ion wludl Gov(,l'nmcnt may he contt'mpIat-
ing with regard to thm;l! demands ? 

The Hon.,ur"ble Sir Alexander Muddiman: The II"llf'IlI'nl,i" 
Member will find an answer to thiN queHtioll in the cOl'reRpondence 
published in the White Book eutitled "East India (Lee Commission 
Complaints of Drithlh ic ~rs  ", copies of which have been placed in the 
Library. .J 

• 
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REFUSAL 01' THE P. AND O. STB.ut NAVIGATION COMPANY TO ACCEPT SOME 
BAGS OF BAR GOLD FOR SHIPMENT FROM MARSEILLES TO BOMBAY. 

121. Mr. N. O. Kelkar: Will Government state the facts so far ~ 

'they know about the reported refusal, a few months ago, of Hie shipping 
company at Marseilles of the gold on its way to India from America? 

The Honourable Sir Bhupendra.Nath Mitra. : In March Inlit the 
i~ect r General, Postll and Telegraphs, receiverl intimation from the 
General Post Office, London, to the effect that the P. and O. Steam 
Navigation Company had reject'ed about 350 bags of bar gold from 
New York to Bombay which they had received on 27th F'ebruary 1925 
for embarkation on the S.S. NurkuMn at Marseilles. 

The risk of carrying numerous mail bags packed with gold was 110 
great that not only the P. and O. Company but every ot.her Steamship 
Company to which they 'Were offered at Marseilles reflUled to accept 
them with the result that after a few bags had boen sent to India tJia 
Colombo by a Dutch steamer, 300 bags were returned to America by 
the French Post Office. 

EXPENDITURE ON THE PARSIlt TuNNEL BETWEEN KALYAN AND THANA. 

122. Mr. N. O. Kelkar: Will Government state : 

(1) What is the total amount spent up to date on the Parsik tunnel 
between Kalyan and Thana , . 

(2) What were the benefits calculated at the time of sanctioninA 
the tunnel to result from the work , 

(3) What is the average saving nctually realised per year during 
tpe last three years owing to the tunnel in terms of the 
working charges on the flection of thc railway in question 7 

Mr. D.  D. lim : The information Rsked for iii being obtained from 
the Railway Administration concerned and will be furnishcd to the 
Honourable Membcr when received. 

WORltING HOURS OP RAILWAY MAIL SERVICE SORTERS. 

123. Mr. N. O. Kelkar: (a) Is it a fact that the R. M. S. workers 
haye to spend about a.n hour in active duty and atte::1dance before tho 
starting of the train carrying mails under sorting and sometime!> an hour 
or two after the train reaches its e~ti ti  Y If not, then what is the 
departmental estimate of the time required for such duty and attend· 
ance 7 

(b) Is this period of duty at either end included and given credit 
for in applying the time test to these workers , 

(0) Are they paid any extra allowance for this overtimc duty? 

(d) b it a fact that railway guards and driv.ers rt~ paid bltatta 
foriall overtime attendance and duty not actually COi:ered by the r ill~ 

of trains 01' shunting duty in. the yard , 

(e) Will Government state their reasoos for discriminating betwelln 
c cessi ~ 80 given to their railway servants and refusing the same to the 
R. M., S. workers' 

• 
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The Bonourabl. Sir Bhupendra Hath Mitra: (a) No. The time!! 
required ranges from 15 to 30 minutes. 

(b) The Honourable Member is referred to the reply to his starred 
question No.4 given by me on the 22nd January 1925. 

(0) No. 
(d) 1'he practice varies but ordinarily the time required for taking 

and making- over a train is considered incidental to the running ill 
charge thereof. 

(e) Thn conditions of service and the nature of work of the two 
Departments are not analogous. 

NUMBER OF PASSENGERS CARRIED BY THE POONA MAIL BETWEEN BOMBAY AND 
POONA DURING THE YEAR ENDED MAY 1925. 

124. Mr. H. O. Kelkar: Will Government supply information on the 
fill10wing points : 

(1) Total number of passengers first, second and third class i.t'r 
servants) that travelled in one year (May 1924 to l\IHY 1!)35) 
by the Poona Mail up and down between Bombay Ilnd 
Poona; 

(2) Total approximate expenses for running th'e two trains in the 
period i and 

(3) Amount of contributiWl by the Postal Departlllent paid for 
carrying the mails by these trains during the samc pcriod f 

Mr. G. G. 8im : (1) The number of pllst;engers carriod by the Poona 
Mail between Bombay and Poona during the year ended May 1925 was: 

Bombay Poona 
to to 

Poona. Bombay. 

First class 3,472 3,624 
Second Class 5,460 9,704 
Third (Servants) 2,782 3,545 -(2) Total approximate expenses for running these two trains 

during this period was Rs. 2,98,833. 
(3) The contribution paid by the Postal Department for the 

carriage of mails by these trains during this period was Re. 12,923. 

CASUAL LEAVE OF SORTERS IN THE R,AILWAY MAIL SERVICE" B" DIVISION. 

125. Mr. H. O. Kelka.t : (a) Is it R filet that sorters in the UuilwllY 
Mail Service" B " Division, availing themselvefi of caRual leave, are re-
quired to pay the cost of t.he allowance payable on double duty arising out 
of the absence of such sorters on casual leave' 

(b) If so, will Government be pleased to define casual.leal·e in the 
case ot the sorters? And will Government quote instances of any other 
Depa:rt:w.ent of Governmel:lt whereiu officials have to pay fQl' ~ir leave t 
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The HODOurable Sir Bhupendra Nath Mitra: (a) and (b) Casual 
leave is informal absence from duty for brief periods. The general rule 
in all departments of Government including the Posts and 'l'elegraphs 
Departmt"nt is that itll grant sllOuld not occasion any extra cost to the 
State, and this rule applies to sorters in the Uailway Mail Service" B  " 
Division all to other e l J'el'.~ of the Posts and Telegraphs Department. 
Whcn reserve It'orters are available to take the place of absentees on casual 
leitye this (!01111ition is fulfilled, and the sorters mentioned by the Honour-

h~ Member CitO be granted casual leave without any payment being re-
quired from them. When, however, owing to t.he number of men already 
absent ~'r  duty from any CRUlle, rCIIPI've sorters are not available, it would 
ordinarily be necessary to refuRe the grant of casual leave j but e,'en 
then a sorter is permitted t(' take casunl leave if h.e is prepared to bear 
the cost of the doublc duty allowance payable to the man who in his 
absence is called upon to do hifl work. 

O ~SA ION TO OFFICIALS OF THE SELECTION GRADES IN THE POST OFFICE 

FOR THE HIGHER COST OF LIVING IN BOMBAY AND OTHER PLACES. 

126. Mr. N. O. Kelkar: (i) Is it a fact that: 

(a) Pays of the time-scale appointments in t4,e Post Offices are 
different according to the eOHt of living in different 10cIllities , 

(b) 

(e) 

The pays of the sclcction grade appointmcnt8 are the Salll,tl 
irrespcctive of the eost of living in the costlier localities T 

Tht! maximum pay of the time-scale iN Rfl. 150, while the start-
img pay of the firm, selection grade is Rs. 14:j in Bombay T 

(ii) lIas the Director General of POFlbl and 'felegraphtl received Rny 
representations in this connection Y If so, how does the Government pro-
pose to l'ompensate the officials of the selection grades for the highcr cost 
of living in Bombay and other places T 

I 

The Honourable Sir Bbupendra Nath Mitra: (i) (a), (b) and (e). 
Ycs, 

(ii) Yes. The matter is under consid('rll.tion, 

A A J~N  OF ORl>ERI-Y PEONS TO INSPECTORS OF Pos'r OFFICES. 

127. Mr. N. a. Kelkar: Will Government be pleased to state whethcr 
it is a fact that a promise was given to the Inspectors of Post Offices that 
provision will be made in the Budget for 1925-26 to restol'e orderly peons 
to them T If so, wha.t steps have Government ta.ken to fulfil the promise' 
If not, will Government be pleased to statc when they mean to re6tore 
orderly peons to Inspectors of Post Offices! 

. The H ~ r le Sir Bhupendra Nath Mitra: The matter is under 
cotJsido.ration of OovernmelJ1. nlnng with ccrt~i  other rie J1e ~ of 
.tal subordinatell. Provision for any action they muy decide to take 
in regard to this particular item will be made in due course in the budget 
for 1926-27. 

CONTINGENT AT,LOWANCES FOR POST OFFICES. 

,.' 1 8~ Mr. N. a. Kelkar: (a) Will Goyernment be pleased to state 
whet.her it is a fllct that allowance for contingencies granted to all Post 
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Offices in India was reduced by 15 per cent. from March 1923 and a saving 
of Rs. 50,000 n. year was effected thereby, because the Post Office was then 
said to be working at a loss , 

(b) I18ve the Postal Unions all over India protested against this cut 
and prayed for the allowance being restored to its former figure , 

(c) Will Government be pleased to state when they mean to restore 
the allowance for contingencies to its former figure , 

The Honourable Sir Bhupendra Bath ~tr  : (a) No. 

(b) No. 

(c) The question of revising the allowances fur contingencies i" 
under consideration. 

GlUNT 01<' COMPENSATORY ALJ,OWANCE TO SEJ,ECTION GRADE OFFICERS OF THE 
POST OFFICE STATIONED AT BOMBAY, POONA, SALSETT, AND KARACHI. 

129. Mr. N. C. Kelkar: (a) Will Government be pleased to state 
whether it is a fact that the scale of pay of selection grade appointments 
in the Post Office and the Railway Mail Service is the same all throughout 
India? If so, is any compensatory allowance sanctioned to selection grade 
officers of the Post Office and the Railway Mail Service stationed at 

~  Poona, Salsette and Karachi in exercise of the power conferred 
by rules 44 and 93 of the Fundamental Rules' Is it a fact that the pay 
was not fixed with special reference to the high cost of living at those 
places 1 

(h) Arc Oovernment awn.re that. such a eompcnsatory 1l1l0wance has 
hoen sanctioned by the Government of Bombay to officers under their control 
at those places with effect from the 1st March 1923 , 

(0) If so, will Government be pleased to state when they mean to 
sanction a similar compensatory allowance to their office1'll of the Post Office 
lind the Railway Mail Service f 

The Honourable Sir Bhupendra Hath Mitra: (a) The scale of pay of 
Iwhwtion g-rade appointmentR in tbe Post Office :lntl tbe Railway Mllil 
Service is the same throughout India. Selection grade officials get a 
eOJll)l(lfIsntory Hl10wunre in narnchi, but not at present in Bombay, 1\lOna 
and Salsette. 'rhe pay of selection grade officials was not fixed with 
special reference to the high cost of living at the most expensive places. 

(b ) Yes, to certain classes of officer!:!. 

(c) As tbe Honourable Member is aware from the reply given by me 
011 the 22nd .January 1925 to his starred question No. 10, gazetted il~l~rR 

11(' tiJl' Post Oflicn and l~ il .  MO.j} Service alrt .. ady ~et a special scale 
of 10M I allowance in BOllibay lind Karnchi. T11C question of graJlting 
N1Wh un allowance to St'leetion gl'ade offl.eel'R in Bombay is under con-
siderutiun. Government are not considering proposals for the grant of 
compensatory allowances in Poona and Salsette. 

'fRAINING OF RECRUITS FOR l ~RI A  ApPUINTMENTS IN THE POST OFFICE. 

130. Mr. H. O. Kelkar: Will Government be pleascd to state whether 
they have made any arra.ngements to give preliminary tra.ining to recruits 
for clerical appointments in the Post Office on the lines ol the arrangement 

• 
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made for trAining recruits for the Railway Mail Service and the Telegraph 
Department. T If not, are they prepared to consider the question of giving 
such training , , 

The Honourable Sir Bhupendra Nath Mitra: At prescnt ~ere arc no 
schools for training recI'uits for clerical appointments in thc Post Officf'. 
Approved candidates are taught thc work of the Post Office in a practi-
cal manner by being attached for thorough training to a head post office, 
and Government do not propose to change a system which has been found 
to be satisfactory. 

GRANT OF THE CONCF.SSTON OF OOPNTIN(1 TIl:MPORARY SERVWE TOWARDS IN-

~R N S TO OFFiCIALS OF TaE l'oSTAL DEl'ARTMENT OONFIRMED HI!:-

')',VEEN 20nJ S ~I  1 ~  '\N:Q 318T DECEMBER 1921, 

131. Mr. N. Or Kelka.r : Is it a fact that the officials who were confirm-
ed in the Post.al Department between 23rd September 1920 and 31st Decem-
ber 1921 are deprived of the conceRsion of counting temporary or officiating 
scrvicE' towards increments Y If the reply is in the affirmative, Ilre Gov-
ernment prepared to extend thc same concession which they have already 
grtlDted to the oftieials who were confirmed before the 23rd September 
1920 , '  , 

Tbe Honourable Sir Bhupendra Hath l'tIitra: Y es.The matter is 
under consideration of Government. 

ApPOINTMENT OF A PItOPERLY QUAtzFIXD MAN 'ro BE PROFESSOR OF HIS'rORY 

IN 'l'HE GOVERNMENT COLLEGl!:, AJMER. 

132. Mr. B. Das: (a) Is it' a fact that the post of ProfesHor of 
History in the Government College, Ajmer, having fallen vacant, a teacher 
in the Government High School who did not take History in his B.A. 01· 
M.A. courJoJ(", but has taken his M.A. degree in Persian has been appointed 
to be such Professor , 

(b) Is it a fact that among the candidates there were several people 
who had taken their M.A. degrec in History and some of them had taken 
a First Class , 

(c) Is it also a fact that the Principal of the Government College, 
Ajmer, recommended for the a,ppointment a candidate who had taken 
his M.A. degree in History, but that the higher authority ignored thi~ 
recommendation and selected a man who had never read History in his 
B.A. or l\fA.' course and has never served in a College Y 

,(d) ,Are Government aware that the appointment has caused great 
discontent in Ajmer-Merwara, and a feeling of alarm as to the future of 
the College amongst the students , 

' ~  Do Government proposo to direct tbe nonourable the Chief 
ComIni'ssioner to reconsider the matter and appoint a properly qualified 
man to be Professor of History in the Ajmer Oovernment l~t~ e ! 

Mr. J. W. Bhore : (a) Yes . . ' (b) Yes. ,There were two applicant1j with 1st class M.A. degrees. 
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(c) Recommendations of GoverDment officers regarding personnel 
are confidential. In this particular case the recommendation made by the 
Principal of the Government College, Ajmer, was duly considered. 

'(d) No. 

(e) No. -

A.LLEGATIO:NS AGAINST THE SUPERINTENDENT OF POST OFFICI!:S, LOWER R.\J l' ~ 

TANA DIVISION, AJMER. 

133. Mr. O. S. Banga Iyer: (a) Is it a fact that the Superintendent 
of the Post Offices of Lower Uajputana Division has transferred about 
110 out of the total strength of 125 members of the supervisory and 
dt!rical staff 7 

(b) Are the Government aware· that this has caused much hardlihips 
and much discontent' 

(c) Are the Government aware that among the men thus transferred 
were included certain officc-bearcrs of the Rajputana Postal Association 
in contravention of the orders of the Director General, Posts and Tele-
graphs, issued in his General Letter No. A.M.-2-T., dated 16th Jannary 
1923 T 

Cd) If the answer to (c) is " No ", will Government be plcallcd to 
make inquiries T ' 

(e) Is it a fact that the Superintendent of Post Offices, IJower 
Rajputana Division, has recently entertained three new men in the clerical 
, cadre Y Is it a fact that he rejected the applications of candidates with 
higher educational qualification f 

(f) Are ~r c t aware that the Superintendent of Post Offices} 
Lower Rajputana Division, Ajmer, since the middle of Mareh 1925, does 
not come to his office at all during the days he is at the headquarters 
except once a month on pay day 7 

Mr. O. P. Boy: (a) No, since June 1924 only 20 tl'ansfers have heen 
made by the Superintendent in the interests of the public service. 

(b) No. 

(c) and (d). Not a single office bearer of the Rajputana Postal Asso-
ciation has been traDilferred in eontravention of the Director General's 
orders referred to. 

(e) The reply to the first part is in the affirmative. The reply to 
the second part is in the negative. 

(f) No, the Superintendent is reported to be regular in his attend-
ance in office. 

ApPEAL OF MR. HAR NARAIN, A CLERK IN THE OFFICE OF THE DEP\.tTY 

POSTMASTER GENERAL, RAILWAY :MAIL SERVICE, AMBALA. 

184. Mr. S. 8adiq Basan : 1. Is it a fact that the Member in charge 
of the Industries and Labour Department, in reply to question No. 808 
asked by Diwan Chaman IJal in the l;egislative .Assembly on the 14th 
March 1924, promised that the appellants whose appeals are rejected would 
he given the reasons for the rejection whene"er they inqllire t. 
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2. is it a fact that Mr. Har Nara.in, a clerk in the office of the Deputy 
Postmaster General, R. M. S., Ambala, asked for replies to certain points in 
connection with the rejection of his  appeal, vide his petition, dated 10th 
October 1924, submitted to the DircctoI General, Posts and 'felegraphs, and 
that his request has not yet been complied with T 

3. Will the Government be pleased to intima,te : 
(a) How the applicant's appeal wat; considered to be too late, and 

(b) Whence the occasion for the appeal arose' 

The Honourable Sir Bhupendra N&th :Mitra: (1) What the Member 
in charge of the Department of Industries and Labour actually said WUB 
that an official is always at liberty to inquire the reasQJl.s for the  rejection 
of his appeal if they should not bil apparent. 

(2) and (3). Government have no information. 

RULES RELATING TO SENIORITY IN GOVERNMENT SERVICES. 

135. Mr. S. 8adiq BU&D: (a) Will the Government be pleased to 
state the rules according to which seniority y;as determined, in Govern-
ment services, as they stood on 30th November 1919 7 

(b) Is it a, fact that the old principle of seniority according to the 
~I' e of pay was again int.roduced in December 1924, aud if so, do the 
Government propose to compensate the officials who were adversely 
affected in the meantime by preserving the seniority of the 30th November 
1919 , 

2. Is it a fact-

(a) That B. Ram Nandan Lal, was never given any special promotion 
to entitle him to the bcnefits of thc next below rule, that, while only a 
probationer in the ·.Allahabad Poat Office in 1903-04, he was promi!led to 
be nppointed on Rs. 20 on t.he occurrence of a vacancy in that grade, but 
was not actually promoted to that grade in that office T 

(b) That in the office of the late Inspector-General, Allahabad, he was 
taken on the 1st March 1905 on Rs. 20 which was the minimum pay for a 
clerk in that office at that time f 

3. (a) Will the Government be pleased to intimate how the benefit of 
the next below rule was given to B. Ram Nandan Lal t Were the condi-
tions as laid down in the D. G.'s letter No. AX-I, dated 1 t~ April 1922, 
fulfilled by him Y And were any benefits accruing in hl~ favour annulled 
by the introduction of the time-scale , 

(b) Why was his pay raised, against the D. G.'sletter No. AX-I, dated 
3rd March 1922, paragraph 2 to that of Mr. Har Naram who had been given 
special promotions, while in the office of the Postmaster-General, Punjab 

~ N.-W. F., Lahore, vide enclosures to his petition submitted to the 
DirectoI General, Posts and Telegraphs, with his application, dated 10th 
October 1924 , 

The Honourable Sir BhupeDdr& N&th Mitra.: 1. (a) Seniority is 
ordinarily determined by date of entry in a grade or by da,te of passing 
. an examination if an examination is prescribed. 

(b) These principles are still in force in the Posts and Telegraphs 
Department and Government are not aware that they were again i ~ 
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troduced in December 1924. The second part of this question does not 
therefore arise. 

2 and 3. Government have no information. 

EXEMPTION FltOM INCOME-'fAX OF INCOME DEVOTED TO RELWlOUiI on (HARl-
TABLE PuRPOSES. 

136. LaIa l;)uni Chand: «(l) Is it true that under the e'XistinfI law 
the income that is set apart for and actually devoted to religions 
01' charitable purposes by firms or individuals is liaLle to ineORll'·tax 
ass(!ssment 7 ~ 

(b) If the reply to (a) be in the affirmative, are the Govcrnment 
prepared to take ,steps to amend the income-tax law so as to exempt the said 
hwomc from assessmcnt T  , 

The Honourable Sir BaBU Blackett: The answer to part (a) of the 
question is in the affirmative and to part (b) is in the negative. 

CONsuMl"rION OF AI.COBOI, AND OPIUM. 

137. Lala Duni Ohand: (a) Has the attention of the Government 
been drawn to.,an article by Rev. C. ~. Andrews headed as " A~ h l and 
Opium" that appeared in the issue of the 20th of August 1925 of 
}' oung India t 

(b) Are the figures quoted therein regarding the eonsumpt.ion of 
alcohol and opium and the ~e e e derived from them correct t 

(£!) If the reply to (b) be in the affirmative, do Government propose 
to take any steps to minimise the appalling state of affairs brought to 
light by Rev. Mr. Andrews and the figures quoted by him? 

The Honourable Sir Basil Blackett: I am placing on the table a 
statement showing province by proviIl&e the consumption of country 
liquor in 1912-13, 1922·23 and ]923-24, together with figures of excise 
l'e,:enue for the same years. 

Province. 

Benga.l .. .. .. 
Madra.s .. .. .. 
Bombay .. .. .. 
BihlU' and Orissa .. "., United Provincee .. .. 
Punjab .. ., 
Contra.l Provinoos .. .. 
Assam 

" .. " 

s 
Burma .. .. . , 
ind .. .. .. 

Total .. 

CONSUMPTION. 

(Country Liquor). 

1912·13. 

.. 851,534 

.. 1,773,673 

.. 2,630,869 

.. 1,157,636 

.. 1,689,932 

.. '19,932 

. . 1,201,346 

.. 24'1,863 

., 57,391 

.. 228,204 

.. 10,267,880 

1922·23. 1923·24. 

593,356 621,183 
1,575,439 1,,1128,381 
1,770,715 1,697,408 
1,241,280 1,179,1165 
473,077 430,104 
187,859 121,963 
518,607 451,719 
178;966 IN,31S1 
151,689 132,445 
137,290 129,131 

6,828,278 6,486,260 

• 
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,. m .. t IS ~. REVENUE. 

Provinoe. 1912·13. 1922·23. i923.24. 

Re. Re. Re. 
Bengal 1~  2,01,09,747 2,00,85,372 
Madras .. ., 1 ~ 1  4,90,14,302 5,18,87,475 
Bombay ..  .. 2,12,27,132 4,22,78,811 4,34,58,633 
Bihar and Omla .. .. 77,89,253 1,53,97,016 1,83,28,lIH 
United Provinoea .- •• ., 94\46,321 1,41,19,782 1,30,90,307 
~ .  .• ., 35105,931 1,02,83,276 1,04,18,267 
Centrai ProviD088 , . 79,53,364 1,25,74,984 1,30,73,000 
Auam 48,52,038 54,12,982 60,49,783 
Burma 40,57,964 1,11,62,225 1,19,35,766 
Bind included in Hom bay. 

Total Provincial Exoise Revenue 

"I 
8,91,84,464. I 18,03,53,125 18,92,26,794 

Total Centra.l EJ:ciae Revenue 3,49,84,323 51,68,531 48,24,896 

ApPOINTMENT OF INDIANS AS TRAF);'IC INSPECTORS ON THE NOInn WESTERN 

RAILWAY. . 

138. Sardar Gulab Singh: With reference to the reply given 
by the Honourable the Commerce Member to my question No. 65 on 2nd 
February 1925 during the Delhi Session which appears on page 579 of 
the Legislative Assembly Debates Vol. V., No.8, will Government please 
state : . 

(a) the names of the twelve educated men referred to, and the 
date of their appointment ; 

(b) their educational qualifications, 

(c) on what pay they were taken on, 

(d} what is the present salary of each, 

(e) what training have they heen given sinee their appointmel1t 
to fit them to fill the higher ranks of the subordinate. l'ail· 
way service ; 

(I) what higher subordinate rank they are intended to fill T 
Mr. 0, O. Sim : Government are not prepared to call for the infor· 

mation asked for as it does not appear to be of any public interest. 

GRIEVANCES OF INDIAN GRADUATRSEMPLOYED IN THE Cr.AIi\IS SECTION OF 

~' THE NOR1'H WESTERN RAILWAY. 

·189. Sardar Oulab Singh : (a) With reference to replies given to Mr. 
"hunan Lall, M.L.A., by the Honourable Sir Alexander Muddiman to his 
qneRtions Nos. n06 and 1107 on· 6th March 1925, which aprear on t~ 
2023 of the Legislative Assembly Debates Vol. V, No. 30, wil Government 
plealle state if any representation ha.s been made by the men concerned 
to the Agent 7 

(b) If the reply to (a) be in the affirmative, what action has been 
taken' 
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Ifr.G. G. Sim :Oopies of the questions and th(' re~li 's given wero-
'Rent to the Agent 8S promised. OOnl"Ument have· ~O  f'urther informll-
·Hon. 

DAN OF NEXT EXAMINATION FOR TUE ARMY F!ACTORY ACCOUNTS •. 

14{I. Sttrdar Oulab Singh: Will the. er ~ t be· pleased to slutt,· 
the dates ot the next f\xamination for tile Army Far-tory· Aceountfl ·1' 
The 'Honourable Sir Basil Blackett: The exact dat.p.3 of the next' 

examinations for the Army Faotory .Accounts have not ye.t been settled; 

HOLDlN3 OF THE ARMY FACTORY AOCOUNTS EX.UlINATtolUNTHlil PUNJ.AE. 

141. Sardar Gulab Singh: Will the Government be' pTeaaed to state· 
if-thl'Y intend to t.!stahlish some ~e t 'es of examination for' the Army· 
Factory Accounts in the Punjab 1 

The Honoura.ble Sir Basil Blackett: The Governruent do not considl'r' 
it l>CCll'ss!lry to hold examinations in statinJlH where :f4'actll!'y Al O t.~  

Urllnch Offices do not exist. 'rherc is no Branch Oftice in the Punjab. 

DISM.ISSAL OF SUB-INSPECTOltS OF' Por.WE IN THE·. NOltTJI WEST FBON'fIKR 
. I~l lNc . 

142. Khan Bahadur Makhdum Syed Rajan B3.khah Shah: Will 
(lovcl'lIlncmt plea:;c state the number of 8Ub.lnspectorsof PoliO\;! is l1iR~l .  

in the North·W cst ~'r ticr PrO\'illCC in HI:23·!:!4 sud how mony of 
them appell]ed t.o the Honourable the Chief Commissioner for being l'e· 
inst.ated and with what result f 

The. Honourable Sir Alexander Muddiman : In 1 ~1 three Sub·Ins-· 
pC'(·to)'s were diRmissed. All of them appealed and the;r lI t~ l~ were. 
rejected. In 1924 six 8ub.[nspeetors were dismissed. They 1111 appc:alEl1. 
One of them was reinstated as head constable: appeals of the others ,verc· 
rejected. 

NUMBER OF MUHAMMADANS EMl'LOYED UNDER THE GOVERNMENT 01 INDIA. 

143. Khan Bahadur Jlakhdum Syed ltajan Bakhah Shah: (a) Will 
the Ooyernment kindly la.y on the tahle the list or the number of Mltslj'n'l 
and non-Muslims in the Indian Services in tho hi~h r and lower-gradeR.' 
in all the Departments under the Government of .. India 1 

(b) How many responsible posts are given to Mlls1iJns and non· 
:Muslims' 

(c) What do Governm!'nt propose to do to increase the num.ber of· 
Muhammadans in lho Servic:es T 
The  Honourable Sir AlexaDder Maddiman : (a) This information is, 

obtainable from the lists published by the ditferent Departments of the· 
Government of India and I would refer the H ~ M.ember to thOHe-· 
lists. 

(b) Responsibility.is It relative term, .All t~ carry with thC'm 
a certain amount of responsibility. I 11m afraid therefore it is impossible 
for me to answer this part of the Honourable :Member's question with 
precision. 

~~' .A. ,; 
• 
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(c) I would refer the Honourable Member to my statement in an-
other place on the 2nd March 1925 and the replies given to questions 
Nos. 1276, 315 and 781 on the 24th :March, and 1st and 7th September 
1925, respectively. 

NUMBER OF MUHAMMADANS IN THB IMPERIAL l5ERVICES IN THE PUNJAB. 

144.lthan Baha.dur Ma.khdum Iyed Jr.ajan Bakhah Shab: (a) What 
is the total nwnber of Muslims and non-MuaIiml in tbe Imperial Seniees 
in the Punjab, reFlpeetively Y 

(1)) Do Government propose to take lIuch steps as would give the 
Muslims a luger sh:trp. of appointml."IltR , 

The Honourable Sir Aloz:ander M'uddiman: (a) I must refer the' 
Honourable Member to the Punjab Civil List from which he. can obtain 
the information which he desires. . 

(b) I would refer the Honourable Membp.r to my statement in an-
other place on the 2nd March 1925 and the replies given to questions 
Nos. 1276, 315 and 781 on the 24th March and Ist and 7th Septembe1" 
1925, reSipectively. 

NUMB£R OF THE Sl!PERIOR AND CLERICAL STAFF OF THE NORTH W'ESTERN 

RAILWAY SERVING AT MULTAN, BTO. 

145. Khan Ba.ha.dur Makhdum Iyed Jr.ajan Bakhab Sha!I: (a) Will 
the Government please Jay o.n the tabltl a statement showing the l1I ~r 

of the "uperior and clerical staff of the North Western Railway ilerving 
at Multan. . 

(b) How many posts out of the superior and merieal staff have gone 
to the Muhammadans? Have fhl! Government t~  the grievances of 
the Mwdims in the Musl,im Outlook which lw> produeed ~ many artil!les 
ahout tbe matter! 

( c) If so, are Government prepared to remove the just grievances 
of the poorly represented community Y 

(d) Are Government aware that at Multan Railway City Station 
there t!xists no gate for the passage of first and second class pasHengen; r 

(e) If HO, do the Government propose to instruct the local authoritil'H to 
el't!ct a new gate for the passage of the first and second class l)allSlmgers f 

Mr. G. G. Sim: (a), (b) and (c). Government have no inlormatioD 
!lnd the~ do not consider that any useful purpose will be served in call-
Ing for It. 

(d) Clnd (e). This is a matter within the Agent't eomp<..-teBce and 
QQvernment do not propose to interfere. 

INCOME-TAX ASSESSMENTS IN THE PUNJAB, ETC. 

146. Khan Bahadur Makhdum Iyed Jr.ajan Bakhah Shah: (a) Are 
Gonrnment aware of the complaints of those income-tax assessees in 
the Punjab who arc either unjustly taxed or taxed heavily withou.t !1L1l 
inq\liry '{ . :. 
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• 
(b) If 80, are Government ready to send instructions to the authoriticfI 

concerned to tax after full inquiry 7 

(c) '''"ill the Government ple8Jle Fltate how many ~tH of ASHiRtnnt 
CommsRioners of the Income-tax Department are held by Muslims, llindu8 
and Europeans respectively 1 

The Honourable Sir Basil Blackett: (a) The Government are aware 
of the complaints referred t.o by the Honourable Member but t.here is 
absolutely no evidence either that as"cssecs have ~e  unjustly taxed 
or taxed heavily without enquiry or that the remedies. provided by the 
law have not been adequate. 

( b) In view of the answer to ( a) the question doeR not arise. 

(c) There are three Assistant CommisFlioners in the Punjab of whom 
one is a Hindu, one a European and the other an Indian Christian. 

ELECT ION OP TWO MEMBERS TO THE STANDING FINANCE 
COMMl'fTEE FOR RAII.JWAYS. 

The Honourable Sir Charles Innes (Commerce Member) : .Sir, I beg 
to move: 

•• That the AssE'mbly do pmceed to eloet two nUlmbers to the St.'lnding Fino.nr.e 
Committee for &i1ways to fill the vacan('y caused by the resignation of hill member. 
ship of the Committee by the Honourable Mr. V. J. Patel and of hie .8eat on tllft 
Assembly by Mr. W. S. J. Willson. ':" 

The motion was adopted. 

Mr. Preaident :  I have to announce that nominations for the Stand-
ing }i'jnullce Committee .for Railway" signed by the prop08er and lIeconder 
should be lodged in the Notice Office not later than 12 noon to-nlorrow, the 
8th illfJtaut. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assombly: Sil', the following message haR been 
received from the Secretary .of the Council of State: 

•• I am directed to inform you that at a meeting of tho Council of State held 
on the 3rd September, 1925, a motion that the Bill to repeal certain IIpecial enactments 
lIupplementing tbe ordiDary criminld law, as passed by the Legislative Assembly, be 
taken into eOll8ideration, wal rejected by the Coullcil." (erie. 01 .. Shame ".) 

J\PPOINTMENT OF THE PANEL OF CHAIRMEN. 

Mr. President: Under the Standing Order, I appoint the following' 
Panel of Chairmen: 

Mr. K. "C. Neogy, 

Sir Purshotamdas Thakurdas, 

Sir Darcy IJinds8Y, and 

Nawab Sir Sahibzada Abdul Qaiyum. 
L147LA • 
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REPORT OF THE REFORMS INQUIRY COMMITTEE. 

ne BODOurab1e Sir AleDDder lIuddim..u (Home Member) : Sir, 1: 
beg to move tbe following Resolution : 
.. This AIIBClD1bty l't'commernls to the (l(YVemor GeJle1'l1'J ia ~.. lJ 'il that he do 

aeeept the prillCiple .uDderlyiug the. 1J l. ~it  rCIH'1rt g.f t~ Reforms Inqnir,v itt~ 
and that be do gIve early eOIlBll\om1Aoll to the detUlll'fl 1'I.·,'.Ouu.ncOO:.tlOI .. '1 thcrclll 
eontained for improveBleuw in the matthi.Ucry Of GOVerwu.cllt.' I 

Sir, 1 pu.t this ~es tl ti  ~ ~he vaper in r ~e1  10 tI i~ 1 hE! pTec1gB 
of Government that an ()pportulllty shuuld be given to tillS HQuse to 
discuss the rec().tnmendatiaJ1!1 of thn HeftJIrms Inquiry Connrtitte::-, and if 
I may judge from th.e Il e e t~ On the paper, the Houso intNld. to 
avail themselves of this opportunity ill full tncasure. (Hear, \\(!ur.) I 
do not propose to det8.in the House with any long history of the ~'Sil  
of this Committee. As a retmlt of the debates ill thi~ House in the early 

~ of last year, the OavcnWlent of India decided to appoint It enm-
mittee, the tertns or reference to whieh I will shortly read to the HauKe. 
'l h~ Committee was compOsed of the following ntembel'S :  . 

Sir }1uhammll.d Shaft, who W8.'J then Law Member 0( tbe Govern-
ment of India, 

Mallarujadhiraja Sir Bljay Chand M.ahtab, ~ r  of Ul1l'd\V'an, 

Sir Tei Bahadur Sapl'U, who had been the Law Member of the 
Government of India, 

Sir Arthur Frootn, a Melbber of the Cauncil of Stl1te, ., 

Sir Sivaswamy AiY<!f, IS Member Of this HoUse, 

Sir Henry Monerieff Smith, at that time a Member of this House 
. and now presiding in IInother placf, 

Mr. Jinnah, a Member of thil House, and 

Dr. Pal'anjapye, and 

I myself ~' s the Chairman or the Contntittee. 
I o('sire in the first 1}1ace to remind the Honse a! the aetnal tentls of 

reference to the .Committee. They were as foUows : 
'.' (1) To inquite into tbe .d:UBc111tiea tl.l'iairtg' lrtlrrl, or <'Ief'el'ts btberllJIt in, the 

workmg ot the Government ot 100111. Act atld tbo rules .thereulktet itt rogafd to the Central 
Government and tlle Govarnnleuts of Go'V'ernora' Provinces . and 

~ , 
(2) '1'0 inveetigate the feasibility aDd desirability of a6euring' remedies tar such 

C1imcultiea OT dofects, consistent with the atructare" p<Jliey aDd purpO\le' at the Act, 
(/J) by action taken under the Act aud the rules, or 

(b) by such amendments of the Ad a. appear uece&aBty ta reetify ally admini.· 
tJ'ati,e imperfections." 

. NoW', obviously i~ 0!le respect, the terms of this referenoe· were very 
~.. 'l'he~ were. ~hh llte  as regards the first part of the inquiry into 

the dlflicultles nrlsmg from and defects inherent in the working of the 
Om/emment of India Act. .As to the second part the remedial measurei 
'Wh'ich . t~e Cotnmittee might take, they were distinctly limited. They 
1 '~re . t~ to changes not affecting the st,ructure of the Act. I mention 
tIllS tn l11rMne, because the Committee has been much attaeked in certain 
'llls:rters for not doing what it was not authorised to do. It was not 

\ S4S) 
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flutlwrisoo to consider remedies beyond the scope Of that w'hicb I havo 
't~ l  the Honse. It is idle to attack COlWDittees for 110t doing what they 
W'e not (!r.tH.1cd, to do. I have read much unfair criticism on this point 
mvI I think it is only just for those who served with me Oil this COUl-
:mittee that I should make clear what exactly it was they were asked to ~ 

~ lI  to defend them for not dOlllg what they were not asked to do. ,A,nl>thcr 
]lOiJ"lt I should like to make ahlo at the conuueneement of my speech is 
the di.ffiGu.lty of such an inquiry in the circumstll.11CCS of the case. Con-
~tit ti l  inquiries 8.8 a rule deal wi.th events over a considerable period 
of years when mallY of the aotorlC have passed from the stage. They are 
m fact frequently more ,of a POllt lJaortem nature. In this e ~ howevt:r, 
we were faced with this difficulty that. many of those engaged in. working 
tbe Ac. still ocoupied the OffiC88 to whioh they ,had been tiNt appointed 
under the Act. I dOlllire b.-ere to state publialy how greatly iIldebted I 
was to all members of the Committee, alike for the discretion they exorcised 
allll t.ho assistance they gave me in uoodueting this very difficult and 
delicate mquiry. 

Now, the Committee, as you know, brought their inquiry to a cOli· 
ciusion and 'unfortunately they were not unanimous in their conclusions. 
~'herc W(\I'C two reports-one which is referred to as the majority report 
and the other UR the minority report. I think the signatories of thc!!tl 
• reports are so well k.nown to the House thnt I will not take up its time 
by r-eading the names. I am moving that the lIouRe accept the principlo 
()f the majority report. {Honourable Members: "No, no. n) I said 1 
'Wil~ :moving ~h t tlte House accept the principle of the minority report. 
(I Jaughter.) No, no, the majorit.y report. . 

Now, Sir, that report made numerous recom:rncnd.ations and the real 
difference in a few words between the report of the majority and the 
:report of the minority is that the majority say that the exist.ing constitu-
iinn is capable e ~e t and should be amended ill the way that 
th" I'eport suggests. The minority report, while not, hostile to many of 
th~ J~c e ti s Ill1d perhaps even favourable to a fc\v, takes the 
line that the present constitutional machinery needs structural changcq 
bl.'YOlld the sc ~ of any remeny ,,-ithin the terms of reference. I ,,\'ill 
later read to. th ~ House the mo!'t illlporlllllt par.sage in the minorit.y report. 
I am t.herefore asking this House t~ Ray in e l~r l terms that the 1i~  

of i r i ~ the details of the existing constitution is Oue thlLt shoulu 
he pursued and that the recommendations of the majority report should 
recei\'1! due examina.tion. Now, there are many, not unfriendly to tlle 
pl'ogrc .. s of reforms, who say : Why do you do this' What you are 
Huggest.ing will satisfy no dne. Why take the trouble of making 
amendment.s, some of which at least will require Parliamentary legislation, 
others wiU require legislation in this House and many will require ex-
~e si e ~c isiQ  of th.e statutory rules' :Many will tell you that the maelline 
Iii! a f8.llure and WIll not work. You are merely wasting your labour. 
In any event, tht> days of the Statutory Commission are ncar and it is 
not ,,'Orth the trouble to deal in a iecer l~ l way with a matter of this 
Idlld. Bir, J do nnt hold th/l.t opinion. That is' not my view and it is 
not,. t~e view of the Government of India. They consider that the 
nlu.lorlty report rccomm('ndHtjolls sllo.uIe} be examined with a favourable 

~. '. I cannot commit the GOVf'rnlllf'lIt of India to uny particular indio 
VJuua! _·ecollunendations, but I do say and 1 do ask the IIoWi.c to aere! 
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with, me that these are valuable recommendations which need cQmlidel'fl.-
tion as liItl'ly to lead to improvementll which practical men ought ser-
i ~l  to ' ~i er. 

The machinery of the Government of India as constituted anew in 
1921 is /llhnittedly neithl'r simple nor uncomplicat.ed. In ul1 ' ~t.it ti s 

it is only \'y trial that you can notice where the machinery L'un:; ·,\'rong. It 
may be regarded as n RDlaU t1cr~ although 1 do not regard it myself 811 a 
smull matter, to make st ' t~ which diminish frictIon in the running 
·of the C{'Jt:{titutional machIne. I should regard it as Il c ll.lcl'll h~ fcut to 
acrew 1I" t'ven one nut-to adjust one bearing---in the mRHhiw.n·y of the 
Go\'crnmlmt of India. If I could leave lhill couutry knowing that I had 
ill any WilY, in however small a degree, facilitated the working of this 
hnportant Act, I should go satisfied that I had done something, at any 
l'ato, in the world. 

, Now, the important point, if I may say so with all deference of the 
:rnillority report, is in the tail. It is ina few sentences at the eud of 
their report. Those sentences are of S9 important a character that I 
will ask the courteNY of the House to permit me to read them out. They 
conclude their report a.'! follows: 
"We think. thl1t the Bihar Government has correetl.v summed up the position 

in the provinct'B by IInyillg that c1yardly is working' '(·reakily' and 'minor n·ml.'dit'B 
nlUY eure n creak or two. '. We have exnmiUlld in dctllil tht· scetion8 of the Govern-
ment of· Iudia Ad lind ihe nIles mude thllreuJldl)r with a vitlw to Bee how far 
• creaks' (iisC'oYered clln be 'cured '. We nrc satisfied that this proeess, though ;,t 
may lend to eODle iOlI'roVenll'lIt of the administrative machinery in sOlne respt'cts, 
will not produce nil)' subMtlUltial results. Wo'do IIOt think thut the s ~ l'st l 1 a/ll('II<I-

wt'nts if efi't'dml will ulford 'valuublt' tl'llining towards reHponsible Government' or 
will proville Ilny solution of the difti,·.ultios which we huve iUsllussed in our Chapt.er 
on politieal conditions, or that they will Htrellgtiwn the .~iti ll Ilf Provindul GOV('rJl-
monts, in relation t4 th"ir Ll'gislatures or that of tho Central OOVl.'rlllJlellt in relution 
to the AUl·mbly. The lIlujority of our eOIl ~ll eR suy th:4t 110 nlterrtllti,·c trnnHitional 
.y"tom bus btlI'll plncl.'d befor" UB. Wr think thRt no Ku(·h Illtorn:ltinl trnllsitional 
lIyst(1111 earl bl' 11f'viHI'd whieh can b.'ltisfartorily ~ h'  til<! adllliniBt.r:ttive or l)olitical 
. difficulties whir-b have boen brou!rht to ollr lIoti.'.e. To our mind, tbt' propC'r que9tion 
to ask i8 not wh(!ther allY ulternntive trnnsitiollul 8ystem .'an be dovisod but wll('tll('r 
the cOlIstitUtiOIi shouhl Ii0t be put on ,t lll'rlllllllt'nt bU8iM, with' provisions for Butomnt.ic 
progress in the future 80 118 to se.,ure stability in the Government and willing ('J. 
operation ot th" people. W" 1"111 only express till' hO(le thnt. II. soriou8 IItttmlpt may be 
made ut lID enrly dllt .. t.o 80lve the quelltion. Thut this attempt should be mude--
""hother by the Ilppointment of a Royal ConunislJion with freer term8 of referenee Bnd 
larger tl('OPI' ot mquiry than oura or by nny other agency-is It question which we 
eanlelltiy commend to the notil'e of the GOVllrmllent." 

Now, that is the pith of t.he minority report. In fact, as far 88 
l'l'acticill politics are concerned, it is a dcma,nd for a Royal Commission. 
On this point I cannot do better than repeat what His Excellency said in 
his Kpeech on the 20th Augul:lt : 

" In ol!er.t. thl.'refore, thp r('('ommendlitions ot the minoritv nmount to a demand 
for nIl oarly and authoritlltive inquiry "ith n \-jew to 14 revision of the COllltitution." 
HiH Excellency went on to say that tile issue was largely one of time. 
Bll poiilted out that it has been laid dowll in t.he Go\'ernment of India. 
Act that in 1929, that is to Ray. four years from the present time, there 
must l;Ie a full inquiry, But the minority say they wish the inquiry to 
tab place at an early dRte, if not at onct'. His Exeellt'nr.y went on to 
examine this position and finally gave his opinion in the following terJhs : 
I' It thoRe' are to be the principle. to. guide the Commi8Bion to ita judlrl1loat. 

:r; ~ t t~ . WI A friem1 ot 1udin, thnt it ahOllld commence it. inquiril'll immedlat.,.; 
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If the judgment of the British Parliament weft) to be proaoucad UpOII tlte prelent 
evidence, I filar that it COlllel but rUBI11t ill dilBppointwent." 

Sir, these words from one who has been the head of the Goyel;nincnt 
of India for over four years must in any case command tile cureful arid 
respectful ,.'onsideration of the HOUHe. How much more KO ~ this the 
case when the Viceroy wil() is Kpcakillg is His Excellency Lord Heading 
than whom probably in the BritiHh Empire there is non8 more wise and 
Dlor<: .ii ill~  in arriving at a correct appreciat.ion of the PQlitieul positio.1A 
or in observing the portentll of the political horizon. And yet one more 
point. What is the actual position 7 His Excellency had jWiltl'eturned 
from a visit to England where he met aud got into touch with, as he told 
the House the other day, representatives of all the po.litical parties. His 
Exoellency is, therefore, in a peculiarly good position to estimate and judge 
current .events and probabilities in the political world. I t.hiJlk: the 
House would do well to ponder tholiC words, not once, not twice, but 
numy times. 

Now. Sir, the question of the. Commission or an authoritative inquiry 
"'hich has been rail:led by the minority report reqllireti some further 
examination. The ~ el' l scheme of the Go.vernment of India Act, as 
it now exists, is contained in the Preamble. Now, that Preamble is weIl 
known to every 0IIe in this Houae, but I think I must read it to the House 
again. It runs as follows : 

.. Whereas it ill the deelued polie)' of Pu.rli.aJaeDt to prGvide tor fie acreaainr 
auooiat.iea of Iadiana in every branch of Indian adminilltratioD., and for the gradual 
dovelopmeat of Self-govening laBtitutw,WI, with a viow to the progressivo rualisat,ion 
of rOllpoDBibIe gover_eDt ill Britisll Iadia ... aa iRtegral part of thu Empire :  . 

Aad whereas progress in ghing effect to thill poliey eaD only be achieved by 
8uoeeuive lIt.M.gee, and it ia expediellt dI.a.t oIubltaatiaJ. atepa ia this directi.oa should 
now be ta.kea : 

• 
A.II wlaereaa the time ad maner 01 eIlclt ' Jl~.e CIUl be dctermiaed oaJy by 

Pal'liameat, upoR whom reapoasibUity lie. for the welfare aad advaacemeat of the 
Indiall pooplel : 

.!ad wherlllUl tJae ar.ti0il. of ParliamelLt ill sueb. matten aullt be ggided by the 
co-operation received :froID. theBe Oil whom now opportunities of Borvice wiD be coaierrcd, 
and by the en.eat to wlaick it ia loud that coafidellee eaIl bl! reposed in their IIIlnllll 
of responlibility : 

Alld whereas ooneurrentl! with the gruclllal, dll'Veloplllellt of lelf-gove-mblg illatitu· 
tiOIUl ia tile Pronnces of lad. it is expedient to give to thOBe Provillcci in provincial 
matters the largest mealure of illdependenee of the Government of India which ia 
eompatible with tIae dae diaehazge by the latter of ita OWll reapolllibilitiBl." 

Now, Sir, we cannot get away from facts. We are practical men, 
at least I trust we are. That is the Preamble laid dowll after full con-
sidllratio.n by the British Parliament. It does not envisage autoDl&tic 
progress; it envisages gradual progress. 

Then another important part of the scheme of the Government of 
India Act is contained in section 84.&, which deals with the Statutory 
Commission. This section lays down that there must be an inquiry after 
ten years, at any rate not larer than ten years. In other words, that 
iU(luiry must take place in 1929. On that point I should like to read to 
the House one or two words from the speech of the Secretary of State in 
the House of Lords. He said : 

•• EveD UIIUrning ClO-operation, it was thought that a period of tmI yeare would be 
1'9quired to afford the data for reliable (lonclUlioDl aDd generaJi .. tiouB_ But 1 do 
Ilot heattate to make c ~r my own view that it was not. the intAontion of tht' ,J..e(ialntuftl 
to attempt to .haUle 8 eeee i ~ Govcl'Dmcnts. if a Ipirit of chl'f.'riul JUJd )uyn) ceo 
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operation wu 'generally exbibited on the ono hand, OJ' it llpon the otbk trra.'f'tl tu!.d 
I ~ ~e ect. 'disclosed themaelveB. It would, indeed, have  heen an &llllUilption ot 
onuDeclence aliea to the Anglo·Suon tradition, f(lr Parliament to UIIUDUI lie high .& 
prophetic gift al to deelMe that in no circumstances should the date of the Commil.ioli 
be aceelero.ted. In fa(':t, th..e door W88 never al •• od.. O.·the oeatrary it r. opea. t,,·dl1Y' 
But the e{Jndition is eleai1':" . 

And to that eonditic).n I shall refer later on in rot speech. Y't)u have 
been told by the Secretary 'of State thnt the British Government are not 
sla"cs of dates. I will' read 'to the House what the Secretary GfState 
.lIays on that point: . 

•• The door of nceeltlratiotl itlnot open' ~ tIIenace :. IItill lees win it be IItol'Dled 
. by violence. But there never hilI been a moment smee the Constitution was -adopted 
in whil1h the Government of IMin, acting in harmoay with the Government at Home • 
. hae Dot been vigilant alk\ 'attelltively considctihg the spirit in which the present 
retomll have been received inllldin. It IUla illdeeil been nn imperative and urjtent 
-chity '110 to conBider 'ihem. Wille men arc not the.1atea of date.; rathc't' ate date. 
the aervatlta of BagacifluB mell." 

The Otiiti t~ re  .. that there must be a Statutory Com· 
mission in 1929. 'there D1lght he Ii Royal Commission earlier 
on the condition referred to by the Secretary of State, which I 
",ill read later on in my speech. The minnrity report., 1 notice, 'recognises 
1 hat before any Ch811ges such as thoRc considered desirable by the advocates 
of refo.rm are undertaken, some form of inquiry 111 necessary. Now, 
once you ~et to that point, you must recognise for praciical purpOses that 
the 'fInly form of inquiry possible is a Royal Commission. And what 
will that Commission do f What is it!; object? And here ~ i  I must 
ask the HouS\'! to listen for a moment to the term .. '! contained in se ti~  
'84A (2'). This runs as follows: 

'11 Th", ~e1'l . whOllc lI.R'III(lS 1l1't! so sl1bmittl'<1, it apprO\'cd by UiA MUJesty, shail 
be aOommlssion for tlle purpose of inqlliring-illto the working of the system ol 
Governmont, the j!'J'owth of cdIlCII'tion, and thA development of representative institu· 
tions in British India, IInel nlntt(,rs (lonnert,ct!· therewith, /1.1111 the C'AllUmiaBion shall 
report all to h 'thl~r nnel to whnt extC'llt it is ilf'sirnhle to f'stnblish the priftlliple 01. 
fAflponRiblt' Gnv('rnmrnt th('n cxistinR' therein, incluiling the question whether the 
etltI~ liHh e t of R('(lonc1 ('hnmbers of t11e IDeal IngiRln.tllrcB ill or is not dosirnble." 

. Now, when that Commission is a.ppointed, as, unless the law is ehanged, 
it must he appointed, what will it have to consider? It will hnve tOo con-
"irl(:r many thing!>. nut the first and primary thing it ,vill have to 
wnsid",r is the past ti ~  of the Act as it now f'xists. It will be a 
J!rl'!at As.<;ize wherl'!, on thE' on(' band, the Govermnent, and on thE' other 
p.Pond, tho!';!' who have worked these new institutions, Hlld t.hose who, have 
not worked them, ItS the cnse may hI'!, will have to render an account of 
tho talent which was pla.ced in their charge and to ~i c a report (If their 
s1ewardship. Now, those 'who aRk for an early inquiry will do well to 
ponder as practical men what: the result would be if that inquiry Willi 
mAde to-morrow. The new le~isl ti c bodies have been at 'Work sinee 
1!121. . That is, we ~re in the life of the second A¥embly and the second 
Oll ~Ils  and the Me of the flr8t Council of Stat.e has not expired. We 
l'a\',e Just passed a constitut.ional landmark definitely fixed in the Statute, 
as a result of which, you, Sir, sit in the Chair . 
• Now, the ~ 8t thing that T should wish t.o do is to rake up past diR-

corQS or to e~clte new ones. 'l'hat if! not, and ne,'er has been. my attitude. 
I do not deSIre to go bar.k on the paRt. to flnd circllmstances of acerbation. 
J ~re to l ~ forward. to. tIle fnture. Dut I must briefly sum· up the 
Jl~ . tt .  Dunng the lIfetIme of the first Assemblyalld of the ·ftret 
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'Council, a large and important portion of educated Indian opi!lion stood 
'(Iutside ibe legislative bodies. They entered tb.e second CouncIl and the 
AHsembly. These bodies h ~ n?'" worked. r ~hl  for two. years. 
'Therefol'C, the system work cd for Its first pen'Od wIthout the aSHlstance 
of those who I ,am 'glad to say, are now preseat to-day. Our experience 
'<It' the -second Assembly and t.he second Council is still developing. Now, 
what opini()n will the Commission form on faets and events such as these , 
'Vould it form a favourable opinion or would it form an unfavourable 
oIlinion, I().l' would it. say that it can form no opinion' These are questions 
I would 81'1k the Housc to consider. Sir, appeals to ClIll'Iar are some-
times dangerous. Only those whose hearts are very clear can stand before 
1-he judgment ~ t ith e i ~ ce. At the most only four short ylars 
'remainbetore .the ,.Assize must be assembJted and we and you alike will be 
lOubrnitted to ,it.s judgment. 'The question of the date of the  appointment 
'of the Connriifmion hu.'! nevel' seemed to me perlronally of great importance. 
I have nlwa,ys though that great and unnecessary attention has becn 
·di,·cct.ed to that point. What. is really important is what you will lay 
1,.efore the i~sr  when it, is appoint.ed. You do not want a Com-
misllion to come uut when you have nothing to lay before it. When the 
talents are demanded of you, what answer will you' give' (Mr. M. A. 
·J';nrwh : ,., A ~r  good .~er "'.J [am 'glad to hear my Ilouo'l1":able 
friend liEU' so; I am glad he is so confident. 

Sir, in the short time admissible to me on a Re~ lt1ti  it is not 
Jlossihle 1'.(4 go into all the aSIJects which this great 'quetiltiou rai!m; at 
](,Ilgth. But 1 do heg the lIolllse to  ('ollsider and weigh one point. Some 
.years ago I was in a gnrdcn 'in the west of England and in that garden 
there was an 'Old sun dial and on the sun dial er~ engraved these words : 
Pereunt etimputantur, ix., 'tbe bours fly by but tlm record remains, if 
I may paraphra.'1e roughly. I have used these words before in addressing 
the House. 'But T should like to de\'dop them a little further. Nearly 
six :'years have ' R.'ls~  and our proceeclings have been written down. J)('I 

'Wl' wh.h the next years to pass in the same way' Are 'We to remain 
es11' l1~  and attempt to deal witb this problem-a problem the greatest 
whicb has ever re~ell~  itself to the human race, for you are building 
a ctmstitution not for a nation but fnr a Continent-can we affo.rd tl'l 
'Htand aside, can 'We afford to remain, 8.Ii I sometimes feel We are remaining', 
'Oil the 011e hand a party trying to storm a fortress, on the other hand 
pnl'sons defending that fortress as if their lives depended upon it' Sir 
'thnt is not the way in which constitutional progress and constitlltiollai 
're~ r  can be 'effected .. (ilI1·. C. S. Rcunya 1:lJer: "What 'is the way Y ") 
Hts Excellency the VIceJ'CIIY made an cloquf'nt appeal for eo-operation. 
Now co-operation is llot a mere phrase. CO-Dperation is a course of 
ci('libert:!e.('onduct. (Mr. R. K. Sh t'~'h  Chett-II : "On whose 
}part,' ) On t'hepart 'Of. all of us. (Mr. Gaya r .~  Singh: .. '  " It 

ll~t be mutual.") . As.I have said, the .Secretary of State in his speech 
mdulated that constltutronal progress mIght be accelerated On one con-
dition Slid that condition I will now read to the House. IIe 1l ~ : 

.., hl ~ will 'bl!, 'the1'e. ean be no 1'OO.oDRidoration till WO 808 everywhere among 
l'eaponaible leadel'll of IndlOu thought eVIdence of a sincere and genuine desire te 
'tIo-operate with UI in making tall beet of the exiating Coll8titution.' J ' 

..And that, Sir, is the ellRence of the Resolution I put befOlJ'e the House. 
1 can only regret that I do not possess the eloqnence 'of my predecessor 
;and that I ''C8l'Il:lO't move tbe ll s~' as that eloquence might hav.e moved . -. . .. 
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it, I am plcading, in a. rough and possiblY uncouth manner for a great 
theme. I only trust the intcrests of that theme may not suffer at my hands. 

.. Pandit Motilal Nehru (Cities of the United,Provinces ! Non-Muham-
madan Urban) : Sir, I beg to move all wnellllmcnt to the Retjolution 
which has just . been proposed by the Honourable the Home MenllJer. 
That amendment rU11S as follo\\'s : 
I. That for the original Resolution the following be substituted: 
I Thia A8sembly while confirming and reiterating the demand eontnined in the 

BelOlution passed by it on thc 18th l!'ebruary 1924, recolllmend.. to the GoveTllor 
Geeeral in Council that he be pleased to take imrnediate stella to move Hi8 Majesty '8 
Government to mako a dtwluration in Parlilunent embodying the following fundamental 
ehuiel in thll preacnt con8titutionu.i machinery and administration of Indin. : 

(a) The Revenues of India and all property vested in or arising or a.ceruing 
from propert,V or rights vllRted lD His Majesty under thll Government ot 
Indin. Act, 1858, or the present Act, or receivcd by til\! Seaetary of 
State in Coune.il under any of the l14id Acts shltll hcrellftcr vest in tho 
Governor Genernl in Council for tllil pnrpoaes of the Government of 
India. 

(b) The Governor General in Council shall be responsible to tho Indian LegisJa-
tUl'e and subject to such responsibility shull hnve the power to contl'ol 
the cxpenditure of the Revenues of India and make luch grants and 
appropriatiolls of any pnrt of those Revenues or of any other property 
as is at prest'nt rll~r the (·ontrol 01' iH ~ l of the Bilerctary of Btute 
for India in CounciL save and eXl'ept tht' following whieh shall for a. 
fixed te1'JIl of years reDUl.in uuder the control of the Secretary of State 
tor India: 

(i) Expenditure on the Military Sorviee8 up to a llxod limit. 

(M) Expenditure dllsscc} a8 political and foreign, 

(iii) The payment of 11.11 debts and liabilities hitherto lawfully contracted and 
incurred by the Serretary of State for Indin. in Council on account of 
the Oovl,rnment of India.. 

(0) The Council of the BeeretJuv of State for India shall be abolished aDd the 
position :uld fundions of the Secretary of State for India shall be 
allsimiltttcd to those of the Sel'retary of Stnte for the Belf-governing 
Dominions 8I1VCl as otherwisll provided in clause (b). 

(d) 

(,) 

(I) 

(g) 

The Indian Army sholl be nn.tionalised within a reasonably Bhort ond 
definite Jleriod of time aDd Indiulls shall be admitted for service in all 
IIrms of dt,fenre nncI for that purpose, the Governor Gonerul n.nd thu 
Commander-in-Chief shnllo be aS81stlld by a Minister responsible to the 
Assembly, 

The Central a;nd Provincial J~e illl tllrel shall consist entirely of member. 
eiellted by conRtitueneiea formed on all wide a frn.nllhise as possible. 
The principle of responMibUity to the Legislature shall be introduced in 
all brancbes of the administration of the Centrul Government lIubject to 
tmnsitional fellervations and residuary powers in the Governor General in 
rrsper.t of the control of Military and Foreign and Political 81fairs for a 
:fixed term of years: 
J>rovided that during the lIaid fixed term the propoeals of the Governor 
" General in Council for the Itppropriation of any revenue or moneYII for 
militnry 01' other expenditure clauiAed al I Defenee' llhall be lubmitted 
to the vote of the Legislature i but. that the Governor General in 
Council lIhall have power, notwithstanding the vote of the A slIembly , to 
appropriate up to a fixed maximnm any Bum he may conlider neee8sary 
. for Bueh expenditure and in the event of a war to authorise BUch expendi-
ture as may be considered necelaary exceeding the mu:imum so fixed. 
The present .y.tem of Dyarchy in the Provinet'lll Ihall be abolillhed anc\ 
replaced by Unitary and Autnomoul BeipoDllible Governments lubjeet 
to the general  control and residuary powers of tho Central . .erl~ ~t 

~ i ter- ~ei l aDd all-India :ma.ttel'l. 
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(h) The Indian Legislnture shall, nfter the expiry of the bed term of yenrs 
referred to in dause. (b) nnd (f), havo full powers to make ulUch amend· 
ments in the Mnstitution of Indin from time to time all may appear to it 
necessary or deBirable. 

This Assembly further recommendll to the Governor General in CounBil that nece ... ". 
.tepH be taken : 

(0) to constitute in consultation with the Legislative Alscnlbly a cOllventio.n, 
round table conferellce or other suitable agency adqquately reprelentatiTC 
of all Indian, Europcull uud Anglo·lnuian interests to frame with dUll 
rel,tarcl to the interests of minorities a detailed scheme based on the abov", 
prmciples, after making sueh inquiry us llllly be necessary in thill behalf; 

.(b) to plnlle the Mid seheme for approvul before the Legislative Assembly and 
Bubmit the same to the British Parliament to be ombodied in a Statute '." 

Sir, I havc read the amendment without any comment, but in the 
course of my speech I shall have occasion to explain the Hchemf:' Bnd the 
scope of it. 

I may at the very outset, say that in qealing with the Hesoll.ltion :md 
the amendment togethter 1 shall confine mYlielf to a pmill statement of 
d:o.; :;itll!11 ion as I see it. Let UII first be clear as to what is th'J real qlleliliun 
before the Housc. The Re",ollltioll of the Honourable the Home Member 
is l1110rt and innocent l ill~  but invol ~R the most controversial points 
that are agitating the country. It iN diviHible into two parts, fiI'Ht, the 
8.(!ceptance of the principle underlying the majority report of the Hcforms 
Inquiry Committee, and second, the adoption or the detailed rrcom-
melldations contained therein. So far aN the latter are concerlled, 
mOllely, tIw recommendations, let me at once tell my Honourable fritmd 
that we i'r!'elymake a present of them to him. T shall not WRstC.l the time 
of the House by referring to the rClcommendatiolls except, to say that some 
of the things recommcnded are undoubtedly most useful in their own 
way but not exactly the kind of thinglll we bat'gained for. What we are 
trying to do is to find a place in the Sun for ()ur"elves, Ii we are to 
IJ,lYe it, we shall need no recommendation from you for the things which 
win b(;' onrs. If we are not. to 'have it, your rccommcndatioll8 will not 
carry us far and we Cllll do ,\'ithout them. The most important part is 
tllll principle, It. is 1I0t stated in the Hesolutioll and we are If'ft. to find 
it out for ourselves from the text of th ~ report. I have read that report 
with all the care and attention due to the authors. but I am ;J(ll'l'Y til lilly 
that I bave failed to discover auy principle underlying it. We have been 
toM in IlTl'('ct that the prineiple is that something could be c~ LInder th ~ 

OOYct'Ulnent of India Act and the rules made thereunder as they now stand, 
and that that something is to be found in the recommendationH made by the 
majority. There is no doubt that something can always be done with 
everything, but the question is whether that IkImething will mellt tM reo 
quircnwllts of the situation and is worth having. That is a matter which, 
a('cnrdmg to the authors, WaH outside the scope of the reference, and they 
have, therefore, not troubled themselves about it, and to·day, my Honour-
aLle friend, in moving his Resolution, has said that the Committee did 
not do what they were not asked to do and what they could not do. My 
tmswer is that if they were asked to do what I shall show presently was 
an impossibility, it was up to them to say 50, and not to make recommenda-
tions which satisfied nobody. If there is any principle to be ill(erred 
from the recommendations, it ·Seems to me to be the principle which 
pverus the whole system of ~ e e t  and !]ylt is, "giy§, ~ littl~ !! 
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.you can and make sure that in the little you give, the power and prcstirl' 

.of the bureaucracy is not in the least jeopardised." Hut there is one 

.question of principle which the majority have approached, though they 
Jtaye left it undetermined. It is the queHtion whether dyarf!hy in ihe pro-
vinces coupled with absence of responsibility in the Central Government 
.ean under any circumstances be a. sound basis of administration. '.I.'his 
.and the cognate question whethcr dyarohy has in fact succeeded nre Lhe 
.two vital problems which we must face in this debate. My answer to· 
.both, if I may for once borrow the phraseology of the Treasury Bench, 
is "in ,the negative. I maintain that there never "Was any doubt in the 
luinds of those who invent('d and introduced the system or (·f those who 
would like to work it at all costs that it wali wholly unworkable as '!l.\.ch. 
~ I't us hegin with the inventors who se~ re  their patent from rlill ~Jlt 
m the form of the Government of Illdla Aet of 1919. In the coneludlllg 
~ h ll't r of what is known as the l\Iontagu·Uhclmliford ReplIl't. wo have th" 
following passage : 
"Hybrid executivBs, limited ~es ll i ilit . AISemblil18 partly eleetcd o.nd pnrtly 

:ll .. omwatl!u, uhiaions of functiooll, reservatious general or l1rtie ~r  a.re deviees thllt 
enn have no porUIIUlcnt abiding plnee. They beal,' on their faee their trll.nsitiomtl 
I('hameter; and thl'y cnn be wOl'ked only if it is .. I('nrl,v rc(!ogniscd that that. is their 
.. ;ulrtificntion anl\ their purpose. '1'hoy eunnot be 110 devised as to be logieal. Ther 
must be cbarged witb potentialities of friction. Hope o.f a.voiding mischief lieR in 
:facing tile fU(lt that they Ilre temporary expe(lieJlta tor training purposes, and in 
providing that the gonl is not merely. kept in Bight but made attaiUllble, not by 
;agit/ll;icm bul :by the operation of machinery inherent in the scheme itself." 

Now, Sir, let us for a moment analyse this most diplolUf.ltic st t ~
ruel!l.t. It comes to this. We know that the machinery W~ pro"iue i~ 

..:harged with potentialities of friction, but we hope it will be made to work 
:smoothly. In ether words we give you an unworkable machine. bllt y!Jl1 
111Ust try tf; work it. It was said, and has since been repeated in Ilnll out (')f 
sel1son, that it is merely a transitional HTraJlgement in the nature of a new 
~ eri ellt  lind that those concerned were expected to help to the best of 
tlleir ahility in making it a success. I deny, Sir, that it wa", n new t!xpel'i-
mcnt. which deserved a fair trial. The experimont had already heen tried 
in Canada and had hopelessly failed. Here is Lord Durham's descrip-
tion of it .: 

If It was It va.in (lClusion to imn.gin!' tllllt by mer(1 limitations in the (,onstitutionnl 
Ar.t, or nn ('Xe\llS'VC ay"tl.m of GoYernJlU'llt,. a body, strong in tIlC c I18~i 1l8 i AS of 
Wil.llliJlIt the public opinion of tho ma.iority. eould rt'gnril I'I!rt:llin tortiOlls of til" 
provindll1 revenue" all lIuered from its (·ontrol, ('.ould ('online itllcl to t,he Inl'ro 
1 8ille~R of malting laws, (md look on IJ,8 n J1Il.88h·1l or indifferent spectator, whi.le 
t.hoso In"'8 were (!arried into eft'(wt or avaded nllll th(' whole business of the ('.olln!.ry 
'WII.8 mmductcd by men, ill wll1.,1I1' intentions or cnpncity it had not the slightest 
confld<'1lro. Yet, lueh Wa.Il thc limito.tion placed on the n.uthority of tho Assembly ot 
Lower Cana(18. It might refuse or pails law .. , voto or withhold· supplies, but it. could 
exetdsQ. no inftueJl{\c on tho. nomiI\at.ion of a. "in!!l!) 8crVII.nt of tho Crown. The 
EXI'(!uttvo ('ollnril, the Law O ~.e R and whu.tever heads of dcpnrbnenta nrlJ known 
to the ·l.Illministrll.tivo Iystl'm of the pro\;nl.'.ca were 1118('0[1. in power, without tilly 
regard· to Lhe wishes of the people or thllir l'oprcsolltativos; nor indeed flTIl thl'TO 
wanting instu.nces in which u. mere host.ility to tho majorit:y of thlJ A~s lllhl  I~ .t. ll 

the most ill~ 'tc t persoll'" to post.s of honour and trl1~t.. HO\\"('wr derltlcdl.\· tbo 
Aaaembl;r might condemn the poli<,y of tho Governml'nt, the er Oll~ who ha.d auyise\! 
thllt pohey rotu.ined their oftices and th ~ir power of giving bad aUYiec." 

Further on, he says : 
" ..... It appeltrS, therefore, thnt t.he opposition of the .A8sembly to tho GO\,l'rn. 

~e t was the ulUi.\·oida\)lc tOll\llt of a 8 ste~ Which stillted the popular branch· of lob\! 
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legislature of the neoo8sary privileges of a represcntative body, n.nd prod'Jced ther.by 
u. long series of attcmplH 011 the part of thnt. body to lI. .~ ir  eOlltl'ol over th" 
u.dmhiistrntion of the I r i ~ . I 1111)' all thia without J'Ilfurenoe to tho ultimate aim 
ot thl) Assembly, which I have before d('8cribed 88 being the maintoDllnec of !Io 
(Juoudillll natiolllility against the progressive intrusion of the English race. Having 
110 fl'spoDsiuw Uli1l1StC1'8 to denl with, it l'lLtIJred upon that system of long illquiries 
by menus of itl:l (!ommittee8, whidl brought t.he wholc ILCtion of the r.xecutive imnll'(liu.tel.\' 
under its purview, nnd transgressed our 1I0tlons o.f the l,r"1'0r limits of IHli 1 tllr~' 

jntl'ril'Tl'llec. HlIvilll; no influenc.c hi thc c1lOi(!c of uny public fUnctiollary, 110 pOW(lr 
to pr",'ul'c the removal of I1I1<\b as wore oblloxious to it merely on political gruund, .• 
ftm\ e~ill  almost flVllry office of the Colony 1illcd by persolls in WllOl.n it wlil lW 

,.ullfidell("', It l'lltered 011 that vicious eO:1rse of assailing' the IJTomirwnt opponents 
!udivirllmlly, Aud disquAlifying them for the public 8l'rvicc, by malting them th" 
Bubjl'ets of inquirios ancI consequent impcnehmClltll, 110t nlwllys conducted with evon 
the Ilppcaranee of II. due rogan1 to jIl8tic.c; and when nothillg elso ~ l  attuin it" 
,'n4. of ultering the I,olicy of the i,'omllosition of tho colonial governmllnt, it had 
J'el'OUne to thllt ultima ratio of representativo power to whieh the more prudent for-
el rltll~e of the Urowll has Ilever driven the 110u8e of Commons in Englund, alll1 
l'lldmlVOllrod to disuble thu wbole IDIwbille of Govllrruncnt by 11 Illlner:d r ~  of t!le 
lJupplies,' , 

Thus, the experiment had been fully tried and had yielded its ill-
evitable results 'When it Wali sought to try it again in perhaps what waif 
considered to be a more eOllgeuill1 soil. The ::ioil of India, however, 
l)rovcd as c ~c it l as that. of Canada and you have had eX8(ltly the 
Hllme results. 'fhe controversy about the merits aud demerits of dyarchy 
'wa,.; "'taded soon after the inauguration of the flystem and has (lontiml(>,l 
~i ~e. 1 f;hall not trouble the lI ~ e with opinions of responsibl,! ",tate8-
men expressed from titne to time condemning' the whole system root and 
branch but will at once come to the Report of t.he Reforms Inquiry Com-
mittee. Let us first take the lnajority Report, On the question of 
dyarchy it is, as I have already sa.id, difficult to discover What is the con. 
sidered opinion of the mll.jol'ity. Thcy get out of the overwhelming evi-
dence of the utter failure of dyarchy by saying : 

•• It is clellt that witnesses hav<l ftCqUl,Utly made this alll'gntion not with rcfl'J'onl'B 
to dyurch?, itself uucI have bcct1 thinking 1I0t of the division of funetiou8, which j" 
t.he e!llll!ntial principle of tlYllr"hy, but of other fentl1rOll of the eOl1Stitutiou, CompletQ 
dynrelty WI18 not, in fact, established, Fol' cOmplete dyarchy It would have been 
llc('e88l1.ry to hl1ve established IL completo v(lrti('ul dlviRion of functions between th!! tWit 
hulv!!s of a t)rovilicial govcmulflllt, all(1 to hnve endowed each half with IL BCpnTnt\. 
llurse, with 11 sepallLte pet1J1lll1cllt stalf nnd with n lIopnrnta lcgislntufc ; in the I!.'lme 
way as in a. fedl;'rlll eot18titutioIl, there ill a ('orrcsponding horizontltl division In th8llfl 
rellpccts. We 1111\'C, of course, no evid(·nce to ahow how auch a. system might have 
'vorked in India, The ,partial dyarchy which was introduced is clenrly, 8.11 stated by 
the Government of the tJnited Provinces, It compleJ:, confused sy8tem having no 10gien.J 
basis, rooted in ~ r i  and defensible on1y aa a. transitiona.l expcdient." 

So that the· system introduced in India, whether you call it complete or 
partial dyarchy, is self-condemned and indefensible in its very nature. 
In this view one would have expected a clear pronouncement that it has 
'll ~ and could ~t have 8ucceede4. But We have instead the following 
qwbble for a 1inding of the CommIttee : . 

" While the period duriJ1R whieh the preeent eonatitution hal been in r~ has 
been too short to enable o.. well·founded opinion al to its lueecu to be formed the 
evidence before UI ie far from cOllvincing U8 that it hal tailed.'" , 

;[t has not been aho\Vn to have either succeeded or failed and therefore 
must go on, that is tbe logic: The minority, on the other 'hand are very 
clear and precise. They say : J .  \ 

" DUrerin, from the m..jority of o1lr eoU .. aguca we have been foreed to tho eon-
elullon that the preeent Intem. haa faUed and ill our opmioalt II imsapable of 'ie~ 
better resultll in future.' f . _ •. . 
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Now, Sir, at this point I think it will be of interest to the House if 
I refer to a paHsage from the opinion of the Honourabl-e Mr. Sachchid-
snanda Sinha of the Bihar and Orissa Goverllment, who is an Executive' 
Councillor and not a Minister. He says in the opinion which was suh-
mitted along with the opiuions of the other Members of the Bihar Govern-
ment: ' 

" .... It (tnlking of dynrrhy) is not only too complex and complirated, but ono 
which being unknown to constitutional history is nuturn.lly unwan'l1llted by politien.1 
expericnl't' 11.8 a sn.tisfactory solution of the problem of an efficient executive, sufficiently 
amenable to the ~ tr l of popular r~ re8Il tl~ti es. In this connection, I may quote 0. 
well·known historicI11 incident whit\h seems to have b(laring on this point. Aftor 
Akbar hall formally founded ulld d('clnred himself the high priost of hill new religion, 
• Diu Emili', he asked hill 1l1l11I' relation, Rnjl1 Mu.n Singh, to join the nllw church. 
Man Singh said, • Siro, I and 1111 I huve are yours. I shall gladly obey your Royal 
command, but if I had my option I hail rather not to do 80. If YOllr I~ 8t  ha(1 
Rsked me to become :1 MURSu.llIIllll, I might have understood it, for I ullderstullll 
Hinduism, and 1 underRtl1nd !slulJI; but I confess, I do not understand this hybrid 
weed which Your I~ e8t  has Ilstablished." 

That iM exactly the case here. We understand various s st.e ~ of gnwrn-
ment known to the civilised world or that were known to the ancient 
world, but this hybrid system which has been brought into being by 
speclilative ('onstitutionalists is a thing which is unrecognisahle, Imd impos-
"ihle to lie identified with any of the past and present const.itutions III 
the world. Now, I have read the passage from the minority report. I 
do not intend troubling the House with the seven good reaS(,I1S they ~ e 

for their opinion becauRe Honourable Members must have read them. We 
arc here l~ l cer e  with the conClusion at which they arriv'!d and I would 
commend to the Homle t.he passage which my Honourable friend, the 
H ~ Ml:'lIlber, has read from the concluding port.ion of that !teport. 
I commend that passage t.o the accept.nnce of the entire House. 

Now, we come to the high authority of Lord Birkenhead. Dealing 
with the quelltion in his recent. statement in the HOllse of Lords his Lord-
ship says: 

"  I mysolf was always very distrustful of the dlarchical prlncipll'. It ,eemed to 
me to S/lvour of a kind of pedantic IUId hide·bound ~ stit ti  to whi(\h Anglo·S:l1con 
comDluDitic8 have not. generally responded, and which, in my anticipation, WIlS unlikely 
to make a successful appeal to a community wllotle political iileas were, tlmnks in th" 
main to Macaulay, 110 largely derived from Anglo·Baxon models." 

Now, Sir, we have in the opinion of Lord Birkenhead the true instincts 

1 P,II. 
of 8 contltitutional lawyer asserting themselves but 
strangely enough His Lord!lhip cannot find it in 

him to say that dyarcby has failed. Later on in the same speech, aftel' 
discussing the opinions of Provincial Governments His Lordship putl; the 

rRti ~ ngain to himself and answers it by saying : 

"Enough haa been lald tAl RtiRly my pre.ent purpose whieh i8 to show that 
DO short or ~tic answer can be given to the question. It has neither altogethel' 
lueceeded nor has it alt0f,'thor failed "-elM in .Gyi'7lg that he hM taken the cue from 
1113/ H01Iouf'able ,"find--' and it must further be noted "-thia ill tmportant-" by 
_., of additionai qua1i1leation that where it hal lIuceeeded the priee of the Bucceas 
has been at l!Iome l!ltagel and in lOme directiou a conlliderable inroad upon the dyarchlcal 
principle. " 

To put it in. plain English what' His Lordship is here saying is thaf 
rch l s~e e  where it wu Dot dyarchy at all It must there-

• 
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fore be taken that the system haR been universally condemned and yet 
the irony of fate is that we are held bound to it. It is said that there are 
objections and defects obvious on the very surface, but you must none" 1.\ 
and eamestly work the system and prove that it is unworkable. The 
Government want WI to give them the Moon. We say it is unattainable. 
They agree but they insist on OUI' making a vain attempt to get at it~ 

We respectfully decline not only because the attcmpt is vain but also be-
cause the attempt has actually been made and has miserably failed. 
What is then the position 'I It is l-llmply this, that O ~ have either to give 
us real reforms or to go back to your time-honoured methods of autocratic 
rule. This is, Sir, all that I have got to !Say about the majority report. 
It must be IIcrapped and some new avenue found to make political life 
possible. That 8yenUe Wrul pointed out in February 1924 in the Resolu-
tion which was carried by this House and it is now again clearly shown by 
"the amendment which I have moved. 

This introduces me'to the amendment itself. It "'ill be observed 
that it cOllshlts of two main parts. It calls upon the Government to take 
steps to havc a declaration in parliament emlJodying certain fundamental 
principlell to be made in exactly the same way in which the declaration 
of 20th AUgURt 1917 was made. Now, Sir, we are asking )'011 to follow 
exactly the Hame procedure but in a more satisfactory manner than was 
done in 1917. You will remember that in It'ebruary 1924 the Resolution 
which was put before the House was a simple request for the constitution 
of a round table conference representative of the Tleople, and this con-
ference was to frame a scheme for a constitution with due regard to the 
interests of the minorities. 'fhcre we stopped. Why is it then that wo 
have now come forward with a. series of suggestions' The reason is the 
very generous invitation extended to us by TJord Birkellhead. In making 
these HuggestionR we point out the principle which should be followed 
in framing any conHtitution t.hat is likely to be agreed upon. If the 
principle is not first established, how is it possible to frame a constitu-
tion which would answer the requirements of the position according to 
the lights of the framers Y The first cHsential for the successful framing 
of a constitution is that we must agree as to what is to be the basis of that 
constitution. 80 far as we are concerned we have now pointed out that 
basis in this amendment. and T may at once inform the House that it 
constitutes the vcry.minimum that we could put forward. Briefly it is 
. this-that we want responsible Government in the Central IJegislature. 
We want the Executive to be responsible to the Legislature except in 
certain particulars detailed here, namely, the expenditure on the 
military services up to a fixed limit, expenditure ctassed as political and 
foreign and payment of debts and liabilitieK. The reason why we do that 
i~ that it is in the nature of a proposal with a view to a settlement. It 
can110t be anything other than that. Having regard to the fact that His 
Excellency the Commander-in-Chief is now in a position to mlU'ch from 
end to end without meeting MY trace of opposition from My quarter-
thanks to your having rendered us so entirely helplelllJ--we say that you may 
keep the military expenditure in your own hands for a fixed term of yearl 
f.Ild, not. only the exl>enditure but also the general control of military ser-
"ices. Now, that is not because, if we undertook the task we could not do it. 
We might make mistakes. We might even shed more blood than necessary 
but we mall blunder throllSth. We are making this ofl'er to you as one 
that hall becn agreed upon by all the N&tionaliats and I ~ 8t emphasizJ 

- __ .0 • • 
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the fact "that it is only because it is in the nature of' an offer for a settle.· 
mcnt that it. bas 1reen adoptod. It is lin offer by which the ,Swaraj Party 
as a whole is as much bound as the other Nationalists ill this House or 
outside. But it is an offer which if. it h; not taken in the spirit of all offcr 
for 8 settlcll1cnt is ]1Ot hinding upon llJlyuody nt all, at lea!lt 110t Upon ally 
Swarajist. I hopc I havc made myself clear. This is a step in thu 
nc{totiatiolls wbich wc prop0t;e and 8!:1 the cnt.ire couutry is united upon 
tlli!:l point we have agl'eed in putting it £orwaru as the minimum national 
demund. llut you arellot to ill ~J' from that that WI) cOllsider ourselvmJ 
in any way incapable of c rr i~l  out t.he reservations which we make in. 
your fuvour ill thill prOl)Osal. 
'I'hen for the Provincial Government.s we aslt for pro"incial autonomy, 

we want t.he abolition of uYllrchy. We reserve Our right to frame OUt'. 
own constitution after the fixed period uuring which you are to have 
exceptional powers has ended. The next step that we ask you to take 
after declaring these principles in Parliament is to constitute wha.tnvei' 
a.gl!llcy you Jikc---wr, have I·;aid It convent.ion, a roulld table conferellce· 
or some other suitable ageney,-it does not mutter to us by what namo 
you call it-1JUt it must be Ii rcpresentutive agnncy, adequately rcpre8tJU-· 
tuti",e of all Iudian, l~ r c  and Anglo-Indian interests. '1'hat agency' 
ill to frame n scheme with due regard t.o the interests of all the minoriti('s. 
When this scheme is framed it is to be luid before Parliam!:'nt, as was dOlll) 
in the case of the DOluinions, and is to be followed by a Statute embodying: 
it. 
Now, Sir, my Honourable friend, the Honourable the Home Membe1', 

referred to that section of the people who stood aside when the reforms. 
,,-ere first inaugurated und Viould 110t help ill making them a success •. 
Let me briefly touch upon the history of tbat section leadill(l: up to ihe 
popular demand which is contained in my amendment. When th.; 
new IJegislutures were inaugurated, it is true that a very large section of 
the people represented in this House by the Swaraj Party stood aside and 
'Would have nothing whatever to do with them. Another section, how-
ever, offered to rWl the machine, aud they worked whOleheartedly to make 
it go. But their honest and sincere endeavour was foredoomed to failure. 
They worked with good-will and great ability but could not rUll th" 
heavily-clogged machine, goaded as they were by liberal showers of 
honours and privileges. '(Hear, hear.) Meanwhile those who had Htood 
apart were driven to the only altemath'e to an armed revolt 'which was 
open to  them, namely, non.violent non-co-operation. The Executive 
Government which had not parted with a scintilla of its autocratic power 
laid its heavy hand on thesc non-co-operators and persecuted them to such 
an ex.tent that even that Moderate of Moderates, His Highness the Aga 
Khan., was compelled to tell England frankly : 

II You can only remain in India 110 long A8 India willI it, but you cannot govern 
India.. by giviac the Garter to ODe man and putting another in priaon." 

When the appointed lives of the first Assembly and of the Provincial 
Councils were drawing to a close a strong body of those who had hitherto 
stood aside f{Jrmed themselves into the Swaraj Party with the declared 
policy of entering the new Legislatures with a view to mend or end l'hl'm. 
The immediate objective of the Party was statod in its manifcsto to hl~ 
the " speedy attainment of full Dominion status" which W8.S e l .i1lt~tl 

tomel1n II the right t.o£rame a c st t11.ti~ .  adopting such" machinery 
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and f!ystem as are most suited to the conditioDs of the c01JD.try ~ the 
geniuB of the people." This was to constitute thc process of " mending" 
in which the Pat1:y waH first to engage itself and if it failed, tJle procesli 
of " ending" W811 to follow. The erstwhile non-eo-operator!! began with 
a fair and frank offer to co-operate with the Government if it would 
honestly and ungrudgingly join in thc proccsl:l of mendiy. All all India 
WM of one mind on this point, all elected NationalistBp Swa ... jists and 
non-Swarajiats including many nominated Nationalists joined in placing 
the national demand for full responsible government before this lIouse. 
I had the honour to move a Re~lOl ti  and in movin9: it I said : 

"We have eome here to offer our co· operation, nDn·r.o·operatorl aa we Rra, it 
you wiD eara to eo·opera.te with UI. That il why we are here. If you care to ha"\l 
it, we are your men. 11' you do not, we shall, like men, Itand ul)on our right. anoi 
contiDue to be Don·eo·operato,.," 

Nothing could hr, clearer than this. But how wall tbiM frank offer 
received T On the 8th February 1924 Sir Malcolm Hailey formulated 
the Government proposal thUll, lJc Kaid: ' 

" It may be that the remedy for theae di1'lIcultics will be found by ulling the rull" 
malting power within the Act; I re~er to the utiliaa.tioQ, of thOle seetio. to which 
reference i. 10 often malle, I9·A, 41i·A, and 91S·B. It may even b_I CAn l8.y nothing 
8.11 to thi_that the inquiry may IIhow tha.t some ehung81 are required' in the structure 
of the Act in order to rectify definite and aaeertained defect. experieaeed in aetnn I 
worlWur. When we have our relults, and thOle relult. are ready for pr6lleDtatiou 
to Parllament, then before they are flnalJr. pl'OIIlnted to Parliament we shull aSk th.1 
Secretary of State to give every opportulUty for disr.u8lion in thilJ eountry both in tht! 
Leg:lllature and elsewhere. That il 1&11 far 8.11' we can go at preaent." 

'!'ell days later in the course of t.he Marne debate he furt.ht'r explainerl 
the Government position as follows : 

• ~ If our inquiry into the defect. of tim working of the Act IIhoWB tht' flllUllbilit,. 
and the JlOllibility of nny advance within the Act,-that i, to lay, by the Ulti ot the 
rule· mailing power provided by Parliament undor the Statute, we n.te :willing to Inaltll 
recommenda.tiou to thi, effect. But if our inquiry Bhows that no ad .... nr.e is pOIIlible 
without amending the conatitution, then the question of advance mUlt be )tlff. III an 
entireJy open and separate ialue on which Government is in no way Ilommitted, To 
that extent the scope of our inquiry goel lIomt'what beyond th/lt originally 1U18igRl,il 
to it j but I mUlt again emphuile the fact that it, does not exf.end beyond that 1I'0)1e 
to the amendment of the eoDltitution iwlf." 

Now what was t.he result of the strutlllll' so far in this HouNe! 'rhe only 
consolation to be dt'rived by this statement waR that. while the Guvern-
ment, as then adviHed, were not. prepared to go beyond the Act, the ques-
tion of the revision of the Act itsr.lf was left open without the Govern-
ment committing themselves one way or Ilnothf'r. ThiN was small (!on-
solation for thol!le who asked for an immediate revillioD of the Act. Thl' 
Uesolution asking for the establishment of rellponsibll' A'oYt'rnment in 
Tndia was carried by the ovcrwhelminA' majority of' 76 to 48 (In the 18th 
February 1924. It contained the modellt request : 
"to lummon n rep!'l'lltlRtative !'ound tab)!' 1'0nf(,J'CRI''(' to reeolJl,Dll!nd, with du(' 

regard to the prott'('tion of the rights nnd intl're"tR ot important minorities, till' IIChl'nll' of 
" I'onstitution for Indill." ,  -

'.rhe existence of inherl'nt driecbl in the constitution W811 now practi-
cally conceded by the Government, Ilnd what. could be more reallonabIe 
than for this House to aKk t.o ha'\'e a Hl1itahll' I'onllt.itution framed in a 
manner in whieh nIl rillhtR Ilml interel'ltH could be IInfeguarded? 'Phi" 
was 18 months ago. What haR the Government done in this if)icr,val , 
It. can be summed up in one worp and that is, " procrastination"". There 

L147LA. ,. 
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was first a departmental inquiry, about which we know nothing. Then 
came the Committee which my Honourable friend, the Home Member, 
has immortalised by lending it his name. I have already dealt with this 
Committce. Then we come to an epoch-making event in the history of 
India. His Excellency the Governor General took the tro'uble to go to 
Eng-land to confer with the Right Honourable the Secretary of State for 
India on this momentous quel>tion. Their Lorrlships held many con-
sultations and conferences at which all the materials eolleeted by the 
Muddiman Committee besides those already existing in tIll' India Office 
and the Government of India Secretariat were made available to them. 
No greater tribute can be puid to the judicial l'nind which both their 
Lordships brought to hear upon the most important questions they were 
considering than is implied in the fact that after months of £lull and 
free discussion they arrived at no decisions whatever :md hflVl' Itl'pt 
perfectly open minds to give an unbiassQd hearing to this I.egislature. 
In his statement made in'the House of Lords last month I.ord Birkenhead 
is reported to have said: 

If No q.eeisions whatever have been reae.hed nor could any have been reaehed. Indeed 
not even the Cabinet which has naturally been kept clOllely aware -of the discussions 
between myself and the Earl of Reading has reached any decision. The Government is 
far too consciou8 of the impliclltions of the Montagu-Chelmsford Constitution to find 
it pOllible even to think of the conclusions until certain indispensable antecedent steps 
have been taken." 

And what were those indispensable antecedent. steps T In a subsequent 
passage, His Lordship says : 

•• Before any decisions of any kind arc t!1ken it is obvioul that consideration lin <I 
advice of the Legislative Aisembly must be elicited. 

We should, for reMons, hi ~h are apparent, not dream of announcing or even. of 
forming decisions without the contribution of that very important Legislative body 
which wo have so recently called into existence. I am not, therefore, to-day eithl1r 
announcing or purporting to announce decisions 01' coneluaiona." 

Now, this was a due recognition of thEi importance of this ASllembly. 
Weare truly thankful to His Lordship £or the great consideration he 
has shown to us, (Hear, hear)-but I must confess to a feelinjl; of per-
plexity when I attempt to reooncile this weighty pronounceIJlrnt with 
the more or less decisive opinions expressed in the subsequent pOl-tions 
of the speech. For examplc, the effect of the Preamble to the Act of 
1919 is authoritatively declared to he " permanent and static." This, 
Sh', is a view which we cannot accept under any circumFltanees, what-
ever, (Hear, hear.) It lIas brouJrht. upon us all the trouble we have 
suffered from in the past a.nd I may at. once say without mincing' words 
that we are prepared to undergo endless suffering in the' future so long 
Ill'! the' Government adhere to that vil'w. The fundamental principle on 
which a constitution for India is to be pal>sed must be the principle of 
self-determination. (Hear, hear.) We nre absolutely clear on that point. 
But Lord Birkenhead appearl'l in he eqllltUy clear 0 that this principle 
cannot be applied to us. His IJordship says: 

•• Oonforma.bly with the ri ~i let  laid down in thE' Preamble one Constitution 
or another mijtht at one time or anothtlr be attenlpted. Experience eduention or our 
informinlt ~r iti R in India might Indu<op us to muke un Ilmendment herE' or nn 'ndVll.Jwe 
or ~ ~ h  there,. b1!t the ~ le me,I8.!p!, us we understand it, of our situation in 
IndIa WIth all that It Involve. In the stoned past in the ('ritical present and in the 
inealculable tutur!", il to be read in that re~ l .  ' 
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The Preamble has all that immense importance. If this be so, then 
good-bye to all hope of settlement. But in view of His Lordship's clear 
and unambiguous announcement that no decisions have been taken and 
none will be taken till the Assembly haH expressed itself, I take the 
liberty, to treat this expression of opinion aH an obiter dictum or at best 
an observation by a judge in the course of a trial made with the simple 
object of inviting argument. Tnking it in that. light, I beg to refer the 
House to what I l18id on the point in the course of the debate in Feb-
ruary 1924. I will not read it. It is a long passage, but I should like 
to read certain important pliSSages to supplement the remarks I made on 
that occasion. They refer to what WIlS actually done when constitutiolil'! 
were framed in the Dominions. I take the case of Australia which 
framed its own constitution to be embodied in a Statute ·of Parliament. 
What was done will appear from the following extre.ets from the speech 
of the Right IIonourahle .JOI;cph Chamberlain on the introduction of the 
Constitution Bill in the HO Sl~ of Commons on the 14th May 1900. He 
said : 

•• On the one hUllll, we huve' ~llJlte  without demur, and we IhaJJ alk the 
House of Commons to lu>('ept, l>very point in this Bill, cvory word, every line, every 
Illaule, which deals exclusivcly with the intorcats of Aultmlia ..... Wherever the Bi1l 
touchel the intereats of the Empire us a whole, or the intereltl of Her Majeaty". 
lIubjects, or of Her MlijestY'1I p08_sions outside Australia, the' Imperial Parliament 
o!'cupiea a pOlition of trust which it is not the desirl> of the F:mpire, and which I /10 
not believe for a monlent it Is the desire of A uatmlia, that we Ihould fulfil in an:", 
perfunctory or formal lIlunner." 

That is exactly what we Hay. Make us masters ill Ollr own home, bqt 
whatever else is outHide the home and pertains more to your Imperial 
interests, you are welcome to )ceep. Then he says : 

•• However great we might think the miltllke thAt tlwy are muking, and however 
great we think the injury to, the Empirc, ~till wc should hal'e to net apinst the 
danger of interfering witb thOle rights whirh thoy roglU'd aa their undoubted palladium. ' • 

~ -
Sir, you will Hee tlll1t ff1e amendment ~hich I have moved, tQ-day 

not '<mly l ll~ thelle conditions but as, a transitional Ilrl' e el~t llt~ 8 

the Secretary of State for India greater powers than the Secretary of 
State for the Dominions haH in any Helf-governing Dominion. Then, 
take the case of the Union of South Africa which enjoyed the same pri-
vilege of making it~ own const.itution. In the course of the debate on 
the South Africa Bill in the House (If Lords t.he Earl of Crewe made the 
following obHervatinnH. lie said : " 

" The movement for 11 ft.'(lerIlJ l'onatitutioll for the (',olonies ot South Afriea whieh 
was started in 1876·77 eRma to nothing though • it, Wal inspired by high motives, 
but not perhapa .llIirried out with ('.omplete wldllrstn.ndiDI' '. Jt failed in one reapeet, 
if I may adopt a phrnsll used by my Doble fril'Dd Lord Selborne--it failed beea.uP.l' 
it W&l not homemadl>. It WUII luggl'sted Rlld WaR almost attempted to be foreeol 
on the Colonics from here, and I'onacquently it WIiH Ilbortlvll." 

Then he proceeds to say : 
•• The action of Sir Hcnry ClllllpbelJ-BannernllUi in ottering relponsibJe gol'ern-

ment to the Transvllal anti the Omnge Riv"r Oolony ill 11106w.I'· undoubtedly due to 
the general political creed hdd by 'the Government, to their more robust faith i. the 
virtuell of aelf·goverDmcnt II~ such than thl'ir predl'l'-t'siora probably had '. I do Dot 
think I should be greutly wronging the party of noble Lorda opPOlite,' '_Ad 1 mil" 
"ere tn6n.Cioft tllot one 01 the 1IOble 1.ord. opporite wall Lord Bir.e"leGd--'· if I were 
to Bny that they wonld prefer ill the nmin to adopt the eilthtl'l'Dth ~e t r  maDm,-

For forllll of egovflrnnlent let fool. e,ollteat, 

Wlaate 'er I, bCllt adlJliuiatered ia beat." • 
L14'7LA •• 
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I do not mean that IJord Birkenhead himself' was present, I mean the 
party of which Lord Birkenhead is now a distinguished ornament. I 
am sorry I was not accurate. Then referring to the proposal to make 
alterations in order to remove glaring defects, I~ r  Crewe went on to 
say: 

•• But I do teel that it this change is to be made it must be made' in South 
Afrie& by South Afric8JlB themselves, 8Jld that it is not p088ible lor us, whatever we 
may consider to be the IpeCial merits of the cue, to attempt to tbree it upon the 
great representative body which with ab80lute un8Jlimity demaads that it should not 
appear.' 

Now, Sil'~ to return to the Preamble. In concluding his remarks on the 
r~ le Lord Birkenhead l'E'marked : 

II We Ihall not be diverted from it. high obligation8 br, the tactics of rl!'st1es8 
impatience. The door to acceleration i. not open to meDaee, stIll lela will it be ltormerl 
by violence. II 

• 
All I can say, Sir, in reply is that we shall not be diverted from the pur" 
suit or what we consider to be our birthright by strong ~r s from any 
qualier, however high. (Ileal', hear.) The door of co-operation is not 
open to threats, still less will it be stormed by force. 

Then, I have in passing to deal with certain remarks which His 
Lordship has. made on the Report of the Muddiman Committee. They 
are weighty remarks made in a judicial spirit of open-mindedness, Here 
they are : 

II We do Dot anticipate, tor reuona which have already been made plain, thllt 
we shall be able to aecept thc rcpclrt of the minority at this Btage." 

This is also, of course, subject to what this Assembly might say in the 
course of this debate: '1 

". 

_ •• The problem of provincial autonomy contemplates the complete traDlfer of law 
and order and it would render necelsary far-reaching changes in the Central Govel'll' 
m8J1t of India, which have never yet been closely analysed 8Jld very rarely even 
oUrlorily examined." 

Whose fault, pray, was it that this has not been done all these years: 

II It is rather on the linel recoDlJllendcd by the ma,iority that any immediate 
action must be taken. AI I have already laid, we must await the formal view8 ot 
the Government of India on this matter but it will certainly be the desire of His 
Majesty'l Gove1'DJll8l1t to go u far u pollsiblo in carrying out the propoaala which 
the Government ot India may make after diaeUBGon in the Legi8Iative Assembly. 
Many ot the recommendation. ot the Commlttet! ean be carried out by regulation Bnll 
do Ilot require an Aet of ParDament. There need be DO delay in making theBII chaDgell. 
In th080 e&l811 where legislatiGn is required, the matter ean be appropriatl.'ly dealt with 
0.1 and wh8J1 opportunity oirel'll." 

~  Sir, all I can say is that we are not so simple as to believe that the 
Government oJ. India will make nny proposa.1s of a R ~e i  nature. 
His Excellency the Viceroy has told us whnt these proposals are going 
to be, subject of course again I say, to the discussion in the Assembly. 
C need not refer to that speech in detail as it iR frcRb in the memory of 
the IIonourable Membel'R. His Excellency hOR on]y rcpclated what Lord 
Birkenhead Raid about his Government hei ~ prepared to accept, with--
out committing himself to all the recommendations of the majority, but 
to a(,(!ppt lIu(·b as may be determined hereafter to be fit to be adopted. 



• 

nCC)JlIlENDATlONS OP' THE REFORMS INQUIRY COMIlIT'l'EIL * 
As for the ill rit ~  course they are dreamers-His Excellency only 
says: 

•• Briefly, the minorit,Y uk whether the Constitution Ihould not be put on a 
permanent buia with proVl8ioDB for automatic progress in the future, and the1 are 
In favour of a system of provincial autonomy. They press for an early inquiry with a 
view to fulfilling these aspiratioDB. To the subject of provincial autonomy I IhIAll 
return later. It ia 8ufficient to _y at thia stage that the minority, mindful 01 the 
terms of reference, do not present. it. as Il practical and fully considered Icbms, bu, 
content themaelvea with putting it forward as an ideal." 

W ell, Sir, it will be for onc of the members of the minority-and there 
is a distinguished member to my right-to say whether he pleads guilty 
to the charge that what they said in the Report was not fully considered. 
I can quite understand that ~he  were very mindful of the terms of 
refe.rence, but I am afraid His Excellency has not done justice to himself 
or to the members of the minority by saying that they had not fully 
considered the scheme. lIe proceeds : 

•• The step_ for ita attaiDment clearly demaad further iaYll8tipti.oD." 

That is wtat the minority ask for : 

•• In effect therefore the recommendationa of the minoritl amount, to a demnD.l 
for an early Ilnd authoritative inquiry with a vidw to a reviSl0n of the ConltltutiOli. 
The iSlue at the moment between them and the Govenunent of India il I8.rre1y one of 
time for the appointment of a Oommiaaion." 

Now, the amendment which I have placed before the House will, I think, 
clarify the issue. It is not merely a question of time. It is a question 
of substance as to what this Royal Commission or round table conferejPce 
or convention or whatever agency may be employed is actually going 
to do. Is it simply to come and begin at the beginning as is laid down 
in section 84-A of the Govenlment of India Act Y Is it to go into questions 
like these : What is the state of education in India T What progress 
have representative institution!! made in India T Whether these people 
deserve any further progress or whether it is nt'cessary to send them 
down a form or two to learn their lessons better and come better pre-
pared for another Commission ten years later' Now, that is the sort 
of thing which we arc objecting to. W c say we are absolutely fit for 
self-governmen,t, as fit as you are yourself in your own. Island.. This ill 
what we say. Here we a.re occupying that position and you tell us .. 
you would tell schoolboys : Be good boys and you will ~e promoted to 
a higher form. 
Then, it is said-and my learned friend the Honourable the Home 

Member relied specially upon that passage-that wise men are not the 
slaves of dates. I say wise men are not the slaves of Preambles either. 
(Applause.) What sanctit.y is there in a Preamble T Is not this Act of 
Parliament, the Government of India Act of 1919, just like any other 
Act of Parliament' Are not all Acts of Parliament the result of the 
experience and wisdom of Parliament' Or was any spe.cial kind of 
that expf!rience and wisdom or the quintessence of all experience and 
wisdom infused into this Preamble' Will any la.wyer tell me or, for 
the matter of that, any other person that any legislative authority not 
to speak of t.he Mother of Parliaments, is not perfectly at liberty t~ set 
.. ide its own Act under whatever circumstances it may have been 
passed T -Of course, I do not say that th& mere fact that because we 8.l!Ik 
for it tbe Act of 1919 ~t be repealed. We say we have wade out 8. 
easc, Which you have 110t aDiwered, which yOU h ~e ~ itte  ~  Upoll 
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that CaHe, whatever else may hapPfln, the provision tor dyarchy and ~  
proyiHion for responsibility in the Central Government cannot work and 
cann.ot. remain on the Statute, nnless, of courRe, in the confidence of your 
It.rength and brute force you want to keep us down and to force your 
own 'schemes down our throats for yearR to come. 

Then, Hir, there iM the plea for co-operation. Lord Birkenhead, HiH 
Excellency the Viceroy and my friend the Honourable the Home 
Member have aLl said that the first condition, a very clear one, is that 
you must co-operate wit.h Uli •. 1 fin,)" that my flrst condition, &8 cleal1 
a condit.ion as your own iH, iii that unleHH you show a change of heart, 
we are not going' to co-operate. I1car, heal' Ilnd !Joud Applause from 
the Swarajist BencheN.) The hand of fellow!lhip was extended to you 
ill 110 grudgillg loipirit hy the laft' fOllnder and chief of theSwaraj 
Party. You have r~ ecte  it, but I am here to say that. I and my 
Party stand by what. he said. IJef me remind you of what the late 
llr. Das Raid in hiH ~' ri r Rpeech. He !laid : 

" We have been gravely told that Swara.j is within our gm.p if only we Ilo-opernte 
with the Government in working theproBl'nt ReforDl Act. With regard to ,that argu-
nlent, my position is e r ~t1  clear, ,and I 111011111 like to re.tate it 10. thl~t tll..,re 
may be 110 eontroVl'rBY ubollt. it.. Tf I w('rt' aatisfil,d tJaat tilt' prellent Act has tran.ferrcd 
nny rOil I fI'sponlibilit.r to tilt' pt·ople, that. thprt' is opportunity for self·rl'nlizn· 
tiOll, lelf-development and Bell·fulfilment under til, Aet-I would unhesita.tingly 1'0-
Opt.tutc \\;th th(' Gov('rnmpnt and begin the t·onBt.Mlctive 'work within the (',ouneil 
Chnmber. Bllt J am not willing to slIt'rifire thl' RubRtanre for tile shadow. I will 
Jlot detain you to·day with anr. arguments tending to ahow t.hnt. the' &10TIII A!'t. 
hUH not tranllferred DJly reBpoDillbility to tht'! peopll" J have dllR.lt with the (Iut'!stion 
I'xhl&u8tively in my addresl ut the Ahmellablld Congress, Ilnd if further nrgul11tmtl 
are neeellllry, they will be found in thl' t'!vident'e giv(·n lx-foTl' the Muddimnll Committt'p. 
by men whOle moderation Cllllnot be questioned by tht'! Government. Th(' bllsis of 
tho present At·.t is distrust. of tiU' Miuist.er.. At th(' IIllIne t.imc, I must mllke (·Iear 
my poaitioll,-Illid I 1I0p!' of til(' Bengnl Provincial Conferellce--that provided HOnte 
rcsponllibility i8 tliinsferred to the pt'!ople, there is no rell8011 why we should not 
M·opernte with the Government. But to make lurh eo· operation renl and (,1f(·(·ti., 
I:wo things are necesillry: tint, there 8hould be a reAl change of heart in our rlller., 
.~ J  Swaraj in the fullelt Ienle mUllt be guarantef'd to U8 at once, to cOllie 
DutomatirJllly in the near future." 

These are exactly the same sentiments which the minority h.ave 
expressed in the concluding part of their report. Then the late Mr. Da. 
went on tQ ,say : 

II I have alwaYI maintained that we should make l r~e laerif\ccs in ortll'r to 
hAye thp opportunity to begin our llon8tructivt> work at onl'e. ' 

Furt.her on he says : 

II It III impollliblp to la1 down th(\ exact terms of any Bueh lettlement nt the 
prPilent moment; but if a change ot heart takel 1 ~e and negotiation. are C'Rl'rlod 
on by both Bide8 in the Ipl.rit of pence, harmony and lIIut.ual trult, 8111111 t.erlllR al'o.I 
eapable of prelli8p dr-lInition." 

Then, Sir, if it dOeR not happen, what ill the other alternative , 
This is what Mr. Das has said on this point : 

" If, howr-ver, oar offer of II aettl(,D1ent ahoulil not moot with any response, we 
. ~t go on with our national work on the linel which wp have pursued for the Jut 
two. y.eara lio that it may beC'oOme impolllible for the Government to earry on the 
adminJltration of the eountry eJ:l\ept by the elIercise of ita elIeeptional powl'r.. There 
aro ~ e who ~hri  frol!' this atep, who point out with perfect logic that we hal'e 
no rJ h~ to refule lupphes unlesa we are prepared to go to the country and advise 
.1.0 l J~tI not to pa,. the taXeII. My lllIWer il that 1; :want to ereate the atmOlphewl 
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for national, civil disobedience, which must be the la,t weapon in the hand of the 
people striving for freedom. I have no use for historiral preeed('nt; but if reference 
is to be made to English history iu our present struggle, r may point out tunt 
rcfuRal to pay taxes in England in the time of the Stuarts came mlWY yoal's uftor 
thl:' determination of the Parliament to refuse supplies. The atm08pbert> tor dvil 
disobedience i. created by compolling the Government to raise monl'Y by the exel'('ise 
of its excoptional powtlra; Ulld when tbo time eomell wo shall not heBitate to ad),il8 
our countrymen not to pay tnxes which are sought to be raised by the exercil8 of the 
exceptional powerl vested in the Government." . 

Now, Sir, the House' will please bear in mind that .these are not 
sentiments uttered in bitterness. They were uttered at a time when 
the late Mr. Das was extending his hand of fellowship to the Govern-
ment, and that was a time when he without the least hesitation frankly 
opened out his heart to Government ali well as to' hi!!l own people by 
pointing out our own wcakuesse!!l.. What does he !!lay? He says : 

"  I hope that time will never come, "-re!erri'ng to civil diaobedie1ltJe--" indeed, 
J Bee signs of a real change of heart everywhere, but let us face the fact that it mlly 
be necessary for us to havo reCOUrS!l to civil disobedience if all h ~es of reconcilia· 
tion fl4il But let UII a.Iso fuce the faet that civil disobedience requlrell a high sta.te 
of organiu.tion, an infinite eapu.eity for lIacriftce, and a real desire to Bubordinate 
perllcJnal and communal interest to the rommon interest ot the nation: and lean 
IItle little hope of India. ewr being ready for civil disobedience until she is prepared 
io work Mahatma Gandhi's constructive programDlll to the fullest extent. The elld, 
however, mUlt be kept ill view, for freedom mUlt be won." 

Now, Sir, this is the position of the.Swaraj Party. Mr. Das, as 
I have pointed out, refers to the possibility of co-operation more in 
sorrow than in anger. He implies no threat as he frankly faces the 
fact that we have not arrived at the proper stage of organization to 
have the capacity for civil disobedience. But when there is no 
alternative open to us, we must take the road leading to it, however 
long and weary it may be. Civil disobedience may not come for years, 
but it has to come one day, and the sooner we begin our preparation 
the better. 

This is all, Sir, that I have to say ; and I thank the House, and 
I thank you, Sir, for the latitude that you have allowed to me. I hope 
you will permit me to say one word more before 1. sit down. Sir, never 
was this House called upon to discharge a duty involving greater res-
ponsibility than that laid upon it on this momentous occasion. I lIay 
so because my reading of the whole situation as it presents itself to-day 
convinces me that we have arrived at that critical moment of our political 
existence whim the action taken on the Resolution before the gouse is bound 
to make or mar our future 'history. Let me assure my Honourable friends 
opposite that the amendment I have moved is the result of the most 
careful and anxious 'consideration, that not only I and my Party but 
practically all the Nationalist Members of this House are capable of, 
and that I have moved it with the fullest sense of the grave responli-
bility that relts upon me. .a 
1'he history of the so-called reforms is painful and depressing 

reading at present, but as it develops in the near future, it will, I am 
confidt'nt, furnish the brightest chapter to the chequered hi~t r  of this 
land. The struggle for freedom once begun must sooner or later have 
itM appointed end, anrl that end is no other than the Ilchievcment of the 
fullest freedom. It remains to be seen whether England will sharc the 
credit of that chie e ~~ b1 willingly giving ~ helping hand 'or sder 
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that achievement to be wrellted from her unwilling he.nds. These are 
tile only alternatives. It is for England to choose. (Loud Applauae.) 

The Assembly then adjournetl for Lunch till Ten Minutes to Three 
qfthe Clock. 

'1'he Asselllbly re-8&lembled after Lunch at Ten Minutllil to Three of 
the :Clock, Mr. President in the Chair. 

1If. Prelldent :' As there are many Members who are anxious to 
take part in this debate on this very important question, I hope 
Members will try and keep strictly to the time limit. 

Oolonel 1. D. Orawford (Bengal: European) : Sir, as. I read the 
~e e t which is now before the House, I thought to myself of the 
unfortunate fate which met my amendment on the Prohibition Resolu-
t.on, and I thought that this too was likely to be rUled out of order. 1 
therefore did not give it that attention which it might otherwise have 
had. I do not know, Sir, that. I altogether welcome a further dis-
cussion on the constitution, n'ot 'because t am not anxious to see a 
.r eti~ l and equitable 1I01ution of O11,r .conlltitutiA?nal pr.ob.lem. but 
hecauKe I think we w8.llte an lUHIUt· amount (If the time ()f thl!! Hoo!!c 
i~ the disc1)sllion of constitutional questions to the detriment of more 
inlportallt aud cOJl!!tructive work. Does any Member of this HOnS(l 

~estl  .~.ie e that the raiyat and the unrepresented masses of the 
peoples of .India care one jOlt at the proweJlt. about the constitution Y 
H.OtW1tr~l le Members: 'rhl~  do, t.hey do. ") No, Sir. They are far 
tQo much up against the hard economic facts of life to worry very 
much about anything elst' but earning their livelihood. If we ~ e 

more time to the com!lideration of KchemeH r~ r i  the general 
well-being of t.he people and a little less time to lengthy di88ertatioDfI 
011 constitutional IlueHtiOlI!!, T feel thl' HOl1l'l ~ would l~ Hhowing a HenHe 
of responsibility which would go a long way to secure for itself greater 
powers. I feel, however, that it is better to diHcus8 the constitutional 
question on a definite iSHue such as that provided by the Reforms 
Ibquiry Committee'H Report. rather than at the inopportune moments 
we usually choose and I am glad that the Sf!Cretary of State has 
. maintained the conflltitutiotlal position of conlilulting this House before 
any. final decision is taken. There are those of us who believe that 
this difficult and intricate problem iR one that entitles the views of't.hose 
in India, both Indian and BritiHh, and who underlltand aDd know the 
conditioBs in India, to very seriolls considcration, and t.hat they Hn(mhl 
not be neglected, as on the occaHion of the Montford Report, in favour 
of views put forward by conHtitutional expert.s from England. The 
a.nnonncement of the Secretary of State that he is prepared to give full 
c~ lsi er ti  to views put. forward from India that carry a reasonable 
degree of support from a majority of the peoples of India is one, there-
fore, tb,at I welcome. I think there are very few of 11S who expected 
~ thiri  very startling from the Report of the Reforms Inquiry Com-
~iltee  for we surely rea'lise that, however anxious We may be for a 
Ir.e~ter .rtte ~llre ~ self-government, tJJere are IJO .hort-cuts to that 
, ,: ) ., 
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dubi()us Paradise. I have not, therefore, been disappointed by the 
work of the Committee or its Report, except in one direction, and that 
is, the failure of the leaders of the Swaraj Party to take part in that 
inquiry. 

It does not seem tome to be a matter of great importance that 

8 P.M. 
the terms of reference were somewhat restricted. 
At any rate, such limitations did not prevent the 

minority from stating their case. Our Swarajist friends are constantly 
proclaiming that India's efforts in the Great War are sufficient justifica. 
tion for a .measure of self·determination. (An H01I61Wable Member: 
.. No, no. You are wrong. ") I, Sir, often fought alongside Indian 
troops in the Great War and thoroughly appreciate that position. But 
I venture to think that self·determination as seen by those men who 
fought in the Great War and did their bit for the Empire is somewhat 
~ el e t fl'om that of my Swarajist friends. If I am right, I do not 
think that there are many members in the Swarajist Party who took 
any active part in assisting the Empire on that occasion. 

Mr. A.. B.angaawamy Iyeupr: No, no. 

Oolonel I. D. Orawford: On the other hand, I am inclined to think 
that there are not a few who were even at that time possessed of a bee 
of obstruction in their bonnets. That being the case, it is all the more 
to be regretted that they did not come forward on this occasion of the 
Reforms Inquiry Committee with a view to placing their case before 
Government and before the country, so that l"l!asonable men could find 
out exactly what it· was that they wanted. I remember, in correspond. 
ence that passed between my Honourable friend Pandit Motilal Nehru 
and myself on an invitation to Europeans to join in a conference, that 
h(, t.witted me d nring 1 he last sessiolJ for not having taken part. He did 
not go on, however, to say that we asked him for some definition of lUI 
meaning of Swaraj and that he replied that that was a matter to be 
settled at the conference. That was an admission that on that occalion 
at least the Swarajists had no very definite case as to what they thourJtt 
or what they required. To those of us who are generally striving to help 
India on the road of political progress, those who did not approve of 
the road taken but have yet put our shoulders wholeheartedly to the 
wheel, a body of malcontents, who stand aside and jeer. but are ready 
to accept any reward that may be going, are not likely to be popular. 

I would now turn to the finding of the Committee. May I be 
allowed to congratulate the members who signed the minority report 
on the reasonable statement of their case" I feel their case would 
have made a greater appeal to us than it has done had it been le88 
partisan in its views. These members have naively admitted their 
partisanship in the opening paragraphs of their report. In the conclud. 
ing paragraph of Chapter I they say: 

1/ We bl'g to point out tiJot hllving regard to the terms of referlllulC, we felt at 
the very commencement. of ~ r .,,·o;rk that although it ,,&II open to UI to travenll .• 
largo gronnd so fllr 118 the mqlllry ~ s cOJ1cernod, yot iu the mutter (If rmllt'flilll 
prop08nl8 our 8,·ope WitS very DIIICh hm'itad by the  language uaed in elause 2 ot th~ 
terms of reference." 

I teel that their impartiality has been eontiderabl,. damaged by 
~ t ~t te~e t. I feel that the membera of the committee 9.f inquiry 
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should ha ve approached their task with an open miud and come to their 
decision on an impartiaJ review of the evidence. I feel the partisan 
attitude adopted has led the members who signed the minority report 
to give undue attention to the evidence of Ministers inexperienced in 
administration ...... (Mr. 7'. C. G08wami: " Question,") ...... and too 
little weight to the evidence of trained administrators. 'I'he problem 
is a practical, rather than a theoretical one, and practical consideration. 
ought to have prevailed over mere sqntiment. The minority have not 
found themselves bound by the restricted terms of reference proposed 
to the Committee and have, therefore, dealt with th& problem from 
a wider point of view than the majority. For this reason, I will 
eonsider their recommendations first. 
Looked at from the broadest point of view, their recommendation. 

can be summed up 8S follows, " Dyarchy has failed, therefore appoint 
your statutory commission as soon as possible." I personally cannot 
Bubscribe to the opinion that dyarchy has faHed. I am prepared to 
agree that the system is not popular and has few supporters. But all 
criticise it from such widely divergent points of view that I am inclined 
to think its very unpopularity shows that it has the merit of holding 
the scales reasonably equal. 
l'4r. A. Ba.ngaawami lyeupr : 'I'hat is a very fine test. 
Oolonel J. D. Ora.wford: Personally, I accept the view of the 

United Provinces that as worked, dyarchy is a complex, confused 
system, having no logical basis, rooted in compromise, and defensible 
only &8 a transitional expedient, yet capable of being worked by 
reasonable men in a reasonable spirit. 1 feel sure that some of the 
opposition will want to refer us to the position in Bengal and in the 
Central Provinces, but I would claim that those politicians there have 
not shown us that dark dyarchy is not workable. They have simply 
shown us that they themselves are not prepared to work it. As to the 
very considerable powers conferred on India by the Government of 
India Act, sufficient evidence is surely forthcoming in the very large 
measure of Indianization already secured in all the departments of 
Government. Although, Sir, I cannot agree that the existing constitu-
tion has failed, for there is no doubt that the power given to Indians 
has never been properly realised, yet I am prepared to admit the 
unpopularity of the present constitution with a'll classes, and therefore 
to examine the logical recommendation of the minority arising there-
from f()J' the early appointm('nt of a statut{)ry c i~i ll. I would ask 
thOlle who signed that report ,what they expect to obtain from the 
appointment of a statutory c9mmission at present. Before any consti-
tution can work, it must have the confidence of the majority of the 
peoples of India. Do theBe Members consider that there is at the 
moment the slightest hope of securing the confidence of important 
minorities in any constitution that would place them entirely in the 
hands of an inexperienced majority, with a civil service entirely 
depleted of its European element-for Indian politicians will accept 
nothing less ....... . 

Mr. A. Banguwami lyeng&!' : That is wrong. 
Oolonel J. D. Orawford: ........ and without suftlcient safeguards' 

It is possibly asking th.ole minoriti81 to commit luicide. If we are to 
~ . ~. 
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Heure a reasonable measure of confidence all .round, we have first to 
exorcise t.he dcmon of distrust and to create an atmosphere of general 
good-will which does not altogether exist at the moment though there 
are tdgns that it is coming. Unless we have those conditions, the efforts 
of any CommillSion must be abortive, and on those grounds I am opposed 
to the appointment of. any Commission at present. ~ can ~h r~ hl  
understand any statellIDan refusing further to examIne th18 difficult 
problem until all sections of the people in India can find a substantial 
measure of agreement amongst themselves. 1 do not think many of 
us nowadays consider the year 1929 particularly sacrosanct. Rather, 
our v,iew is that any limitation of time in questiobs of this nature is 
best avoided. In view, however, of the increased difficulties of the 
problem brought about by a set of very short-sighted politicians, 1 verl' 
much doubt if you will bc able to obtain a reasonable measure of true 
agreement amongst the peoples of India before that date, and without 
it I feel the appointment of a statutory commission is a waste of mOiler, 
time and effort. 

All I said previomdy, in my opinion, there is no IIhort cut to Swaraj. 
The road is long and difficult and our only way to speed up our journey 
is by every one _of UII putting our sh l ~r to the wheel and with good-
will and selfless efforts, help by using the machinery to Our hand in 
surmounting the undoubted obstacles that beset our path. If that 
machinery HerveH no other purpOHe, it may yet give us that Hpirit of 
good-will and joint partnership and t.eam work without which we 
cannot progress. It is therefore with some regret that I oppose the 
r('cOlnmClldutioll of the minority fol' the appointment of a fitatutory 
commission. on the grounds that it is premature and displays, to mT 
mind, an optimism which is not yet justified by facts. 

I would now turn to the recommendatioll/! of the majority report. 
I only propo,"e to touch 011 one pHrticular point, a point of major import-
ance to all minority commnnities. Both the majority and the minority 
loIupport a lSyloltem of communal representation, though ~i l  with reISer-
vationlol. Ii'or some unknown reason, we imagille that ~ er t.hi l  that 
comelS out of the west is suitable to the east ; and, because com':nunal 
representation ilol opposed to westeru demo(lratic principles, thereforA we 
are opposed to it. in this country. Our aim should be a representative 
rather than a democratic form of government. India ill not a natqOll and 
ohr prohl<>ID is one ratJlCr of internationalism than nationalism. . We want a 
federation of the peoples of India. Would any Member of this HOWIe suggest 
for a moment that repreHcntation Oll the League of NationH IoIhould be any-
thi ~ other than nat.iona.l' And why do RO in the CRse of thc Government 
in India Y Our religious, communal and caste difi'ereDt!cs are a portion of 
our problem which wiII always be with UR, and are not going to be Holved 
by closing our eyes to the fact that they unfortunately exist. J believe 
a Muhanmllldan who believeH in being a Muhammadan, a Hindu who 
believt's in Iwillg a IIil~ ll  a Britil!lher who believes in British traditions, 
and a labourer who beheve!; in being a good workman, are the best citizens 

~ if they are all st~ l  organil'led and are capable of protecting 
t.helr pet corml from belllg f.I'oddell Oil, thell we have a far greater chance of 
CO-')Jwralio,l. hlUong the varioll!; peoples of thiH country for the benefit of 
th~ Indinn ~ ire. 1 will strongly Hupport also a greater meuure of 
~e rese t ti  of labour and the depressed classes both in. the provincial 
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Council!! and the Legislative Assembly. (An Honourable Member: " What 
about the agricultural cla.."It;es "f) 'The agriculturalcla!!ses as well. Btit 
for practieal reallons I am against the system of election. MOllt labour itl 
India, oru laJ'ge proportion of labour in India is migratory and I fail to 
;;f'e how you enn introduce any proper electoral roll. I think therefore thlit 
labour will for a long time to come have to be representcd by nofnination. 
With all due deference to the honesty of my Honourable friendll, Messrs. 
Joshi and Chaman Lall, might I suggest to Government that labour might 
sometimes he represented by persons other than lawyers' (An H ono",.-
able Member: .. Mr. J oHhi is not a lawyer. or) They are 1I0t. always in touch 
with labonr conditions and arc solely governed by certain western social 
ideals, often not suitable to our present state of industrial development 
and certainly not wanted by labour itself. (Mr. M. A. Jinnak : 'j A 
soldier should represent labour! ") If we are to make political progress in 
this country there must be co-operation between all HectioJls of the peoples of 
India. (An Honourable Member: "On what terms 1 ") One of the 
greatest lessons tha,t 1 personally learnt from the Great War was that 
without co-operation victory was not obtainable. I remember occa-
sions when orders had come down from e er llIe rter~ which were 
criticised and pulled to pieces by officers who in consequence failed to act 
wholeheartedly on the orders illSued. The result, though it hw; not beeu 
Ii disaster, has certainly not been a suceelis. One thing we have to do is 
to take whateyer is given to us, may be it is not the best, but we should do 
our utmost to work it for all it is worth, and that is the only way which 
will enable UR to make real progress. Weare not opposed ill the very 
leallt to the legitimate aspirations of Indians for self-government. It is 
but natural. But there arc many difficultiel! which have to be got over. 
If that road ~ to lead to success it is by joining hands and working together 
that we will arrive at, the goal. That is what the Secretary of State has 
asked us to do. Let us all put our shoulderl! to the wheel, let there be no 
grousing, and then We shall have a very legitimate right to say, "'!'his 
machine does Lot serve OUI' purpose and letl us have Iluother." Until we 
have done our best to work what is given, how can we ask for anything 
else T 

Bir P. B. Bivaawliomy Aiyer (Madras: Nominated Non-Official) : 
After the elaborate speech of the Honourable Pandit I do not think it 
neces88ry to make allY long speech ill fo>upporll of the amendment which he 
has moved. (Honourable Members: " Louder ple/WC.") I must confells 
to some feeling of tlympathy with the Honourable the Home Member in 
the embarrassment which he felt in his opening remarks. I noticed a con-
fusion in hill mind at til'st as fu which WaH thc majority report and which 
was the minority report. I think that hc was justified in his confusion, as I 
believe it is an open secret that but for the trammels and conventions of office 
one of his coUeagtyls would have a.(ltllally signed the majority report. 
(Honourable Members:" The minority report.") (Loud Laughter.) 
Yes the minority report. The recommendations of the majority are recom-
e.~ ti llJt from which I do not dissent. All a member of the minority 
of tha,t Committee I may !lay that we approved  of almost all the recom-
mendatioIDi of the majority RO far as they wellt, but at the :;ame time we 
expressed our opinion that they were quite inadequate and unsatisfacoory. 
It is in that view that I have risen to HUPPOrt this amendment. That the 
recommendatipDtI of the majority are 80 ~ e ~ ~ ~  s ~ is 
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not the fault, at any rate, to any large extent, of the members of the 
majority. 1'he Committee was tied ~ by th~ restric.ted terms of the 
reference. We were asked to find remedIes eons1l0ltent wIth the structure, 
scope and the policy of the Act.. We we,re er i~te  to invc:"tigate ,all 
the defects in the Act, whether mherent In It or m the working of It ; 
but as to the remedie!l our investigations were strictly tied down, r lim nol 
therefore diNPosed to blame the majority for tJha unsatisfactory character 
of their recommendations, though one cannot help feeling that the )Ht:mberll 
of the majority betrayed an amount of caution which .~ ultogether Ull-
necessary. For instance, they were ~ t sure whether it would be wise to 
transfer the subject of Government Pre8Sel$. They were not /iure whetnt'l' 
it would be wise 'to transfer the subject of Law ReportH to the Ministers. 
The caution which was displayed by the members of the majority was 
perhaps commendable from their own point of view, but it tl ~ not enhallcP 
the acceptability of the recommenda,tions which they made. Sir, the Hystern 
of dyarchy is ono which has inherent defec& in it. It h8." defects which 
cannot possibly be cured by any regulations or rules which may be made 
under the Act. It is a strange thing that a system of goverJlment which 
was so universally condemned by all the officials before it W&I:I 
introduced Mould now find such strong champions in the official world. 
From Lord Bil'kenhead downwards to the Members of thp. Government 
of India, to the Governors of Provinces and the district officials, cvery 
official haH been fascinated by the system of dyarchy. Have you been 
able to discover the secret of it f To my mind, Sir, it mUHt be this. Before 
dyarchy was fntroduced, they Hhied at it because it meant a limited transfer 
of power. A!t.er it has been introduced, they are enamoured of it, because 
they are convInced that you cannot go back to the datus quo and the next 
step must be an advanee forward and therefore it means the transfer of 
a larger measure of power to the people. That seems to me to be the 
real secret of the original ~ersi ll to dyarchy and the l:Iubsequent fondness 
for it whieh has been betrayed by the official world. 

Nm'9;, Sir, with regard to the date of revision of the constit.ution hi ~h 

contains snch inherent defects as have been admitted by everybody it 
has been "tated by the Secretary of State in his recent IIpeech that '~ise 
men ate not the slaves of dates and that the date of a further advance may 
be aecelerated and he was even bold enough to stretch bis imagination and 
Hay that de"!llopments might have been conceived in which the accelera-
tion of the date of revision might have been recommended. Sir it ill 
an irony of fate that that oration of Lord Birkenhead about which so 
many diffeJ'ent epinions have been expressed in different qual·tars should 
~ 'e. ~e  described by.the"leading Conservative .organ of EngllJnd as a 
frlgld.ly pompous ~lht  . These are the r~ of the Morning Post, 

al'! appherl to I.IOrd BIrkenhead II speech and I thInk that description iH 
l ~  e .ti~e  true of that s ee~~. But I ~ther one ray of hope from 
that fl'lgldly pompous nullIty and thaJt IF! that t.he date of revil'!ion 
of the constitution may be accelerated in certain circUDlHtances. We have 
heen ~ l  by hoth !-he Secre~r  of State ~ by IIis Excellency the Viceroy 
that It. IH not ORS~ le to thmk of acceleratmg' tlhe date of reviHion and JIis 

celle ~  the VIceroy has been kind enough to warn UR that if \'I'C did 
R~lccee  m OI~r I!rayer for the present appointment of 8. Royal Commis-
Rl ~I  the ,:erdlct tS .bound to be against further advance. Whitt are till" con-
dIbons laId down m the Preamble to ~he Act-that tbe S t'sHi~ ~tR~ H of 
ndvancp. depp.nd upon the eo-operation which. the reform" would receive 
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from persollH to whom lIew o}lPortunities of slwvice were thl'OWIl 'npen and 
upon the extent to which confidence could be reposed in their sense of rel-
ponsibility. Those were the two conditions which were laid down in the 
Preamble as those upon which further advance would depend. His Excel-
lency the Viceroy pointed out properly enough that if a Royal Commission 
were appointed and if they were asked to come to a finding as to whether 
the reforms have received that measure of co-operation which its authors 
looked forward to, the i ill~ might be agaillst 11'1. hut if the members of 
the Commission would set unto themselves the task of finding out why it 
did not receive the co-operation which was expected, I think, if the Royal 
Qommis.'4ioJl was honest, impartial and fair-minded, they would be able 
to discover an answer not altogether to our discredit. 

Now the question is what is the meaning of this condition of co-opera-
tion T Does the want of co-operation imply a wallt of capacity for flIM-
government T What is the inference to be drawn :from non-eo-operation , 
I can only imagiue one inference which can be drawn from non-co-operation 
and that is that if the people were entrmlted with theHe large powers they 
might be tempted to use them agailllllt the power which granted those powers 
and might use them for purposes hOlStile to the British connection. If that 
could be a legitimate inference, I grant that the verdict might be and 
should be 8.Jlainst us. Notwithstanding the very considerable amount of· 
froth and nonsense that may have been talked in the country, T believe that 
the real meaning of the non-co-operation movement is this-that their 
protagonists were not satisfied with the measure of reforms that was 
granted. They were not satisfied with the promise of further reforms 
which was held out in the Act and they wisely or Qnwiscly, unwisely in 
my opinion, chose to refrain from co-operation. But that cIoes not by 
any means imply" that. those gentlemen who resolved upon non-co-operation 
are in their heart of hearts hORtile to the  British connection, 
and the fact that they have come in in large numbers into 
the present ARRembly and CounciJR showl! their real desire to take 
part in the work of co-operation. and construction. Of course now' and then 
you may hear voices and words to the contrary but do not believe them. 
I believe that they really wish to co-operate 8S rllr as they can (An 
Honourable Member: " Honourable co-operation ") in the work that lies 
ahead of us. I venture to think that no real inference can be drawn 
. against us from the absence of co-operation. 

Then again, with regard to the second condition, namely, the amount 
of confidenl'c which could be placed in the sense of responsibility of the 
people to whom new opportunities were granted, I ask whether there haN 
been anything to 'show that there haR been a genuine lack 
of a sense of responsibility. I appeal to your experience in 
the first Legislath'e AR.'1embly. The second Legislative A!lSembly 
has no doubt been diluted to a large extent with men of a different 
shade of views. During the term of t'he first reformed Assembly and 
Councils, all over the country, you received the fulleRt meaRure of co-opera-
tion that you had any right, to expect and, after all the co-operation that 
you received and 81ter all the tributes that you then paid to our sense of 
responsibility and to the work that we did, iR it fair on your part to tun1 
round upon UM now and say that you could not place any reliance upon 
our senRe of res lll~i ilit  f Your experience of the first. AHRembly and 
of the fint Councilll ought to convince you, if you keep an open mind, that 
full reliance can be placed upon the senae of responsibility of the people. 
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I regard it REI a very happy omen indeed that one of the most prominent 
Member!> of that. Party whicb believed in non-co-operation is now occupy-
ing a plltCe of !(reat responsibiJity here. Would you have thought that the 
fierce Bxtremist who l ere~ with baleful eyes at the occupants of the 
Treasury BencheH, whom he regarded as the representatives of a Satanic 
Government, could have tUl'ned illto a grave, dig'nified a/ld impartial Presi-
oent? (Applause.) What further illustration can you want of the fact 
that it is tht' opportunity of responsibility that is wanted and thul will make 
l~ le soher und rille to the needs of the occasion T (II car, htlar.) 
8ir, now I may ask, why is it that mallY of our ~ lc lind Hevc>ral 

of tl)(' leaoers ha\'e thonght fit to resort to non-eo-operation? Orw at. all,' 
rute of tht' I'ea!>om; for their conduct seems to me to be thiH, that they arc 
not convinced of the Kill(lerity of the profes!>iollH oj' the Oowl·lIment. (Ileal', 
hea r. ) They bt'lieve that however big may be your talk of setting India on 
the goal to l't'~ si le government, yoU' do not in your heart of hearts mean 
it. (Hear, hear.) If these people could have been aSlllUrt'd t.hat within 
any reaR(muble distance of· time, 110 matter whether it 'he 10 years or Hi 
years or 20 years, you would grant responsible government, and if they 
could haye becn sat.isfied of its sincerity, I am confident that their attitude 
and policy would have been different. But you may very well ask : 
" Have we llot ahvays been profuse in the declaration!! of Our intention 
to ~rll t ~ '1 - er e t 7 And what right have you to attribute any 
lack of sineerity to His Majesty's Government. 01' to the agents of His 
Majesty'!! Government on the spot T" For my purpose, Sir, I do lIot 
think it is lIf'CeHHary to go further than advert to the one topic which 
occupies llllfortunately a great deal more of my attention than any other. 
Take your attitude with rt'~ r  to the Army. (Hear, hellr.) Take the 
qUf'!ltion of your military policy. Four years ago we passed a set of Resolu-
tions recommt'l1ding a change in the attitude of Government and recom-
nwndin!!: /I J olicy of· Indianization, and we asked that. stepH Hhould be 
t '~ l with"ut IOS8 of time to prepare us for the ultimate goal of respon-
Hihle 1 ~r ellt.. These Resolutions, I am glad to be able t.o say, were 
Jllls~ '  wi1h the concurrence of the Government of th ~ day. But fOllr 
~' ' '  h<1\'1' passed, and l~ st nothing has been done. And what iH the 
],I':.;ult of f111 ihiH agitat.ion that was carried on, of the Resolutions that were 
·JIIlHSl'll r ~ the last four years , They present 6s with that miserable 
bantling of the eight units scheme. .And Lord Birkenhead says: "It is an 
experiment whieh tnust be tried out, and until it is tried out, you cannot 
expect Imy further advance." This is not the time to enlarge upon the 
drfE'('t.s of the scheme. One thing only it is sufficient for me to point 011t 
IlI'l'(', hm' it i~ this. As Lord Birkenhead very properly points (II it , it 
tll]((,S Cl mRn 2;' years to rise to the position of a Colonel in the Army If 
you wRnt to .Judge of the success of the eight Wlits scheme, at. le .~ti 25 years 
n, It-;L IlIII], .. I' Il(Hl lifter those 25 years have passed, whether any mn;·, .. unit!> 
should be Tndianized would be a question which would be left to the Brit.ish 
Jll'oplc to df'(ojde. Probably, they will say. " We are wilJiuJr that twenty 
)l1(lrt' units Ollt of the 75 should be Indianized". (An Honourable. Member: 
" 140 ".) T nm not sure about the exact number. I am referrinJl: only to 
the Ind.ian units. They may say perhaps that another 20 unit.s might be 
Tndianizerl : find at that rate the Indianization of the whole army would take 
1I0t thn t~I'i l  of one Ileneration. nor even of two generatiolls, but would 
fake us prohnbly to the Greek Kalends. That is why Lord Birkcllllf'acl states 
in one part (If his speech that at no foreseeable future (·oul(,] hI' see t.he 
time when it. would be pORBible'for England to abandon this trll~t.. Now 
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this term "trust" has apPeared only too often in the writings and 
Hpeeches of English statellmen. laIn afra¥!, Sir, tllat wry often it ill veRt-
ed interests which· masquerade under the title of guardianRhip, mandates 
and tr st.~. (Hear, hear.) Now, I am not one of those who find fault. 
indiscriminat.ely with the Government. I am willing to give their due to 
the Government for all the blessings they have secured for this country in 
the way of peace, security and order. I am willing to give them credit 
for all the economic improvements they have effected. 

'Mr. President :  I must ask the Honourable Member to bring his 
remarks to a close. 

Sir P. I. livuwamy .Airer : Now with all that, what I submit is 
that it is impossible to credit the sincerity of the professions of people who 
believe that their trust cannot be abandoned at any foreseeable future. 
Having regard to that statement I ask whether the attitude of disbelief 
and distrust on the part of a great many of my countrymen is not to a large 
extent justified. I will only add this, that from the point of view of the 
Government tbemselves it is necessary to revise the constitution. Here 
you are faced with deadlocks many a time--with an 'elected majority and 
a small minority of officials and nominated perHOns, unable t() carry through 
legislation, faced with the neceH8ity of certification, and unable to do what 
you really wish to have done. But I am afraid that you will be deaf to 
the voices of the friends as well as the foeH of the Britillh connection with 
tbe result. of increasing bitternesll against the Government aud increasing 
distrust of itll intentiOOlR--factors, mental factors, which are 1I0t conducive 
l a wise or well ordered administration. 

Sir, I have only one more remark to make. I am glad to find that 
the Resolution now propolled substantially reproduces the demands of the 
Liberal Party. It embodies the Resolutions of the Liberal Party and their 
demands and it is a great gratification to me tha.t the Swara.j Part.y, which 
has lonp; bet'JI wandering in the barren wilderncRH of non-co-operation, has 
now come back to the pa.th of co-operation and constructive eWort. Com-
plexities and difficulties have beeD pointed out or referred to by various per-
sons, b:y His Excellency the Viceroy now and by Sir Malcolm Hailey in the 
past. They do exist ; we are not. unaware of some of them. But if you 
only set yourselves to the Holution of these difficulties, 1 am confident that 
a solution can be found. It is not. for us to embark now upon a scheme. 
It would be a WaHte of time and etfort. I.JCt us know whether you mean 
to adopt suggMtions from UII now and it would then be time for us 
to evolve BOme 8Cheme which will command a wide measure of popular 
support. I have one more word to add, and it is tbis, that it is no 
USe to found you1'Selves upon self.righteoU8Dess. The foundation upon 
which a great Empire should rest is not self-rigbteousnesFI, but righteouFl-
ne8R. 
Mr .•. K. lhanmukham Ohetty (Salem and Coimbat.n·c cum North 

Areot : Non-Muhammadan Rural) : Sir, a great English thinker-John 
Stuart Mill-has remarked that: 

•• When the objeet is to raille the permanent condition of a people, IDUlll mean. 
do Dot merely produce lmall l'fI'ertl, they produee no efl'eet at all." 

This saying, I think, would form an admirable text for tbe Rubjeet 
now under discussion. Though England has proclaimed that she bRill 
Itt before herself the great task of eduoating the people of India out 
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of a position of dependence and tutelage into one of independence and 
equality; though it was definitely proclaimled in 1917 that it was lwr 
declared intention to work for the progressive realisation of responsible 
government in India as an integral part of the  British Empire, yet the' 
means adopted for realising this ideal were so small in the country and 
failed to achieve the object which the authors had in view. The value 
of the Reforms Inquiry Committee to my minrl lies in this,-that the 
great volume of evidence placed before the Committee has revealed in 
unmistakeable terms that the present constitution, though introduced in 
good faith and with the intention of giving an carnest of the famoull 
declaration of August 1917, baR utt.erly failed to achieve its object and 
that though the authors of the menHure were prompted by good inten-
tions, their goorl intentions did not in thiH case lead them to corrcc!t 
judgments. . 

The Government of India Act of 1919 was meant to be a substantial 
first step in the process of establishing full reRponsibbe government in 
India. Even the most enthusiast.ic champions of dyarchy, if there are 
liny, cannot claim that a dyarchical form of Government is in any sense 
full l'esponsible government. It was meant to be a transitional stage 
which'would provide a valuable training towards responsible govern-
ment. Its success or failure therefore has to be estimated from the 
point of view of how far it has succeeded in or how far it is capable of 
providing that training-that apprenticeship if I may say so-in the 
art of responlJible gov'$'nmcnt. If it can be proved-and it has been 
amply proved in the great volume of evidence placed before the Com-
mittee-that the system of dyarchy by itll very nature is not merdy 
unsuited to train people in the art of rellponsible government but is 8. 
positive hindrance to the development of Parliamentary institutions, 
then there can be no alternative but to condemn the system in its entirety 
and wholesale. 

The basis of modern GovernmentH is an efficient executive and &n 
efrectivfeo popular control. 'rhe possibilities of a conflict between the 
two resulting in deadlocks is avoided in modern Parliamentary GoveI'u-
ments bY' making the entire executivc rm;ponsible to the LegislatuI'l1. 
The basic principle of cxecutivc responsibility iH the joint responsibility 
of the Cabinet. The present HY!ltem of GovcrnmelDt in the provinces 
composed of an elect cd Legislature with the executive divided into two 
halves, one responsible to the LegiHlatnre and t.he other irresponsible 
and irremovable, and with the Goverllor with powers to override both 
ill not only complex and complicat.ed, but is unknown to the constitu. 
tional history of any country in the world. Not merely is the unity (}f 
the executive Government wanting, but the functions of GOiVemment 
are sought to be divided into watpr-tight compartments. The practical 
dimculties that would arit-le from this were anticipated by' the Govern-
ment of Bombay as early as 1918 in II. despatch which they sent to the 
Government of India in which they observerl : 

•• A reference to the records of Govcrnment will show that there is srarr,e)y II 
qUlllltion of importanee lI'hieh eornOR up fot diRlIus8ion nnd settlement in any onc of 
the departments of Government which doeB 110t require to be weighed carefully in thll 
U,ht of considerations which form the province of lLIlothcr department of er e ~ 
•.•..• practicany all propoeala of' importance put f'orwRr<l by the Minister in ch r ~ 

01. "'1 of the department.a lIuggested for tranaf'er will involve a referenee to the 
.atlloritlee in eharre of the reArved departments." 
Ll"LA. • 
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These anticipations of the Bombay Government have proved to be 
.entirely true in actual practice. To remedy this evil it has beep. sug-
gested by the majority report that joint deliberation between the two 
sides of the Government should be definitely· enjoined by rules. Thil> 
remedy ignores the basic fact of dyarchy. You cannot pretend to im-
prove dyarchy by substituting what may be called" uniarchy". In 
fact, this experiment of a unitary Government under the dy·archic 
system was tried by Lord Willingdon in Madras and was practically 
abandoned in 1923. The eJ:periment had been tried and found wanting. 
The danger in this e%periment, as was found in Madras, was that it 
may roesult in the responsibility of Ministers disappearing eyen mopo 
completely than u'rlder a strictly dyarchic' form of Government and in 
equating the Ministers more to the position of Executive Councillorll. 

Added to this division of the executive Government, there is no 
joint responsibility· even amongst the Ministers. The Ministers al'e 
individually appointed by the Governor. It has been suggeste.d that 
the rules might be amended so as to foster the: joint responsibility of the 
Ministers. l~ e  in this' direction too the experiment lyas tried in 
Madras. In tpe first reformed Council 'Lord Willingdon entrusted to 
the leader of a party the task of forming the ministry. But even thill 
eJ:periment also was given up in 1923. 

It might be contended that the existence of some kind of party 
system is essential not merely for the growth of joint ministerial roY-
ponsibility, but for the successful working of self-governing institutionFl. 
In the catalogue of our unfitness for self-government the absence of 
well defined political parties with well defined programmes finds a pro-
minent place. But I ask, is dy·archy conducive to the growth of politit'al 
parties T While I am prepal'!oo to concede that the existence of class 
and· communal interests is a serious hindranc!e in this direction, the 
practical experience in the working of the dyarchie constitution has 
positively encouraged groups as opposed to parties and has set in motion 
the elements of discord. The experience of Madras again has proved 
that Ministers have acted as party leaders in their own fields and as 
non-party men in the field of reserved subjects. In some cases they 
have voted with the Executive Councillors and against their own li~ic. l 

parties. This anomalous position of Ministers who must necessarily he 
the party leaders is not conducive to the growth of political parties with 
any well defined programmes. Cabinet unity and party· unity, which arc 
necessarily elements under responsible government, are impracticable and 
impossible under the dyarcbical form of Government. Ministers in some 
of the provinces have not been able to consolidate the following thlLt 
they had in thle Councils, not because they could not be trusted on their 
own merits, but because their aSHoeiation with the bureaucracy on the 
reserved side engendered a spirit of suspicion amongst the elected Mem-. 
1'""8 of the Councils. 

The foundation of Government is said to be faith and not reaSl)ll. 
Judged by this criterion dyarchy ~  its very inception has ~le  to 
inspire that faith and conftdenctel whlch are the necessary foundatIons of 
good government. Those that stood aloof from the beginning and 
reject.ed the system from its genesis were condemned as political are-
eater8 devoid of any sense of statesmanship. But what of thoseeUlmen'; 



-"dvocates of the reforms, who have held or now hold high oftlaes in 
Government, who had unbounded faith in the potentialities of the new 
constitution as a factor for universal good' After actual experienoe-
in some cases very bitter-o£ loyally co-operating to make the refor1411 
a success they have come to the almost unanimous conclusion that the, 
have lost faith in the system of dyarchyas an efficient instrument in the 
art of responsible government. 

It has been often repeated and wan'ecently echoed by the Secretl1l'1 
of State for India that the reforms have achieved a fair amount of 
success in Madras. I have been in the Madras Council during its first 
term and as a Council Secretary obscf"\'ed to some extent the inner work-
ing of the dyarchical machinery. But perhaps more valuable than my 
own experience will be the testimony of a gentleman who was a Minister 
for 3 years and is the most loyal of co-operators. This is what the ex-
Minister for DeVlelopment in Madras has stated in his memorandum 
before the Comittee : 
II It is admitted in all handa that dyarchy has failed. Eva in the province of 

Madras where an honcat attempt hall been made to work the reform. in the Ipir. 
hi. which thcy were conceived, dyarchy hal ablolutely failed ...... It was not the 
dyarchic sYlltem as IIOneeived in the Act but an attempt to ignore it and get owr 
ita inherent difficulties that made it ~i le to achieve the little lIuece •• which Madr. 
is believed to have achieved." 

The present system of Government has therefore failed not mertlly 
to capture the imagination of the people at large, but has been condemn-
ed and discarded by its early lovers. It is not merely the avowed oppo-
nents of the present system but the wise moderates and loyal co-operators 
that clamour for a radical change in the present constitution. The con-
viction has been rooted strongly· in the mind of every thinking Indian 
that dyarchy is but camouflaged bureaucracy. 
The terms of reference to the Muddiman Committee were no doubt 

very restricted in their scope. But in spine of the restrictions imposed 
on the nature of their recommendations, they could not ignore the in-
evitable conclusions arising from the evidence placed before them. The 
majority have failed to do justice to the facts presented before them. 
Anyone versed in the art of sifting evidlence can arrive at but OJLe 
conclusion after a perusal of the evidence presented to the Committee-
that the present system has in it such inherent defects that no palliatives 
can remove them. And the majority had not the courage to state thiJ 
inevitable conclusion. Speaking at the Liberal Conference the other da),. 
Mr. Chintllmani, nn ex-Minister and co-operator, is reported to ha-ve • 
said : 
II Tho majority of the Muddiman Committee did lcant justice to the faela 

related before them. by those who were in the bost p08ition to IIpeak of the workinl 
of the dyarchical Bystem, and wrote a report marked by intellectual thinness, lIupe,; 
ficin! treatment of 'the subject, political partiality on the part of three and political 
ti~li it  on tho part of nt least one of the signatories, and made to tho Governor 
General in Council recommendations 80 ina<loqunte that I have no hesitation in 110m· 
mitting myself to the opinion, now that. they have almost beon accepted by Goyorn· 
ment that the intorests of India would have beon served far botter if the Committee 
had ~e er been appointed." 

These are not the words of an Extremist. And yet after this severe COl'.-
demnation of the rna iority report by persons belonging to the most 
moderate school of poiitical thought, the Home Member has thought it 
tit to bring this silly Resolution before this House. He may as ",ell h •• ,. 

L147LA eS 
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4b1ed a motion recommending to the Governor General in Council .to 
gfve effect to Webster's j)ictionary. 

Even the Secretary of State has admitted the practical difBculties 
~ working the present cQIlstitution. But while admitting the difBcultiml 
~e still wants us to work the constitution. And the answer to this hus 
ljeen given in the historical incident quoted by the Honourable Pandit, 
the incident of Akbar, In the s«me way we might say : We understand 
1espotism ; we understand autocracy ; we understand responsible gov-
Jlrnment and Parliamentary institutions ; but we confess we do not 
understand this hybrid constitution that you have invented. 

Lord Birkenhead has appealed to the co-operation of the people j 
but his Lordship cannot forget that co.-operation is reciprocal. Speak-
ing on behalf of those who had withheld their co-operation from Govern-
ment, the IJeader of the Swul'ajya Party had offered on the floor of this 
House in 1924 his wholehearted co-operation on certain conditions. 'rhe 
offer ,was repeated by the late Mr. Das in his famous speech at Faridpnr. 
No answer came to these offers. '!'o-day again the amendment moved by 
my learler offers to Government the terms on which they will have the 
sincere and wholehearterl co-operation of the people of India. We hold 
out the hand of fellowship and it is for the Government to accept or. 
reject it, but let Government underl!!tand that there cannot be and ther ~ 

will not be co-operation unless they give an earnest of a change of heal't 
and their bOM fides. 

The present system of Govel'llment hal!! been admitted to bit a 
transitional ::;tage in thc /Steps leading to the establishment of full respon-
t;ible Government. If it has been proved that it il!! not mer,ely unworl{-
able in practice but leadl> to gran is erst i ~ and friction which 
will impede rather than help the pl'ogress of lIelf-governing institu-
tions ..... 

Mr. Prelident : 1 would ask the Honourable Member to bring his 
remarks to a close all he has exceeded hil!! time limit and there are many 
other Honourable Membel'l!! who desire to speak. 

:Mr. :8.. ~ Bhanmukham Chetty : There is no meaning in trying to 
maintain it int.act. within the foul' corners of the Act andmerclly 
endeavouring to remove its administrative imperfections. Acts are mallo 
• for men and men are not made for Acts. The Act of 1919 was meallt 
to be an instrument or good government. It is the height of superstition 
and lack of I>tatesmanship t.O Ilay that the IItl'Ucture, policy and purpose 
of that Act should at aU CONts be maintained for the prescribed period 
of 10 years. The transfer of a few more subjects-not even the transfel' 
of aU'the subjects will remove the cause of popular discontent. WI! 
want not a change in the agents but a change in the entire system. a 
change not in the details of adminil!!tration, but a change in the nature 
and quality of Government.. This is not the demand of the impatient 
idealist or the political agitator but of every Indian to whatever school 
uf political thought he may belong. If misunderstanding and conflict 
between the Government and the people are not to be the nornu,l 
feature of Indian political life, Government must give a categorical 
anaw:er t~ this national demand, and we are awaiting the answer. 
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Mr. B. O. OoeD (Bombay: European) : Sir, when 1 joined thi~ 
Assembly two years ago, like others here, 1 was new to higher politics. 
But we had not been in the Assembly very' long before we had what 
has come to be known as the round table conference debate. 1 did not 
speak on that debate and I have not before to-day taken part in n 
political debate. I do so now with conHiderable diffidence because I feel 
that this is a subject upon which Home Members, lawyers and politiciallH 
have every right to speak; but the ordinary business man, or the man 
engaged in a profesl!lion other than the law, iH perhapH rather out of 
his depth.' Sir, two things struck me in connedion with that debat.e 
at Delhi. One waH t1w remar){able unity of Indillii opinion which, 
coming to the ASllembly for the first time, was to me very striking, and 
the other thing WIlS that the debate was very largely theoretical and not 
very practical. It seemed to me, Sir, that speaker after speaker refused 

4 r.M. 
to face facts. 'rhe pceuliar difficulties undot· 
which Imlill labours, th ~ fllct that India iR not 

Ii nation, but a Continent, consi8ting of a vast vlt.riety of races holding 
different views, and only too anxious on occasions to get at each other's 
throats, all these factors make the problem a very difficult one, which 
however has got to be faced. It is no good evading the'real iNsue. For 
many reasons, I was sorry no round table conference resulted from that 
debate, because I thought that if it had been possible t.o construct a 
round table large enough to Heat all the representatives who would havil 
been entitled to make their different demands, t.he result would un-
doubtedly have been, not one report, but several, and that Conference 
would have carried us very little further. Hir, what kind of difficulties 
are there that malw this pl'oblem so acute T No one to-day has re errt~  

to the position of the Indian States; no one to-day has yet referred to 
the question of attack from t.he sea. That is u thing which may comp. 
before we realise it. No one has referred, I think. t.o any great extem 
1.0 law and order, to communal differences and the vast differences ,J! 
caste and creed which, as I have just said, make this problem one whi<!b 
cannot be compared with constitutional problems in other parts of the 
world. The Honourable Pandit in the courHe of bis remarks ~ 

several comparil;ons with different parts of the world, and we have 
heard t.hem in other debates too. But the facts are, as I am sure, we all 
realise, even if we do not express them, t.hat there is no problem, as far 
81'1 I know comparable with the one we have to face here. Sir, the 
immediate point for consideration is the recommendations of the majority 
report. I do not profess to be an expert in building constitutions 01' 
criticising constitutions, but I ho.ve read this report very carefully and 
it appears to me that the recommendations made by the majority com-
mittee are well worth giving effect to, and I can see no logic in the 
arguments of the Honourable Pandit, and of others who think with him, 
-eNpeeially when it i8 admitted in the minority report that some of the 
recommenda,tions, at any rate, are worth something. I see no logic I 
say in casting those rccommendationlol aside, simply because t.hey do not 
~  ltS fllr as some wCluld desire. You arc not going to bring the day 
of advance any nearer by refusing to make these amendments in the 
Government. of India Act. On th ~ other hund, if you make them, an(l 
if you work this constitution in a way that it has. not yet been worked, 
J venture to think that the further advance, wh:"ch is being striven for 
in all dil"cctions, will lll~ .~hie e  much earlier.. Therefore, the ameud-
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ment, in my view, should not have been an amendment to the propoHl· 
tion, but an addition to it. 

I confess myself as being somewhat out of my depth in looking 
through this amendment, and I wish the Honourable Pandit had. issu!:!,} 
it with an explanatory handbook. 

1Ir. II. A. Jimlah :. For merchants. 
Mr. B. O. Oocke : And for lawyers. 

Sir, in the course of these debates we arc frequently told that India 
has made indifferent and insufficient progress in the past, and that this 
advance in government is required to enhance that progress. I have 
been looking through /I India in 1923.24," prepared by  Dr. Rushbrook 
Williams, and I have been examining some of the charts which he has 
prepared. With your permission, Sir, I should likc to give just a few 
figures from those charts to show the progress which has been marie, 
and ~  suggest that we shall run the risk of abating that progress by 
too hasty attempts at new forms of government. The particular ch rt~ 

I should like to draw attention to are firstly No. 11, .Canal Irrigation in 
the Punjab. Taking four periods of ten years, 

in 1892-93, 3 million acres were under irrigation, 

in 1902-03, 51 million acres were under irrigation, 
in 1912·13, 8i million acres were under irrigation, 

in 1922·23, 11i million acres were under irrigation. 
Now let us take chart No.5 giving the total exports and imports. 

The average of the five pre·war years 1909·14 was 380 crores. 

In 1921·22 was 540 crores. 

In 1922-23 was 560 crores. 

Now let us take the Railway mileage, charts Nos. 12 and 13. 

In 1672 we had 5,369 miles. 
In 1.9.22 we had 37,266 miJels. 

In regard to postal traftic, these are tM figures. 

1881·1922 

180t.1902 

1921·1922 

(Chart No. 17.) 

Postal traffic. " 
millious of article_ carried. 

170 millions. 

380 " 

1460 
" 

Tl)en look at the ch,rts e li~  with thrift and the co.operat.ive moye· 
ment. I merely cite these figures to show to the House what r l'es~ 

bas been made. Now, one word about education, which, we are oft('n 
told, is. not progressive in this country. Admittedly it is in its infau<'y, 
llUt while jn leBO two million pupils were under instruction, in 1920 
th.ere were 8 million pupils under instruction. Then again, whilt' in 
1890, Ii crores were spent on education, in 1920 we spent about 11~ 
.. rores. I merely quote these figures to the House to show that these 
dlarts are well worth studying, aa they do show a very Temarkable tl"flu4 
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of progrruuoI in the last 40 or 50 years. I would therefpre suggest to the 
HOUHe that before embarking 011 any' violent change of Government, it 
is well worth Mmid'!'l'inJ,! ,,'hat effect any I!haos which might re!lu)t 
therefrom wonl(1 hnn-011 tlw jll'ogreHs 1'0 hi~h I hllve rlrawn atten-
tion. . 

Mr. C. S. nanga I ~'  (Hohilkunq and Kum:wn Divisions: NOll· 
Muhammadan 1;\lra1) : 8ir, the previous I!Ipeakel', Colonel Crllwford and 
the Honourable the llome Memh('r, haw l~' emphasised, each in his 
own ~  the different aspects of Lord Birkellhead's speech. Sir, the~' 

have been pleased to say to our very fnec.-what liord Birlcenhead 'iBid 
behind our back-that India is not a nation. 'fhe previoUs speaker, 
Mr, Cocke, ~ i  that it was RO difficult to construct a round table. I 
do not think the Honourable ~el1tle  from Bombay is a carpenter 
(TJ8ughter), but 1 do think that the Government of India will DOt find 
the task 80 difficult if only they choose to take it up ; then he talked also 
of castes ann crceds oflftflr the style of Lord Birkenhead who also spoke 
of communal differCll(:es, Mil', hefore prnc('eding further with my speech 
1 think 1 should quote Ii few pertinent pt.l."!NageR fl'Om the memorahle 
sppech oi the Honourable Mr. Patel. We, Swarajists, miss to-day the voice 
of onr leader, alas! hushed in th~ Presidential Chliir. I thought he 
g'u,"p, once for all, the conclusive anRwer to tho!'ic who pruted of commnnui 
difl'el'enet:'R. MI'. Pat!') said :-

"r IlIlk, why thE'sl' communal diITerl'nc('s I1rl' ~. being in'tUE'(1. We find II() 
very serious dift'l'renpes bl'twl'l'n the Hindus lind thl' Muhammadnnll ndminiltl'rtld b," 
Indian Rull'rR, Why. rusk, do these differencl's nrisl' nnd are not Hl'ttlOli in Britillh 
Indin' Thl' qUl'stion nnswers itself, Have responsible government, and the dilTerenl'e!l 
hl'twl'I'n the Hindus and tho Muhammadans will be lIt'ttlcd in no timl', Let UII Rettll' 
t.hE'He t.hings for oursl'lves. It ill herAuse there Ilre otherl who l18,y • We will settle 
these thingH for you' that the I1iITt'rl'lI('es grow, It Is our bu.inelH to settle thesll 
diITerell('eH, We want thl' right to Bettie these difl.'ercnees. We do; Dot want the 
int;crfl'relll'1" of other people to settle these dift'crenl'es, and r bel!: of my friend to 
.ioln with us in lun"iug rl'sponsible government. nnll II,' will h",'o un cl i.~lIlt  whnho· 
eVl:ar. " 

Mr. K. Ahmed: Why did you not H('ttle them at ir~lt ! 

Mr. C. B. Ranga Iyer : That w01'thy gentleman, who is a great hOnouJ' 
to the Muslim community. (Laughter) aKkH " Why did you not settl~ 

them at first?" Apparently he had no plltience 10 listen to the quota-
tion that I have just read out! It is impoRRibl1' to Hettle communal 
difl'erenees so long lIS we do not have the power ,0 settle those differ-
ences, so long 8.8 we do not have the reins of administration ill oUt' bauds. 
If there are communal differences in this country tn-clay. the English-
men, who claim to hold the country, are responsible fol' thel!l(' differellct's. 
(Cries of •• Question.") If thel'e are l~ ll l dlHsensiOluJ in thiN 
eountry to-day, the Government arc ri ci ll ~' responsible for them. Gov-
ernment have the p!)WI'r to stop the outbrl'aJ( of riots. During the days 
of Emperor .Akbar, we had no such ·riots. Hir, the Ellgli8h policy iK " Divide 
and rule ". Lord Birkenhead Ra.id Government have" kept their handH un-
sullied," but the truth is that it serves the purpose of the Engliehmen 
in India to lltimuhlte' anfl Iwrpetllute communal diff"rence8. If you WRr.Jt 
us to settle those difl'el'l'ncf:'s, we must have the powe1' t() settle tho'i€.' 
differences. 

We have had enough taunts and talks of caste ond of cr,eed, from 
opponents and critics who are interested in magnifying the actualities. 
I wish the gentlemen, who talk of the differences of caste aDd of creed, 
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only knew the history of the growt II and developlul'nt of the British 
Empire. I wish they rea(l 1 heir own history befol'li they come to this 
House and talk ignorantly of caste lIud creed and want of national unity. 
What W80S the state of affairs in Canada T Has my Honourable friend 
oyer there read of the state oj' affairs in Canada, when Englishnwn ,vent 
to that country, or rather years after they had gone to that country, 
on the eve of gralltiing self-governml:'nt to Canada. 1 would ask him to 
read Lord Durham's Report. I would ask Honourable MemberM of thi1'l 
House to make a study of English history before thl:'Y remind Ul! next 
time of India not being a Nation. For t.heir present purpose on(, 0,' 
two quotations will sufflee from " hr~ .Broad Stone of .i!:mpire," 1,,\' 
Bruce, a well.;known EngliHh author. 

111'. E, Ahmed :What happem'cl on the-20th f)f F'<·hruary at Delhi? 
(Cries of " Order, order. ") 

Mr. O.B. B.anga. Iyer : The a,llthor says : 

"The troublc8 both in Lower and Upp!'r Cauad" appeare.1 to Lord Durhnm 
to be due to the absenCll of /I working i.I('lItity of wlll hl'tw('1'1I t.he Ropular U88(.mblics 
on the one l\ide, and, on the oti)('r, the eXI','l1tivl' power 8UIJIJortcd by lts nominees in the 
Legislative Oouncils.' '-the 8MIH' ootldit ;ullB all in India.-" In I,ower Canada there 
was also the dimculty arising t!'OIn the pn!sIJuee of two meills-ollc, ill a great numericul 
majority, French in origin und language, ROllllm Catholic in religion, mainly agrkul-
turnl by occupation in the lilllall flU'IlWl or l'e/lllant way, pOllrl.r and mort' content. 
less progreRlive, ambitious, and entcrprising; the other British by origin, l'rllte8tallt 
in rl'llglon, commercial, or farming on 11 large 8cale, far more 1'J1!'rgl'tic, reetic88, and 
('nttlrprlaing, and ricller. Tho. two races were divided ~' ral.'C, lnnguage, rt'ligion, 
occupation, education tastes, aiml, and social dilfereneea. The English were irritutl'(l 
by t~e obstaelilfl to the improvement of trade and COilUnerce which were placed in their 
wuy by French jealou8y; the Fronch were irritated by the political and el'.ollomic 
IIB.'endlUley rif the minority ...• ," The English 100kQd on the Fl'cnch with l',ontempt ; 
tlill French, al the Englillh ('l'onornie conqulJllt progn'H'lI'tl, 811W t.heir rh'als with 'nlllrm, 
with jealousYt and flnully with hutrell '. Inter'I!IIITI'iagell w!'re rarl'; therl' WIIS liD 
('Dmbination ror public ohjl"<lta of allY kiml, not 11V!'U for those of charity. 'Tihl 
Duly I,ublic oceasion,' Baill Lord Durh:ull, 'on whieh thl',Y t'vl'r moot i. in tIl!' jury· 
box, and tbey meet there only jo tht' utt(!r obRtmc't.io1\ 111' justicW '." 

;\nd Honourable Members, Huropcan Meml.lCrs, ~ 1l11~ to this House Rnd 
tall, of " the awful condition!'! in this e l ltr~' "! ll ~ conditions here 
Ilrenot half so desperate ItS 1 ht~ couditions ill Canflda, hut those conditions 
,li.l not stand in her way: Canada was endowell wit!J r ~sJl sihh' ~O ... -
('rnment which proved a panacea for her Rocial and ecollomic ills. 

HiI', T AhaIl present to yon another quot.ation wiNl re,:rElrcl tn thl' 
~ ttlt l of afl'airs in 'l11ot1)('!' tr~'  SOl1th ,\fric:!, Til South ~Hriell tno, 
tIltl c ~iti  of thi11gS ",/IS ('(I\tally dei;perate. 

" The elements of politillnl misl'1Ii!'f in our IIO_Blliolls in Routh Afril'll inc1u'\Pll 
li11' groups found in Canada, with" c.lilTl'rl'Dce. ]1\ CItIL'l..In. flll1 Bl'itiRh nn(1 Frl'neh 
pnrt,icB w('re Bep!)rated by raM an(1 th!' fllllCiamt'llt:' I rl·li!ri01l8 diHtindiOli h,·t.Wl'I'li the> 
principli'la of the Cntholie RUcl Pl'olp',t:mt r.hur'·:!('R. Iu South A ril'~l. the I'ul'ial 
,1i/T('rel1ces between Bl'itillh Bnd nnt('h ,,",'r!' t'XuRpm'l1tril by the llilitin!'tivl' )loUry of 
th(· British Ilnd Dntl'll Protestant h l'l'Ill'~ ill r ' l' '~ of the r.,llItiou8 of the 1':1l1'oprnn 
"olollists to tht' nntive I'ommunity. " ' 

To theRe eountricR, you gave freedom. And what werr thl'~ C()Ull.-

tl'j"R? ,Countries with no reputation behind them, with no tradition' 
1 l i~ Ict. them. Convict Colonies...... ,  " 

. , 
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The Honourable Btr Baail Blackett: What Mnviets were ever sent 
to South Africa T 

Mr. O. B. Ranga Iyer : I shaH answer you presp-ntly : 

II In 1837, a Committee of the House of Commons Wllrs appointed to inquire into 
the subject of traDllportation. Sir William Molesworth, who WILS Chairman of the 
Committee, some years later declared in Parliament that Colonial Office ideas of 
eoloniaation I',onlliated almost exclulively in shovelling out of Europe itA convictll and 
paupers, and that by our lIystem of transportation we were eonverting our Colonial 
Empire into the moral dung·heap of Great Britain." 

The Honourable Bir Bnsil Blackett: Is there any reference there to 
South Africa at all 1 

lIIr. O. B. :B.anga Iyer : Yes, it if! a reference to South Africa and 
other Colonies. 

The Honourable Sir Basil Blackett: It is a refer4Wce to Australia. 

Mr. O. B. :B.anga Iyer : To your Colonies, induding Australia. 
,. From that time to this, in racial and religious distinctiolls have been found 

elementl of political mischief that ha,ve made our possessioDll ill South Afriea the 
mOlt perilous of our dominions. But the Coloniul Offic'e thought proper to add an 
,additional element whieh for It time unite<l Britiah ,aad Boers in the bond of resistanee 
to a common foe." 

No student of history will dispute the references to South Africa, to 
Canada and other Colonies in this book written by R rt'spected li~h 

authority. The Honourable Member just admitted that Australia was a 
convict colony. If;t is true of AUHtralia, I ask, have you endowed 
Australia with responHible government or have you not T Sir, we have a 
civilization older than theHe ColonieH ; we were Helf-governing from millen-
nium to millennium, and if Englh;hmen had not come to this country, if 
they had not. !:let one people agaim;t another, if they had not conquered 
this' people, as Lord Birkenhead would put it., " at. the !:Iharp edge of the 
sword-" albeit the Indi8ll !:Iword-well, t.he Indians too would have pro-
gressed as the .Japanese have progres!:Ied. 

Talk of India not being a nAtion T Are the BritiHh IFlle'FI a nat.ion T 
!lid they have a common Pllrliament T Are Scotland and England t')-
gether a nation? Read lh(' literature on Ireland, arHi you will filld 
that they were conllidpred to be n nal.ion and in re(Wll;lJiti{)r. of thnl fnl·t 
you gave Ireland her freedom. Now you come to this HouRe and Hay we 
are not a Nat.ion! On from north t.o south and you wll! find the '~ e 

religion, the same religion'! observances, the Rame tl'R.ditions, if l~ the 
~ e language. in the country. (Laughter.) If there is 110t the lIume 
language, it ill because we have not a national government. (IJ8u!.:htet'.) 
It. ill foreign government which thrllHtsOD UH foreign 8I1 ll~. (Hear, 
hear). English i!:l the language of the ed_ated people. We ha;ve not 
)lot a national government, ond only when We' get II u:lt.iollal governlllt'nt 
can we hope to get thest.' obRtacleH removed (Mr. K. Ahm,pd :  " What 
will he the na11ional ~ e ! ") Sir, Mr. Kltbeer-ud-Din Ahmed iH the 
Molace of tbp Trea811ry Ben('hell. Yon Rpealt of these .LfiicultieH hut llClw 
to get rid of thpse" difflcltltil'f' without getting rid of n Government not 
rf'FlpnDsible to the people. So long, Sir, as you are not rellponsiblp. 10 the 
people, YOll will not be rellponllive to us. And our grievance is that, 
in "pite of having come to you and placcd before y.)U with a united 
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voice with one mind,our national demand, you brusllthe.demand aside. 
r ~  why you do it. You have no faith in constitutional agitation ...•• 

Mr. President: Will the Honourable Member addreBil the Chair. 
Mr. C. S. Ra.nga Iyer : Sir, Lord Birkenhead in his speech l'Itlltcd 

" expel and exorcise the demon of suspicion ". We read Lord Birken·· 
head's speech ; ,ve listened the other day to the Viceregal par,aphrasc 
of that utterance ; we also heard to-day the commentary thereon by the 
Honourable the Home Member and the paraphrase by the Eurollean non-
official Members. IJord Birkenhead said " expel and exorcise the demon 
of suspicion' '. But, Sir, by not cce ti ~ the offer which we have put 
before you, you are only encouraging the demon I Constitutional agi-
tation will have to eome to an end, if you do not concede to the wishes 
and the prayers of the Moderates, to the demands of the Nationalists, to 
the unanimollll appeal of the Constitutionalists. To-day you cannot accuse 
the Swarajists of beillg dreamer!> ann idealists. Thcy dream dreams. They 
have ideals. But they are putting before you to-day the too practical pro-
gramme of the most cautious moderate in the country. Lord Birkenhead 
said, speaking at the Milton A bbey Park, after t.he India debate in the Com-
mons, that he spoke not only for the Conservatives, but .as it Wa&l clear 
from the debate, for the Liberals, for Labour, for all parties in England. 
So may my leRder elaim that he ~ lte to-day not only for the Swarajists, 
but for the Moderatcs, for the Nationalists, for t.he Independents, for 
every politicaily-minded community and class in India. Sir, after t.his 
you cannot confUt!e the issue. You have to meet it squarely and fairly. 
If you do not, be prcpnrl;\d for the consequences. It may be t.hat the 
constitutional party may come to an end. as it came to an end in Ireland. 
Take it from me, knowing as I do the feeling and the forceSj in the 
country, that the peoplc are not going to give up the fight. Every nation, 
like every man, is entitled to its freedom, and, I may assure, you, Sir, 
wc are determind to be free. An English poet said, " Where freedom 
does not exist, there exist no good things." This observation is true not 
only of England but also of countries this side of the Suez. Sir, we are 
determined to be happy in this land and \ve know our happiness is 
bound up with freedom. We want to be free, but at the same time, 
if you will not force us we do not want to break away from England. 
That is why we have presented to you a transitional programme. 
There is no use telling those old stories, retailing those stale shibboleths 
about India not being a Nation. India is as much a Nation as any other 
country in the world, and if you deny India her rights and liberties, 
India knows how to take them. 

Diwan B&h&dur T. Rangach&ria.r (Madras City: Non-MuhRmmadan 
Urban) : fro speak or not to speak was the problem whi(!h I was 
cogitating about the last two days. I have had bitter experience in 
thil'l Assembly of wasting my words, and I was wondering whethllr this 
was going to be another occasion in which words are going to he wtlsted. 
Sir, there are people who believe that the British are an insinc.'.crc lot. 
There nre some of us who believe that they have 110t yet \lOme down to 
that Htuge. After reading the speeches of Lord Birkenhead in the House 
of Lords and Earl Winterton in the Commons, a,nd after hearing Hill 
Exccllenl'lY the Viceroy from that place, Sir, the doubt cr ss ~li my mind 
whether really any profitable discussion is going to be hoo on the floor 
of this II(lu8e on this report-profitable to Government, not profitable to 
'tmll Honse. Tire object of iny .. aking part in this discussionis to speak 
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to the Treasury Benches, through this House, on the seriousness of the 
question which they have to consider to-day. There are two issues before 
us. One issue is raised by the Honourable the Home Member, for dis-
cussion, I take it, not that the Government have come to final conclusions 
on the matter, but that they have come to provisional conclusions which 
they want this Honse either to en90rse or reject. Sir, 1 have uo doubt 
in my mind to reject one part of the proposal made by the Honourable 
the Home Member, while I am willing to accept the other part. The 
first and t.he most fundamental part of the Honourable the Home. 
Member's proposal is, " Accept the prineiplc of thc majority report." 
Anu whut is that principlc' c ~ the constitution as it is, but make 
minor eh!lnges here and there. Dy all means make minor changes, hut 
flS pract.ical statesmen, may I ask you, what was the objl.ld of this 
im)uiry T What is the object of this discussion? What is it you are 
now bent upon T What was the object of the reforms' 1\.fte1· more 
than a century of British rule, the declared object was to train l,eople 
in the art of responsible government, not merely to make a few people 
good administrators. The object was not merely to create A, B or 
C as good Ministers. The object, the more laurlable object, the more· 
real object, was to train people in the art of responsible government. 
It is that question which you have to face as statesmen. Are you sat.is-
fied that the  recommendations made by the majority will satisfy that 
blst T Is the mac;lhinery which you have now devised and whieh you 
have )lOW closely examined with the help of the materials which you 
had 1\t to train the people in the art of responsible governmcnt ·'1 8ir, 
I ask every member of the majority in lill honesty to put his hand' to his 
heart and answer that question honestly. I ask him of his experienco 
ill this very Assembly. I am not now going into the question of dyarc}IY. 
I am more fa;miliar, Sir, with the Central Government. I lent my 
apprentice hand to the working of the reforms, honestly, ~i c l'e  and 
lent my wholehearted co-operation to the working of the p.entral 
constitution. 

Mr. T. O. GoIWami : You wasted your energy .. 

Diwan Bahadur T. :B.a.nracha.riar: What is my experience T l\{y 
ideas are well conveyed by Sir Alfred Monrl when htl spoke in the 
lI(lUSe of Commons. He has beautifully expressed the position of the 
Cent.ral Government. Speaking in the House of Commons, this hi whflt 
Sir ,Alfred Mond said : 

" The creation of a Parliament luch al we have created, with certain pOWlli'll 
and yet without reeponsibility, raiaes questions of tho very gravelt difficulty. 
I remember very well Hatening to a deblLte in the Delhi Alsenlbly, when the Budget 
wal thrown out by that Assembly. Member after Member got up and said that, of 
GOurse, they could quite ealily reject the Butlget, ber-nuse it was certain that the 
Viceroy would certify it and. the country would go on jUlt the lame ....• ' '-Thw 
" lor th' ben'fit 01 th' Honourabl, the Fillantlc Mem/u,,"--(Thll Honourabl, 84r 
BlJlliZ Blaoklltt: "This was not laat Mar('h. ") (Atl H ~1I.r e M'mber: " It 
refers to 1924.") "That i8 one of the evilA of divorl'ing rl!8ponsibillty from power 

" 
The Honourable 8if Basil Blackett: That is the old days. 
Diwan Babadur T. B&Dgacharia.r : This is unuer th ~ new cODsti-

tntion : 
., I am IlOrtain if tholle lI&JIIe Members had known that their action would mOll.ll 

t ~ ti l  ot the ~ l11 of goverwu,.t iD Indilt, tbe ltoppale of the pa7QW1,t 
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of I18.lariN, .the stoppage of order and law in their country, ther would never have 
taken the step that they took on that oec8aion. The mere creatIon of an As.embly 
tha.t has no power and is irroBponaible, brings with it difficulties and dangers, a.nd 
one ca.nnot, therefore, be surprised in ally representative body to find a c.ertain 
impatience Ilnd resentment of the fact that people are asked to rome and spend mllDy 
months "-(}I 1Ialuable time, Y(}'II may take it--" taking part in debates the 
result of which will, they know before they begin, be practically nugatory." 

Sir, thltt hums up the situation so far 11.1:01 the Central GoverJllllcnt is 
c cc~r e . Here il:ol an elected majority, an irrespom;ihlfl c!locted 
majority, if that would gladden the hearts of the Treal:olury BencJws. 
You hayc got an irrel:olponsible elected majority, with powel' to vote 
down Hnli an Executive which is not responsiblc to this House. 
(Mr. A. Ra.ngaswamy Iyengar: " Neither to God nor man.") They arc 
supposed 1,0 be responsible to some people abroad. Now, Sir. how long 
'ean you tolerate that system of government Y I ask, in all honesty, 
do you expect us, business people, professional people, to come and devote 
our time Iu're and spend months in discuSHing questionlS whidl utrect the 
,well-heing of the country when we know perfectly well that our votes 
do not c01mt, that you are there irremovable, immovable (.-1'11 Honoumble . 
Member: " Like the Himalayas ") Hitting on the Himalaynlil '! Did t.he 
ma.iority face that question T Did they interest themselvc8 in 1hat 'lUOIl-
tion' I qnite agree that by the terms of reference their hands and feet 
nnt! tongue and pen were tied. But who is to blame for that? Not we. 
We ul'ged times out of number that the terms of re cr~ c~ Welre too 
narrow, too limited, and that they would bring no satisfaetion. Now, 
what arC' the disclosures mane T They are there. The majority have in 
numCr01l8 places referred to the defects, I will only give my reference t.o 
the puges, and they say that by the terms of reference ttir,Y a.re unable 
to go into them. (Pages 1, 24,  25, 97, and 106.) May T ask. what is it 
you are doing now? Why do yqu ask us to accept this prindple of 
stagnation T They say they are not slaves of elates. Rut, Sir,· they are 
slllves of phrases. If really it is your honest conviction that you arc going 
to stand by the Preamble of the Government of India Act, 1919, if you.are 
going to strmd by it, why invite all this farce of discusllion to-day 1 Why 
pretend thnt you are going to profit by the debates in t.his Assembly? 
What iI; the use of discussing this qucst.ion and asking 11'1 Lo extend the 
hand of tmnradeship, thl~ hand of fellowHhip and friend"hill? To what 

r Ol~e I ask, if you are going to stanel, aH the Honourable the Home 
Member told 118 to-day that he ill going to stand, by ever.v word Ilf the 
Preamhlt,-~ If so, say so at once, let us part company, T Flhnll foIay good-
bye to t hi", Assembly. I do not do any lllleful work. I am !lpeaking in 
all seriommeliN to the Trea!'!ury RencheN, to whom is commit,tt'd the charge 
of 320 llli!lions of civiliHed people-l ask you to talte not.e of it. Here 
I present you two great individualH to-day. Here is my Honourable friend, 
Pundit Motilal Nehru offering hi!'! hand of fellow!'!hip. Here is my Honour-
able friend at the other pole, Sir Sivllswamy Aiyer, l i ~ you to graFlp 
that hand. 1 a'ilk you in all seriousness, what is the significance of thIS 
acticl1I to-day. Consider it carefully. Do not. scoff nt it. There are 
difficulties. You are there to overcome difficultieH. Did you not overcomll 
difficulties with the grp.at Oermans' (A.,." H01U)urnble Member: Of They 
create diffi('.ulties.") Did yon not overcome diffieultie!l in Canada, in 
,iAastralia, in Africa and other place!!' 'l'hat there are difficulties I do not 
.,.. Th" very presence of my Honourable friends, Colonel Crawford. 
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Mr. Cocke, Mr. Kub('er-ud-din Ahmed -they are difficultieH to deal with. 
Deal with them mercifully, deal with Lhem Hympathetically by all means. 
1 know for certain that my 1l0lloUl'able friend, Mr. Kabeer-ud-din Ahmed 
is not serious in hit" i terr~ ti s. His great community I know, whether 
they are Khilafatists, or otherwiHe,-the Muhammadans T may take it, I 
hope I speul{ with the authority of the Muhammadan representatives her~  

when 1 say that the Muhammadan community iH as eager fiR anybody else 
to get t.his constitution put on a sounder basis than it is to-day. If there 
is any Honourable Muhammadan gentleman who thinks that this consti-
tution is satisfactory and does not demand an, immediate changl), let him 
rise and 1 will bow to him. Sir, what is the evidence plaee·i before you f 
Even my Honourable friend, MI'. Kabeer-ud-din Ahmed dare not rise; 
he lmows the mind of the people. Different people claim to speak on 
behalf of' the masses. I claim to speak on behalf of the I ll ~Se l. Colonel 
Crawford claims to speak on behalf of the masses, and I do not know who 
else elaims to speak on behalf of the masses. I do not think any of us should 
bother ourselveH much about that. What is the object of a GOYermuent Y 
To deal with the intelligentsia of the people. Now, you have the intelli-
gentsia (,f the Indian people, from His Highness the Agll Khun down-
wards. You have Sir Ali Imam, !::IiI' Krishna Gupta, and ri ~ other 
gentlemen who have occupied positions of responsibility and power, Bnd 
what is it that they say' Is there one dissentient voice I1. ~ the intel-
ligentsia? However much they may differ on the question of (!ommunal 
electorates, whether there should be reserved seats, or more seats than 
ten, or whether the number of seats should correspond to t.he popUlation, 
and all thli1'-whatcver differences there may be they are on matter!! of 
detail, but on the fundamental points which are embodied in tl1(, amendment 
und which ore now placed before the House I elaim that there is not 11 
tittle of differenee of opinion, among the Indians. I do not count my 
Anglo-Indian friends in that though I wish they could join us in the 
mutter, nol' do I claim to speak on behalf of the Anglo-Indian fricJuls. But 
I claim to· speak on behalf of my Hindu friends, Mussalmall frienns, 
Indian Christillll friends, Parsi friends, Punjabi friends, Sikh friends, 
Madrasi friends, non-Brahmin friends, Brahmin friends, Mllharntta frifmdi, 
non-Brfthmin Maharatta friends--by whatever name you may call thea·, 
and there is no recogniHable difference of opinion on fllIu.lamentals. I am 
glad that my IIonourable friend, Pandit Motilal Nehru who has so far 
81.01)(1 out of this programme has to-day joined us in making this demand. 
'We, J .. iher.tls, Moderates, Conventionists, Besantites and what 1Iot·--011 of us 
have bee:1 of this opinion, but my Honourable friend Pandit Motilal Nehru 
stood out of this, but 1 am glad that he has joined us. (An llonourable 
Mt'mber : ;, Will you join in the means''') That is another question. 
We are m,w to-day offering you in the shape of this amendmpnt this hand 
of fellowHhi p. We are not offering it as a menace. It is ert~  purely 
out of sincere friendship, it is offered purely out of sincere convict.ion that 
you should embark upon an examination of this constitution agreeing to 
SODle of these fundamental, if not all, so that we may come to an amicable 
understanding, so that the brain!> of the country may be devoted to some 
more useful purpose. l!'or the last five years what is this spectaele you are 
witnes!>ing' You are !>upposed to be in charge of the beHt interests of the 
coqntry. What is the·spectacle you are wit.neSNing during-nil thi8 time T 
What are all these brains and the brains outside doing' Should they 
not be devoted to constructive work, to develop industl'ie'l, to foster 
educntion, to increRHe irrigation works, to give you idea!> and work them 
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out, What is it you have done by means of these reforms' You ,have 
driven the whole brains of the country into an agitation : ,. Tkifl COD8ti. 
tution ilj bad and give me another constitution." You say .. I do nut 
know whether it is good or bad. You try it. You try it." Are you SO 
barren of statesmanship that you cannot take the people otf this 8B'itat.iGll 
and set thC'm to honest, earnest, constructive work' That is the appeal 
J make t.o the Treasury Benches. Do not think that we have come here 
to wrangle. We have not ,come for that purpose. We have come here 
so that W~~ may come to a proper understanding of the question. You 
had better take the people otf to other channels that they may not think 
of the l'onstitution, by putting it on a firm automatic basis. Create to 
l'hi l~r  for examination, let us all examine and put the constitution ~  
a firm busis. In the meanwhile we will extend to you tho band of eo-
er ~  and try to improve the conditions of the couatry. 

The Honourable Sir Oharles Innes (Commerce Member) :  I thank 
you, Sir, for this opportuni.ty of intervening in this debate. I think that 
it is important that I should explain at a comparatively early stage the 
attitude of Government in regard to the amendment moved by the 
Hon:ll1l'llhle Pandit Motilal Nehru. I must confess, Sir, that I was 
genuinely disappointed when I saw tha.t amendment. I aID all incurable 
optimist and I had hoped that the speeches of the Secretary of State for 
Inoia and His Excellency the Viceroy  would have had some effect upon 
my llonourable friends opposite. I had hoped that they would. definitely 
lay aside for the time being their demand for Swaraj and would bave 
set themselves soberly and wholeheartedly to work the present consti· 
tution, defective though it may be" realising as practical men that 
thnt is the surest and the most expeditious way of achieving the end 
they have at heart. Instead of that, Sir, we have an amendment proposed 
in the old familiar terms. I can see the Honourable Pandit Motilal' Nehru 
in the watches of the night wearily penning those sonorous sentenees and as 
he did so, I think he must have hummed to himself the words of the old 
tUT,e : 

" Come under the old uDlbrella. " 

I congratulate him on having devised an umbrella big enough to hold 
both himself and my Honourable friend Sir Sivaswamy Aiyer. Sir, it 
is easy to foretell the lInes which this debate will take. We have 
had t.he linlted sweetness, rather long drawn out, of my Honourable 
friend the Pandit. We hav,e had the trenchant speech of Colonel 
Cra.wford, we have had a weighty oration from Sir Sivaswamy Aiyer, 
we 1,H.\'c had the literary graoe of Mr. Shanmukham Chetty and, Sir, 
in due course we shall ha,ve the polished irony of Mr. Jinnah. Then, 
Sir, we "ball get the mellifluous imaginations of Pandit Madan Mohan 
Ml1luyiya and, finally Sir, if your favour extends so far, we shall come 
to tho llrct'zy exuberances of Mr. Abhyankar, and, Sir, when all is 
said and done, I am afraid that no further light will have been thrown 
upon a subject which is already threadbare. I am a man of few words, 
and I can promise that at any rate my contribution to the debate will 
not he a very lengthy one. I will confine myself to restating the position 
ot Government in the broadest aDd briefest po88iblc way. Pandit 
Motilal Nehru said he did Dot propose to waste the time of the House by 



referring to the recommendations of the majority report. May I say in 
return that I do not propose to waste the time of the House by reff!rring 
in any detail to the terms of this portentous amendment (Pandit lIlotilal 
Nehru: " That finisheS' the matter then.") I propose to deHI with the 
matter on the broadest lines. 

Now, Sir, the objective which every one of us has is the same. We 
are all agreed that the objective is responsible self-g{)vernUlent for India 
within the Empire. 'l'he only difference that lies between thil Benches 
opposittl nndthe Benches on this side of the House is in regard to the 
manner, the measure and the time of the advance. Now, I should lil,e 
to eoneentrate first on that word " manner", because I am afraid tllilt 
it is on this point that there may be a fundamental variance of opinion 
between my Honourable friends opposite and the Treasury Benehes. As I 
underst:Ul(l this amendment, it first lays down certain prin(\iples or de-
mands for fundamcntal changes in the Government of India Act. It asl,s 
the British Parliament to affirm those demands and when that hus heen 
done a round table conference or some other machinery is to h.~ devised 
to work out the details and to embody these demands in a workable 
schemc. Then the decree of that round table conference is to bl) rcgistered 
by Parliament and the scheme is to be embodied in It Statnte. No"" the 
amendment leaves it rather vague, purposely vague, whether the approval 
of Parliament to these demands is to be a condition precedent to the 
sse h~  of that round table conference (Pandit Motilal N ~1'  :  " Not a 
comma to be changed.") That is precisely what I antiei pntl'd. '('he 
Honourahle Pandit Motilal Nehru has told us that he has given us the 
hand of fellowship. lIe has said that he has made us nn offer. 1 t is 
true that he said it was a minimum offer. lIe is not prepared to derogate 
frOlE his demand an iota. 

Pa.ndit MotUal Nehru : May I explain myself, Sir. What I mClllJt 
was that liny scheme whieh has been devised hy representatives of all 
i terl~stil f.:itting together in a round table conference will be in its very 
nature a seheme in which no comma or full stop can he ehllng-ell ll!> 
we t>hall all be parties to it. That is what I meant. 

The Honoura.ble Sir Oharles Innes: I gather from the Honourable 
Pandit !;itting opposite that he has not changed in the "Very slightest 
rt'flJwct from the opinion which he expressed in J ~e r llr  1924 in this 
House. Then, Sir, I can only express my surprise at the congratulations 
'whi(!h my Honourable friend Mr. Rangachariar extended to himslM for 
having roped in the Swaraj Party. As far aR I can see my Honourable 
friend Mr. Rangaehariar and my Honourable friend Sir SiVIlHWamy 
Aiyer have been led kindly but firmly into the parlour of Pandit tih~l 
Nehru. (-,"Ir. A. Rangaswami Iyengar: "We were togetl1Pr I ~ t year 
too.") I am glad that Pandit Motilal Nehru made that inten'liptinn. 
For it hns, I think, clarified the position. As I uJI(lprr;tand it this 
. amcnlhoent is intended definitely to repudiate the PrcamLle of the' Gov-
firnment of India Aet. It is intended definitely to repUdiate in purticular 
those words : 

" The time and DlAIlIIoer of such advance call be determined only by the British 
r~i e t upon whom responsibility lios tor the welfare and adv&Ilcement ot the 
Indlan peoples." 

. The . amendment is definitely intended to challenge the proposition that 
any extraneous authority, whether the British Government or not, can 
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fIlI!ttle these ma.tters for India. If that is the position (.An 1Ion01",abl. 
M embet· : ., Quite right") then the House will realise that Government 
must oppose this amendment and oppose it in the most unhesitating and 
plainest fnl-hion. That is not a proposition which we can IlCC(lpt. (A.n 
HonoUl"ublc Member: " You are bound hand and foot.") 'rh.! Seeret.ary 
of State in his speech, to which frequent reference has been mooe to-day ... 
has said that the permanent and static effect of the Government of India Act 
lies ill thl' Preamble. On that basis, be appealed for the co-operation of 
India. This amendment in effect means the rejection of that eo-uperation. 
It suys, " We repUdiate your Preamble and we refuse co-operation on 
those terms." W ell, Sir, we are few in numbenl on this side of the 
House, and we ca.nnot stop the House from passing this amendmellt. But, 
Sir, I hOJJc the House will realise that if they do pass this amendment 
they will he committing a very grave mistake. The offer of CO-flperntion 
hal> heen made to you by His Majesty's Government. The etl'eet of this 
8Jlleudment will be to reject that offer with contumely and defiance. I 
can only say that that is a very grave mistake. The Honourable Pandit 
MotHal Nehru said that there wus no sanctity in preambles and that 
preamble!! could be altered. That, Sir, is perfectly true. But my Honour-
able friend has omitted to notice that that Preamble states a claim on the 
part of the British Government, 8. claim from which this House cannot be 
allowed to derogate in any way at all. The British Government hold the 
l'l''ilpon;;ihility for the people of India, not for one section of the people, 
not for tIl(' intelligentsia, not for the people that I see rounel me in this 
1]ouse, hilt. for the whole people of India. That is the clajm thnt is 
stateel in the Preamble and that is the claim which we on the 1'reasul'!. 
Benches cannot allow you in any way to diminish or derogate, and If 
you ask me, Sir, what right we have to make that claim I CRn answer 
you in a "ery few words. (An Honourable Member: " Divine right. ") 

Diwan Bahadur T. Rangachariar : Can we not ask you to depart 
from It '/ 

The Honourable Sir Oharles Innes: You can alter the Preamble 
but yuu c:annot alter that claim. I will tell you why, if you will give 
!'Onte little time. For the last one hundred years or so, almost by 
a.ccident, certainly not by design, the British Government have assumed 
responsibility for India. They assumed responsibility, not merely &1 
I fluid, for one section of the Indian people but for India as n whole. 
In the course of that 100 years we have given you what you lIcver had 
before. We have given you peace. (An Honourable Member: 
,. Bmmllmlation.") We have given you peace and good government; 
and I defy any fair-minded, unprejudiced man to stand up in this House 
and !!IlY that the effect of the British Government on India has not on 
the whole been very good. And now, Sir, after those 100 years or so a • 
new gt'npration has arisen, a new generation which does llot know the 
horron! of chao!! and anarchy, a new generation which does not know what 
it meanN, for no maD's life, no woman's honour, to be safe. A fra.ction, 
a very flmall fra.ction of that generation, now comes to us and says, 
" 'l'luml, YOll-y()Ur work is done." Well, Sir, when you eomll to us and 
tell us thnt, we have a right to ask, in the first place, what are your 
cl·pdentiuls? (An Honourable Member: "We are the people of tl!.e 
cn:.mtry. ") In the second place, what guarantees can you oirer for that 
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~ iJit  withoUt "'hich tht self-aovernment that you chUm will be n J:noc);:" 
'ery ad • dMCer f 

I ftn,'C ~ lt Wlt.h. t~ qm!sti'Oll of th~ manner} that is the t'l\siest 
l'fttt or ~ taA.. I OOJJre ~ mucll ~ttIJ difficult questiol\s, liamely, 
'the . ~ and _aMll'ie of tlie IIdvane'e. This opens up ()feourse the 
' .h ~ '~ltt t 81 dyat'ehy ~ 8Ild 1 ita?& noticM that most of the Honour" 
.ulile . e t~ Who .ll&"" spoketj io-da)' on t~ si~ side Ilave dc'VOted 
fhcmsclve« ~ p .. ving tiat dYarcby is .unworkable. Now, Sit, We 'tin this 
J ~ of the HoUlll& havtl DO ~ei l toli.dness, to' use Sir Siyas\\'arny AiYllr's 

~r s ll. r'~. We do' not el.irn ve'r! much fot it. All we claim 
for it is .lhiRi tbat it ;ru th ~st deviCfJ, the best instrument th~t \ve ctluld 
~ ise  fOr t'his tra.nsitronnl jYeriOd. when soli are c ~ !o full selt. 
~ er~ c'lt. Wh ~ er ybu mlo/ sat against dyarchy, yOl'I. rJll'ult h~it 
this tl .~ it 'Was: at atf3. rate· sa lioneat attempt to ttanster, not the whole 
reH li ~ but partial respoDsibiliq to the re rese t ti ~1JI of t.he jlew!'}'l. 
WhUt ~' c!laiDl for it, Sir, I sa1, i. that it waS the best d""ice 've coul!l 
thinl, of fot' tli~ transitional peri.od. And it is a cUriou.s tact that the 
nmencllliellt itself admits the need for a transitional petiud aIld ulso the 
heed of (tyarchY in th~ Central' GovernmeJ\t in that tr tl~iti l~ l period. 
Ul" Tfoftollf"t1.ble !lemue,. :  " Q esti .~'  B\lt 1 do Dot wish to tab) up 
~ l ill  points of tne kind.. I am quite ~ ~ t? admit that ~' rch  
IH dlffielllt to work, but m do nOt, admIt that It IS unwOl·kabk I do 
:not \\'Ish ill allY 1tay to go in detail inm the objections against dYllrchy 
which h l ~ bet>.n mentirmed in the minority report with thaL te ct t~J1eR  
nnd Ilbili1-v which obe would expect from the distinguished authol's of the 
report. i .think in: essenct) their objections to dyarchy may he b\)iied down 
to tlii~ Tn'complete aelf-government iN·, always s l.tls 1il ~. Wherever 
you have a country with ineomplete sclf-government, that \!onntry is 
elw:I)tH ~ r.hi  out for full self-government. People who have only got 
{l part of wnat they 'Want take no stock of what they have got, but theil' 
mouthH 'Water for tha.t part whieh is still withheld from them. That I thinlt 
is the l·CIlIii.lll why the Ministers, of tll.e Provinces have comphlinr.d of the 
difficulty of working dyarchy. That 1 think is the reasOn '\th"v H r l~ 
l\feniborb of lhia II ~ think that Up here they have nOt go: 1\11 the power 
that they ought to have. Where you haw hot got full J'CSlIOilHibility, 
I. quite admit that a legislative body is apt to do itre~ ii l~ thi J. ~. 
"l'hiit t think is in cl:Isence the ease against dyarcby. 1 fully admit the 
foree of that c 8~. All I claim for it is that it is a transitional device. 
nut the ~ill question is Dot "Whethet dyarchy is in itself a ~  thing but 
'what: you ~ going to put in its place. Now t.hc .~ er YOll give mt' at once 
is full !lClf-government subject to certain safeguards. I am prepared to 
admit thAt that· is the logical answet'. I know that a stage where ~ Ol.t 
hltVe bot trot tlill self·government', must always be difficult. But, Sir, 
'We ha\l) to lotlk at the difficulties in the way of this demnnd for full 
flelf-govel'nment. Sir Sivaswa.my Aiyer suggested t.hat n difficult;)-WIlS 
that we did not think there was capacity among Indian!!. I \\'oulJ like 
to say .that we on the TreasurY Benches db not clalm, neVP-l" hllVA claimed. 
that tli(ll"e are not erlr~ el  able men among InlliaIl!t Indllod, Si~  it 
would be a pMr complIment to my 1I0fiourable Collea.R'les on my }·Ight 
~~ '  ~  left,. Nor, Sir, is it fear ~t .~ ti- ritish actiou. Not', Sir, i, 
lit ~~ e til llt~t ,?f a lack of' res sl ~ht  on the part of thi1l ~se. 
f '~t th1~ ftiat evei't no" aid tlien thlS House has passed ReHolubol18 
~hich r pei'sonaUy do not approve, but speaking for myself I may sq 

L147t.A II 
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[Sir Oharles Innes.] 
ul once that I have had ·the greatest help from this House. WitJl regard 
to practically every Bill I have had to put before them I have had the 
grentest co-operation from them. It is not those reasons, not those re::,sons 
in the very least. The reasons are and I wHI put them vcry bl'illtly, aus.! 
JiOW I come upon ground which 1 must tread vel'y delicately, for 1 would 
like the House to believe that I would 11ut willlllgly 1&8y a single l)l'OVO-
CfLtive word that would in any way raise the temper of this dd)ILtc. The 
first point I wish to submit to the House il:l, just look at the mere Hize 
of 111dia. (Laughter.) Mr. Hanga Iyer with his wmal el0'l11(mC0 rcfl'J'rcd 
me to Cllnada. Canada, Sir, is a big cO\lntry I admit, bl1.t doOl'l Mr. 
Rung-a Iyer realize the exact population of Canada' It. il!l about 16 
miilion people, and in India you have got 320 millionl:l. Nuw if there it; 
One thing that we know about democratic institutions more tha11 another, 
it ill that democratic institutions ordinal'ily have flourished best in small 
communities. 'l'hey hav\;! newr yet been tried anywhere in th.ll world on 
the sClllH whieh you ask ~ to try them at oncc1 here and now, in India, 
That is the first point. The second point-and here I mWlt myself keep 
oil' forbidden ground-is this. I will give you one quotation from Lord 
Bryce. I think the whole HO l~e would admit thut Lord Bryce wat; a. 
perfectly impartial philosopher. In fact I think you will all admit that 
his book on Modern Democracies was not written with any reference to 
Indin. (.'111 Honourable Member: "lIe wall a reactionary I.Jihl'ral.") 
Lot. l~ read to you a few words :  . 

" Social structurQ is nil. important inctor: Where men are divided by IBDguall'" or 
by religion 1)r by caste restrirtiona grounded on ru.cc or oc.eupatioll, there nrc grou'llis 
for mutual distrust Ilud o.nilll08ity which make it hard for thom to net togctlLl,r or for 
each aection to recognize equal rigbta in tho other." • 

Now, Sir, my friend, Mr. Rangaehariar and some other Mcmbm's of t!Jis 
HOUSll. will l'emember the very remarimble Speech delivered in September 
11121 in thilo! House by Mr. Clayton. He was talking on the same lIuhjt'ct 
thut we nre talking about to-day, and he q1.1oted from a S ll i -.A lri ~  

rJhi1 ~ l r  Mr. George Santyanll, a man who also was not. writ.ing with 
'my spC'dnl reference to India at all. The main point of Mr. Clayton 
and of Ilill J'('ferenee to thiR hil~ her was this, that in any country h ~t'e 

you wish 10 set up complete self-government, you must finlt have what 
is called fundamental unanimity. Now I think you will all agr()e with 
m,' thaL that is absOlutely necessary. Unless you get that !undamr.ntlll 
unanimity, you have not got that guarantee of stability which you l~'lt 

have unless your self-government is to be a positive dangcl'. 
1"uw, Sir, if I may ..... . 
Diwan Bahadur T. Rngacha.riar: Unanimity amongst Indians' 
'1')1e Honoura.ble Sir Oharles Inne. : I say, Sir, that that f.lrlda-

Ii P.X. mental unanimity is Dot preRCnt in India to-day. 
If my Honourable friend Mr. Rangaehal'ilLr will 

exnmiM lli~' oWn conscience honestly, he will agree with mc. 
Diwan Bahadur T. lta.ngachariar :  I have examined it ~r  care-

fully. 

The Honourable Sir Oha.rlea Inne. : Then, Sir, let tne quote lJne.lno.re 
passage !rom Bryce. It is a very short one. What Bryce said was this : 
., 'fhe vcry notion Gt Ctltabllihing a Gove1'U.ment by the votel of eitiHu .M, 

IIPMrollin" t.he action of 1& LegillatulV Mud liD eXllclltivc b;: hltldluM tile rl'l rcII I~II.1 . ll  
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t'l'lIponsible for tile use they might mako of thtlir power, wus not within th~ borilllOll 
of the Vllllt bulk of the c.olonial 8ubjer.ts of Hpll.in: muob tell8 could they work thu 
eluborate maehinery 01 two Legislutlve lIollscs with 1m ckwt.cd Prcsidollt and hiy 
Ministerll. ' I ' 

And wll1lt Wfl,S the relmlt T The result was t.hat in thmlC Spanish 
Amerioan Colonic!!, there was, in the worthl of Bryce "  a long wclter 
of revolutions and dictatorships ........ H There is our dilemma. -On 
thp. one hand, you ha,'e a desire, a perfectly natural and 
perfc!dly legitimate desire, which we on these Benches rc~ ect to the 
full. You have a desire for advance and indeed for full self-govl!rllnlent. 
On the other hand, We cannot help seeing the gravo dangers of that 
advance being too premature. It is just as if we were on ttil~ ec1gc (jf a 
elifC ;mei fit our feet there were a deep abyss. On the other side or. th" 
abyss there is a cliff covered with flowers. Honournblc Membt·rN 
opposite fH'iten their eyes upon those flowers. We, by out' training, by 
Oul' h.mperflment, it may be, we cannot help thinking mORtl;" of : h(' abYlil'l. 
And that if!' the diffioulty to-day. (Mr. A. Rangaswami Iyotl(}ltr :  " 'fhat 
iN the r ~ l difficulty.") I am quite InIre that the next question will 
be this. You will s ~ the House will sny, to me, "Ym:;. Yon say this 
now, and you will say l.t also in 1929 ; and you will go on saying it. You 
arc llwrely saying it, because you want to find eXOUS61!1 for delay." I admit. 
I::'ir, that t.hat iH the real difficulty of the case. I admit, Sil', I personally 
h l~ got no solut.ion to oft'er for that difficulty, and I do not hclilwe tlwt 
anyone of the Honourable Members opposite lias any solution for it : and 
that is why we, Hill Majellty'li Government and the Govcrumnn1. of India. 
feel that the only possible way of finding a Holution of these i tt ' lti~s 

is to have an examination by a perfectly impartial Royal CommiRI:don. 
Pandit Motilal Nehru will say t  " We can give you a solution n  ,  . He 
(:Ilnnot: ~i e us the lIolution becaulle he is too closely connectL'f1 Ilnd too 
narrowly concemed. We cannot offer a solution fQr the very same reason. 
1 agree entirely with the Honourable the Leader of the HOUSH that thnt 
IH'ohlcm that we have to face in India to-day is probably the great.eRt 
political problem that haR ever taxed the in!l'enuity of man. I believe tllnt 
with nIl my heart and with all my soul. We say that for the Kolutinn of' 
that r hll~  we must get the greatest brains in t.he Empire. lndian and 
l:ul'opean must work together in the solution of that problem. 
Mr. A. B&nruwami Iyengar: That is what we want. 'rhat is ('Iur' 

Resolution. 
The Honourable Sir OharieB Innel : J am very glad to hear that, 8 ~ 

'We must n1110 have the help of His M.ajesty's Government. But. believe 
me, Sir, when we talk about cO.bperation in the solution of this problem. 
we lDUlit clear our minds of all cant. I.Jet tl» co-operation he real, let 
there be no spirit of bitterness. Let the" be no spirit (If hatrfJd, 
ma1icp. Hnd all uncharitableness. It is, as I say, the greKte!4t problem 
tbat has ever faced the world, and if we are to solve this problem, we 
must attallk it in the words ()l the English Prayer book II With a humble 
and ~ tri.te heart." We must try to rid our minds 1)£ Hl1spidoDs of 
oncano!her. ) Sir Sivaswamy Aiyer told us that we are not sincere. 
I h!!vc scned India for 27 years now and I can assure him t:hllt I am afJ 
sinct're in my desire to find a solution of thiN problem as he (l.an be 
hirnself. I am aware, Sir, that I amoftering you er~l  anegath'e 
floluiioll, and I am afraid that I have not satisfied the IIoufk1 by what 
ll)llve s'lic1. B.ut, Sir, we, wo iJl tke Gov(ll'DDlcnt, lfo .probably see mOl-6 

1.1 ~  uJ 
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[Sir Charlea Innea.] . 
than you who are outside. You in this House, you r~ llitlappointtld 
when your Resolutions arc not cc ~ te . You are disappointed that 
your Bills do not go tal'Qugh as rapidly ati you th.ink tbey ouaght to. 
Ultlieye me, Sir, thwie a1'e .eslle ~i ls. \Va, who are inside the Govel'u-
blcnt, lICe that the tide is flow·jng vcry mueh faster thlLl:l thiR House 
realises it. 1 say it, Sir, bu.t it is no comfort to me t·(\ say that, because 
II Sh', um a. (JoJlse.r\'ative ; you RIal' e'Vun «all me Il ~Hc hl1.r . But 
wh.a.1.evel' I am, I lIItand for India. 1 hold with all DIy htmrt :11:111 with 
aU my lIon1 that i£ England loa\'e8 adia Que day e r~ her Dlist>iOIl 
is done, if indeed she weaken» ber hold Ol1e day before h'~r task is 
futilihed, then 1 belic\'e tbat the CODlle,llen.ces ~ Iudia may be disastrouu. 
But whatever the eifecta may be, whatever the effect on me ma.y be, 
1 have no doubt my_Ii lOQkiD.g back. (,ID these laat ., yoal'S Ulat the 
~ re811 bas been far more .rnpid than. anyone in this HO~lIitl believes, 
V\ileB I reBect how the policy of the GovernllWnt of Io.hu hila been 
lnf(Jl'Jned by Indian ideas, when I look U,pUD the rapid Indi;Lnizlttiou or 
the: scryict.'s, then, Sir, I e~l that the Honourable Pandit llotilal Nehru 
1l1&Y say. Illsd that truly, in the WOl'Ua of Artlwr Hugh Clough: 

" For wJUlo the tired wav., vainly bl'tlaking, 

Seem here DO pAinful illeh to gain, 

. ~ back, througll eroeka and inletB mald1lg,. 

CQJIleI silent, .ooding ill, the »lain." . 

Pandit Metilal lttehru : Sir, in view of the fact th&t my Honourahle 
friend when he l"O!Ie said that he was going to explain the attitude oe the 
GoyerJlmeDt, may I be permitted to ask him a question fAs you will 
remeDlber, I said in the course of my speech that the amendment I was 
proposing was in the Daturc Qf a llO Ol~ J . Has the Govern-ment got any 
cou.nter-proposal to make, or is there DOne" That ia the question I want 
to ask. 

Tile JloBounbl, iii' AJeDDd .. Maddimlm : Sir, 1 will deal with that 
pomt when. I speak on the nmendment, 
JIr.. If. O. Cluwami (Calcutta Suburbs: Non-Muhammadan Urban): 

You will agree witl me, Mr, President, that it is not easy for me to follow 
the champion debater on the GOltCmment side, But I have this comfort 
that the Honourable Sir Charles Innes is invariably less formidable when 
. be sbays outside· his mvn subjeet of eoal and steel and deals with theoretical 
queltion. and moral i88Uf>JI. I wonder if he has heard. of the cypher that 
ill little place attests II millioll. I think Sir Charles hmes bas. sufficiently 
reinforced the HonourabJ.t, the Home Member's speech, which had very 
little coDBolation to offer tdteithel' to himself or this HOUle; He has added 
• cypher to Sir Alexander'8: great Ilceompt, Sir Charles Innes is always 
on very: delicate ground ,,,hen he gets out all hiB statistics about steel ami 
coal a.Dd disc1ll8e8 moral issues, and I found he \faa on particularly slippery 
ground when he talked of net only Bryce but George Santyan.a. Well, 
Sir, I shall not hold a, 8ch()laatic controv8rq aeross the floor witlt Sir 
Charles Innes. . 

Sir, I thought Sir Sivaswamw Aiyer anllWered Colonel Crawford very 
elreoti\lely by a question, namely, which is the majority-and: which is the 
ainorit1' report' Handy dandy, whieh' is therhost,whlCb is the man. 
The omly subatantial point whieh· CoICRlel Crawford attemltteci to mq,ke waa 
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the point that perhaps the minority members of the Committee had started 
with a biu. Now, we have definite evidence, by the adDli88ion of the 
Iionourable Sir Muhammad Shaft, that the Govornment members who 
went into that Committee did not go with a free and unbiused mind. 
Nay, more, their consciences were shackled by-I shall use a very mild 
expression and even borrow a phrase from-..qiJ,o SivasW!LUl1 Aiyer-the-
trammels of of1ice.-I am tempted to use much stronger language. 

Sir, I was very greatly 8urpriRed to find that, long belore Lord BirkeD:-
head.'s eelebrated statement in the House of Lords, my countrymen wet'8 
eagerly expecting a declarati()n of Rny importance from that quarter. I 
do not know if Ish(')uid be violating Rny convention if I l'ilad froItl a letter 
which I addressed to my late Chief, Mr. C. R. Du, on the '10th ()f June 
from London, and lthich arrived unfortunately a few daYII after his death. 
This was my impre!l!lion of the situation in England about a month before 
Lord. Birkenhead '8 statement : 

•• The atmosphere here ill not hostile to India, but I do not lee. Ilny fen! 
deaire to settle the Indiiul question. ADd why should  tllere be, Lord. Boading must 
be glorying in the luecelll of brute force. As for Birkenl.aead,.... "-here 1 omit II 
lew /Jomplimllnt_' I a Jlrillia.nt 1IUIJl, a blustermg debater, it ia only the lime·light 
]le earea tor. It dol'ls not seem to DIe that he hll.ll made any effort to understand tb.t 
Indian problem, and the discUllllion8. with ReDdin¥. must be very one-aided indeed. 
Expect nothing from Bending_ Nor 'do I think 1t advisable to 1le ~ a settlement. 
The slightest hint that we want a settle~ tt puts the back up of theae people. I do 
not know if there is 1J10rlllity in pnlitics. Certainly there is none in British or Indn-
British politica; 80 tha.t you can 1W111er am them to appreeia.te the tiae,.., jaetice of " 
settlement.' , 

I subsequently found that my countrymen were agita-ted and dis-
appointed by Lord Birkenheu.d '8 Ilpel'.ch. Of that speech His ExcelleDcY' 
Lord Reading the other day said in this House : 

II Jt cannot be doubtl'iI that Mil sorvey of the lIituation ...... " 

That is to say, the survey of the situation by Lord Birkenhead : 

4 I fonned an important event in the hiatory of political development in IndiA." 

Sir, the history of India must indeed be a reeord of very poor and trinal 
events if we are OODStrained to endorse this quixotic hyperbole. I remem-
ber Lord Birkenhead reading out-the elocution was beautiful-fl'om hia 
carefully prepared manuAcript on the 7th July, in the House of Lords. I 
should like this House to consider the antecedents of the man whose well-
prepared rhetoric we have been a.sl{ed to take seriously, either 88 worda: 
of the oracle or as conclusions of a profound philosopher. I acknowledge, 
however, that Lord Birkenhead placed us in a deep debt of platitude. 
Let me recall the history of Lord Birkenhead. He has m.ade co-operation 
a sine qua non of further advance. rfhe Party to which he belonged in 
1914 spoke through its then Leader in the House of CommoIll as follows, 
about the Irish question : 

'.' What ia the position tAlI my noble fril1ud haA pointed out, there il in mlltcr' 
a re ~t army, admittedl)' a powerful army, Uloroughly M,ll»iaed and DOW completely 
armE'rl nnd thut :lrmy has bellJl tor/llud o)ll1uly :md n\'owedly formed for the ellprea. 
Jlurp080 of resisting by nrl11B Bubll1isslon to a Dubliu Pnrlinment which hall bt-en, n.nd 
J IUppOse il to a eertu.io extont still, tho profes8ed poliey at Dis Majeety'a. 
Govemmeat.. . •• " 

That WitS appal"etltly the "jew of constitutionalism which not only Lord 
Birkenhead practised but in which he took pride and on which he throve. 
Then, I remember, Sir, in 1922 Lord Birlienhead supporting the Irish 
Free St t~ ;BJU. But before that there is another cha.pter of incidents 



898 LEGISLATIVE ASSEUL Y. [7TH SEp. 1925. 

l r~ T. C. Goswami.] 
which we must remember in order to understand fully !tOme pusages in 
his great pronouncement. Before 1 ~ ri  the years 1920 and 1921 
-when reprisals were rife in Ireland, members. of the GoverntDent, in 
which Lord Birkenhead occupied the exalted ·pOIIition. of Lord High 
Chancellor-I have heard with my own ears-gloated OVer reprisals in' 
Ireland day after day on the floor of the House of Commons; and wordl 
like" murderers ", .. assassins" were freely uied. in referenee to Michael 
Collins and Arthur Griffiths, whose hands Lord Birkenhead had to e)lake 
a year later. And let me remind you of one other incident, to supply the 
re i.'lit ~ . perspective. That was Lord Carson 'a reference to :£"ord 
ir ~ hc  in the House of I.Jords on the occasion of the p888ing of the 
Irish Free State Bill, when he reminded Lord Birkenhead of the ladder 
by,which he had risen to power, of the hand which had guided him along 
thl' f.lteps of personal advancement. Now I suppose we mall be able better 
to understand, in the light of the personal history of Lord Birkenhead, his 
epigram " Wise men are not slaves of dates." Another sentence of hiH 
has heen quoted in this HO\llse. "The door was never closed; it is open 
to-day." I am sure Lord Birltenhead has realised in-his cheque red carrer 
t.hat the door can never be ,,;hut, that the door must necessarily be open. 
And I think, if Lord Birkenhelld bars and bolts hi,,; door aguinlA this 
Resolution, we tlhall find a way of bursting that door open. 

Sir, I !'IImil not waste words in killing dyarchy after it has been scotch-
pd. After the learned diHcourse of my dear and Honourable friend 
Mr. Shanmnkham Chatty I think I will leave dyarchy to die in pellet!. 
After all, lUI we have been reminded by my leader Pandit Motilal Nehru, 
the Government of which Sir William Marris, the literary parent of the 
Hcform Scheme, is the head, has unequivocally declared t.hat dyarchy will 
not work, that it must go. 

r h~ c heard it said, about Mr. DIlI:I's last pronouncement in Faridpur, 
that that great statesman had at last learnt by experience the efficacy and 
the need of co-operation. His great and noble decIa,ration has been taken 
.fIS an abdication of principles for which he stood, for ,vhich he foundetl 
the Swaraj Party and for which, I am !lure I am right in saying, he laid 
d(lWIl his life. 'l'hl'l'(l wa.s no nhdicmtion at 8.11. And hl"rf' 1 enml' to what 
I really wanted to say this afternoon,-and that not to the Tre88Ury 
Benches but to my own countrymen. I t.ell my countrymen present here 
that if they are not ready to prepare a sanction for thi,,; Rellolution, they 
should not paNS it. (llear, hear.) I do not want this Resolution to be pass-
ed unless every one who votes for this Uesolution is pledged to support it 
by action, to uphold it even unto dea.th. (lIea.r, hear.) I was pained 
to hear t,,'o recent pronouncements from very distinguished leaders of my 
country .. Mr. Cbintamuni and Sir Tej Bahadur Sapru, quite recently 
.Hpol{e on the Reforms Report. And what did ·they say' They said that 
this constitution was entirely unworkable, but tha.t we must not obstruCt 
t~ t Constitntion, that we must work it. I leave it to these br(}JVes gf.ns, 
f-;I:·, tr. worlt tb(' mHI·o1"ltahh· constitntion. But let th~  no1. vote for H'l!; 
mtlc'nilrn!'nt tllPn, who in thiN HOIlI'Ip think likewil:!e. I would rather tha.t 
this fUlH'IHlm('nt iN lost th~t  that one single man who votes for this amend-
nipnt f.lhould fiineh from the con,,!(·quences of 111)holding it by all p.ossible 
llleans. 
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Sir, there is another ,thing that I wish. to say, We of. the ~ r ' 

Party,-I am 801'1'Y to htlve to repeat a phrMe whicl1 I ha.ve used very 
, \'el'y 1te t~ re fOl", peaceful adjWltmcnt of int.ereHts, I bt'lieve in thut, 
and the 8warajPaJ'ty· ili not only committed to that prinuipIe, but halJ 
!I0 far, I Vf'.nture to say. wOl'ked for that policy, Mr. Das ill his Ia.,t gesture 
probably made it more (lIeu and manifelit than it Willi ever madc before. 
But, Sir, I say thilJ, that riot only axil the Pl'camhle und the Constit.ution 
nut sllCred to UIl, hu.t thnt the Empire it...elf is no invi<>lable principle. Thero 
is an allegiance which trall!lcondli all otiler earthly allegiance, and that is 
al1egjance to the land to which we owe ollr birth. We are l;triving after 
an adjustment of interests, and for that We have made what I regard as a 
very humble offer, what I regard as a Ol~t modest proposa.!. Compromiso 
nell(lSN8.rily means yielding on both sideR; it also necEmmtates resped for 
each other's t!entiments. But one thing it! certain,-and let me say it 
(!lcllrJy-t.hllt if we cannot. have Swaraj ~ithi  the Empire, We shall have 
it outside the Empiro. (Here, hear, from the Swarajit-;t BencbeR.) Have 
I e ~ee e  my time, Sir Y If you will permit me, Sir, I should just lilte 
to say one thing nlOre, .. , ... , ..... ~ 
Mr. Preaident : ~ HonouNlble Member has one minute more. 

Mr. T. C. GOBwami : Thank you. hi~ is a raM with time. I WtlS 
going to say that a blind fortune and an erring Providence milly haveprl)-
vided a certain number of human being!! the congenial occupation of plun-
dering and miHgoverning a luclcle!lS world. But let these men remember-
l~t them never forget-that theirs also is a sorrow " which men dare not 
~ll. the crowning sorrow of a tl'ust betrayed ''', To me the present Gov-
ernment of India appon li~e the aged wanton, to whom Horace addreslled 
thel>e words :-

., Lusisti satiB, edisti sa,tis, atq'Ue bibisti, 
Tempu.! abire tibi est }"-'R6 
Rideaf et PUls6t tasciva decent ius aetas ", 

t. '1'l.cu ha.'i fooled enough, IHlst eRten and drunk ~ l h ; it is' time (" ... 
thee to deplll't i-lest one of an age more appropriate lihould mock and 
l'Ul>h theo of!! the Ntage ". 
Sir Purshotamdu Thaknrdu (Jnnian Merchants' Chamber: Indian 

Commerce) : Sir, when I lIIaw the Honourable the Commerce Member rise 
in his seat to addref!8 the House, I felt that he was going to lay before thtl 
House some special !'ell sons as to why the lIouse should not. prelis thiH 
R.e~ lllti  which Rslu; primnrily fo1' respon'iibJe Minir,;tf'rs in the Central 
J../egislature. But as I 'went on hearing the Honollruble the er ~c 
Member, I felt that, if there WRI!! any modesty in the Honoura.ble the IIom!l 
Member, M'tI..aulJe towards the conclusion of his spe(>ch he said that he hud 
not bl'rn able to risc to the heights of Sir l\Iulcolm Hailey's eloquence or 
l .'ers Wii e ~  Sir ChurlcH Innes had more than made up for the 
defect, But, Sir, it I!!truck me when my Honourahle friend Mr. Shnn· 
ltlUkham Chotty was speaking, that the Executive Councillors of tho 
Governor General's Council werc holding an urgent eeti ~ llere, heculUm 
every lIollourable Mcmhel' seemed to IlO out. and I felt t.hat with tho 
Honourable the Vice-President of the Executive Council who is 1wre. it 
WUB quite possible tbat there might have bC('n an urgent meeting of the 
Executive Counqil in the Executive  Councillors' loom over there. If thl!' 
decision of the Government of India to oppose this amendment is one that 
we all deplore, I am sure the Ilouso will agree with me that the decilliou 
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flf the QQ'Verntnent oi ,Iudia, if there was an e~ ti e ~i1 meetiag berf) , 
tbis aftel'Doon to ,sli Sit' Cb.adea Innea to a.ddrel!l. lIS froUL the er ~ 
~e t Benches after Sir Alexander Mu.ddhnan had moved his Resel .ti ~ 
was certainly a wise one. For my Ilonow:able friend Sir Charles Innes. 
seems to have done his. best, to cloud the issue befote the Rouse in the amend, 
ment of Paudit )lotilal Nehru, and has trie.d, tho\lgh unsuccessfully, tt) 
draw a red herring acrosB, it. He ha,s tried to frighten, I aUL quite Bur,,: 
quite unsuccessfully, but be made ao e«ot't all right,-he has tried to. 
frighten my Honourable friend Sir Sivaswamy Aiyer »y warning him. 
that he WM walkiug into Pandit Motilal's parlour quite llD/lwalt!S. But 
1 may aSSUl:c lIlY Ii.onourable friend Sir Cha,rles Innes. that that good 
turn was uot needed by Sir SivaswaIllY Aiyer, beouse let al' tell my friend 
Sir Charles lunes that Sir Siva$wamy Aiyet', before be came lIP here as a. 
non-offi.cial, was. a Member of the Madr&f! Eae\Jtive Couacil .,.q was a 
Member fot law and order.-he occupied an 'u..ost' identiCal positio.D tc) 
the one o"cllpied by the :Q"oftOurable the llome Member here. 1 feel, Sir, 
that the effort. which my Honoufable friend Sir Chari. Innes made to 
frighten. Members like Sir Sivaawamy Airel', w.. neither nece$lJa.ry nor-
et lir ~  and if he wanted to follow it 1J,p ••• " 

Mr .•. A . .finny: Nor was it dignitkd. 'ir :rurs1lo'amdu Thakurdu : I leave-it to • .,. !eedu ~ • .,. that .. 
.And if ~ Honourable friend Sit Charles lnaes ~ :e:ae&»t 10 be smeer&. 
in that confusiOB ythich appea.rs to Ila .... struek .m. I  _ rut hact dil'l-, 
CUllSt->d it across the 6,o&r .,dth the Ilollollrable Paadit :W;oVial Nebr1I. who. 
r ~e from his seat and put hiBl a dettnite qnestiolt. . -. 
Bef&re, Sir, I put before tll' 1l01,l8e the reuoM why I feel on hehuit"' 

of my constituency that 1 e8Bl'Wt give a I it~ vote &. this very iD)portant 
Retrol11tion, I would just lil ~ te refer. to tine remark whicb feR from my-
lIonourable friend from Bombay, Mr. Cooke. :My BOllol1'1'8ble friend is: 
generally ·very good at cle8l'ing up allY eenfusioJl ia regard to either fact&. 
or even figures when th ~  are put OR paper; but in tbfH iDStanee he ap-
peared to me to have been ratber confused, a thing which is e'XCeptional' 
for him. If I beard him right, my fti'eoo' said th. he uDderstood very 
little or the latter part of Pundit Motilal Nehru's BJIIIMMtmeDt. T"akfng my' 
Honourable friend from Bombay Itt his yoi'd, I wolllcf suggest to him 
1hat his difltculty anses from thi&, not beca1i6e he Is wal'ltiirg im mteltigence, 
gr thc amendment is complex, but be.cause my friend C8ltnot appreciate thtt-
JXlint ""here the "hoo pinches the Indian, the son ef the-8off. If Mr. Cbcke. 
Were by any elJance Uft Indian, he would have had J11) ' t1ct1l~ in under-
standiag 0111' JloHi'tiim, much less in suppo .. iJlg lao •• b,.. speeib aad" vote· 
the. awencbnent of P"andit Moti1ar Nehm. . 

Sir, I shalt now refer to WhHl i"H ltOOWft as-the ll i~~ Report which-
U umI($'· disc1I8!li<m. The Govemmt'JJt, Sir, appomtecf to the Mudd'iinan 
l)ommittee nine memhel'H, three of whom were-Eul'(lllel\Bs ancf siX were-
Indians. (:)f' the si:r IndlaM OBe l~ was a nort-ofttci'al and' the-other five· 
were either ofticen with 60vernment or· had' held' c~ in tlie-past witl:!.· 
great honottl' to theDltiel'VeA aad· with great' credit to the ~ e .J e tts for 
whom they· held office. My Hoft01!rable friend OIl as,' left was t'~e only 
person who oollid' be satd BOt to have been m the-):JtOw. of' the seereta of' 
ad'Dlinistratibn. What is the result, Sir' rn the-Jil i8i~ on the Report,. 
1;h".PJ' Q lci l8~ one ~I l el' rl 'J~reJil ti  llr Q~ .  Q911lIOel'C6, t~ H 1~ --
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able Sir Arthur }i"room, and one Indian who did ~ ~ theQ bold. oCftee and 
who ha(1 therefore 00 shackles on him, voted for what4lis called t4e maJoritl 
report. The other fOl1r Indians '\;Vho found thcDlIIelves compelled to put 
in a minority report-all, barring my friend Mr. JiJlna.h, held otRee eitheJr 
under the Government of India or under one of the major Provincial Gov-
ernments with distinction. I believe, Sir, that, if the HODourable Mian 
Sir Muhammad Shan's opinion is to be taken in hill eapacity of an Iftdian, 
without the burden of an official, the scales would \!hllnge and the majorit1 
would become the minority and the minority the majority. Herein, Sir, 
lies the secret why the whole of the Indian publie stand by and support 
'what is, wrongly I submit, known as the minority report. To the India!! 
public, Sir, that is the correct report, because the genui.ne and frank 
opinion of one Indian member would have made all the difference. 

I wish, Sir, in a few words to refer to the Honourable Member of 
that Committee, ~he Maharajadhiraja, who, though he was not l e~e . 
with office at that moment, deliberately, and I am sure quite sincerely,-
I ha,ve no reason at all to doubt his ri ~erit1 or h.onesty of purpose-put 
not only his signature to the majority report but, becorninJ D,lore loyalist 
than the King hiw.self, put an additional supRleDlentary minute to ~h  
majority report. I will read, Sir, from one paragraph of his Dlinut,. T.h, 
Mahul'ajndhiraja lIays : 
"I, therefore, hold, there i. more IICOpe fer mal advuee aDd for IIItablilhiag 

our lltne.1 to rule by working the ~l eOllltitution fully and Inorl! lUelleUfull1 thaD 
it bl18 boon bithorto worked thaD tbere i8 in merely. condcD!l1iu,r it dad a._king for 
pro\·inr.illl Autonomy 81 an immediate lind irredueiblc demand. Firat let UR givll 
r.oN'lusive proof of eur being able t.1I manago IU(lre .. fuDy the partial form of 
Rc.1SPOllliblc Government ,..bieb we bAve rot fllr ~ ftrat time, betare ndvocatiDfl what! 
would bll, in the present formu.tiou of politit'1I1 partietl in IJldia aJJd tbe .~til1' 
t'lectorotes, & leap in th,e dark." 

The Maharajadhiraja, Sir, adviies us to make our&elves lIt for freedom 
before we Rl!lk for any further advance. Wben I was reading tiul6 
minute of bis, Sir, last March, there eame to my mind a quotation frOlJA 
Macaulay which I cannot help puttiog before this lIonS8. Lord Macaulay 
in one of his essays S3YII : 
.. Many po)itieinnK of our ti~ are in the babit of J h~ it clow. lUI • IIIlf. 

evident proposition tlmt no poopw Oijllht to be' free till UleY ure fit to UII6 their 
freedom. The maxim is rt ~ ot tim fool in t.he old story, who lI'Solved not to ge> 
into the water till he had learnt. t.o Rwim. If nleD Itr(' to wait tOT llberty till tbcy 
becollle wise and good in alnvt>ry,' ·they lila;\' illdllml wait for (w('r." 

J don't thinl{, Sir, that I need comment on that )'IRrt of the Report any 
further and I feel that tile people of India are quit.e justified in saying 
that the reasoninft that tllA Maha.rajadhiraja has thought 1St to fctllow i~ 

not one which commends itself tb them. 

Sir, it has heen said that the twr, great communities in India, the-
Hindu and the Muslim communities, Ire really ,etting wider and wider 
apart, that there ill an increl1l!ing cleavage betweeu these two and &I long 
as that is not made up it is neither wise for the people nor advisable ~ 

the Government to devise any further step of political advance. Many. 
Sir, have been the arguments whicb have been advanced against thI .. 
dictum. I wish to ask only one question. Do the HonolJI'ahle ~ll 1'It 
tiittinlr on the Bencbes oppolilite ll88ure tbis HOlUle that they will within a 
sta,ted period of time Bee that by continuing the administration fop wbleb 
they at re~ t claim 10 much, thelie feuds and theae small aplashes here 
oil there will diallilpear! 1 dealt with this l)art ~  the queltion in .IDl 



Dot LBGISLATIV2 ASSEMBLY. 

~h' r~h t s Thnkurdas.] • 
speech on the main .solution in February 1924 and, as other Honolll'abll\ 
Members have addrcMsed the House about this to.day, I do not wish to 
follow this up any further. 

But 1 would like certainly, Sir, to Jlut before the House special renson'! 
why the e tr ~ Legislature in India should not any longlll' have an 
irr ~ HhJc and irresponHible executive, Let mc, Sir, put tn t.he Honour-
able Members opposite the question as to how far they have liucceeded in 
looking after the Indians who have left India and tha,t. t.oo under Govern-
ment IScpemes, Sir, either ali coolies or Wi per.!lons who have, gone with the 
concurrence and tl&D.etion of the Government 7  I ~el only cite the plight 
of Indian!! in South Africa, of the way in which, Sir, the trust which the 
British claim they hold or have held from Indians has been sadly but 
surely betrl!yed and of the very weak-that is the milj(!Ht wor,l that I 
can use-of the ineffecth-e tmd, may I say, Sir, itnpotl'nt manner in \\'h1c:h 
th" British Government arc able to looit after the hare ri;.(htx of thosl' 
Indians whom they sent there, I will next come a little nearer, ~ir  to 
things at hOome. I wish the Honourable the Commerce Member was here. 
J would like to asle him,-Sir, whether the way in which the Honourahle 
the Commel'(!e Member has looked after the industries Qf India at this 
juncture,-when industries allover the world are depressed and Ilrc pasHing 
through a crisis, when industries in every part. of the world are being 
looked after ~ the Governments concerned in a manner which is paternal-
may I ask the Honourable Sir Charles Innes, the Commerce Member with 
the Government of India, Whether he can say that, if the Executive were 
responsible to the people, he could affor<! to looit after the industries from 
his seat on the Government Benches in the unsatisfactory manner he has 
done during, say, the last two years, I will, Sir. only quote the way in 
which the great cotton industry i. being starved, Sir, without any reason 
and certainly in the face of und as a challenge to t.he greatmolt popullir 
agitation that 1 have ever seen. go on for the removal of the exch;e duty, 
Let me, Sir, put to the Commerce Member, nOW that he has returned to 
his seat, anothcr inst.anee. Let me ask him whether, if he was responsible 
to the House, he would treat the report of the Tariff Board on cement 
in tlw tnunner in which he appears to have treated it till now, lJl~t me 
allk him whother he would reject tlie recommendation of the Tlll'iff Doard 
regarding the import duty on cement without refcrence to this H s ~ , 
\V(mld hI' not bring that reporl before the lioulle for tlwir confil'lUa1illn of 
GOYeJ'llIJH'nt's decil-iion, if Le was responsible to this j 10 I},;!! t . r, ~il'  do 
not wilSh to exhaUilt the patience of this HOUile on th~e im;tanccli. But 
1 wildl to aud one general remarl(, 

I W81dd remind the Commel'ce Member that the 'fal'ifl' B()Al'd, whose 
reports" he, ~ e of with so much a,pproval, last '~8r  cannot now be dis-
oWiled ,by him so lightly, when the Raid Board continue their ,ooel rl~  

and report on questions referred to them with impartialit.y, and with 
no extraneows infiuencI! working on them, as appears to bll the caHe to the 
public till noW, In two CQlileS, th<! I;teel and paper reports of the Tariff. 
Board, the Government. have thought fit to override their recommenda-
tions, and offer te the industries concerned lesA thanwhflt the Board re-
commend. It would be interesting to know the l'e1L'lOnR of Government 
for t.his purpose, but any amendment in this eormection in this House 
:would be inetrective as it 'Would inyolve the finances of the Government. 
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J venture to ask the Oommerce Member to tell ine whethll\' if. he were 
reRponsible to this HoWie he would dare to t.ake these ~illi llH irrespective 
or the }Jllblic feeling, and ~'h t is r ~'e impol·tant, ,if. he 1l111l~ rl l ~t the 
report on oement by the MaId Board wlt.ho\1l IlHCert.ammg" th\, W1HhctI of tht'! 
11omlc. } f66l that 1 mUllt, Sir, in plI.8sing do jUHtiec to another Honourable 
Member with whom the commercial community haR much to do. I will not, 
Sir, comment. I will only liay to the l<'iDltnce Member that, if he was 
responsible to this House, he would not have been able t() pers!!;t for the laHt 
one year in his policy of currency and finance as he has dOlle without giving 
the Assembly an opportunity to 'dil:lcuss it for 12 long months. I do not 
wil'lh, Sir, to eODUnent on this furt.her for. re8l>0n8 which will be obvious to 
t.he HOllse. And to the Honour.le t.he Home Mmnher may I ask whether 
it would be possible for a responsible Member of the Government of India 
to send out to Interna,tional Conferences, for which India pays to the 
IJeague of Nation8 at least 11 lakhs a year, deputations headed never by 
Indians, but always by Britil;hers. This year, the deputation to the League 
or Nations consists of, Sir, whom as non-official Indian representative T 
A Maharaja, a very great man-I have nothing to lIay against. him-His 
Highness-the Maharaja of Patiala-but can he be lIaid in the slightest 
degree, r wonder if he himself cllli ~  to represent adequately or even ill 
the slightest degree the interests of British India. That is the manner 
ill which the Government of India go on treating the opinions of repre-
flcntath'eR of Indians in an Assembly such 8s you yourself have sta.rted, 
lind one a.fter the other you get up and warn Us that we should nol go 
further, that we best beware, t.hat we best be cautious, that we should ho 
lliutisfied with what you tell llS is good for us. I tell the Members of the 
OO\'Clrnment who have Hpol;:en till now that they would 1101: !live that arl-
vice to themselves if they were Indians. If only they were in our posi-
tion, they would refuse to take that advice from anyone. If they were 
to cross over here and we were to cross over there they would talk on thill 
qncl'ltion in terms much stronger tl}an those in which we talk to t.hem. 

Sir, we have been told. both by Lord Birkenhead and hy His l~ e 'l.

lency the Viceroy, that agriculture should commund the utmost at.tent.ion 
of the Government of India. What an awakehing, Sir! After their rule 
for the best pal"t of a century, after one hundred years of organised rulo 
of India by the British Government, that day Lord Birk('nhead Ilaid in 
tltt' Hllnsl' of Lords that it is e 's~ r  to appoint Ii HOYIl] 1~ 1Il1111is~i  to 
go into the question of agriculture in India. The politicians of India 
h ~ l~ri ~  ]lOarse themsclve!i for this the laRt 30 years <lnd Inorl'. Did 
nut Mr. Ook-hale ~  for more attention by Government to t~ril~1I1t.tlrc 1 
})id not Sir Phirozeshah Mehta plead for it 1 Did not Sir Surendranath 
Bancrjea roar for it? In fact, who has not. pleaded for it Y :My Honour-
able friend Pandit Madan :Mohan l\falaviya has pleaded in the llllUle of tho 
ric 1tl~re of. Jndia for yeal'S and to-day e ~es a great, diseovcry hy 
IJord RJrkenhead that Government must apPOint a Royal ComrniSl:liou 
for Agriculture. The question, however, is, when India wants to go 
ahead wit.h industry, the Hononrable tpe Commerce Member over there 
tells UR to have patiencE', and the Honourable the Finance Member telIt! 
us that he must find moncy before he can agree to the abolition of tlw 
cotton ' ~ eh ' duty. 

I 

Tbe Honourable Sir Basil Blackett: Will not a Minister have to 11 lid 
money, 
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air PurBllotamdu !'bkurcla. : He will find money under the exist-
ing conditions, both of tbe er~ t re lil ~ and of indnstriea. Sir, I 
have not the slightest hesit.ltion in liIaying, u Sir Basil would find it if he 
were responsible to this House to-day. I have not the least doubt that 
Sir Basil would not then reason in the manner he does till noW'-for the 
whole differenoe is that he will be a Miniater responsible to this Houae. . 

lIr. President: The Honourable Member bas far e ceer1~  his time 
limit. 

Sir Punhotuulu 'lbakurdas: I will say only> one 'Word more. I 
wish, Sir, in conclusion, to refer to one sentence in lIis Excellency the 
Viceroy's speech. I am reading from pere 12 of the otBeial report. Re-. 
ferring to his viiit to London, His .cell~ c  &aid : 

•• Throulthout I wal illl,llrClll'lld OIl the 0110 h.\nd by the Iympathetic roed-will 
manifested towa.rd, I ~ and Indiana IWd on the otacr haad by ~ determiDatioD 
not to ~e hurried by tllr!.'lI ts into premature Cl(ln(,C8siou8." 
Sir, realising my responsibility as representing Indiall trade and CORl,. 

merce in this House, J would be the last person to BUpport anything which 
I lllllY enm suspect to be a threat for any hasty action_ It is ~ t.h~ 

conntry and the Indian commercial community are convinced that without 
l't'spol18ib·fe Government and without progresH on the. line .. indicated in 
Pandit Motilal Nehru'li amendUlent there iK going t.o be not only ltO relief 
from the handu:aps we feel but there may be progress in the retrograde 
dil'(I(i'tion that I sec no alternative, Sir, but witb the freest of willllnd the 
utmost confidence and conviction to give my support to tbi'll amonument. 

Mr. A_ Banpnrami Iy.npr (TanjoPe cmm 'friehinopoly: Non-
Muhammadan Rural) : Sir, at this late hour of the day, [ do not 
propose to inflict anything like a big speech on the House. lfy intention 
to-day ill only to refer to two aspects of the problem as it presentJJ itself 
to·day_ Wc have been told, Sir, that there is the utmost good-will on the: 
Ride of tIle GOVCl'llmcut BCIICh(>lI. Sir Charles IUJres fa.ces the most 
stupendous difficulties in making progress. But what is the real pORition 't 
I say, Sir, that the Government of India as constituted at present, ill a 
government by a ~ r rllti  a eorpOl'atioll w.hieh 1I0ught to own this 
country anil tl) exploit it for the benefit of the company IUlIl of its sbar(,'-
hoJdcl'H in the old dayfol and mainly of the British capituliats and services 
at the preHent dRY. It is Htm the old. position in which the Government 
of India is treated as the ~e t of a corporation owning the revenues of 
this country, owning all the vested rightl! that are supposed to ~t ill 
the Government ill respect of the territories uuder the Govenlment iu 
India; it is that fiction whieh they seok to enforce by the force at their 
disposal. that stands in the way of our goverllmeut. What is the position 
of the Government of India' We have been told by the Government of 
India Act that the whole of the territories of this country, all rights 
incidental to Rnd IlriFling from nnd all rights of the Company, the Court 
of Prnprietors, the Court (If Directors and the Boanl of Control, are aU 
,'ested in thc Secretary of State. Then, Sir, we bav.e next been ·told by 
the Act that all the revenuei raised in tbis country are the pntporty of 
thn Se(!rdary of State in Council. We have belm told by 
another section-section 21-that. 110 expenditure out of these rc~e el 

or out of these properties can be made wit.hout the concurrence of a 
majority of· votes of· tbe Seoretary of St&'te in ClluneiL The position then 
is that the property and revenues of this country are vested in a corporate 
body. 1'h8t corporate body hal:! the right t~ s ~ lind JKl sued under th~ 
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Government of India Act. That corpoPStt& boor haA ille right to dictate 
to the Sef.:retary of State, because, acoording to the \lOlIstil.ntion, t.he 
Secretary 01 State has no indepcndent pOWel', sO far ftIl the reven'tte!l ot 
the prQperties of this cOuntry are c c~r 'e  to aet witMllt the eOOOll'rtenoe 
of his Couucil Therefore, Sir, so far as the pO'WeTlI OtV'er the rcvefme ot 
t.he e:tpellditure of tbis country is Cloncerned-and that is what matters 
in regard to the policy of thifo; country-it ij,l the voi'Ce' n'Ot of the SeeTe-
tary of State who has to bo r ~11 si 'e to PU1'linmen't, but of t~ Se6re-
tllry of State'li Council, that governs the position and it is ~. corpOl'ation 
which. haa neither & body to be toucbed hol' a Houl to be "Itwl'd .. t:Hr, rhe 
I>owitioo, is one which calls fOr a fUlIQamcntal change, and toot is divest .. 
mtlnt of these proprietory rigMs ill the g"ove1'ni'ng clasR. S(') far 8ft' ~ 

are eonoerned we realise this 8lld, anybody who has read the Rules on 
lll.lian AtIlt.it and the seetions whiah confer powers upon thn {}ovl!I'nmcnt 
uf India ill respect of the revenues of this cOll1ntry can easily understatld 
it. So far as the expenditure and reVelluetl of this CoUlltry nrc concerned', 
lleither the Governhlentnor we arc free agcnt.'t. The Goverllment of 
India iii not a free agent; the Leg'islature is not a free agent. The 
Oovernment of India exercise on1'y the delegated autho;rity of the SecI'e· 
tury of State ill Council. The Government of India in this country have 
llot the power even to ask the Legislature to pass legislation by means of 
which thE'Y can raise a tax and appropriate that tax to a spll!li1t(! purpose 
for the benefi.t of this cOt1 t~  becllllse. ~eOl' i ~ to the Juw of tht' lnrtd, 
according to the constitution of this country, once a tat: is raised, that 
bccomes the property of 1;he !!!e<l1'ctary of StRte in Council, and ntI 

l' ~ri ti i can be mudc by nny Act ,vhich divests the S'eerctal"y of 
State lD COUll<!il of his powel'. That was a, question that WIlS debated in 
England in the !louse of Lords years ago, and' it was them pointed ont 
that the position of the Secretary of State in Council \\'as unassailable in 

that respect. But., Sir, what more do we find , 
? 10.111\ We find that the ~ecret r  of State '14 :-Council is 

placed not merely in It pOAition of' irresponsibility to this country, but 
it has been pUleed techniclllly in a position of irreRponsibility to Parliament 
itMelf. BecaWic what rlbes section 21 say f Section 21 says that no 
appl'opriation can be madt! of IIny of' t.he l'evenues ()f this eount'l'y Without 
the COllcnrrellce err 8. majority-of yotes of t.hc Seeretaryof State in 
Couneil. That means, Sir, that even When Parliament. W&nt'J the Secre-
tary of State, a Minister respdnsible to itself, to appropriate any revenue8 
for being used for some beneficial purpooes in Illdia, 01' what is more 
often the case, for using it for any of the Imperial purposcs ot England 
herself, the Secretary of State's Council can come and obstruct it, As 
a matter of practice, the Conncil may not do it. As a matter of custom 
they may bow to the authority of the Cabinet, but the position is that 
there is a corporation which is vested with these righbl there is a cor-
~r tilJ  which ~s.sesse~ the power ~  expend our ~e  lLS it pleascs 
,vlthout rtlSpoDsiTllhty either to Parliament or to any authority in thitl 
country; 

The next poaition I W8Ilt to elucidate is tltis. What is the real 
~ liti  ~. the SeoNtary of State in rcgaro to the Serviees:' 'l1he posi. 
bon here 18 WGrHe:, The' Gov.ernmont of India Act \\1hioh wu incomplete 
as to finftROial powers uBtil191o, JlO doubt, gave the GOvernment of India 
the puwor, dele,ated powell to appropriate the revo;a:ue. ~  Il OO~~~~ 
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'With certain rules which the India Coullcil was then empowered anc. did 
lutel' (I·ume. Previous to that, it Willi without any rules. 'l'hcre ~ 4 
k.ind of l.Inderstar;uling or assumption, which the GO"ernmlmt of India. 
believed to exist, by which the Government of India spent or appropriater! 
monies generally for the service of the Government according to certain 
rules which they thought were in exitltence and which cO ~rl' l  on th(:tn 
an implied delegation of powers from the Secretary of St t.~. It was Lord 
Morley who pointed out that those powers did not exist, that the authority 
of the ~l'erct r  of State in Council over the cxpenditnr'3 of thn monins 
of this country continued uncontrolled, that hi~ control W8,\l absolute and 
that thereforc, unless by .me8.11S of ~t t t r  rules the power was delegated 
to the Government of India, what had been clolle was irregular. Then 
we had an amcndmE'l1t 'of the Act ill 1916 and then  they said t.hat rules 
may be made by which the authol'ity may be delegated to the OOIVeI'll' 
ment of India ~  any expenditure incurred or any re,'enues raised in 
~e r ce with those rules shall he deemed to be expenditure ihcurred or 
revenues raised in aceordance with the control vested in the Secretary 
of State in Council. Similar is thc power reserved in regard to the othcr 
'Vested interests, that is, the interests of the Serviees. So far as tho 
Services are concerned, then, the Government of Indin hElve no authorit.y. 
The Secretary of Statc has no authority. The Government of India Act 
which sought to crcnte the P,llblic Service Commission and the variou!! 
l'Ules nnc1 regulat.ions which have been framed have not Rought to tako 
away this monopoly of control over the Services, vested in the Sooretary 
of State '8 Council, All the privileges which the Senriees enjoy are not 
to be dealt with either by the Government of India which may hereafter 
become responsible to the Leg-if,lature in India, or even by the Secretary 
of State who is responsible to Parliament. They have purposely ruled by 
means of a-specific section in the Govcrnment. of Tmlia Act that so far Rio! 
questions of the Services are concerned, the Secretary of State hllH i10 power 
to act. without the concurrenee of hh" Council, Thill is again the corpl)J·a· 
tion theory, and 80 long as the .A.ngio-Indian corporation theory exist!;, so 
long as tois country is treated IlS a kind of estate in which the ruling 
clalolses shall have certaiu veRt.cd interests, certain privileges-8o long as 
that theory exists, it is all idle to talk of sctting lIS on our feet for self. 
government, and giving Ulil rights of self.government. Where is the 
proposition that is now hefore us which says that the Services shall be 
eon trolled by the Government. in this country, whether it be the Governor 
General ill Council as it. is nOlw constit.uted, Or by the Provincial Govern· 
ments.! As my Honourable friend rightly reminds me, we are .goinjr in 
the opposite direetion. Every step that has be-an taken since Lord Bir-
kenhead came into office has been to proteet, t.o preserve and to accelerate 
the privileges of the Services. My Honourable friend, Sir Sivaswamv 
Aiyer, ~l i  that at t.he t.ime when dyarchy was pronoSf'd tIttl burcuucracv 
disliked it very much. Now, thcy evince a Rudden fondness for it. They' 
1ike it very much and they do not want to change it for the present. 'I 
fluy t.he reason for that is too obviouli. After dyarehy waH introduced 
if you examine the pOllition, the Services have profited and benefited to. 
RD extent of which they could not have dreamt if the old system had been 
~  cxilJtenee, 'l'heir emoluments have been increased, their' pay has beCI\ 
,nCl'eaHed, by means of resolutio1ls, commissions, arders and nQtifiQatidns 
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which appear in the Gazette of India every week to an extent which I 
cnnnot follow up. So long as thelle proprietory ll ti ~l ~ exist, tlO long a. .. 
Yc!;ted intere!;ts are ~ t to be protected, it is idle to contend that you 
are lleriooU!; or earnest' in saying that you want to put UB on the road to 
lIelf -govel'l1ment as early as OSlii l~. We will not believe it unt.il Govern-
ment deliheratelyand earnestly say, " we shall not continue this rule in 
that I>pirit, we shall divest ourselves of these rights." You may put the 
control of tlHl purse into the hands of any authority in this Qountry so 
long IU; it iH amenable to our control. Weare quite prcpared to make 
rCllcnations, to Ill'oteet illtercstil which aro legitimate and proper. 'Va 
are quite prepared to compensatu everyone of the Civil Service men who 
may feel himself l'l~ ic '  by anything that we lHUY do. liut we shull 
not !;talld the maintenance of this corporation's existence, the mainten-
ance of theRe veNted rights, this continued exploitation of the conntry for 
thc benefit of, the British Service", and the liriti",h ca.pitalists of India. 

Syed Majid Baksh (Bllrdwan 8.11cl Presidency Divisions: Muham-
madan llural) : At this latc hour of the day I do not like to detain mY' 
Honourable friends most of whom have left. I deem it a great honour 
that I have been a.llowed to ",peak in this Assembly on a Resolution over 
whieh great head!; have lIpon put t.ogether in order to find a way out. (At 
this stago  Mr. K Ahmed made a remark which was inaudible at the Re-
porters' table.) Sir, my Honourable friend, Mr. K. Ahmed ",aYII something 
to me which I do not understand and so I am unable to reply to it. 
(Mr. K: Ahmed: " You need not Kpcal( if you do not wish to speak.") 
(H()noUl'able Members: " Don't mind him.") Sir, the amendment which 
has been moved by my Honourable friend Pandit Motilal Nehru 
embodieR in a great ell~ re t.he demands whieh have been ,put forward 
not only from the public platform or the Congress but from any 
platform that claims t.o be representative, by men who are capable of 
speaking in the interests of India. To-day the Honourable the Home 
Member hall ~ e  a Resolution in which he says that the Assembly 
recommend .. to the Governor General in Council that he do aecept the 
principle underlying the majority report. I would be quite prepared. 
to support this Resolution if he means what i'! really the majority 
report.. It hall been pointed out by IIonourable Members here that 
since the report. was si(rned and li~e  a certain remark of a certain' 
Member, Sir Mohammad Shaft, who si~ e  the majority report, makes it 
clear that if he be included in the minOl'ity the minority reIlort becomes 
a majority report, and if the Honourable the Home Member had really 
meant that majority report I would have no hesitation in supporting 
it. But, Sir, he meanR the t.ech;nical majority report, and he rele,:ates 
to t.he position of a minority the report of the real majority. I have 
already Imbmitted to you, Sir, what is and ought to be the majority 
report. Sir, what did the miRority report reeommend' The minority 
recommended that provincial autonomy wit.h an Executive responsible 
to the Leginlature !should be immed;iately given. That is the least 
that can be done by way of earnest. to show t.hat the bU1'eaucraey means 
to put us in the way of full responsible govcrnment,-the progressive 
realisation, of self-government as it is called. By way of earnest they 
could have ,t least done that. They have not done that. On the 9thet: 
hand, they ailk UI to accept the majority report. 
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'[eyed Majid aMsh.l 
Sir, it has been said that the Muddiman Committee was appointed 

itt order to examine the defeds in the wnrking of the Act. What waH 
the great stumbling blouk Y The majority report recommends that 
pI'iDting pr81i1i9s should be a transferred" Inrbject. Thilt 'Was the 
greM stUl1\bling block in the working of the Act. After all 
"tWit d:leltbefatiofls the majotit1 ha'Ve found out that printing preRSes 
ad law reports were the greatelil't! st ~ til1r bloek in the working of 
GyArehy. Therefore they shottld be transferred. (Jan anything' be 
.ore tidieulous than this, Sir' At least they should have Pllt on thl) 
Cppeft'8Bce of ain'eerity, even if they h'ftd no .mcerity in theit hearts. 
I 8'O'blrlit, Sir, that it has been amply provod by the eminent perllons 
who h' ~e' aetuaUy tl'ifd to work dyarchy ~h t dyarchy is unworkable. 
1 do not kROW why my friendN of the bureaucracy are HO enamoured of 
that .ch.me. I for my part think it a very inelegant inaest.hetic and 
dichotomized form of Government that nobodJ in his I>&118e8 would 
auppol't. Sir, my friend Mr. GOBwartli has already said that dyarchy 
has belln scotched.. It has not only been scotched but has been torn 
and sundered to pieces in' more than one province. In my own province 
lnaJiy peopllt ba'Ve said that dyarchy should be buricd. I do not yay, 
that dYar<!1iy" shoUld be buried because it will spoil the earth. It 'Will 
pollu-tie t!he-earth. r do not think it sliould be consigned to the fire 
because it Wilt pollute' the fire. I think ec r~i  to the, other ntethod 
which is prevalent in' India, among our Parsi friends, it should be given 
over; to the vultures, so that not the slightest trace of it may remain 
ell tlie lIOil of India. -
We have been told in the Viceregal speech that no special signific-

ance i. attached to the date 1929. I think I am quoting the word. 
Qorroctly : "'rhe statutol"y commillHion may ~ appointed at any time 
not later thaI! 1929". Well, Sir, ]929 may be the IJtatntol"y date but it 
coincide;' with a very interesting date also. I believe the life of this 
present Conservative Government extends up to l~. The Labour 
movement is progressing. The rising tide of Labour is swelling and 
threatens to" inundate England. If they come into power in HJ29 the 
Conservatives will be nowhere. The coal strike has amply e str t~ 
ed that labour will come intlJ power and the capitalists will be 
:lIowhere. As I have already said, labour may come into power in 1929 
aDd they may be able to give us all we want. (A.n Honourable Member: 
c. Not Mr. Ramllay Macdonald. OJ) I do not oare whether it iii 
Mr. Ramsay Macdonald, or Mr. Smillie or Mr. I.Jansbury or anybody 
elsc .• If ~ r. Comes m,to power they wiH teach a lesson to the capitalists. 
'they v>'Ill gIve Indla self-,;overnment because they know that 
IndiA is tna mainstay of the .capitalillts of England. With the capitalists 
gone, there will be no power remaining to trouble the labourers 
in India as well as in England. . I have been very much impressed by 
some speeches, especially of MT. Goswami, alid if ~ oannot have 
Swaraj within the lilmpire, perforce we must have it without tl1e 
Impire. Thil wiD come as a natural Gourlle. Nobody here need teach 
us what the courses will be. SirJ I atn very much exhllUSted at the 
end" of the day .•..... 
lIr. President: Will the Honourable Mdmber address himself to hilt 

r e ~ f " 
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Syed Majid Baksh: I think I have exhausted you, Sir, and I am 
myself e h ste~  not only by hearing the speeches but sitting here. I 
had an amendment which I submitted for the consideration of tho 
Assembly. 

:Mr. President: We are not considering any other amendment now. 

8yed ltta.jid Baksh: I am simply saying that my amendment will 
not require to be moved because what I wanted is found in Pandit 
Motilal Nehru's amendment. Therefore it will not be necessary. to move 
my amendment. Sir, I will sit down after two or three minutes more-
Great importance has been attached to dates. It has been said that 
India must .progress at a snail's pace, otherwise there is great danger. 
If I may rake up ancient history, may I ask how much time it took for 
the mother of democracies, the great Athenian democracy, to come into 
being. I think you will find that barely 19 years elapRed from the death 
of Pisistraius, the tyrant, to the final inauguration of the Athenian 
democracy under the laws of Clisthenes. At that time the human mind 
waR nut so developed. It was coming out of the hazy atmosphere of a 
Rf'mi-civilised state. At present we have our minds fully developed. 
W c have got the accumulated wisdom of the ages. What was the time 
that. was required· to grant self-government to South Africa-from the 
treaty of Vereeniging in 1902 to the final grant of self-government in 
1905 or 1906 7 And yet these gentlemen come and tell us that you 
require centuries to develop yourself. You may have required cen-
turies to develop yourself dating from the signing of the Magna Carta 
up to the time of the flnal overthrow of the Stuarts. You had no civili-
sation behind you. We have behind us a civilisation as hoary as the 
ice-clad hills and if you required five centuries we can do it in five years. 
Sir, this is not my own expression. It is the expression used by one of 
the eminent British Premiers, Mr. Lloyd GoorA'e, that at present years 
Hrc moving with the speed of centuries. So, if you took 5 centuries from 
the signing of the Magna Carta at Runnymede down to the revolution 
of 16H8, we can do it in five years. How many years did humanity take 
to learn the art of reading and writing' Centuries perhaps. Do you 
nl10w your sons now to kurn the art of reading and writing for cen-
turies Y Certainly not. We have got the experiences of ages at our 
doors. It has been said that the door of self-government cannot be 
stormed bJi violence. It does not yield to force, so we hear. But may 
I remind you that there is no door that does not yield to the determined 
will of a people to be free and I conclude with the Biblical saying 
" Knock and it shall be opened unto :you ". 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
tho 8th September, 1925.. , 

I 
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